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Ref. No. AKPL IAPPCB/TF/04312025-26 Dated: 25.06.2025 

To 

The Environmental Engineer 

AP Pollution Control Board 

Regional Office. 

Sri Potti Sriramulu Nellore. 

Sub: Reply letter to directions issued by Task Force Committee meeting held on 

04/04/2025 - Reg . 

Ref: Order No. 804/APPCB/HO/ECS/NLR/2023 dated 26/04/2025 (Received through 

email from APPCB Office. Nellore on 20.06.2025). 

Dear Sir. 

With reference to mentioned order no. We have received subjected letter through email 

from APPCB. Nellore office on 20 th June 2025. 

We are herewith submitting compliance to the points mentioned in the 1st cited letter 

above. 

S. No. Direction Compliance 

1 To levy EC on past Reference to Task force meeting dated 04/04/2025 

violation observed by at APPCB. HO. Vijayawada. we have submitted 

the Joint committee detailed compliance of NGT judgement order for OA 

and to issue 69 of 2024 via Letter No. 

directions. as per AKPUENVIRONMENT/APPCBI 001/2025-26 dated 

NGT order dt. 10104/2025. Acknowledgement copy of the same 

13.02.2025. attached as Annexure-A. 

2 To submit revised plan of action for time bound compliance of the directions 

dt:14.12.2023 

a The port shall submit I Being Complied 

time bound action 

Adani Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fa x +91 861 237 7046 
info@adanLcom 
www.adaniports.com 

Registered Of fi ce: Adani Corporate House, Shantigram, Nr. Vaishno Devi Circle, S. G. Highway. Khodiyar, Ahmedabad - 38 2421. Gujarat, India 
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Logistics 

S. No. Direction 

plan 

mechanization 

Compliance 

for The Mechanization of south berth depends upon 

of functioning of nearby power plants (Mis. Jindal Power 

South berths to and Mis. Vedanta limited) located in south side of 

handle coal. within port. 

two months 

Adani Krlshnapatnam Port Ltd 
po Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

Right now these power plants are not operating with 

its full capacity. Mechanization for tra-hsporting coal 

.. tQ these plants possible only when they operate with 

full capacity. 

We are handling very nominal quantity of coal at south 

side of the port because of less or no demand from 

these mentioned power plants. 

However. we have done multiple meetings with Mis. 

Jindal Power and Mis. Vedanta limited to move 

forward in Mechanization. Minutes of the Meeting are 

attached for reference as Annexure 1. 

Currently the following Environmental Control 

Measures are taken by AKPL at South side to mitigate 

the pollution: _ 

a. Fixed DSS (Dust Suppression System) already 

installed at south side of the port. 

b. AKPL deployed Vacuum Road sweeping machines 

to control dust at appropriate places. 

c. Dust Suppression System (DSS) tankers fitted with 

pressure pumps to suppress the dust emissions at 

yards and progressively increased water sprinklers 

8- other required dust containment I suppression 

measures to mitigate the dust emissions on 

vehicular movement during cargo evacuation. 

d. Ensuring 100% Tarpaulin coverage to Coal Trucks 

on par with the cargo handling capacity. 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

... 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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Logistics 

S. No. 

b 

c 
.-
-

Compliance 
Truck Wheel wash system installed at exit area of 

south side of the port, 

The port shall Complied 

expedite installation 

of fixed dust AKPL provided Mechanical Dust Suppression System 

separation systems to control therugitive emission from Coal handling 

(MOSS) at South and stacking yards at South side of Port, 

berth for handling of 1. Fixed MOSS (Mechanical Dust Suppression 

coal and other dusty 

cargo, 

The port shall ensure 

water sprinkling 

system and other 

dust suppression 

measures are 

effective for 

suppression / 

containment of the 

dust emissions 

during handling of 

coal. 

System) installation at south side of the port 

completed, . 

2, 24 No, s of water sprinklers provided in an area of 

20 Acres at South side, 

3, 6 No, s of Mist cannons installed on South jetty to 

control fugitive emissions, 

4, The area developed with MOSS can handle 

3,00,000 MT of Coal. 

Copy attached as Annexure 2 

Being Complied 

AKPL is ensuring all dust suppression measures, 

1. All Hoppers and transfer points provided with Dry 

fog dust suppression (mist spray) system, 

2, All dry cargo yards were provided with water 

sprinklers for dust suppression, 

3, 12 Truck mounted water sprinklers arranged for 

continuous water spray on roads to control fugitive 

dust, 

4, 4 Atomizers Were allotted to suppress dust on 

roads 

5, Deployed 3 Heavy duty vacuum sweeping 

Machines for sweeping of roads, 

6, Ensuring all the outgoing cargo carrying trucks and 

wagons are fully covered with tarpaulin and 

tightened with rope to avoid fugitive 

Adani Krlshnapatnam Port Ltd 
PO Bag No 1, Muthukur MandaI. 
SPSR Nellore District 524344 
Andhra Pradesh, India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

Registered Office: Adani Corporate House, Shantjgram,lir. Vaishno Devi Circle, S. G. Highway, Khodiyar, Ahmedabad - 3824J1, Gujill.at, India 
.. -, .. 
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S. Ne. Dlreclrilor.l 

emissions/spillage until it reaches the destination 

by establishing 27 tarpaulin tying platforms. 

d The port shall deploy Being Complied 

. 

road sweeping 

machines for AKPL engaged 2 Heavy duty vacuum sweeping 
- - -

frequent roads machines and 8 Tracto(mounted sweeping machines 

cleaning from berth for cleaning of roads. recently engaged 3rd heavy duty 

to south gate and to vacuum sweeping machine for cleaning of coal yard 

deploy more no. of roads. 

road-sweeping 

machines 

consultation 

RO. Nellore 

in Additional new machine engaged effectively from 

with 13.03.2025 via (work order No: 4802048240 issued 
. -

on 18.02.2025 ) 

e The port shall ensure Being Complied 

to provide cover to 

f 

g 

trucks carrying the Inter carting trucks were not fully loaded for shifting 

coal from berth to from Berth to yards. coal will be loaded into trucks by 

destination. leaving approximately 1-2 feet of truck body for 

ensuring no transit spillages. --

The port shall Complied 

expedite to provide a 

truck wheel wash Dedicated Truck Wheel wash facility provided at 

facility on the South South side of Port. which has been commissioned on 

side. 08.07.2024. Compliance report vide letter no . 

The port 

AKPUEHS/APPCB/039/2024-25 dated 10.07.2024 

submitted to APPCB RO Nellore. 

Photographs of the Truck Wheel wash facility installed 

at South is enclosed as Annexure-3 

shall Being Complied 

provide STP to cater 

the domestic At South Berth S4. 20 no. of employees are working 

wastewater shift-wise and 4 Nos. of toilets provided for the 

generated at South working staff. 

berths 

Adanl Krishnapatnam Port Ltd 
po Bag No 1. Muthukur Mandai. 
SPSR Neliore District 524344 
Andhra Pradesh. India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

Registered Office: Adani Corporat~Hous0hantigram. Nr. ~aishno_~eVi Circle. S. G. Highway. Khodiyar. Ahme~abad .::}82421. Gujarat.}ndia __ 
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S. No. Direction Compliance 

The estimated sewage generated from toilets is about 

0.80 KLO is routed to septic tank and periodically 

maintained the tanks. 

The quantity of sewage is too low. thus septic tank/ 

soak pit is adopted. however STP will be provided as 

and when required. Hence. we earnestly urge to 

withdraw this condition as requested while 

submitting the, compliance status vide letters dated 

07.02.20248-12.03.2024. 

h The port shall ensure Being complied. 

to ' progressively 

increase more No. of AKPL is progressively engaging water Tankers Based 

water sprinklers and on climatic conditions and operational requirements 

other required dust to mitigate the fugitive emissions during Cargo 

containment / handling. 

suppression 

measures while Other dust containment / suppression measures viz .. 

increasing the cargo deployment of Road Sweeping Machines to mitigate 

handling capacity. the dust emissions during vehicular movement during 

cargo evacuation on par with the cargo handling 

capacity are in place. 

i The port shall install Complied 

more No. of CAAQM 

stations to AAQ modelling studies conducted with NABET 

continuously monitor consultant and same is submitted at RO. APPCB on 

the air quality at 12.07.2024 vide letter No. 

representative AKPUAPPCB/EHS/017/2024-25. 

locations and to Copy of submission letter is attached here with as 

implement adequate Annexure 4 

measures to prevent 

airborne dust Additional 2 conventional CAAQMS were installed at 

pollution in the North Side and South side of Port and connected to 

surrounding villages. APPCB server on 19.06.2025. 

Adanl Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiya ~. Ahme_~abad - 382421. GUjarat. India 
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S. No. Direction 

The locations to 

install the additional 

CAAQM stations 

shall be identified 

through scientific 

modelling and shall 

install in 

consultation with 

RO, Nellore. 

Compliance 

-

j The port shall furnish Being Complied 

preparedness plan to 

contain the air borne AKPL has been following Environment Management 

dust emissions for plan to contain the airborne dust emissions for each 

each stock yard / stock yard / zone wise and during unloading and 

zone wise and during handling of dusty cargo at berth front. 

unloading and 

handling of dusty • Provided mist sprinkling system at Hopers, 

cargo at berth front. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore Oistrict 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

Transfer Towers e- at stack yards. 

• Provided MOSS at all yards including coal and iron 

ore storage area to suppress dust during stacking 

of cargo in yards. 

• Ensuring the stacks are continuously wetted with 

water sprinkling system to suppress the dust at 

source itself. 

• Ensuring all the outgoing cargo carrying trucks and 

wagons are fully covered with tarpaulin and 

tightened w ith rope to avoid fugitive 

emissions/spillage until it reaches the destination. 

• Deploying Truck mounted sprinklers, heavy-duty 

Atomized Sprayers, Tractor mounted hydraulic 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adanLcom 
www.adaniports.com 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Oevi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. GUjarat. India 
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S. No. Direction 

Adani Krlshnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN: U45203AP1996PLC023529 

Compliance 

The Port is very much willing to receive water from 

NMC, subject to fixing necessary infrastructure 

(Pipeline) near to port, The Port authority has 

attended all the meetings called by NMC in this 

regard, 

• Nellore Municipal Corporation (NMC) proposed to 

supply water to industries at Krishnapatnam node 

and they had conducted a meeting with the 

industrial representatives on 22,01.2024, 

• NMC clarified that they will supply raw or potable 

water instead of treated sewage water at a 

common point where all edible oil industries and 
.-

AKPL can ' fetch water from that outlet, for which 

NMC will take care of every aspect of supplying the 

water such as Right of Way (RoW), laying pipelines 

and other related matters, 

• AKPL has expressed willingness to fetch the raw 

water of 10 MLD for port requirements from NMC, 

0- Meanwhile there is -another proposal from the 

District Collector office to supply water from 

Sarvepalli reservoir for whi'ch planning is already 

going on, AKPL also attended meeting at Collector 

office dated 25,04,2025, MOM Copy of the same 

attached as Annexure 6A. 

Request Letter regarding the pipeline project was 

submitted to collector 8- District magistrate office, 

Nellore on 13,05,2025, 

Acknowledgment copy of the same attached as 

Annexure 68, 

AKPL is ready to receive water from either of the 

proposals from NMC, 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adanl.com 
www.adanlports.com 

Registered Office: Adani Corporate House, Shantigram, Nr. Vaishno Devi Circle, S. G. Highway,.Khodi)o''!.r, Ahmedabad - 382421, Gujarat, India 
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S. No. 

k 

I 

Olrectlon 

The port shall not 

draw the ground 

water under any 

circumstances. The 

port shall furnish 

time bound action 

plan to meet- the 

water requirement 

for the port 

activities, from the 

sustainable sources 

The port shall submit 

action plan to treat 

Compliance 

broom sweeping machines for dust suppression 

and to prevent air borne fugitive dust emissions 

due to vehicle moment. 

• Provided 2 No. of additiona.l heavy c!uty sweeping 

machine for deployment at strategic locations. 

• Ensuring all the outgoing cargo carrying trucks 

tires are cleaned before leaving the Port premises. 

• Provided 2 truck tyre washing facility for outgoing 

trucks 

Being Complied 

Presently AKPL is not withdrawing any ground water. 

However, a process for obtaining permission for 

withdrawal of ground water has been initiated 

recently and ground water withdrawal permission 

from GoAP, Ground water and water audit department 

obtained on 17.06.2025. 

Copy of the same is attached here with as Annexure-

5 

Being Complied 

the sewage In accordance with the Revised Concession 

generated from Agreement dated 17 September 2004 and Clause 3.15 

Nellore Municipal (a) related External Infrastruct,ure (Page-16) The 

Corporation, as to Government of Andhra Pradesh shall provide external 

utilize for dust infrastructure viz. road connecting the nearest 

suppression system national highway to the Port Boundary, water supply 

in the port. up to Port Boundary and power supply from nearest 

substation up to port boundary. 

Adani Krishnapatnam Port Ltd 
po Bag No 1. Muthukur MandaI. 
SPSR Nellore District 524344 
Andhra Pradesh. India 

Tel +91 861 2377999 
Fax +918612377046 
info@adani.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
.. "--
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S. No. 

m 

Direction 

The port shall 

periodically 

undertake de-silting 

of the drains and to 

keep them intact for 

free flow of the 

runoff. 

I Compliance 

Being Complied 

All the drains established within the port premises are 

being cleaned on periodic interval of free flow of 

water. 
-

Photographs of the same is attached here with as 

Annexure 7 

In view of the above, kindly acknowledge receipt of the above compliance. 

Yours Sincerely, 

for ADANI KRISHNAPATNAM PORT LTD., 

~~ 
(Auth~~ Signatory) 

CQ-PY to: 

1. The JCEE, APPCB, ZO, Tirupati. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
Info@adanLcom 
www.adaniports.com 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar, Ahmedabad - 382421, GUjarat.lndia l _ __ . - - , 
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Ref. No. AKPLIENVIRONMENT/APPCB/00112025·26 

To, 

The Environmental Engineer. 

Andhra Pradesh Pollution Control Board, 

Regional Office, SPSR Nellore, 

Andhra Pradesh. 

Date: 10.04.2025 

Sub: Adani Krishnapatnam Port Limited (AKPL)-Compliance status against NGT 

judgement dated 13.02.2025 for O.A No. 69 of 2024(SZ)-submission - Reg. 

Ref: Task Force meeting held on 04/04/2025 at APPCB, HO - Vijayawada. 

Respected Sir, 

This is in reference to meeting held at APPCB, HO, Vijayawada dated 4th April, 2025 

where in advised to submit action plan against NGT judgement recommendations dated 

13.02.2025 for O.A No, 69 of 2024 (SZ), Please find detail reply against each 

recommendations . 

We are hereby bringing to your kind notice that honourable court disposed the case 

stating that port has adhered to all directions and recommendations issued by 

authorities. Furthermore, the port has implemented environmental measures to prevent 

pollution. 

Thanking you, 

Yours faithfully, 

For Adani Kr ishnapatnam Port Limited., 

@~ 
(Autho) ize·d Signatory) 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur MandaI. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 237704 6 
info@adani.com 
www.adaniports.com 

Registered Office : Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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S', No. Direction Status/Compliance 

I. The APPCB is directed to There were no violations noted in the report 

impose environmental of the Joint committee visit on 07.03.2024 

compensation for the past rather it was given as observations (Ref pOint 

violations as noted by the Joint No. VII Field observations of Joint 

Committee. These alleged past Committee). Joint committee report attached 

violations pertain to the as Annexure-1. 

development of a 100-metre 

wide greenbelt. priority to the Also. in NGT final judgement dated 

maintenance of storm water 13.02.2025 (Annexure-2) clause no. 13. it is 

drains and mechanization of stated that port has adhered to all the 

port operations. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

directions and recommendations issued. 

As far as the development of a 100-metre 

wide greenbelt is concerned, the same is 

complied with and the compliance is clearly 

noted at paragraph 5 of the Environmental 

and CRZ clearance dated 11 January 2021 

issued by MOEF8-CC for phase-III expansion of 

Krishnapatnam Port (Annexure-G). A detailed 

reply of Greenbelt Development condition is 

attached as Appendix along with all relevant 

Annexures (7 Nos.). 

As far as priority to maintenance of storm 

water drains is concerned, AKPL is already 

maintaining the storm water drains 

periodically and especially before monsoon 

season by removing the sludge accumulated 

to prevent possible flooding of the 

surrounding areas. 

We have already addressed the aspect of 

mechanization of port operations in the 

subsequent paragraphs below. 

In view of the compliances undertaken by 

AKPL after making substantial monetary 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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SI. No. Direction Status/Compliance 

investments and there being no violations, 

there arises no case for imposition of 

environmental compensation. 

II. The APPCB is directed to ensure that directions issued by them on 14.12.2023 

are complied with in full. especially. 

(a) Mechanization of South berths The Mechanization of south berth depends 

to handle coal, within two upon functioning of near by power plants 

months, (Mis, Jindal Power and Mis, Vedanta limited) 

located in south side of port, 

Adanl Krlshnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN: U45203AP199 6PLC023529 

Right now these power plants are not 

operating with its full capacity, 

Mechanization for transporting coal to these 

plants possible only when they operate with 

full capacity, 

We are handling very nominal quantity of coal 

at south side of the port because of less or no 

demand from these mentioned power plants, 

However, we have done multiple meetings 

with Mis, Jindal Power and Mis, Vedanta 

limited to move forward in Mechanization, 

Minutes of the Meeting are attached for 

reference as Annexure 3. 

Currently the following Environmental 

Control Measures are taken by AKPL at South 

side to mitigate the pollution: 

a, Fixed DSS (Dust Suppression System) 

already installed at south side of the port, 

b, AKPL deployed Vacuum Road sweeping 

machines to control dust at appropriate 

places, 

c, Dust Suppression System (DSS) tankers 

fitted with pressure pumps to suppress 

Tel +91 861 2377999 
Fa x +91 861 2377046 
info@adanLcom 
www.adaniports.com 

Regis t ered Office : Adan i Corporate House, Shantigram, Nr. Vaishno Devi Circle, S. G. Highway, Khodiyar, Ahmedabad - 38 2421, Gujarat, India 

534



423
adani 

Ports and 
Logistics 

SI. No. 

(b) 

(c) 

Direction Status/Compliance 

the dust emissions at yards and 

progressively increased water sprinklers S­

other required dust containment I 
suppression measures to mitigate the dust 

emissions on vehicular movement during 

cargo evacuation. 

d. Ensuring 100% Tarpaulin coverage to Coal 

Trucks on par with the cargo handling 

capacity. 

e. Truck Wheel wash system installed at exit 

area of south side of the port. 

Installation of fixed Fixed MOSS (Mechanical Dust Suppression 

Mechanized Dust Separation System) already installed at south side of the 

Systems (MOSS) at South berth port. 

for handling of coal and other 

dusty cargo. 

Utilization of sewage generated 

from the Nellore Municipal 

Corporation. for dust 

In accordance with the Revised Concession 

Agreement (Attached as Annexure 4) dated 

17 September 2004 and Clause 3.15 (a) 

suppression system in the port related External Infrastructure (Page-16) _ 

after treatment of sewage. The Government of Andhra Pradesh shall 

provide external infrastructure viz. road 

connecting the nearest national highway to 

the Port Boundary, water supply up to Port 

Boundary and power supply from nearest sub 

station up to port boundary. 

The Port is very much willing to receive water 

from NMC, subject to fixing of necessary 

infrastructure (Pipeline) near to port. The 

Port authority has attended all the meetings 

called by NMC in this regard . Copy of MOM 

held by NMC is attached as Annexure-5 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

Registered Office: Adani Corporate House. Shantigram. Nr, Vaishno Devi Circle. S, G, Highway. Khodiyar. Ahmedabad - 382421. Gujarat. Ind ia 
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51. No. Direction Status/Compliance 

• Nellore Municipal Corporation (NMC) 

proposed to supply water to industries at 

Krishnapatnam node and they had 

conducted a meeting with the industrial 

representatives on 22.01.2024. 

• NMC clarified that they will supply raw or 

potable water instead of treated sewage 

water at a common point where all edible 

oil industries and AKPL can fetch water 

from that outlet. for which NMC will take 

care of every aspect of supplying the 

water such as Right of Way (RoW). laying 

pipelines and other related matters. 

• AKPL has expressed willingness to fetch 

the raw water of 10 MLD for port 

requirements from NMC. 

Edible oil companies not shown interest in 

this proposal so project is not going ahead. 

Meanwhile there is another proposal from the 

District Collector office to supply water from 

Sarvepalli reservoir for which planning is 

already going on. AKPL also attended meeting 

at Collector office dated 17.01.2025. 

AKPL is ready to receive water from either of 

the proposals from NMC. 

(III) The APPCB is also directed to Noted. 

fix specific timelines for 

compliance of above conditions 

and levy environmental 

compensation for any delay in 

Adani Krlshnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Neiiore Oistrict 524344 
Andh ra Pradesh. India 
CIN : U45203AP1996PLC023529 

Tel +91 861 2377999 
Fa x +91 861 2377046 
info@adan i. com 
www.adaniports. com 

Regi stered Office: Adan i Corporate House. Shantigram. Nr. Va lshno Oevi Circle. S. G. Highway. Khodiyar. Ahmedabad - 38242 1. Gujarat. India 

536



425
adani 

Ports and 
Logist ics 

SI. No. Direction 

compliance beyond the fixed 

deadlines. 

Status/Compliance 

(IV) The project Proponent. while The greenbelt development at Adani 

developing a 100 meter wide Krishnapatnam Port Limited has been 

greenbelt. shall plant native provided with 100m width along the port 

species which are tall growing boundary. The condition is being complied 

such as Bamboo Giganteus, 

Burflower Tree (Neolamarckia 

cadamba) etc. 

and the compliance report of Environment 

clearance, CFE 8- CFO have been submitted to 

SPCB. 8- MoEF8-CC on regular basis. The 

Adani Krl shnapatnam Port Ltd 
PO Bag N o 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

detailed Chronology w.r.t. Greenbelt 

development of Environment clearance, CFE 

8- CFO is given in Appendix along with all 

relevant Annexures (7 Nos.). 

*** 

Tel +91 861 2377999 
Fa x +91 861 2377046 
info@adani.com 
www.adaniports.com 

Registered Of fice: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 38 2421. Gujarat. India 
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AGENDA OF THE MEETING: MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED 

(SIMHAPURI UNIT) 8- MEENAKSHI ENERGY LIMITED (VEDANTA POWER) UP TO THEIR PLANTS FOR 

HANDLING COAL. 

PARTICIPANTS: 

ADANI KRISHNPATNAM PORT LIMITED 

1. SHRI G J RAO CHIEF E)<ECUTIVE OFFICER 

2. SHRI RAJAN BABU CHIEF OPERATING OFFICER 

3. SHRI K M RAM HEAD - CORPORATE AFFAIRS 

4. SHRI MANISH DAVE HEAD - DRY CARGO OPERATIONS 

5. SHRI NAGARAJ S HEAD - ENGINEERING SERVICES 

6. SHRI M JANARDHANA RAO SENIOR MANAGER (CIVIL) 

7. SHRI K SANDEEP ASSOCIATE MANAGER (PROJECTS) 

8. SHRI K RAMBABU ASSISTANT MANAGER (ENVIRONMENT) 

JINDAL POWER LIMITED (SIMHAPURI UNIT) 

1. SHRI K SRINIVASA RAO VICE PRESIDENT 8- PLANT HEAD 

2. SHRI SAROJ PADHI VICE PRESIDENT (COMMERCIAL) 

3. SHRI SK KHALEED ASSISTANT MANAGER (LiAISIONING 8- ENVIRONMENT) 

MEENKSHI ENERGY LIMITED (VEDANTA POWER) 

1. SHRI ASIM DE STATION DIRECTOR 

2. SHRI BINU RAPHAEL DEPUTY STATION DIRECTOR 

3. M SIVA RAM A KRISHNA HEAD - SECURITY 8- ADMINISTRATION 

MEETING VENUE: ADANI KRISHNAPATNAM PORT LIMITED 

MEETING DATE: 08 AUGUST 2024 (THURSDAY) 
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Initiating the discussion, Adani Krishnapatnam Port Limited (AKPL) CEO emphasized for the 

conveyor system from South berths to Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy 

Limited (Vedanta Power), 

He has also explained that Andhra Pradesh Pollution Control Board (APPCB) officials visited 

the site and directed for the full conveyor system failing which they would stop road movement of 

coal to the above power plants, 

AKPL CEO has also emphasized that this discussion both the parties had with the port earlier 

on two occasions and further explained that there is an extreme urgency for the conveyor system 

to both the plants, 

Both Unit Heads have explained that they have been taking all precautions for the road 

movement, However based on the direction from the APPCB as communicated by AKPL CEO, they 

would revert back with full plan with timelines for the conveyor system in the next 15 days i.e , latest 

by 26 August 2024, 

Concluding the meeting it was decided that 

1, Both the units will give the details of precautions being taken up as on 12 August 2024 

in the existing system of road movement and AKPL CEO has informed that we shall write 

a detailed explanation to APPCB, 

2, AKPL CEO requested that action plan with timelines to be submitted by both the units 

by 26 August 2024, 

Meeting ended with thanks to all the participants, 

I ( 213 
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S.NO NAME 

1. SHRI G J RAO 

2, SHRI RAJAN BABU 

3, SHRI K M RAM 

4, SHRI MAN ISH DAVE 

5, SHRI S NAGARAJU 

LIST OF ATTENDEES 

DESIGNATION g. COMPANY NAME 

CHIEF EXECUTIVE OFFICER AKPL 

CH IEF OPERATIGN OFFICER AKPL 

HEAD - CORPORATE AFFAIRS AKPL 

HEAD - DRY CARGO OPERATIONS 
AKPL 

HEAD - ENGINEERING SERVICES 

I 
SIGNATURE 

~ ~ 

~ 

6 , SHRI M JANARDHANA SENIOR MANAGER - CIVIL 
RAO 

7, SHRI K SANDEEP 

8 , SHRI K, RAMBABU 

ASSOCIATE MANAGER (PROJECTS) Q ~ 

'f' 
ASSISTANT MANAGER 
(ENVIRONMENT) 

g, SHRI 
RAO 

1(, SRINIVASA VICE PRESIDENT & PLANT HEAD 

10 SHRI SAROJ PADHI 

11. SHRI SK KHALED 

12 SHRI ASIM DE 

13 SHRI BINU RAPHAEL 

14 SHRI M , SIVA RAMA 
KRISHNA 

JPL (SIMHAPURI UNIT) 

VICE PRESIDENT (COMMERCIAL) 

ASSISTANT MANAGER (LiAISONING (J/\ r-1'~. 
& ENVIRONMENT) I~~ . 
STATION DIRECTOR \ 
MEENAKSHI ENERGY LIMITED • .1. ... "-~ 

l--_. , -
(VEDANTA POWER) 
DEPUTY STATION DIRECTOR 
MEENAKSHI ENERGY LIMITED 
(VEDANTA POWER) 
HEAD - SECURITY AND ADMIN 

_ .. - END .... 

F .. j q :'. 313 
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KM RAM 
.... ---------------------------------------------------------------------------------
From: 
Sent: 
To: 
Cc: 
Subject: 

Siva Rama Krishna Rao M <SivaRamaKrishnaRao.M@cairnindia.com> 
Wednesday, September 11, 20249:39 AM 
KMRAM 
G Venkat Reddy; Asim Kumar De; Binu Raphael; G.). Rao; Rajan Babu 
RE: MOM ON MECHANISATION OF SB FOR COAL HANDLING 

*CAUTION: This rnal ll1as originated from outside Adani. Please exercise caution with links and attachments .'" 

"Without Prejudice" 
Dear Sir, 

Please note that Meenal<shi Energy Limited has been taken over by Vedanta Limited through Resolution Plan duly 
approved by the Hon'ble NClT, Hyderabad in August, 2023 under the provisions of the Insolvency and Bankruptcy 
Code, 2016. 

Since Meenakshi Energy Limited was under CIRP, therefore, Vedanta Limited is endeavoring to take all necessary 
steps for its revival and for stabilizing the 1000 MW capacity power plant (2x150)- phase 1 and (2x350)- phase ", 
appropriate steps would be taken by Vedanta Limited in accordance with the provisions of the applicable laws 
including the mechanization of the coal transportation system, as applicable, from the port area to the plant in 
due course of time as required at the time of commissioning of the plant. 

This is being forwarded for your kind information please. 

Best Regards, 

Siva Rama Krishna Rao Mahadevu, CPP,NEBOSH 
Head Security, Administration and External Affairs, 
Meenakshi Energy Limited, 
Vlf:DAN'JA liM~'if[1) 
Tharnminapatnam Village I Chillakur Mandall Tirupati District I Andhra Pradesh - 524412. 
Off. Tel: +91-9963029700 
Email: sivararnakrishnarao.m@cairnindia.com 

~~vedanta 
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K. M. RAM, 
HEAD - CORPORATE AFFAIRS, 
ADANI KRISHNAPATNAM PORT LIMITED (AKPL), 
PO Bag No.1, Muthukur MandaI. SPSR Nellore - 524 344, An dhra Pradesh, India. 
Mob +91 93 91707000 IDesk : 40189 I km.ram@adanLcom I www.adanl.com 

adani Growtt1 
with 

Goodness 
Our Values: COllfi.lge I Trust I Commitrn':flt 

DISCLAIMER: The information contained in this electronic message and any other attachment to this message are intended solely for 
the addressee and may contain information that is confidential, privileged and exempt from disclosure under applicable law. If you 
are not the intended recipient, you are hereby formally notified that any use, copying or distribution of this e-mail, in whole or in 
part, is strictly prohibited. Please immediately notify the sender by return e-mail and delete all copies of this e-mail and any 
attachments from your system. Any views or opinions presented in this email are solely those of the author and do not necessarily 
represent those of the company. 

WARNING: Computer viruses can be transmitted via email. The recipient should check this email and any attachments for the 
presence of viruses. Adani Group accepts no liability for any damage caused by any virus transmitted by this email. 

"The information transmitted, including any attachments, is intended only for the person or entity to 
which it is addressed and may contain confidential and/or privileged material. Any review, 
retransmission, dissemination or other use of, or taking of any action in reliance upon, this information 
by persons or entities other than the intended recipient is prohibited, and all liability arising therefrom is 
disclaimed. If you received this in error, please contact the sender and delete the material from any 
computer. 
Please do not print this email unless it is absolutely necessary. This email contains privileged and/or 
confidential information and is meant for the named individual or entity only. Please take a note that if 
you enter into email correspondence with Vedanta Limited, and/or any of its other subsidiaries 
(collectively referred to as the Vedanta Group), this piece of communication may be subject to 
monitoring and storage in company archives. If you are not a named recipient or you have received the e­
mail by mistake or whatsoever, please notify the sender immediately by email or by calling the phone no. 
+91 1244593030 and delete the email from your computer or system. The views, opinions, and 
judgments expressed in this email are solely those of the author and same has not been reviewed or 
approved by any company of the Vedanta Group. Vedanta Group accepts no liability for the content of 
this email,orfortheconsequencesofanyactionstaken on the basis of the information provided. This 
email and any attachments are not guaranteed to be free from computer viruses and it is recommended 
that you check for such viruses before downloading it to your computer or system." 
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From: KM RAM <km.ram@adani.com> 
Sent: Monday, August 12, 20246:26 PM 

Scan the QR code 
and join the 
Nal1d G,bai' ~·,jJOV~J II:\'I~ nt 

To: srin ivas.rao@jindalpower.com; saroj.padhi@jindalpower.com; shek.khaled@jindalpower.com; Asim Kumar De 
<Asim.de@vedanta.co.in>; Binu Raphael <Binu.Raphael@vedanta.co.in>; Siva Rama Krishna Rao M 
<SivaRamaKrishnaRao.M@cairnindia.com> 
Cc: G.J. Rao <Gudena.Rao@adani.com>; Rajan Babu <Rajan.Babu@adani.com>; KM RAM <km.ram@adani.com>; Manish 
Dave <Manish.Dave@adani.com>; Nagaraj Sokkaraj <Nagaraj.sokkaraj@adan i. com>; Janardhana Rao Metikota 
<JanardhanaRao.Metikota@adani.com>; Sandeep Kattangur <Sandeep.Kattangur@adani.com>; Rambabu Karri 
<Rambabu.Karri@adani.com> 
Subject: MOM ON MECHANISATION OF SB FOR COAL HANDLING 
Importance: High 

.. Email source is not Verified" 

Sir, 

Namaskar! 

Please find attached herewith Minutes of Meeting (meeting held on 8 August 2024 @ AKPL) regarding 
mechanization of south berths for Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy Limited (Vedanta 
Power) up to their plants for handling coa/. 

The actions now needed are 

1. Both JPL (Simhapuri Unit) and MEL (Vedanta Power) are requested to share details of precautions 
being taken up as on 12 August 2024 in the existing system of road movement to write a detailed 
explanation to APPCB. 

2. Both the units are requested to share action plan with timelines to be submitted by 26 August 2024. 

Further details can be had from the signed MoM please. 

BEST REGARDS, 

2 
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From 

Mis. Jindal Power Ltd. 

Thamminapatnam (V), Chillakuru (M), 

Tirupati (D). 

Dear Sir, 

To 

Mis. Adani Krishnapatnam Port Ltd. 

Krishnapatnam (V), Muthukur (M), 

Nellore (D) 

Sub: Pollution control measures by Mis. Jindal Power Ltd. in coal transportation from 

Adani Krishnapatnam Port to JPL-Simhapuri. 

Ref: Minutes of meeting on dated: 08-Aug-2024 between AI<PL, Jindal Power Ltd. & 

Meenakshi Energy Ltd 

This has reference to the meeting held on dated 08-Aug-2024 with AKPL Senior Management regarding 

the pollution control measures for Coal Transportation from South Berth, we want to present here that 

Jindal Power Limited has recently acquired 4X150 MW Simhapuri Energy Limited through NCLT­

Liquidation process on dated: 29-June-2022 where in plant was not in a condition to put in operation. 

Later on with great difficulty and untiring efforts units were commissioned and put in regular operation. 

At present we don't have any long term PPA with beneficiaries. We are selling power on short term 

PPA's and in power exchange which is more dynamic in nature. The plant is based on Imported Coal 

with prices more volatile in market. This is effecting our day to day power sales resulting in planning of 

coal procurement. 

Being a responsible generator of Power and our commitment for environmental stewardship, we are 

putting our best efforts to take pollution control measures and again to reiterate for proper 

implementation, we convened meeting with all the Coal Transporters and instructed them to strictly 

comply the following pollution control measures during coal transportation from Adani Krishnapatnam 

Port to our plant premises which are already enforced and advised them to ensure strict supervision 

and adherence: 

1. Ensure 100% compliance of proper tarpaulin covering at AKPL Port Yard. 

2. Inspect and Remove Trucks with damaged bodylbackdoor problems to ward off possible coal spillage 

enroute. 

3. Enforce Speed Limit along the route to reduce the likelihood of dust generation. 
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We have taken the following initiatives for pollution control measures at our end: 

1. Deployment of Road Sweeping machine & manpower for road cleaning on daily basis. 

2. Water Sprinkling along the transportation route from Port south gate to plant area to suppress any 

spilled dust. 

3. Conducting monthly Safety and Environment Awareness Program and toolbox talk with all our drivers, 

transporters & housekeeping staffto understand them about safety & environment compliance. 

We reaffirm stating that as a responsible power generator, we are committed to comply and 

ensure continuous improvement in our operations during coal transportation and will periodically 

review and update our pollution control strategies to align with best practices and regulatory 

requirements. We trust that these measures will contribute to a cleaner and safer environment. 

With regards 

PLANT HEAD (JPL SIMHAPURI) 
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Ref.No. AKPL IAPPCB/TF/01212025-26 

To 

The Environmental Engineer 
AP Pollution Control Board 
Regional Office. 
Sri Potti Sriramulu Nellore. 

Respected Sir, 

Dated: 20.04.2025 

Sub: Compliance status of direction No.2 on the External Advisory Committee (Task 
Force) directions issued vide APPC Order No. 804/APPCB/HO/ECS/NLR/2023-, dated 
14.12.2023. 

With reference to the above cited subject, we wish to inform your good selves that AKPL 
has complied direction No.2 of the External Advisory Committee (Task Force), the details 
are as below: 

Compliance status of direction No.2 on the External Advisory Committee (Task Force) 
directions issued vide APPC Order No. - 804/APPCB/HO/ECS/NLR/2023-, dated 
14.12.2023. 

51. Direction Status/Compliance 
No. 
2 The port shall expedite installation of Complied. 

fixed Mechanized Dust Suppression 

r;;"- -7 ' 
I-I'r 'Of} (.( '- • I' 

Systems (MOSS) at South berth for AKPL provided Mechanical Dust Suppression 
handling of coal and other dusty cargo. System (MOSS) to control the fugitive 

emission from Coal handling and stacking 
yards. 

1. Fi?<ed MOSS (Mechanical Dust Suppression System) installation at south 

side of the port completed . 

2. 24 No. s of water sprinklers provided in an area of 20 Acres at South side. 

3. 6 No. s of Mist cannons installed on South jetty to control fugitive 

emissions. 

4. The area developed with MOSS can handle 3,00,000 MT of Coal 

5. 

Adani Krishnapatnam Port Ltd 
po Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
Cl.N: U45203AP1996PLC023529 
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handling capacity. 

6. Truck Wheel wash system was installed at the exit area of south side of the 

port. 

Photographs of South side Dust suppression system 

Kindly acknowledge receipt of the document. 

Yours Sincerely, 
for ADANI KRISHNAPATNAM PORT LTD., 

6>/~ 
(Authorized Signatory) 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur MandaI. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +918612377046 

,- I I info@adani.com 
www.adaniports.com 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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ANNEXURE 3 

➢ Truck tyre washing facility wheel washing facility is established with advanced 

technology which having cleaning water recycling & reusing system with oil 

skimmer facility. 

  

 

South Side of the Port 

436548



437

adani 
Ports and 
Logistics 

Ref: AKPU EHSI APPCB/017/2024-25 

To 

The Environmental Engineer, 
A.P. Pollution Control Board, 
Regional Office 
Plot no.1, Prasanthi Nagar. 
Near Nellore Club, Podalakur Road, 
SPSR Nellore - 524003. 

Dear Sir, 

Date: 14/05/2024 

Sub:- Adani Krishnapatnam Port Limited (AKPL) - Conducted Air Quality Model Studies 
in compliance with the Task Force Directions - Report -Submitted - Reg. 

Ref:- 1. APPCB EAC (Task Force) Directions Order NO.B041 APPCBI HOI ECSI NLRI 
2023 dated 14.12.2023. 

2. AKPL Letter No.AKPUAPPCB/EHS/109/2023-24, dated 07.02.2024 
3. AKPL Letter No.AKPUAPPCB/NGT/119/2023-24, dated 12.03.2024 

It is to submit that the compliance status of AKPL was reviewed by APPCB External 
Advisory Committee in its meeting held on 06.12.2023 and issued certain directions 
were issued vide reference 1st cited to comply with. 

As per the directions, AKPL has submitted the compliance status and time bound 
action plan vide reference 2nd e. 3rd cited. 

Complying with the condition nO.9 of the Task Force Directions i.e ., "The port shall 
install more No. of CAAQM stations to continuously monitor the air quality at 
representative locations and to implement adequate measures to prevent air borne 
dust pollution in the surrounding villages. The locations to install the additional 
CAAQM stations shall be identified through scientific modelling and shall install in 
consultation with RD, Nellore'; AKPL has appointed a NABET Accredited consultant 
Mis. Falcon Resilient Infra Consultants (FRIC) to render the work on behalf e. at 
AKPL. A brief note on the study conducted is as below: 

• Reconnaissance survey of the site with special focus on south berth and its 
transportation corridor was conducted and collected required data. 

Adanl Krlshnapatnam Port Ltd 
(Formerly. Krlshnapatn8m Port Company Ltd) 
PO Bag No 1. Muthukur MandaI. 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fa)( +91 861 2377046 
Into@adanl.com 
WWW.adanlports.com 

Registered Office: Adanl Corporate House, Shantlgram. Nr. Valshno Oevl Circle. S. G. Highway. Khodlyer. Ahmedabad - 362421. GuJarat, India 
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• Baseline ambient air quality monitoring was conducted in the port. The monitoring 
locations were selected based on topography, predominant wind direction, 
representatives of regional background air quality/pollution levels and 
representation of likely impacted areas. Continuous monitoring for 48 hours was 
carried out from 17.02.2024 to 18.02.2024. 

• The object of the air quality modelling is to predict the possible impacts that would 
arise due to port operations. The air quality modelling was undertaken using 
AERMOD CLoud ™ which is an Integrated Graphical User Interface (GUI) of AERMOD, 
ISCST3, AERMAP and AERMET. 

• The following two scenarios were considered to achieve the results: 

)P> Scenario 1: Current cargo handling caoacitv includina North and South ports 

In this scenario, current cargo handling capacity of both North and 
South ports is considered. This involves that any assessments and 
evaluations will encompass the combined capabilities and limitations of 
both ports regarding cargo handling. Detailed information regarding coal 
stack yards, including their height, length, and width, is collected for the 
study. Additionally, vehicular movement is also considered into the 
analysis. 

)P> Scenario 2: Current cargo handling capacity of South port 

In this scenario, the current cargo handling capacity of the South port was 
focused. This entails a more focused examination of the capabilities and 
limitations of the South port alone in handling cargo. Comprehensive details 
of stack yards, including height, length, and width, were considered, along 
with consideration of vehicular movement for the studies. 

• The necessary data was collected viz., the details of coal stack yard, dust 
suppression mechanisms, cargo handling capacities, and DG emissions spanning 
the entirety of the port, along with CAAQM stations data from February 17, 
2024 to February 19, 2024. 

• Meteorological data corresponding to the three season's pre- monsoon, 
summer, and post-monsoon was collected from the meteorological 
department. 

Adanl Krlshnapatnam Port Ltd 
(Formerly. KrlshniJp8t118m Port CompallY Ltd) 
PO Bag No 1, Muthukur Mandai. 
SPSR Nellore District 524344 
Andhl'a Pradesh. India 
CIN: U452D3AP1996PLC023529 

Tet +91 861 23n999 
Fax +91 861 2377046 
Info@adanl.com 
WWN.adanlports.com 

Registered Office: Adant Corporate House, Shantlgram, Nr. Valshno Devl Circle. S. G. Highway. Khodlyar, Ahmedabad - 382421. !3u/arat. India 
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• According to the model results, it was noticed that the emissions towards the 
downwind side are on higher side, thus, with a focus on villages located in the 
southward direction, suitable locations for CAAQMs were determined. 

• Based on the baseline studies, CAAQM data and Air model studies two air 
quality monitoring stations are recommended at the following locations: 

° 1. CAAQM - 4 is recommended at Lat 14°14'5.58" N e. Long 80 6'38.22" E 

2. CAAQM - 5 is Lat 14°15'47.85" N and Long 80°4'39.45" E 

As per the EAC (TF) Direction .. the number of CAAQM stations to be increased for 
continuous monitoring of the Air Quality at the respective locations and to implement 
adequate measures to prevent air borne dust pollution in to the surrounding villages. 

In this regard, the detailed study report along with the recommendations is submitted 
for your kind perusal and necessary approvals to proceed further in order to comply 
with the Directions. 

We assure that AKPL will continuously evaluate the environmental impacts during the 
Port operations and will promote timely initiations for better environment e. 
sustainability with all mitigation measures to prevent the dust pollution to the 
su rrounding environment. 

Thanking you. 

Yours sincerely, 
for Adani Krishnapatnam Port Limited, 

Authorized 

Encl: a/a 

Copy submitted to the Joint Chief Environmental Engineer, APPCB, Legal Cell, Board 
Office, Vijayawada 

Adanl Ktlshnapatnam Port Ltd 
(Formerly. Krlshnapatnsm Port Company Ltd) 
PO Bag No 1, Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 B61 2377999 
Fax +91 661 2377046 
Info@adanl.com 
WW\iV.adanlports.com 

Registered Office: Adanl C'orporate House, Shantlgrnm. Nr. Valshno Deyl Circle, S. G. Highway, Khodlyar. Ahmedabad - 382421. GuJarat, India 
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440
From: 

GOVERNMENT OF ANDHRA PRADESH 
GROUND WATER AND WATER AUDIT DEPARTMENT 

To: 
M.John Satya Raju, 

M.Tech, 

The Managing Director, 
MI s Adani Krishnapatnam Port 
limited. Director, 

Ground Water & Water Audit Department, 
4th & 5th Floors, Vysya Bhavan, 

Krishnapatnam Village, 
Muthukur Mandal, 

Namboori Gopala Rao Street, 
Hanumanpet, Vijayawada-520 003. 

SPSR Nellore District. 

E-Mail: tappal-grw@ap.gov.in 

Letter No:1615/Hg-1I/2025, Datedj17.06.2025 

Sir, 
Sub:- Ground Water and Water Audit Department - Single Desk Policy -

Mis Adani Krishnapatnam Port Limited, Krishnapatnam Village, 

Muthukur MandaI, SPSR Nellore District - NOC issued to draw 598 

KLD of Ground Water - Regarding. 

Ref:- 1. Online application ID: CAE2500383 dated 28-05-2025. 
2. Lr.Rc.No.969-A/Hg/Single Window 12025, dated:16.06.2025 of the 

District Ground Water Officer, GW&WAD, SPSR Nellore District. 

3. G.O.Ms.No.3, Dated:29.01 .2021 of Industries & Commerce (P&I) 
Department, Government of Andhra Pradesh. 

***** 
Your attention is invited to the subject and references cited. 

Based on the recommendations of the District Ground Water Officer, Ground 

Water and Water Audit Department, SPSR Nellore District grant of permission is 

hereby accorded to draw a total quantity of 598 KLD against the requirement of 950 

KLD of ground water from 8 No.s of newly recommended Twin Filter Points to Mis 
Adani Krishnapatnam Port Limited, Krishnapatnam Village, Muthukur Mandal, SPSR 

Nellore District under Single Window clearance as per the No Objection Certificate 

( encl osed). 

Further, the firm is advised to make alternative arrangements to meet the 

remaining quantity of water. 

End: NOC & Report Yours faithfully, 
Sdf-M.John Satya Raju 

DIRECTOR 

Copy submitted to the Commissioner, PR&RD Department and Administrator, 
APWALTA, Tadepalli, Guntur District for information. 

Copy to the District Ground Water Officer, Ground Water and Water Audit 
Department, SPSR Nell ore District for information and to communicate the same 
approved report to concerned Muthukur MandaI WALTA Authority (Tahsil dar) 

II True Copy II 
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s. 
N 
o. 

1 

2 

3 

4 

5 

6 

7 

8 

6) 
........ 

GOVERNMENT OF ANDHRA PRADESH 
GROUNDWATER AND WATER AUDIT DEPARTMENT 

0/0 Director, Ground Water and Water Audit Department, Vijayawada 

PERMISSION / NO OBJECTION CERTIFICATE 

NOC No: AP01709052025-26 

Date of Issue:17.06.2025 

Sector: Infrastructure 

Line of activity: Ports & Harbours, Jetties 
and Dredging Operations 

Valid Up to:16.06.2028 

With reference to the application No. CAE2500383 dated 28-05-2025 NOC for 

extraction of Ground water is issued as per the details given under: 

1. Name of Proponent : Ani! Kumar Trivedi 
2. Name of the Industry : Mis Adani Krishnapatnam Port Limited 
3. Location of the Industry 

RS.N 0: 456/3,473/5476/ B,654/ 2,655,662,663,667,668,669,674,455/1,455/2,456/2, 
684,706,707,708,709,710,712,712,714,715,716,717,718,750,721,722,773,76, 
94/2,94/3,133,134/1,134-2,135/2,135-1,136,136/1,157, 158 / 2,159,164,168 
/ C,17 4,176/2,177,178,179 /2,182,237,563,564,565,566,567,565,566,567, 
568,569,570,571,572,637,638,675,680,681,682 

Extent: 25 Acres 
Mandai: Muthukur 

Village: Krishnapatnam 
District: SPSR Nellore 

Details of Ground Water extraction structures for which NOC is issued 

Location Geo Depth Expected 
Permitted 

Type of in the Coordinates 
inm/ 

average 
pumping Estimated 

Well plant Latitude! Diain 
yield of 

hours 
Yield 

the Well (in LPD) 
area Longitude mm (in LPH) per day 

Twin Filter 
Hg-l 14°15'40.21"N 7/110 7,000 10 70,000 Point (New) 80° 6'51.73"E 

Twin Filter 
Hg-2 14°14'17.36"N 7/110 7,200 10 72,000 

Point (New) 800 07'3.21"E 
Twin Filter 

Hg-3 14°13'53.04"N 7/110 7,400 10 74,000 
Point (New) 800 07'5.00"E 
Twin Filter 

Hg-4 14°16'26.50"N 7/110 7,500 10 75,000 
Point (New) 800 05'58.21"E 
Twin Filter 

Hg-5 14°14'5.07"N 7/110 7,800 10 78,000 
Point (New) 800 07'20.12"E 

Twin Filter 
Hg-6 14°13'58.30"N 7/110 8,000 10 80,000 

Point (New) 800 06'49.43"E 
Twin Filter Hg-7 14°16'23.33"N 7/110 7,300 10 73,000 
Point (New) 800 05'41.23"E 
Twin Filter 

Hg-8 14°16'3.84"N 7/110 7,600 10 76,000 
Point (New) 80°04'34.41 "E 

Total Quantity of Groundwater permitted 

Permitted 
Quantity 
(in KLD) 

70 

72 

74 

75 

78 

80 

73 

76 

598 

Permission/NOC is hereby issued to draw 598 KLD against the requirement 950 KLD of Ground 
Water from 8 No.s of newly recommended Twin filter points to meet the requirement of the 
industry. 
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This NOC is issued to M/s Adani Krishnapatnam Port Limited subject to 
the implementation of the following specific Terms and Conditions. 
'" The firm is permitted to draw 598 KLD against the requirement 950 KLD of Ground Water 

from 8 No.s of newly recommended Twin filter points with 10 hours pumping per day 
only. 

'" The firm must construct 8 No.s of newly recommended Twin filter points at the identified 

locations and to the depth recommended. 
'" The firm is instructed to pump the 8 No.s of newly recommended Twin filter points in 

alternative two or three spells in a day and continuous pumping of 10 hours should be 
avoided. 

'" Not permitted to construct additional ground water abstraction structures without prior 
• 

approval of the department. 
'" The firm shall seek prior permission from the department concerned for any increase in 

quantum of ground water (more than permitted). 
'" The management shall mandatorily install tampered proof digital flow meters (conforming 

to BIS/IS standards) having telemetry system to the 8 No.s of newly recommended Twin 
filter points for accounting daily ground water withdrawals. 

'" The firm shall construct 2 No.s of piezometers viz., PZ-l & PZ-2, one on due North East 
comer, at the location having geo-coordinates 14°16'25.69"N & 80° 7'44.92"E and another 
one on due South side at the location having geo-coordinates 14°13'41.96"N 80° 7'21.70"E 
respectively in the industry premises for monitoring of fluctuations in ground water 
levels and quality, if any. It is also instructed to install DWLRs with Telemetry to measure 
water levels regularly. 

'" The firm should maintain the registers of water level data of piezometers and flow meters 
data of the 8 No.s of newly recommended Twin filter points. The data should be submitted 
to the District Ground Water Officer, Ground Water and Water Audit Department, SPSR 
Nellore District regularly for study purpose. 

'" Ground water quality shall be monitored twice in a year during pre-monsoon (May) and 
post monsoon (November) periods and the analytical reports shall be submitted to the 0/0 
District Ground Water Officer, Ground Water and Water Audit Department, SPSR Nellore 
District for analysis purpose. 

'" The firm is recommended to construct 12 No.s of Recharge ponds with the dimensions of 
30mx2Omx2m at suitable locations in the premises to compensate the ground water losses 
and augment the ground water recharge in the area. 

'" The firm has to take all necessary measures required to recharge the ground water in terms 
of rain water harvesting ponds, pits and other feasible structures at suitable locations by 
accommodating the available run off from the roof top and other areas of the premises in 
such a way that it should proportionate with the quantum of ground water extraction. 

'" The firm shall undertake periodic maintenance of the recharge structures on their own cost. 
'" The firm shall be required to adopt the latest water efficient technologies so as to reduce the 

dependence on ground water resources. 
'" The firm is advised to register the 8 No.s of newly recommended Twin filter points with 

the competent authority (as per APW ALTA rules). 
'" The effluents must be treated properly and must be free from all toxic materials, turbidity, 

color, odor etc. and should not be let out into either surface or groundwater bodies. 
'" Injection of treated/untreated waste water into the aquifer system is strictly prohibited. 
'" The firm is suggested to adopt 3R concept for the sake of ground water regime. 
'" Officers of the Ground Water and Water Audit Department must be allowed to inspect 

the well, plant area, recharge structures and data whenever found nece.ssary. 
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~ The recommendations holds good subject to the normal ramfall conditions and stage of 

Ground Water development in the area. 

~ The Government of A.P.jGW&WA Dept reserved the right to stop the plan t from using 
ground water during emergencies or whenever the plant deviates from the terms and 

conditions. 
~ The management has to submit their consent regarding grounding of the 

recommendations, terms and conditions within a month of the receipt of the NOC. 
~ The present NOC is valid Up to 3 years from the date of issue. The management shall 

apply for renewal of NOC at least 90 days prior to expiry of its validity through the 
Commissioner, PR&RD Department and APWALT A Administrator. 

II True Copy II 

• 
Sd/M.John Satya Raju 

DIRECTOR 
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REPORT ON HYDROGEOLOGICAL AND GEOPHYSICAL INVESTIGATIONS FOR SELECTION OF 

SITES FOR FILTER POINTS IN THE PREMISES OF Mis ADANI KRISHNAPATNAM PORT 

LIMITED AT KRISHNAPATNAM VILLAGE OF MUTHUKUR MANDA\., SPSR NELLORE 
, . , DISTRICT . 

1 

Introduction: At the instance of. M/s Adani Krishnapatnam Port limited vide Application ID: 
CAE2500383 dated 28-05-2025. groundwater investigations were conducted, The total 

requirement for industrial and drinking purpose is 950KLD (300 KLD for Drinking Purpose 

and 650 KLD for Greenbelt area development Purpose), 

As per the instructions of the Deputy Director. Groundwater and Water Audit 
Department. Nellore detailed and integrated groundwater investigations were carried out by 

Smt.A.JyothirmayeA.Hg. in the premises of M/s Adani Krishnapatnam Port limited at 

Krishnapatnam Village. Muthukur Mandai. SPSR Nellore district on 11-06-2025. to assess the 

present usage and possibility for groundwater exploitation to meet the requirement of 950 

KLD 

Location: The proposed site which is having an extent of 25 acres of land bearing survey No, 

456/3.473/5476/ B.654/ 2.655.662.663.66 7.668.669.6 74.455/1.455/2.456/2.684.706.707. 

708.709.710.712.712.714.715.716.717.718.750.721.722. 773. 76. 94/ 2. 94/3 .133.134/ 1.134-

2.135/ 2.135-1.136.157.158/ 2.159.164.168/ C.174.176/ 2.177.178.179/2.182.237.563.564.565. 

566.567.568.569.570. 571.572.637.638.675.680.681.682 is located at a distance of 380 m 

South to the Krishnapatnam Village and the area lies between North Latitudes of 14°17'6.45"N 

to 14°13'1 5.44"N and East longitudes of 80° 8'30,92"E to 800 6'4,53"E. The investigated area 

falls in survey of India Toposheet No.66B/3 

TopoSheet 
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2 

Physiography and Drainage: The investigated area has a plain topography and gently 
slopes from west to east. with an elevation of approximately 5 meters above mean sea 
level. A parallel drainage pattern prevails in the surrounding area. 

Soil Type and Cropping Pattern: The investigated area is covered with sandy soils. with a 
thickness ranging from 1 to 2 meters. and these soils possess good infiltration capacity. 

Paddy is the main crop cultivated in the area using surface water sources. while groundnut 
is the major crop grown using groundwater. 

Geomorphology & Geology: Geomorphologically. the investigated area is a coastal 

mudflat and underlained by coastal alluvium formation with fine to medium grained 
texture. 

Climate & Rainfall: The investigated area experiences a tropical climate. with maximum 
and minimum temperatures of 45°C and 18°e, respectively. Most of the precipitation 

occurs during the North-East Monsoon. and the normal annual rainfall in the area is 1.216.4 
mm. The investigated area falls within the command area. Rainfall data for the past 14 
years for Muthukur Mandai is presented in Table 1. 

Table-1 

Water 
Normal Actual Rainfall 

Status of 
Rainfall in Rainfall Deviation 

year 
in mm (%) 

Rainfall 
mm 

2011-12 1216.4 1363.6 12.1 Normal 
2012-13 1216.4 720 -40.8 Deficient 
2013-14 1216.4 948.8 -22.0 Deficient 
2014-15 1216.4 622 -48.9 Deficient 
2015-16 1216.4 1694.6 39.3 Excess 
2016-17 1216.4 289 -76.2 Deficient 
2017-18 1216.4 673.3 -44.6 Deficient 
2018-19 1216.4 581.6 -52.2 Deficient 
2019-20 1216.4 1237.2 1.7 Normal 
2020-21 1216.4 1694.3 39.3 Excess 
2021-22 1216.4 1504 23.6 Excess 

2022-23 1216.4 1387.9 14.1 Normal 

2023-24 1216.4 923.3 -24.1 Deficient 

2024-25 1216.4 1239.2 1.9 Normal 
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Hydrogeology and Field Observations: The investigated area is covered with sandy clay 

soils and underlain by Coastal Alluvium formations of recent geological age. The 

underlying formation is unconsolidated in nature and consists of a limited productive sand 

zone followed by clay. In and around the scheme area, groundwater occurs under water 

table conditions and is being extracted through filter points. 

During the survey, it was found that there are no filter point wells within a 1.5 km radius. 

Beyond this limit, Gemini Industries Pvt. Ltd. is located, where five filter point wells are 

present. These filter points are constructed to a depth of up to 8 meters and are each 

equipped with a 3 HP submersible motors. To determine the discharge rates of the existing 

filter points, short-duration yield tests were conducted using the time and volume method 

with a 200 litre drum. The results indicated that the filter points are operating with 

moderate to good yields. (Yield test results are provided in Table - 1) .. 

Table-1 

S.No Name of the Well Owner Type of Well Trail- 1 Trail - II Average Yield 

1 Gemini Industries Pvt. Ltd 
Filter Point 12.500 11.500 12.000 

(Out' ide the Premi,e,) 

2 Gemini Industries Pvt. Ltd Filter Point 11.400 10.500 10.950 
(Outside the Premi,e,) 

The present existing outside filter point wells depth to water levels of the wells varies from 

2 to 3m bgl and their discharges ranges from 10,000 to 12,000 Iph with 3 HP monoblock 

Motors. (Well Inventory details given in Table -II below). 

Table-II 

Depth to 

Name of the Type of Total Depth Water Diameter Mode Of Average 

Owner/Location 
Geo Coordinates 

Well ofWell(m) 
Level(m) 

Lift Yield in LPH 
(Reported) 

Gemini Industries 14·1S'37.S3"N so· Filter 3Hp 
S 2-3 m 12.000 

Pvt. ltd (Out,ide the 4'S.72'E Point 
110mm 

Mono 

Premises 

Gemini Industries W15'36.39' N Filter 3Hp 

SO· 4'IS.29'E Point 
S 10.950 

Pvt. ltd (Out,ide the Mono 
2-3 m 110mm 

Gemini Industries 14·1S'40.20'N Filter 3Hp 10.000-

Pvt. ltd SO· 4'9.90"E Point Mono 12.000 (Out,ide the 
S 2-3 m IlOmm 

Premises) (Reported) 
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4 

5 

4 

Gemini Industries 14'l S'29.32"N Filter 8 3Hp 10.000· 

Pvt. Ltd (Outside the 80' 4'2S.S1"E Point 2·3 m Mono 12.000 
1l0mm (Reported) 

Gemini Industries 
Fi lter 3Hp 

10.000· 

Pvt. Ltd (Outside the 14'lS'29.46"N 12.000 
Point 8 2·3 m 1l0mm Mono 

Premises) 80' 4'22.49"E (Reported) 

Water Level Data: The nearest piezometer. established by the Groundwater and Water 
Audit Department. Nellore. is located at Z.P.H. School. Krishnapatnam Village. 
approximately 270 meters due north of the scheme area. The depth to the water level in 
May 2025 is recorded as 3.0 meters below ground level (bgl). 

To assess the local groundwater level trend. water level data from the past four years 
for the Krishnapatnam Village piezometer has been considered. A composite hydrograph 
has been prepared. which shows a clear. moderately rising trend in response to 
precipitation. The water level data from the piezometer is presented below in Table-II\. 

Table-III: Depth to Average Water Level Data of Krishnapatnam Piezometer 

Kri shnapatnam 
Water 

Pre Post year 
monsoon(m) monsoon(m) 

2021 -22 4.24 2.1 
2022-23 3.95 2.8 
2023-24 3.91 2.14 
2024-25 3.8 2.4 
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S.No 

1 

COMPOSITE HYDROGRAPH OF KRISHNAPATNAM 
PIEZOMETER 
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Quality of Groundwater: - Groundwater samples were collected from the existing filter 

points in Krishnapatnam Village and analysed for chemical parameters. The results for pH. 

electrical conductivity, and total dissolved solids are presented in Table-IV. The data 

indicates that the measured parameters exceed the permissible limits, and the groundwater 
quality is classified as moderate. 

Table-IV 

Electrical Conductivity Total Dissolved 
Name of the Premises pH 

Solids (Mg/L) 
Quality Of Ground Water 

Mierosiemens / em 

Krishnapatnam village 1068 7.44 629 Moderate 

GEC Status: The Krishnapatnam Village of Muthukur Mandai falls in the basin 

NLR_CJ3_MUTTUKUR-MB. As per GEC 2023-24 calculations the availability, draft and 

stage of development are as shown in Table-V below. 
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Table V -

Net Groundwater Draft for 
Balance 

Stage of Categorization 
Groundwater Assessment Unit Availability all Uses Develop of the 

in Ha.m in Ha.m 
in Ha.m 

ment Assessment Unit 

Krishnapatnam Village 212.64 74.93 137.71 35.23% Safe 

Muthukuru Mandai 5547.81 2023.23 3524.58 42.29% Safe 
NLR C 73 MUnUKUR·MB 19142 4656.2 14485.8 27% Safe - - -

Basin 

As per the GEC 2023-24 calculations the Krishnapatnam Village. Muthukuru Mandai and the 

Basin NLR_CJ3_MUTTUKUR-MB falls in safe category. 

Suggestion for Groundwater Recharge: - As per the reported roof top. pavement and green 

belt areas available in the firm premises. a total of B1541 Cu.m of rain water can be 

harvested in response to the normal annual rainfall of 1216mm in Muthukuru mandaI. 

Details of calculation of quantum of runoff availability in the premises are given in table VI 

below. 

Table-VI 

Area in Sq.m Quantity 
S.No Location Rainfall in mm Runoff Coefficient available runoff 

1. 

2. 

(Approx) Cu.m 

Buildings/Sheds 
6475 1.216 0.85 6693 (Proposed) 

Green Belt Area 94696 1.216 0.65 74848 

Total Rainwater that can be Harvested 81541 

Therefore. to compensate t he groundwater losses and enhance the groundwater 

recharge. the firm is recommended to construct 12 recharge ponds capable of recharging 

the quantum of extraction at suitable place within the firm premises with 30*20*2m 

dimensions. 

Dimensions of Contribution 

of 
in 

S. Type of Structure Recommended No.of groundwater No. of Total 
N Structure Structures recharge 
0 Recommended recommended 

Fillings Storage 

to 

(l*W*D) (50% of Storage) 

1 Recharge Pond 12 10 
1.44.000 

72.000 cU.m 30*20* 2m cU.m 

Total water that can be recharged from 2 Newly recommended recharge ponds 72.000 cu.rn 
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Conclusion and Recommendations: The detailed groundwater survey results reveal that the 

scheme area is underlain by coastal alluvium formations belonging to the Recent age on the 

geological time scale. In and around the scheme area. groundwater occurs under water table 
conditions and is being extracted through filter point wells. During the well inventory. it was 

observed that groundwater levels in the existing external filter points are at shallow depths. 
ranging from 2 to 3 meters below ground level (bgl). indicating shallow water table conditions. 

These filter point wells are functioning with good yields due to favourable recharge conditions. 

A total of five filter point wells were inventoried. each constructed to a depth of 8 meters and 

fitted with 3 HP monoblock motors. These wells are yielding moderate to good discharge rates. 

ranging from 10.000 to 12.000 litres per hour (LPH). The quality analysis of groundwater 

samples collected from the existing filter points indicates that the groundwater is of moderate 
quality. 

The firm has applied for a total requirement of 950KLD (300 KLD for Drinking Purpose 

and 650 KLD for Greenbelt area development Purpose). Based on the integrated groundwater 

survey results it is found that that the scheme area is feasible for groundwater exploitation by 

means of twin filter point wells. Hence to meet the above requirement of 950 KLD the firm is 

recommended eight new twin filter point wells - Hg-l. Hg-2. Hg-3. Hg-4. Hg-5. Hg-6 Hg-7 & 
Hg-8 are recommended with in premises and drill to a depth of 5-7m with an expected yield 

of 7.000-8.000 LPH. From the eight recommended twin filter point wells around 5.98.000 

LPD or 598 KLD of groundwater can be met with 10 hours pumping per day. The remaining 

requirement for processing purpose may be met by arranging alternative sources only. The 

quality of groundwater is suitable for drinking only after purifying/treating the water. 

As per instructions of MINISTRY OF JAL SHAKTI. CGWA Notification. New Delhi. the 

24th September. 2020. it is mandatory to construct piezometer well with DWLR within their 

premises. As per the guidelines. the quantum of water required by the firm is 598 KLD which 

is within the range of >500 cum/day. two piezometer should be constructed with in the 

premises of the plant. The firm is recommended should construct two new filter point well due 
North East corner (PZ1- 14°16'25.69"N & 80° 7'44.92"E) and due south(PZ2- 14°13'41.96"N 

80° 7'21. 70"E) sides of the plant premises down to a depth range of 5-7m taping the same 

aquifer as the recommended well within the premises of the plant with DWLR so as to monitor 

fluctuations in ground water levels and quality. if any. timely. The details of recommendations 

are given below and the below recommendations are made by following the spacing norms as 

per G.O MS No.16. 
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Recommendations: -

SI. Recommended YES No. Or Type of Depth/ Hours of Measured Total Yields Permitted 
Dia in 

No. Geo Co Ordinates well 
m/mm 

pumping yield( LPH) (LPD) water in LPD 

M/s Adani Krishnapatnam Port Twin 

1 limited @ Hg-I Filter 5-7m/ 
10 7.000 LPH 70.000 LPD 70.000 LPD 

110 mm 
14·15'40.21"N & 80' 6'51.73"E Point 

Mis Adani Krishnapatnam Port Twin 
5-7m/ 

2 limited @ Hg-2 Fil ter 
110 mm 10 7.200 LPH 72.000 LPD 72_000 LPD 

14·14'17.36"N & 80' 7'3.21 "E Point 

Mis Adani Krishnapatnam Port Twin 
5-7m/ 

3 limited @ Hg-3 Filter 
110 mm 

10 7.400 74.000 LPD 74.000 LPD 
W13'53.04"N & 80' 7'5.00"E Point 

M/ s Adani Krishnapatnam Port Tw in 
5-7m/ 

4 limited @ Hg-4 Filter 110 mm 10 7.500 75.000 LPD 75.000 LPD 
14·16'26.50"N & BO' 5'58. 21 "E Point 

Mis Adani Krishnapatnam Port Twin 
5-7m/ 5 limited @ Hg-5 Fil ter 

110 mm 10 7.BOO 7B.000 LPD 7B.000 LPD 
W14'5.07"N & 80' 7'20 .1 2"E Point 

Mis Adani Krishnapatnam Port Twin 
5-7m/ 6 limited @ Hg-6 Filter 110 mm 10 B.OOO BO.OOO LPD 80.000 LPD 

14'13'5B.30"N & BO' 6'49.43"E Point 

Mis Adani Krishnapatnam Port Twin 
5-7m/ 7 limited @ Hg-7 Filter 110mm 10 7.300 73.000 LPD 73.000 LPD 

14·16'23.33"N & BO' 5'41.23"E Point 

Mis Adani Krishnapatnam Port Tw in 
5-7m/ B limited @ Hg-B Filter 

110 mm 10 7.600 76.000 LPD 76.000 LPD 
14·16'3.B4' N & BO' 4'34.41'E Point 

Total Groundwater permitted to draw from 8 newly recommended twin filter 
5.9B.000 LPD or 59B KLD 

points 

From the 8 newly recommended twin filter points (Hg-l. Hg-2. Hg-3. Hg-4. Hg-5. Hg-6. 

Hg-7 & Hg-8) 5.98.000 LPD or 598 KLD of groundwater can be met. The remaining 

requirement can be met by arranging alternative sources only. The recommended twin 

filter points shall be pumped in alternative two or three spells in a day and continuous 

pumping of the wells for a period of 10 hours should be avoided. To promote the recharge 

and compensate the groundwater losses the firm is recommended to build artificial 

recharge structures and also recommended to establish roof top rainwater harvesting 

structures to the ex isting buildings in their premises. 
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Terms and Conditions: 

1. The firm/management shall mandatorily install tampered proof digital flow meters 
(conforming to BIS/ IS standards) having telemetry system to the existing filter points and 
newly recommended filter points for accounting daily groundwater withdrawals by 
industrial unit from permitted groundwater abstraction structures. 

2. The firm should construct two new piezometer filter point wells due North East corner 
(PZ1- 14°16'25.69"N & 80° 7'44.92"E) and due south side (PZ2- 14°13'41.96"N 80° 
7'21. 70"E) of the industry in their premises and install digital water level recorders with 
telemetry system for daily water level monitoring. 

3. The newly recommended twin filter points shall be constructed at the identified location 
and to the recommended depths only. 

4. Not permitted to construct additional groundwater extraction structures without prior 
approval of the department. 

5. The firm shall seek prior permission from department concerned for any increase in 
quantum of groundwater (more than permitted). 

6.The wells must be pumped for the recommended numbers of hours/ day only. 

7. The firm should maintain the registers of water level data of piezometer and flow meter 
data of the newly recommended/ permitted filter point wells. The data should be 
submitted to the District Groundwater Officer. Groundwater and Water Audit 
Department. SPSR Nellore District regularly for study purposes. 

8. Groundwater quality (all parameters) shall be monitored twice in a year during pre­
monsoon (May) and post monsoon (November) and the analytical report shall be 
submitted to the % Deputy Director. Groundwater and Water Audit Department. 
Nellore District for Analysis purpose. 

9. The firm is advised to register the well s drilled with competent authority (as per 
APWALTA Rules). 

10. The firm shall undertake periodic maintenance of the recharge structure at their own 
cost. 

11. The firm shall be required to adopt the latest water efficient technologies so as to reduce 
the dependence on groundwater resources. 

12. The management of the industry shall pay groundwater extraction charges as per rates 
fixed by the authority. 
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13. Officers of the Ground Water and Water Audit Department must be allowed to inspect 
the wells. plant area. recharge structures and data whenever found necessary by them. 

14. The recommendations hold good subject to the normal rainfall conditions and stage 
of Ground Water and Water Audit Department in the area. 

15. The Government of A.P. /GWD reserved the right to stop the plant from using ground 
water during emergencies or whenever the plant deviates from the terms and conditions. 

16. The firm has to give their consent to the above terms and conditions within a week 
compliance regarding grounding of the recommendations and terms and conditions within 
a month of receipt of the report/ recommendations. 

17.The present permitted yields of the wells are subjected to recharge conditions. annual 
actual rainfall and groundwater utilization in the surrounding area. Hence the firm has to 
take alternate arrangements during shortage of groundwater. 

19. The NOC is valid Up to 3 years from the date of issue. The management shall apply 
for renewal of NOC at least 90 days prior to expiry of its validity. 

~. -'-b~.1J 
I ~lbll-!j~ 

Deputy Director 

Groundwater and Water Audit Dept. 

Nellore 
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FORM-6 

(SEE RULE 13) 

PERMISSION FOR USING/DIGGING OF FILTER POINTS FOR DRINKING AND OTHER 

PURPOSES. 

Mis Adani Krishnapatnam Port limited. Krishnapatnam Village. Muthukuru 

Mandai. Nellore District. is permitted to use 598KLD of groundwater from eight 

newly recommended twin filter points (Hg-l. Hg-2. Hg-3. Hg-4. Hg-5. Hg-6.Hg-7 

& Hg-8) in their premises for drinking/other purpose subject to the following 

conditions. 

1) The well should not be used for drawing water for any other purpose 

other than applied for. 

2) The withdrawal of water should be regulated: no wastage of water 
Should be done. 

3) The utilized water should be recycled as prescribed for recharging the 
Groundwater. 

4) Structures should be constructed for harvesting rain water in the vicinity 
of the wells. 

5) The utilization of water will be subject to regulation from time to time 
based on the extraction water from the well. 

6) Care should be taken not to pollute the surrounding areas. 

11 

~ . .-C.-b~bl1.l~r 
DEPUTY DIRECTOR 

GROUNDWATER &. WATER AUDIT DEPT 

NELLORE 
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Letterl AKPLlCorporate Affairs/APMB/01 0/2025·26 

To 

The Collector and District Magistrate, 

SPSR Nellore District. 

13 May 2025 

Sub: Request for the pipeline project to supply water from Sa rvep a Iii Reservoir to Adam 

Krlshnapatnam Port Lim ited (AKPL) and Its neighbouring edible oil companies 

Ref: Meeting held with representati ves of AKPL and its neighbouring Edib/e Oil Companies 

with the Co/lector at his camp otl'ice in presence of GM DIC on 7 May 2025 

Sir, 

Whil e expressing our si ncere gratitude for conducting the recent meeting w ith representatives of 
Adan i Krishnapatnam Port Limited (AKPL) and its neighbou ring Edible Oil Compa nies regarding the 
proposal to lay a dedicated pipeline to fetch w ater from Sarvepalli Reservoir to Krish napatnam Port 
Node. we hereby affirm our commitment to fetch wa ter from this source for sustainable port 
operations In the absence of other proposals such as water supply from Sangam Anicut and STP 
water f rom Nellore Municipa l Corporation , 

Sincerely yours, 

For A7a_,~am Poct Um;'ed 

(K M Ram) 

Head - Corporate Affairs . 

Adan l KrlShnapatna m Port Ltd 
P'JR-J' ,c' 
(lfuttlukvr V,ardal 
SPSR 'Jp ,fP S24 344 

Te l , 9 1 86'23779 99 
f-ex T91 861 '2.3 7 70 46 

www,adanlports corn 

..01 : .l.f.J.? .d.~.~ .. 
c1~e,:) ~ojS~s.-~ 

~eJ~ ~e;!&~ a::l"'6 SOO"~e.;1{.~~ 

~ &~ ioo~~ iJ~6J ~~ 
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MINUTES OF THE MEETING 

Minutes of the Meeting on water supply to Industries situated in and around 

Krishnapatnam Port, conducted by the Commissioner, Nellore Municipal 

Corporation in the chamber's of Commissioner on 25.04.2025 at 12.00 PM: 

The Officers/ Industrial Representatives who have attended the meeting are as 
follows: 

S.No Name of the Officer Designation Mobile No. 

1 K.Rama Mohana Rao S.E., NMC 9849906608 

2 K.Sudheshna Dy.EE, NMC 9849906618 

3. JVLH Nageswar Rao Sr.GM, SElL Energy 
8978651167 

India Ltd 

Manager, South India 
4. P.Chandra Mouli Krishna Oil & Fat Pvt 9866848448 

Ltd 

5. B.Ramanjunetulu Unit Head, Golrul 
7486018301 

Agro 

6. K.Prabhakar DGM, HR, Adani 
7228939496 

Wilmar Ltd 

7. Vishal Jain DGM,Plant, Adani 
7228939500 

~illmar Ltd., 

8. Dakshina Murthy Sr.Manager, Bunge 
9949719486 

India Ltd 

R.Suresh Babu 
DGM-Production, 

9. 7447646243 
3F Industries Ltd 

10. K.M.Ram Head, Corporate 
9391707000 

Affairs, Adani KPL 

II. B.Muralidhar Head BD, Adani KPL 8754589514 

12 M.V.Narayana Murthy VP Operations, 
9677167862 

Emami Agro 
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13 

14 

P.Sekhar 

P.Balasubramanyam 
Dy .. Manager - HR , 
Gemini Edibles & 
Fats India Limited 

1. The Commissioner, Nellore Municipal Corporation has started the meeting 

and informed that, 71 MLD capacity STPs will be brought into functioning 

in Nellore Municipal Corporation in another 5 to 6 months and hence 

requested the industries to draw STP treated water as per the prevailing 

norms. 

2. Further, the Commissioner, Nellore Municipal Corporation has requested 

the industrial representatives to share opinions regarding their 

contribution towards laying of pipelines and consent to draw STP treated 

water. 

3. In response to the above, the representative of Emami Agros has informed 

that, while setting up of industries at Krishnapatnam Node the 

Government have assured them to provide all infrastructure facilities such 

as Roads, Sewerage system and Water supply to their door step etc. But, 

after lapse of many years, the promises were not full filled, especially water 

supply at their door step. 

4. In continuation , the representatives of Emami Agros & Adani KPL had 

brought to the notice that, they have already obtained permissions from 

Water Resource Department to draw water from Survepalli Canal which is 

nearer to their vicinity compared to the source at Nellore Municipal 

Corporation. Also, as per the agreements made with the Water Resources 

department they have to pay Rs.l.00 to Rs.l.20 only per KL . 

5. Further, the representative from Bunge India has brought to the notice 

that, they have obtained permissions from Government in the year 2021 

where as the Government has also promised them to provide all 

infrastructure facilities including water supply at their door step. 
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6. All the representatives of industries at Krishnapatnam Node have informed 

that, based on the present situation of their industries, they are not in a 

position to contribute for laying of pipelines. They have requested for 

Government support to lay the same as promised. 

d . ussed during the review meeting that, for laying of pipeline from 
7. It was ISC 

8. 

th at Nellore Municipal Corporation it may cost around Rs.100.00 
e source 

Crores where as laying of pipeline from Survepalli will cost only Rs.2S.00 

to Rs.30.00 Crores only. Hence, all industries have willing to draw water 

from their nearest source i.e., Survepalli Canal. 

A 
the Commissioner, Nellore Municipal Corporation has requested them 

s , 

e" again to draw STP treated water, the representative of Krishna onc .. 
Patnam port has agreed to dr~~ Jtreated water of 10 MLD if the BOD levels 

are < 10 mg/ It and if it is supp.~i~;d to their door step that too by free of cost 

similar to Gujarath State. 

9. The Commissioner, Nellore Municipal Corporation has informed that; 

proposals will be formulated to supply STP treated water to Adani KPL from 

Allipuram STP. 

10. All Edible Oil Companies have informed that being food processing 

industries they need only potable water supply at their door step. 

11. The representative of SEMB Corp industries have informed that, as 

they have already installed desalination plants, water supply is not 

required for them. 

12. Finally, all industry's representatives have requested the 

Commissioner, Nellore Municipal Corporation to finalize the source of 

water supply either Survepalli Canal or from source at Nellore Municipal 

Corporation and the same can be laid with Government funds. Further~ 

they have requested to take a decision which is industrial friendly and 

keeping in view of further growth of industrial corridor. 
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13. While concluding the review meeting, the Commissioner, Nellore 

Municipal Corporation has promised that, the issue will be appraised to the 

District Collector, SPSR Nellore and the Hon'ble Minister for MA&UD for 

further decisions to proceed further. 

C:tm).misslOner -:j, h \ -y( 
Municipal C rporation::Nello e 

~~~ 
:D~ ' f::'i:. 

--
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Ref. No. AKPLIENVIRONMENT/APPCB/132/2025-26 

To, 

The Environmental Engineer, 
A.P. Pollution Control Board, 
Regional Office, 
SPSR Nellore, 
Andhra Pradesh. 

Respected Sir, ' 

Date: 20.01.2025 

Sub: Adani Krishnapatnam Port Limited (AKPL) - Reply to recommendations 
during Random Inspection on 17.12.2024 ,. Reg. 

Ref: Random Inspection report dated 26/12/2024. 

With reference to the above subject and reference, we are herewith submitting 

the compliance status of recommendations received in the report. 

S. No. Recommendation Compliance Status 
~-----r--------------~-------------------4-----------------------------

The facility has issued PO for Noted for compliance, Berth No, 
mechanization of Berth No. 5 with an 5 mechanization will be 
investment of Rs. 864,73 crores and also completed by September, 2026. 

1 informed that the work will be completed 
~~ by Sep -2026. The facility shall complete 

,:y' -~O(Jf ~ \ " the mechanization of Berth No. 5 by 

'~~~ ~lr!~J-~-~~~_~_te_:-c-~_:_~_2_~~~_!-; -c-o-n-d-u-c-t -a-s-t-U-dY-W-it-h~G-r-e-en-b-e~l-t --d~e-t-a~il-s,-~C-a-rb-o-n~ 
' 1 .~· ::ut::n~i~~ n:~:ti~:;~~i~~:~~y ~~, :s:~:: ::p~~~at~~~dY a:das ::~~ro~~ ., . /-11'" 

::::.:_." . '. " 2 developed in the facility and also width of NABET e. NABL accredited 
the green belt at coal stock yards ' organization Falcon Resilient 
maintained by the facility as per ECe. CFO Infra Consultants (FRICs) in the 
conditions. month of October - 2024. 

3 Generation of fugitive dust emissions are AKPL already engaged 2 Heavy 
more due to manual sweeping of roads duty vacuum sweeping 

Adanl Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai, 
SPSR Nellore District 52 4344 
Andhra Pradesh, India 
CIN: U45203AP1 996PLC0 23529 

Tel +91 8 61 237 799 9 
Fa x +91 861 237 7046 
inf o@adani. com 
www.ad aniports.com 

Regist ered Offic e: Adani Corporate House, Shantigram, Nr. Vai shno Devi Circle, S. G. Highway, Khodiyar, Ahm ed abad "·382 421 , Gujarat, India 
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when compared to road sweeping with machines. an additional 1 
machines; hence the facility shall procure vacuum sweeping machine was 
additional road sweeping machines for proposed which will be received 
effective control of fugitive dust in the month of February 2025. 
emissions. 

The frequency of cleaning of roads near to Noted for compliance 
4 dusty cargo handling area shall be 

increased. 

5 

6 

7 

8 

9 

Noted and being complied with 
The facility shall ensure Shipping Agents the provision of MARPOL Annex 
calling ships to Adani Krishnapatnam Port 
Limited shall ensure compliance with the 
provisions of MARPOL Annex VI. 
Regulation 14. 

The facility shall conduct a study with 
NIOT/NCCR and shall implement erosion 
control measures to avoid erosion of soil 
from the shoreline/boundary line from the 
land area into the marine water body. 

VI. Regulation 14. Circular issued 
to all Stakeholders with Circular 
no. AKPLIMarine/08/24-25 
dated 11/01/2025 attached as 
Annexure - 1. 
NIOT Marine study is under 
progress. 3 visits were 
completed. and 4th visit was 
planned in the month of January 
2025 and report will be received 
in the month of February - 2025. 

Complied 
Marine Biodiversity management 

The shall 
studies were done by SDMRI. 

facility submit a marine 
final report received on 

biodiversity management plan prepared 
16.12.2024. 

through the NIO or any other reputed SDMRI 
Report submitted on 

institute. 
10.01.2025 
Ref.No: 
AKPLIEC/ENV/126/2024-25 

The facility shall install poles with scale in Noted for compliance. Poles with 
coal stocking area to ensure to maintain meter scaling will be arranged at 
coal stack heights within 12 m. Prominent locations. 

Being Complied. AKPL is 
The facility shall ensure covering of dusty 

ensuring 100% Tarpaulin 
cargo carrying trucks/wagons with 

coverage to all Cargo trucks and 
tarpaulins tightened at all sides with ropes 

wagons. 
Adani Knshnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 52434 4 
Andhra Pradesh. India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adan i. com 
www.adaniports.com 

CIN: LJ 45203AP1996 PL.C023529 

Reg istere? Offi ce: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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10 

11 

12 

13 

14 

15 

I 

and shall avoid overload of dusty cargo 

material. 

The facility shall carryout regular wetting Being complied. 

of the internal roads and shall remove the 

sludge accumulated in drains time to time 
to avoid contamination of surrounding 

water bodies. 

The facility shall constitute a separate task Trained Environment cell is 

force teams to verify the dusty cargo available to monitor and ensure 

vehicle movement to monitor proper 100% tarpaulin coverage of the 

covering of Trucks/wagons with tarpaulin. loaded Trucks and Wagons. 
spillage of materials and overloaded 

Trucks. 

The facility shall strictly implement the Complied. SOPs for Cargo 
Standard Operating Procedure for transportation is available. 

transportation of cargos through 
trucks/railway wagons for Tarpaulin 
ccivering of loaded trucks. security check 

before exit. 

AKPL is already meeting Avg. 
43% of its energy requirement 

The port shall explore installation of solar 
through renewable energy from 

power generation on roof tops of 
outside. 

buildings. for solar light system for all 
common areas. streetlights. parking 
around project area and maintain the same 

regularly. 

We installed CC TV cameras and 
operating by trapping solar 
energy through panel installed 

on CC TV pole. 

All vehicle fitness certificate and 
The facility shall ensure vehicles fitness w'lll be 

other documents 
certificate issued by the competent 

thoroughly verified by Security 
authority for incoming trucks and 

team before Vehicle entering 
outgoing (loaded) trucks. 

Port. 

The facility shall 
compliance with 

dated 14.12.2023. 

ensure continuous Being Complied 
the Board directions 

Adanl Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Neiiore District 524344 
Andhra Pradesh. India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

Registered Office: Adani Corporate House. Shantigram. Nr, Vaishno Devi Circle. S, G, ~!ighway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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The facility shall comply with the Noted for compliance, 
16 directions of Hon 'ble NGT vide O.A No. 69 compliance implementation 

of 2024 (SZ) of 2024, if any, without fail. under progress. 
I-------~-------------------------------------+-----------------------------

Analysis Report 
17 Report No: TPT2412076 -079 

Dated: 27-12-2024 

Kindly acknowledge the receipt of this letter. 

Thanking you, 

Yours faithfully, 

For 1':'[.nl rt·p
•
tn.m Port limited .. 

(Authorized \ignatory) 

Enel: Random Inspection report dated 26/12/2024 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhril Pradesh. India 
CIN: LJ45203AP1996PLC0 23529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adanl.com 
www.adaniports.com 

Reference to analysis report. we 
wish to inform your good selves 
that we are analyzing STP 
samples every month with third 
party consultants Mis. SV Enviro 
Labs and consultants and reports 
were being submitted to APPCB, 
RO, Nellore. Latest STP analysis 
report attached as Annexure - 2. 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circl e. S. G_. Highway. Kho·diya r. Ahmedabad .- 38 2421. Gujarat. Indiil 
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To, 
The Shipping Agents, 
Adani Krishnapatnam Port Ltd, 

Circular no: AKPLlMarine/08/24·25 
Date : 11th Jan- 2025 

Subiect: Corriqendum to DGS Circular No. 02 of 2019 .- Comoliance with the 
,QI9visions of MARPOL Annex VI. Reaulation 14 

Dear Sirs, 

Adani Krishnapatnam Port Ltd, has always been a trusted partner to all stakeholders, and we value 
the deep-rooted partnership with all valued customers, 

"Vessell which are calling to Krishnapatnam port must be compliance with the provisions of 
MARPOL annex VI, regulation 14, as per DG shipping circular no, 02 of 2023 which was issued on 
31·01 ,·2023" 

Attached DG Shipping circular. 

Above is for your information and further circulation 

For Adani Krishnapatnam Port Ltd, 

Capt. Rajat Garg 
HOD - Marine Services 
CC: CEO Sir desk 

Adanl Krlshnapatnam Port Ltd, 
Post 8ag no 1 
Muthukur Mandai 
SPSR Neliore DI strict, Andhra Pradesh·5~4H4 
India 

T~ +91 0861 2377999 
Fax +91 0861 237704 6 
akpl.poc@adanl.com 
www.adanl.com 

Registered Office: "Ad ani Corporate House", Shant lgram, Near If.,alshno Oevl Ci rc le, S. G. Highway, Ahmedabad · 382421, Gujarat, India. 
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r-6. 
Noting that ships can comply with above regulations related to a cap of maximum sulphur 

all fuel used on board ships by one of the following ways: 

• Use a compliant fuel oil with a sulphur content that does not exceed 0.50% or 

use an equivalent e,g, an Exhaust Gas Cleaning System ("scrubber") If 

exceeding 0,50% or 

.• Use an alternative fuel e.g, LNG, methanol. 

7. Noting that regulation 4 of MARPOL Annex VI allows the use of an alternative 

compliance method provided it is at least as effective in terms of emission reductions as 

that required by MARPOL Annex VI, including any of the standards set forth in 

regulation 14 taking into account guidelines deVeloped by the Organization, 

8, Noting above, IMO adopted guidelines specifying the requirements for the testing, 

survey certification and verification of Exhaust Gas Cleaning System (EGCS) under 

regulation 4 of MARPOL Annex VI to ensure that they provide effective equivalence to 

the requirements of regulations 14.1 and 14.4 of MARPOL Annex VI vide Resolution 

MEPC, 259 (68). 

9, Recognizing all the above, the Directorate on 28 August 2019 issuecl Engineering 

Circular 02 of20 19 specifying the requirements for compliance to IMO 2020. The stated 

circular permits tlsage of Exhaust Gas Cleaning System (EGCS) as an altermitive means 

of compliance subject to certifieclln accordance with Resolution MEPC 259 (68) as may 

be amended, 

10, Noting that some Indian ports are not permitting ships to berth which are complying 

with IMO 2020 vide alternative means of compliance, that is, EGCS and are asking them 

to switch over to low sulphur fuel oil prior berthing, which is not in consonance with the 

permitted operational requirements uncleI' MARPOL 73178, as amended, 

11 . Noting any such additional requirements by the local Port authorities, prohibiting IMO 

(MARPOL) compliant ships (certified for alternate means of compliance to IMO 2020) 

from entering an Indian port or restricting port entry permissions only after a changeover 

to low sulphur fuel oil, shall be construed as a unilateral measure from a members state 

against the provisions of an International Convention that it has ratified, 

12. Also noting that IMO has issued MEPC.lICirc.899 on 2022 Guidelines for risk and 

impact assessments of the discharge water from exhaust gas cleaning systems. These 

guidelines provide methodology for risk and impact assessments that Member States 

Page 2 of 4 
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of legitimate ship operations, may be undertaken only after due consultation with the 

Director General of Shipping. 

16. All Principal Officers and Surveyors In~Charge of Mercantile Marine Departments are 

hereby advised to circulate this circular to all ports in their jurisdiction and any non­

compliance by any port to be reported to this Directorate immediately. 

17. This is issued with the approval of the Competent Authority. 

Sd/­

(Vikrant Rai) 

Engineer & Ship Surveyor~cum-DDG (Tech) 

To, 

1. The Principal Officer Mercantile Marine Department (Mumbail Chennail Kolkatta! 

Kochi! Kandla). 

2. All Surveyor-in-charge, Mercantile Marine Department 

3. The Indian National Ship-owners Association (INSA) 

4. The Indian Coastal Conference Shipping Association (ICCSA) 

5. Indhtll Ports Association (IPA) 

6. .Foreign Owners Representatives and Ship-manages Association. (FOSMA) 

7. Maritime Association of Ship-owners Ship-managers and Agents (MASSA) 

8. All Stakeholders! Shipping Companies through DGS Website. 

9. AD (OL) Hindi Cell with a request to translate this circular in Hindi and upload on 

DGS website. 

10. The Computer Cell, DGS, GOI with a request to upload this circular on the official 

website 

Copy for information to: 

'I Sr. PS to DG(S) 

,. Sr. PS to Addl. DO(S) 

• Sr. PS to Chief Surveyor 

• S1'. PS to Nautical Advisor (I!c) 

Page 4 of 4 
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Ref. No. AKPL/EC/EN\l1126/2024·25 

To 

Ramakrishna, IFS, 

CCF e- Member Secretary, 

AP State Biodiversity Board, 

Nagarjuna Nagar, Nagarjuna University, NH-5, 

Guntur District, Andhra Pradesh. 

Dear Sir, 

Date: 09.01.2025 

Sub:- Adani Krishnapatnam Port Limited (AKPL.) -. Complying with Phase III 

expansion of EC fr CRZ clearance Condition No. VIII under Marine ecology 

stipulates -, Submission of Marine Biodiversity Management Plan- Reg. 

Ref:- EC 8- CRZ Clearance Order No.1O-18/2016-IA·1I1 dated 11.01.2021 accorded to 
,.. .. .::::::,;;~- .. 

/.Q::: ' 'l«(t/.,:} ''''--_ AKPL by the Ministry of Environment, Forests 8- Climate Changes, New Delhi. 
'./ • ~" t.:<~(llif "'\ • , , 

~r:-'~-' ~\~ @@@ 

:~'l.~q~" , ... , ~ submit that Adani Krishnapatnam Port Limited (AKPL) is an operational port located 

.:~~F..'~ ....... _._ ..... <",) -ltt ' Krishnapatnam (P), Muthukur (M), SPSR Nellore District . 

.:-... l7,) .';\ \'l'~ ' / ... , .... : ,0.r, N t. .;.~ •• 
'''i.':;:, . .;.-==~:..;,,:/ 

The Ministry of Environment, Forests 8- Climate Changes, New Delhi has accorded 

Environmental 8- CRZ Clearance to AKPL vide reference cited above for the development 

of Port under Phase - III (Copy of the EC 8- CRZ Clearance is attached herewith for your 

kind reference). 

As per the EC e. CRZ Condition No. VIII under Marine ecology stipulates that: 

'~ detailed marine biodiversity management plan shall be prepared through the NIO or 

any , other institute of repute on marine, brackish water and freshwater ~'cology and 

biodiversity and submitted to and implemented to the satisfaction of the State 

Biodiversity Board and the CRZ authority. The report shall be based on a study of the 

impact of the project activities on the Intertidal biotopes, corals and coral communities, 

Adanl Krlshnapatnam Port Ltd 
PO 8ag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 

Tel +91 861 2317999 
Fax +91 861 2:377046 
Info@adanl.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

f~ e glstered Office: Adani Corporate lIouse. Shantigram. Nr. Vaishno Devi Circle. S, G. Highway. Khodiyar. Ahmedabad '" 382421, Gujarat, India 
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Vl----

(EN I/[RONMEN'T<,U. ENGTi'fEERS & CON3 UCTAN"C:3 IN POLLUTlON CONT ROL) 

Corporate Office & Laborato;ry : Enviro House, B-1, Block-B, IDA, Autonagar, Visakhapatnam-530012. 
Hydarabad: Flat No. 302, H.No. 7-1·396/B/12, Sai Ram Residency, Balkampet Road, SRNagar, Hyderabad-500038. 
® +91.9440338628,~91-7207664444 ~Xl svenviroJabs@yahoo.co.in, info@svenvirolabs.com $ www.svenvirolabs.com 

Recogni:r.ed by Govt. oi Indla·MoEf i'. ee, New Oelhi, Accreditp,d by : NABL 8. NABEr 
._--_ • ... . ........ • - .. . .... -_ ..... .... .. ...... .... . - ......... _ - --- - - - -

Ref: SVELC/AKPLl24-12/11 

NAME AND ADDRESS 

SAMPLE PARTICULARS 

SOURCE OF COLLECTION 

DATE OF COLLECTION 

B.No Parameter 

I. pH 

2. Total Suspended Solids 

3. BOD 3day 27°C 

4. Oil & Grease 

MICROBIOLOGY TEST 

5. Fecal coliform 

fi"vl 
CHECKli,1) ~ ~ ...... ~ 

Date: 04-01-2025 

Mis. AD ANI KRISHNAPATNAM PORT LIMITED, 
Krishnapatnam Post, Muthukur MandaI, 
SPSR Nellore District, 
Andlu'a Pradesh - 524344. 

EFFLUENT 

STP fNLET .- 40KLD 

19-12-2024 

TEST REPORT 

.... -- --- ~ 

Unit Result Method 

7.51 
APHA, 4500-H+B, .. 
24th Edition 2023 

mgll 98.0 
APHA,2540-D, 

241h Edition 2023 

mg/l 102 IS 3025 P 44 

mg/J 4.0 
APHA, 5S20-D, 

24th Edition 2023 

. , .· • •• _ •• • M • • 

MPNIIOOmi llXl03 

I IS 1622 

~(Jq. 
SV ENVIRO LABS &CdNSULTANTS 
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(fn·'1 \/ r.ROi"ri\,CKN'TAL Ri' f CJ(·l\rEE .r:. ~:J &. C8 N3U LTA·NT 3 I."N PO '~ C,lrC [ON CONTRC)J ... ) 

Corporate Oftl~;!) (1. Laboratory: Enviro HOllse, B··1, Block-B, IDA, Autonagar, Visal<hapatnam-530012. 
Hydarabad: Flat No. 302, H.No. I ·\·396/B/12, Sai Ram Residency, Balkampet Road , S.R.Nagar, Hyderabad-500038. 
(0 +91·9440338628, ~91 ·7201664444>::J svenviroJabs@yahoo.co.in, info@svenvirolabs.colTI ·811 www.svenvirolabs.com 

Recogni 'led by GO'll. of lndia .. MoEF i!t CG, New Delhi, Acr.r<edited by : NASI- il, j\lAiSET 

Ref: SVELCI AKPLl24··12/09 

NAME AND ADDRESS 
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adani 

Ports and 
Logistics 

Ref. No. AKPL /APPCB/EHS/10912023·24 {~::'~:'~'~(:,,:~;~~~ .. ,Date: 

To ;f: 8:» ··· ·,''< ·:(~ ·l ..,'\ 

The Member Secretary, (f iF?, --\-\\.?~\\;\\ 
A.P. Pollution Control Board, It \':~ \ ·.}J.k5\'''1''''·T ) .;" II 

e~:~=~:~~e, \~f;;); .T;,:)<~J)/' 
Kind Attn: Sri B. Sreedhar, I.A.S - Member Secret·a:ry:.;..·· .. · 
Dear Sir, 

07.02.2024 

Sub: - AKPL - External Advisory Committee (Task Force Directions) - Status Report -
Submitted - Reg . . 

Ref: - APPCB Letter Order No. 804/APPCB/HO/ECS/NLR/2023-, dated 14.12.2023 

@@@ 

Adani Krishnapatnam Port Limited (AKPL) is developed multi-purpose, all -Weather port with 
deep draft capable to handle Capesize and Panamax Vessels. Krishnapatnam Port is located at 
Krishnapatnam in Muthukur MandaI. "Sri Potti sri Ramulu" Nellore Dist., Andhra Pradesh on the 
East Coast of India. AKPL obtained CTO 8- HWA of APPCB vide Orde r No: 
APPCBIVJA/NLR/11344/CFO/HO/2019 dated 11/11/2022 with 13 berths (12 berths + one Liquid 
Jetty L4) w ith consented capacity of 78.0 M illion Tons/A of different cargos vi z., Coal, Iron Ore, 
General Cargo (Fertilizers, Granites, Edible Oil and Lube Oils, others), Liquid Cargo (POL, LNG, 
LPG, Chemical Products and Crude Oil) + 2.0 M illion TEUs/A container cargo . The CTO 8- HWA is 
valid till 31.08.2027. 

The compliance status of AKPL was reviewed by Monitoring (Task Force) Comm ittee Meeting of 
A.P. Pollution Control Board on 06.12.2023 and the following directions were issued to comply 
with reference, for which AKPL is subm itting herewith the current compliance status on the 
Task Force Direc t ions for kind perusal. 

Direction - 1 . The port shall submit time bound action plan for mechanization of South berths 
to handle coal, with in two months. 

We submi t tha t , AKPL obtained, EC 8- CRZ Clearance from MoEF 8- CC v ide Order No. 1018/2016-
IA.III dated 11.01.2021 and CTE f rom APPCB vide Order No : 633/APPCB/CFE/RO-NLR/HO/2010 
dated 25.0 2.2021 for the following capacit ies under Phase - III development . 

The CTE was f urther amended vide order dated 06.04.2021 8- 16.07.2021. The Phase - III 
expansion project is yet t o be implemented. 

SI. No. Cargo Capaci ty 
1. Coal 88 MMTPA 
2. Iron Ore -

3. General Cargo 10.5 MMTPA 
4. Li qu id Cargo 51. 7 MMTPA 

Adan i Kr ishnapatnam Port Ltd Tel +91 861 2377999 ,..;::;-;;::::::.:::; .. ~. 

(Formerly, Krishnapatnam Port Company Ltd) Fax +91 861 237 7046 ~. f<\\NAPf;~~">0-: , 
PO Bag No 1. Muthukur MandaI. info@adanL com ~.~ ....-...... ·",,:q~I"~'t 
SPSR Nell ore District 524344 www.adaniports.com '" \1- ~; 

~~~:h~~~;~~~~;~9d~~LC023529 ~ ~ . . n":~'~'=fJ\ I,--__ _ 

Reg istered Office: Adani Corporate House. Shantigram. Nr. Vaish no Devi Circle. S. G. Highway. Kh~~~!&~~'II . . fj]~:g -38242tGujarat. India 
-....; ... :.::~:.:;;.:~.~' 
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5, Container 1.1 MTEUsPA 
6, No, of Berths Approved 16 

(Incl3 Liquid Berths 8- and 3 SBMs 
Constructed 1 Liquid jetty 

Total Capacity 150,2 MMTPA (Non-Container) 
+ 1.1 MTEUsPA (Container) 

Presently. AKPL is operating with 13 Berths. out of which: 

• 8 No, of Berths are fully mechanized berths, 
• 4 Berths are semi-mechanized berths, 
• One Berth (L4) is Liquid Jetty dedicated for POL products, 

The details of berths along with cargo handling type and handling system are as below: 

S. Name of the 
Type of Cargo handled 

Type of Loading/ 
No Berths Unloading System 

1 N1 Container berth Mechanised 

2 N2 Container berth Mechanised 

3 N3 General Cargo berth Semi-Mechan ised 

4 N4 General Cargo berth Fully Mechanised 

5 N5 Coal cargo berth Semi-Mechanised 

6 N6 Coal cargo berth Fully Mechanised 

7 N7 Coal cargo berth Fully Mechanised 

8 N8 Coal cargo berth Fully Mechanised 

9 NW1 Multipurpose Fully Mechanised 

10 NW2 Iron Ore Fully Mechanised 

11 NW3 General Cargo Fully Mechanised 

12 S4 Coal cargo berth Semi-Mechanised 

13 L4 Liquid jetty for POL products Pipelines 

Further. AKPL obtained CTO Order No: APPCBIVJA/NLR/11344/CFO/HO/2019 dated 1111112022 
valid till 31.08,2027. for handling the following commodities with 13 No, of Berths, 

S. Products / Line of Activity Quantity 
No Type of Cargo 
1. Coal 46 Million Tons/ Annum 
2, Iron Ore 8 Million Tons/Annum 
3, General Cargo (Fertilizers. granites. 

14 Million Tons/Annum 
Edible Oil and Lube oils. others ), 

4, Liquid Cargo (POL. LNG. LPG. Chemical 
10 Million Tons/Annum 

products and Crude oil) 
5, Container Cargo 2,0 Million TEUs/A 

7B.O Million Tons/A Non-container 
Total cargo + 2.0 Million TEUs/A container 

cargo 

7;;:''i'jf-____ 2 
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No. of Berths 
13 Berths (12 + 1 berth - Liquid Jetty 

L4) 

We submit that, the total volume of cargo handling at AKPL was 48.26 MMTs of cargo (including 
containers) for the Financial Year 2022-23 (April 2022 to March 2023) 8- for the year 2023 -24 
(April to December) it was 44.0 MMTs which are w ithin the consented quantity. 

Here, we humbly submit that, the South Berth No.4 is a semi-mechanized Multipurpose and coal 
handling berth for the reason that the actual coal handling was started since April 2023 onwards 
and there is no adequate coal cargo movement at South berth 54. AKPL is contemplating to 
convert the South berth 54 to fully mechanized Coal handling berth soon after required 
movement of coal cargo is arisen. In the absence of sufficient coal cargo movement in South 
berth 54, the mechanizing equipment of 54 w ill not serve the purpose of coal handling fully. As 
of now, the coal is being handled at the south berths with environment sustainable measures as 
suggested by APPCB viz., 

Ensuring continuous surface cleaning followed by water sprinkling, 
Ensuring the loaded trucks are fully covered with tarpaulin and tightened with rope to 
avoid transit spi llages until the destination, 
Ensuring regular deployment of road sweeping machines etc., 

In compliance w ith direction no." the time bound action plan of AKPL as follows: 
The Port is negotiating with the surrounding power plants for execution of long-term 
commitment for coal handling from south berth. The mechanization of the Berth will be 
implemented as and when the Port receives concurrence from the end users followed by MoU. 

Further, the mechanizat ion of the cargo handling system would take a minimum of 24 months 
to execute after obtain ing consent from the respective users of surrounding power plants. 
Therefore, AKPL endeavors for the required movement of coal cargoes at an earl ier date and 
convert the 54 as fully mechanized coal handl ing berth as expeditiously as possible. 

Direction - 2 - The port shall expedite installation of fixed dust separation systems (MOSS) 
at South berth for handling of coal and other dusty cargo. 

We submit that, AKPL committed towards compliance of environmenta l management and the 
well-being of the community by taking all the dust suppression measures while handling coal 8-
other dusty cargoes at South Berth. 

AKPL is implementing the below mentioned existing environment management practices: 

Ensuring continuous surface cleaning followed by water sprinkl ing, 
Ensuring the loaded trucks are fully covered with tarpaulin and tightened with rope to 
avoid transit spillages until the destination, 
Ensuring regu lar deployment of road sweeping machines etc., 

Further, in compliance with direction no.2, the time bound action plan of AKPL, enhance to 
install the fixed dust suppress ion systems at south berth. The evaluat ion of dust separation 
systems technologies is in process and the execution of the installation of Fixed Dust 
Suppression System (FOSS) will be completed within 6 months. 
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Direction - 3 - The port shall ensure water sprinkling system and other dust suppression 
measures are effective for suppression I containment of the dust emissions 
during handling of coal, 

We submit that. AKPL is regularly conducting dust suppression measures to maintain the air 
quality levels as per the NAAQ standards and ensuring the safety of wo rkers and nearby 
inhabitants, The following dust suppression measures are adopted for suppression / 
containment of the dust emissions during handling of coal: 

• The MOSS system is available at all Hopers 8- Transfer Towers 8- stack yards, 

• The stockyards are supported by sophisticated Mechanical Dust Suppression System 
(MOSS) at all yards including coal and iron ore storage area to suppress dust during stacking 
of cargo in yards, 

• The stock yards are established with modern dust suppression water cannons to suppress 
the dust em ission round the clock. controlled by highly sophisticated Programmable logic 
controllers (PLCs) operated from central control room (CCR). 

• Conveyers and Hopper systems are provided with water sprinkling system for handling coal 
from berths to storage yards to mitigate fugit ive dust emissions while handling 8-
transportation. 

Photographs showing Mechanical Dust Suppress ion System associated with Ship Un­
loaders 8- loaders. and Water sprinkling system at conveyors. hoper 8- stack ya rds. 

Water sprinkling system at conveyors, hoper 8 stack yards 

• Ensuring the stacks are continuously wetted with water sprinkling system consisting with 
248-gun sprinklers which will sprinkle water in the form of mist up to a range of 50 M. 
which will suppress the dust at source itself. 
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Photographs showing Water Sprinkling system with DSS Tankers Wetting the operational areas 
e. the internal roads e. berths 

Wetting all operational areas e. the internal roads e. berths by Water Sprinkling with DSS 
Tankers 

5 
.~~--~---
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Mechanical Dust Suppression system 
,--~------------------------~~ 

Vacuum Road Sweeping machines. Manual sweeping Sprinklers for Dry roads 

A wind barrier screen of 14 meters' height has been constructed at adjacent to the coal yards 
and developed greenbelt at adjacent to the wind screen structure with 10-12 meters of height 
to the support the structure. 

AKPL deployed a dedicated team for conducting regular inspections near the potential sources 
of dust emissions and promptly addressing any issues or malfunctions in the dust suppression 
systems. The copy of internal instructions issued for constitution of a Task Force Team is 
attached herewith as Annexure - 1 for kind perusal 

6 

590



479

In compliance with direction nO.3 to ensue water sprinkling system and other dust suppression 
system in effective manner, the action plan of the port is to continue the foregoing dust 
suppression measures in more sophisticated manner, with true spirit by improving overall 
effectiveness of dust suppression. 

Direction- 4 -The port shall deploy road sweeping machines for frequent roads cleaning from 
berth to south gate and to deploy more no. of road-sweeping machines in 
consultation with RO. Nellore. 

We submit that, AKPL is operating adequate road sweeping machines i.e., 12 No.s of Truck 
mounted sprinklers, 3 Nos. of heavy-duty Atomized Sprayers and 8 No.s tractor mounted 
hydraulic broom sweeping machines for dust suppression and to prevent air borne fugitive dust 
emissions due to vehicle moment. 

In compliance to the direction no 4, the action plan of the port is in addition to the above, 
implementation of more advanced and comprehensive strategies to further reduction in release 
of airborne dust particles, AKPLalready initiated the action plan by procuring 3 No. of additional 
heavy duty sweeping machine for deployment at prominent locations to ensure e. maintain 
ensures better coverage and more effectiveness and the purchase order/details are annexed 
herewith for your kind erusal. 

----~----------------~---

Direction - 5 - The port shall ensure to provide cover to trucks carrying the 
coal from berth to destination. 

We submit that, AKPL is committed in concern of the surrounding environment by ensuring all 
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the outbound cargo carrying trucks/Railway wagons are properly covered with tarpaulin to avoid 
fugitive emissions/spillages during the transit till reaches the destination. To ensure this, 

• Provided 14 No.s of semi mechanized facilities for covering tarpaulin on the trucks within 
the port premises. 

• Established a semi mechanized railway wagon tarpaulin covering station at Silo location 
within the Port. 

AKPL deployed a dedicated in-house team constituted by environment, security, and safety 
departments for conducting regular inspections to ensure the proper coverage of tarpaulin 
cover, without any chance to spillage along the enroot. AKPL committed to implement the trucks 
loaded in a covered environment to minimize dust and minimizing the impact on surrounding 
areas. 

In compliance to the direction no 5, the action plan of port is deployment of manpower to 
implement the tarpaulin covering over the trucks and wagons. The said action plan is already 
commenced by entering into tarpaulin agreement with third party and making the covering of 
cargo loaded wagons and trucks with tarpaulin is must to ensure the complete containment of 
emission or spillage of dust/cargo in transit and the tarpaulin covering agreement is attached 
as Annexure -2 for your kind perusal. 

! 
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Direction - 6 - The port shall expedite to provide a truck wheel wash facility on the South side. 

We submit that. AKPL already established e,. operating one automatic sensor-based Truck tire 
washing facility and ensuring all the outgoing cargo carrying trucks tires passing through North 
Side port are properly cleaned before leaving the port prem ises. 

In compliance to the direction No 6, evaluating the passage of number of vehicles in order to 
determine the appropriate capacity of the tire washing facility and providing such washing ' 
facility to ensure the trucks are cleaned before leaving the port premises. 

Direction - 7 - The port shall provide STP to cater the domestic waste water generated at South 
berths. 

AKPL is having a Sewage Treatment Plant (STP) at strategic two locations, one at CVR Amenities 
Complex of 500 KLD capacity and other at Admin building of 40 KLD STP for treating domestic 
wastewater generated in the port including the South berths. We subm it that, at South Berth 
S4, not more than 20 no. of employees are working shift wise, and water is utilization only in 4 
No. of toilets provided for the working staff. The estimated sewage generated from toilets of 
0.80 KLD is routed to septic tank. 

In compliance to the direction No 7, the plan of action of AKPL caters the domestic waste 
water generated at south berths is implemented by routing the 0.80 KLD estimated sewage 
generated from south berth to septic tank instead of providing separate STP since such 
scanty amount of sewage water does not require the mechanism of STP. Since the exist ing 
STPs are catering the needs of the port operations it is opined that providing another sewage 
treatment plant at south berths is not feasible. Existing STP is working efficiently and meeting 
the environmental compliance. Hence, we humbly request the Chairperson and Committee to 
consider withdrawing this condition. However, the port is contemplating providing STP to 
south zone also as and when the sewage water needs such r uirement in future. 
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Direction NO.8· The port shall ensure to progressively increase more No. of water sprinklers 
and other required dust containment I suppression measures while increasing the cargo 
handling capacity. 

We submit that. the cargo yards are supported with Mechanical Dust Supp ression System 
(MOSS) to suppress the dust emission in the air and to restrain dust particles before it becomes 
airborne, 

The MOSS is equipped with 248 cannons to spray water jet that forms a blanket of mist, and the 
mist captures the dust emissions that become heavier and settle down, The formed mist would 
not allow any dust to fly along with the wind. The mist formation facilitates maintaining required 
moisture levels in the cargos and lasts for longer period, 

The water cannons cover a radius of approx, 30-50 meters, sprinkle the water up to 10-15 
meters' height and rotate in 180/360 directions, The distance between two sprinklers is 100mts 
to cover total cargo stack area, 

In addition to the MOSS, AKPL is deploying 20 No, of mobile dust suppression tankers to ensure 
continuous water sprinkling on berths and other back up areas, yards and haul roads through, 

In compliance to the direction No 8, the plan of action AKPL is to progressively increase more 
No, of water sprinklers and other required dust conta inment / suppression measures to mitigate 
the dust emissions on vehicular movement during cargo evacuation on par with the cargo 
handling capacity, 

Direction - 9 . The port shall install more No. of CAAQM stations to continuously monitor 
the air quality at representative locations and to implement adequate 
measures to prevent air borne dust pollution in the surrounding villages. The 
locations to install the additional CAAQM stations shall be identified 
through scientific modelling and shall install in consultation with RO, 
Nellore. 

We submit that, AKPL has installed and operating 3 No,s of CAAQM stations of Beta Ray 
Attenuation technology to measure the parameters NOx, NH3, S02, CO, PM 10, PM 2.5, at the 
following locat ions and data connected to APPCB website, 

1, Station - 1 - (CVR Amenities Complex) 
2, Station - 2 - (Thamminapatnam Village) 
3, Station - 3 - (Krishnapatnam Village) 

Station - 1 Station - 2 Station - 3 
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In addition to the Port CAAQM Stations. AKPL appointed an NABL accredited laboratory to 
monitor the Ambient Air quality at the following locations in a radius of 6 KM within port and 
surrounding villages. 
1. Zero Point 
2. Thamminapatnam 
3. CVR 
4. Gopalpuram 
5. Chalivendram 
6. Krishnapatnam - 1 
7. Krishnapatnam-2 

Google Image showing the existing CAAQM Locations and NABL yd Party Laboratory 
monitoring locations 

AKPL is submitting the 3rd party AAQ Monitoring reports at APPCB. Regional Office. Nellore on 
Monthly basis. As per the monitoring results. the parameters of PMlO. PM2.5• S02. NOx. NH3 are 
well within the prescribed NAAQ limits. 

In compliance to the direction No 9. AKPL initiated its plan of action by conducting Ambient Air 
Quality Monitoring study at 3 locations i.e .• at source South Berth - 4. South Junction points 
near coal stack yards 8- North Port considering the down 8- up wind directions with due 
consultation with the Environmental Engineer. Regional Office. Nellore on 27.01.2024. After 
submitting the outcome of modelling result to EE. RO. Nellore for necessary advice. AKPL will 
initiate the process for installation of additional CAAQM stations if required or instructed by the 
authority. 

Direction 10 - The port shall furnish preparedness plan to contain the air borne dust emissions ' 
for each stock yard I zone wise and during unloading and handling of dusty 
cargo at berth front. 
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In compliance to the direction No 10, AKPL is furnishing the following preparedness 
Environment Management plan being implemented to contain the air borne dust emissions for 
each stock yard / zone wise and during un'loading and handling of dusty cargo at berth front. 

• MOSS system at all Hopers 8- Transfer Towers 8- at stack yards. 
• MOSS at all yards including coal and iron ore storage area to suppress dust during stacking 

of cargo in yards. 
• Conveyers' and Hopper systems are provided with water sprinkling system. 
• Ship Un-loaders 8- loaders are associated with Mechanical Dust Suppression System. 
• Ensuring the stacks are continuously wetted with watersprnkling system to suppress the 

dust at source itself. 
• Ensuring all the outgoing cargo carrying trucks and wagons are fully covered with tarpaulin 

and tightened with rope to avoid fugitive emissions/spillage until it reaches the destination. 
• Ensuring all the outgoing cargo carrying trucks tires are cleaned before leaving the Port 

premises. 
• Deploying Truck mounted sprinklers, heavy-duty Atomized Sprayers, Tractor mounted 

hydraulic broom sweeping machines for dust suppression and to prevent air borne fugitive 
dust emissions due to vehicle moment. 

• Provided 3 No. of additional heavy duty sweeping machine for deployment at strategic 
locations. 

• AKPL has successfully developed 194.5 hectares of greenbelt within its premises since the 
port's inception all along port boundary, coastal plantation and mangrove planat ion. 

• Dense plantation was done around coal yards, avenue 8- median plantations all along the 
road networks. 

• Pursuing to provide additional truc'k tire washing facility at South Berth location to ensure 
all the outgoing cargo carrying trucks tires are cleaned before leaving the Port premises. 

Direction- 11 - The port shall not draw the ground water under any circumstances. The port 
shall furnish time bound action plan to meet the water requirement for the port 
activities. from the sustainable sources. 

AKPL is not withdrawing any ground water within the Port premises. The source of water is 
Muthukur Reservoir have an approved capacity of 1000 KLD and 4 MLD of water from Nakkala 
kalava drain. As per the CTO, the permitted water consumption quantities are as below: 

S. Purpose Quantity 
No. (KLD) 
1. Dust suppressions 8- Miscellaneous (Fire protection services) 1950.0 
2. Gardening 400.0 
3. Domestic 650.0 

Total 3000.0 

Further, AKPL is recycling 8- reusing the STP water 540 KLD for dust suppression 8- greenbelt 
development. Rainwater Harvesting Tanks are also maintained in the port premises and using 
the supernatant water for dust suppression on haul roads. 

The average water consumption for the Financial Year 2022-23 (April 2022 to March, 2023) was 
2568 KLD 8- for the year 2023 -24 (April to January), the average water consumption was 2923 
KLD which is within the consented quantity. 

AKPL is submitting the water consumption details in Form-1 to APPCB on monthly basis and 
Half-yearly EC compl iance to MoEF8-CC. AKPL is conducting a water audit and water feasibility 
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study for optimizing the water consumption and identification of alternative water sources, 
recommendation of reliable water sources including desalination plant. Based on the output of 
the study, action will be submitted. 

In compliance to the direction No 11. AKPL with regard to furnishing the time bound action plan 
to meet the water requirement for the port activities, AKPL has already initiated, attended 
Nellore Municipal Corporation (NMC) conducted meeting on 22nd January 2024. During the 
meeting, officials attended from Andhra Pradesh Urban Infrastructure Asset Management 
Limited (APUIAML) and Nellore Municipal Corporation (NMC), outlined the Government's policy 
towards usage of STP treated water by industries. Responding to this policy, representatives of 
edible oil industries have not accepted the proposal of supplying STP treated water. They said 
that al110 edible oil companies situated at Krishnapatnam node, are not supposed to use STP 
water in edible 'oil processing. Therefore, they have requested the "NMC to stick to its initial 
proposal of supplying surplus potable / raw water available through Sangam Anicut Water 
Supply Scheme. The copy of MoM is attached as Annexure - 3 for kind perusal. 

The process of implementation is under progress with Nellore Municipal Corporation. It is 
pertinent to note that the grant of approval for provision of water by NMC is a statutory process 
followed by due approvals and execution of water supply agreement and the time taken for 
completion of said statutory process is not within our perception. Soon after conclusion and 
execution of MOU with NMC for supply of water, the details/ quantum of supply of water by 
NMC will be submitted for your perusal. 

Pursuing with Nellore Municipal Corporation, for supply of sewage water or treated sewage 
water as to utilize for dust suppression system in the port. Accordingly, for the Port present e. 
future water requirements. 

Direction - 12 . The port shall submit action plan to treat the sewage generated from 
Nellore Municipal Corporation. as to utilize for dust suppression system in 
the port. 

We submit that, as per the directions of Nellore Municipal Corporation, for supply of water for 
the industrial sectors established and operating within the Nellore city purview so as to utilize 
the same for industrial operations/usages. Accordingly, AKPL has submitted the details of water 
requ irement. Further, a meeting was conducted by NMC on 22nd January 2024 at Nellore 
Mun icipal Corporation and the following are the outcome of the Meeting: 

1. The NMC along with Andhra Pradesh Urban Infrastructure Asset Management Limited 
(APUIAML) is in the process of finalizing Detailed Project Report (DPR) during February 
2024 duly considering the different financial models. " 

2. The Draft proposal will be sent to the Special Chief Secretary (Municipal Administration and 
Urban Development (MAUD) and further to the Engineer in Chief (ENC) Public Health (PH) 
Vijayawada for necessary clearances. 

3. In the meantime, the Corporation will share the DPR to elicit views from all the participating 
industries particularly on financial models, techno commercial, engineering and other 
related aspects. 

4. Once the DPR is finalized in all respects, the NMC and the participating industries will have 
to enter the mutually agreed offtake water supply agreement for a period of 30 years with 
commonly agreed terms and conditions. 

5. After obtaining all approvals, the NMC would commence the work and complete the process 
of laying water supply pipeline by 31 March 2025, and the tentative date of receiving water 
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from Nellore Municipal Corporation (Sangam Anicut Water Supply Scheme) to Adani 
Krishnapatnam Port Limited and its neighboring edible oil industries is from 1 April 2025. 

Andhra Pradesh Urban Infrastructure Asset Management Limited APUIAML has been appointed 
as a consultant for OPR preparation. APUIAML requested the representation of various 
companies to propose water requirement for the next 10 to 15 years. Tentative project cost is 
about Rs.98 Cr. APUIAML requested to share the opinion regarding industries contribution 
towards capital cost of the industrial water supply. As the project seeks contribution from all 
the industries from the region for finalizing the financial model, the project is placed before the 
higher authorities for decision making. 

The NMC during the meeting has made it clear that it will supply raw or potable water at a 
common point where all edible oil industries and Adani Krishnapatnam Port Limited can fetch 
water from that outlet. Therefore, NMCwili take care of every aspect of supplying water such 
as Right of Way (RoW), laying pipeline and other related matters. The Route Alignment Option 
document is attached herewith as Annexure - 4 

The implementation of action plan with regard to the direction No 12, is contingent to the 
completion of project taken by AP government. After obtaining all approvals, the NMC would 
commence the work and complete the process of laying water supply pipeline by 31 March 2025, 
and the tentative date of receiving water from Nellore Municipal Corporation (Sangam Anicut 
Water Supply Scheme) to Adani Krishnapatnam Port Limited and its neighboring edible oil 
industries is from 1 April 2025. Hence soon after completion of project by the GOAP, the action 
plan with regard to direction 12 will be initiated accordingly. 

Point - 13 - The port shall periodically undertake de-silting of the drains and to keep them 
intact for free flow of the runoff. 

AKPL is clearing the storm water drains periodically and especially before commencement of 
monsoon season by removing the sludge accumulated to prevent possible flooding of the 
surrounding areas. 
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In view of the above and with due consideration of the environment 8- sustainable measures 
being adopted 8- implemented at AKPL we humbly request the Chairperson and EAC Committee 
to consider withdrawing the conditions No.7 8-12. 

AKPL will continuously evaluate the environmental impacts during port operations and will 
promote long-term environmental sustainability by continuing all the mitigation measures to 
prevent the dust pollution. 

Thank you 
Yours Sincerely, 
for AOANI KRISHNAPATNAM PORT L TO .. 

J) ,':J-\~ 
or.OJYo~~ 
Copy to: /-- . , , 

1. The Joint Chief Environmental Engineer, APPCB, Legal Cell, Board Office, Visakhapatnam. 
2. The Environmental Engineer, APPCB, Regional Office, Visakhapatnam. 
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• 

4. 

5. 

237 

..c--.~~~------------------

The port shall deploy road sweeping Complied. 
machines for frequent roads cleaning 
from berth to south gate and to deploy • 
more no. of road-sweeping machines in 
consultation with RO, Nellore. 

Deployed 8 No.s tractor mounted 
hydraulic broom sweeping 
machines. 

The port shall ensure to provide cover 
to trucks carrying the coal from berth 
to destination. 

• As per the TF directions 2 No. of 
heavy duty sweeping machines 
are provided for effective 
sweeping of roads, berths and all 
operational areas. 

complied. 

Ensuring all the outbound trucks are 
properly covered & tightened with 
tarpaulin to avoid transit spillages till 
it reaches the destination. 

~6:~.~~------~~--~~------~--~~~~~~~~~~----~ 
The port shall expedite to provide a AKPL has been initiated the process 

7. 

truck wheel wash facility on the South of providing additional truck wheel 
side. washing facility. 

The port shall provide STP to cater the 
domestic waste water generated at 
South berths. 

LOI processed on 29.02.2024. (Copy 
attached as Annexure -10) 

The facility will be in place by the end 
of June 2024. 
At South Berth S4, 20 no. of 
employees are working shift wise. 
and water is utilization only in 4 No. 
of toilets provided for the working 
staff. 

The estimated sewage generated 
from toilets of O.BO KLD is routed to 
septic tank. 

The quantity of sewage is too low to 
provide an additional STP, hence we 
earnestly urge to withdraw this 
condition. --.. - -=-------;-~-----c-------,-__c_+C'=:::c::..=,-"---, --c--~----_c_--c-:~ 

8. The port shall ensure to progressively AKPL is progressively increasing the 
increase more No. of water sprinklers No. of water sprinklers and other 
and other required dust containment / required dust containment / 
suppression measures while increasing suppression measures to mitigate 
the cargo handling capacity. the dust emissions on vehicular 

movement during cargo evacuation 
on par with the cargo handling 
capacity. '-__ --'--_______ ... ______________ L.-::::r...::=L'-_______________ .. __ 
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• 

11. 

• 

• 

• 

The port shall not draw the ground • 
water under any circumstances. The 
port shall furnish time bound action • 
plan to meet the waterrequirement for 
the port activities, from the sustainable 
sources. 

• 

239 

Provided 2 No. of additional 
heavy duty sweeping machine for 
deployment at strategic 
locations. 
Ensuring all the outgoing cargo 
carrying trucks tires are cleaned 
before leaving the Port premises. 
Providing one more truck tyre 
washing facility at South Berth 
location is in proqress. 
AKPL is not drawing any ground 
water. 
The source of water is Muthukur 
Reservoir with approved 
withdrawing quantity of 1.0MLD 
and Nakkalakalava drain with 
approved withdrawing quantity 
of 4.0 MLD. 
The water from Muthukur 
Reservoir has been receiving 
through tankers and 
Nakkalakaluva water is being 

~~+-________ ~ __ ~ ____ ~ __ ~ ____ +-__ p~u~m~p~ed~to~AKPLPumphouse. 
12. The port shall submit action plan to • Nellore Municipal Corporation 

13. 

treat the sewage generated from (NMC) proposed to supply water 
Nellore Municipal Corporation, as to to industries at Krishnapatnam 
utilize for dust suppression system in node and it had conducted a 
the port. meeting with the industrial 

representatives on 22.01.2024. 
AKPL has expressed its 
willingness to fetch either STP 
or raw water from NMC. 

The port shall periodically undertake 
de-silting of the drains and to keep 
them intact for free flow of the runoff. 

(Copy of AKPL request letter e. 
MOM attached as Annexure -
11) 

• AKPL intended to take 10 MLO of 
water for port requirements. 

• Tile OPR preparation is in 
progress at NMC. 

Complied. 

AKPL has been ensuring periodical 
de-silting of the drains to ensure free 
flow of the runoff. 

IITRUE COPYII 
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AGENDA OF THE MEETING: MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED 

(SIMHAPURI UNIT) 8- MEENAKSHI ENERGY LIMITED (VEDANTA POWER) UP TO THEIR PLANTS FOR 

HANDLING COAL. 

PARTICIPANTS: 

ADANI KRISHNPATNAM PORT LIMITED 

1. SHRI G J RAO CHIEF E)<ECUTIVE OFFICER 

2. SHRI RAJAN BABU CHIEF OPERATING OFFICER 

3. SHRI K M RAM HEAD - CORPORATE AFFAIRS 

4. SHRI MANISH DAVE HEAD - DRY CARGO OPERATIONS 

5. SHRI NAGARAJ S HEAD - ENGINEERING SERVICES 

6. SHRI M JANARDHANA RAO SENIOR MANAGER (CIVIL) 

7. SHRI K SANDEEP ASSOCIATE MANAGER (PROJECTS) 

8. SHRI K RAMBABU ASSISTANT MANAGER (ENVIRONMENT) 

JINDAL POWER LIMITED (SIMHAPURI UNIT) 

1. SHRI K SRINIVASA RAO VICE PRESIDENT 8- PLANT HEAD 

2. SHRI SAROJ PADHI VICE PRESIDENT (COMMERCIAL) 

3. SHRI SK KHALEED ASSISTANT MANAGER (LiAISIONING 8- ENVIRONMENT) 

MEENKSHI ENERGY LIMITED (VEDANTA POWER) 

1. SHRI ASIM DE STATION DIRECTOR 

2. SHRI BINU RAPHAEL DEPUTY STATION DIRECTOR 

3. M SIVA RAM A KRISHNA HEAD - SECURITY 8- ADMINISTRATION 

MEETING VENUE: ADANI KRISHNAPATNAM PORT LIMITED 

MEETING DATE: 08 AUGUST 2024 (THURSDAY) 
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Initiating the discussion, Adani Krishnapatnam Port Limited (AKPL) CEO emphasized for the 

conveyor system from South berths to Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy 

Limited (Vedanta Power), 

He has also explained that Andhra Pradesh Pollution Control Board (APPCB) officials visited 

the site and directed for the full conveyor system failing which they would stop road movement of 

coal to the above power plants, 

AKPL CEO has also emphasized that this discussion both the parties had with the port earlier 

on two occasions and further explained that there is an extreme urgency for the conveyor system 

to both the plants, 

Both Unit Heads have explained that they have been taking all precautions for the road 

movement, However based on the direction from the APPCB as communicated by AKPL CEO, they 

would revert back with full plan with timelines for the conveyor system in the next 15 days i.e , latest 

by 26 August 2024, 

Concluding the meeting it was decided that 

1, Both the units will give the details of precautions being taken up as on 12 August 2024 

in the existing system of road movement and AKPL CEO has informed that we shall write 

a detailed explanation to APPCB, 

2, AKPL CEO requested that action plan with timelines to be submitted by both the units 

by 26 August 2024, 

Meeting ended with thanks to all the participants, 

I ( 213 
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S.NO NAME 

1. SHRI G J RAO 

2, SHRI RAJAN BABU 

3, SHRI K M RAM 

4, SHRI MAN ISH DAVE 

5, SHRI S NAGARAJU 

LIST OF ATTENDEES 

DESIGNATION g. COMPANY NAME 

CHIEF EXECUTIVE OFFICER AKPL 

CH IEF OPERATIGN OFFICER AKPL 

HEAD - CORPORATE AFFAIRS AKPL 

HEAD - DRY CARGO OPERATIONS 
AKPL 

HEAD - ENGINEERING SERVICES 

I 
SIGNATURE 

~ ~ 

~ 

6 , SHRI M JANARDHANA SENIOR MANAGER - CIVIL 
RAO 

7, SHRI K SANDEEP 

8 , SHRI K, RAMBABU 

ASSOCIATE MANAGER (PROJECTS) Q ~ 

'f' 
ASSISTANT MANAGER 
(ENVIRONMENT) 

g, SHRI 
RAO 

1(, SRINIVASA VICE PRESIDENT & PLANT HEAD 

10 SHRI SAROJ PADHI 

11. SHRI SK KHALED 

12 SHRI ASIM DE 

13 SHRI BINU RAPHAEL 

14 SHRI M , SIVA RAMA 
KRISHNA 

JPL (SIMHAPURI UNIT) 

VICE PRESIDENT (COMMERCIAL) 

ASSISTANT MANAGER (LiAISONING (J/\ r-1'~. 
& ENVIRONMENT) I~~ . 
STATION DIRECTOR \ 
MEENAKSHI ENERGY LIMITED • .1. ... "-~ 

l--_. , -
(VEDANTA POWER) 
DEPUTY STATION DIRECTOR 
MEENAKSHI ENERGY LIMITED 
(VEDANTA POWER) 
HEAD - SECURITY AND ADMIN 

_ .. - END .... 

F .. j q :'. 313 

606

Urvashi
Typewritten Text
//TRUE COPY//



495

From 

Mis. Jindal Power Ltd. 

Thamminapatnam (V), Chillakuru (M), 

Tirupati (D). 

Dear Sir, 

To 

Mis. Adani Krishnapatnam Port Ltd. 

Krishnapatnam (V), Muthukur (M), 

Nellore (D) 

Sub: Pollution control measures by Mis. Jindal Power Ltd. in coal transportation from 

Adani Krishnapatnam Port to JPL-Simhapuri. 

Ref: Minutes of meeting on dated: 08-Aug-2024 between AI<PL, Jindal Power Ltd. & 

Meenakshi Energy Ltd 

This has reference to the meeting held on dated 08-Aug-2024 with AKPL Senior Management regarding 

the pollution control measures for Coal Transportation from South Berth, we want to present here that 

Jindal Power Limited has recently acquired 4X150 MW Simhapuri Energy Limited through NCLT­

Liquidation process on dated: 29-June-2022 where in plant was not in a condition to put in operation. 

Later on with great difficulty and untiring efforts units were commissioned and put in regular operation. 

At present we don't have any long term PPA with beneficiaries. We are selling power on short term 

PPA's and in power exchange which is more dynamic in nature. The plant is based on Imported Coal 

with prices more volatile in market. This is effecting our day to day power sales resulting in planning of 

coal procurement. 

Being a responsible generator of Power and our commitment for environmental stewardship, we are 

putting our best efforts to take pollution control measures and again to reiterate for proper 

implementation, we convened meeting with all the Coal Transporters and instructed them to strictly 

comply the following pollution control measures during coal transportation from Adani Krishnapatnam 

Port to our plant premises which are already enforced and advised them to ensure strict supervision 

and adherence: 

1. Ensure 100% compliance of proper tarpaulin covering at AKPL Port Yard. 

2. Inspect and Remove Trucks with damaged bodylbackdoor problems to ward off possible coal spillage 

enroute. 

3. Enforce Speed Limit along the route to reduce the likelihood of dust generation. 
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We have taken the following initiatives for pollution control measures at our end: 

1. Deployment of Road Sweeping machine & manpower for road cleaning on daily basis. 

2. Water Sprinkling along the transportation route from Port south gate to plant area to suppress any 

spilled dust. 

3. Conducting monthly Safety and Environment Awareness Program and toolbox talk with all our drivers, 

transporters & housekeeping staffto understand them about safety & environment compliance. 

We reaffirm stating that as a responsible power generator, we are committed to comply and 

ensure continuous improvement in our operations during coal transportation and will periodically 

review and update our pollution control strategies to align with best practices and regulatory 

requirements. We trust that these measures will contribute to a cleaner and safer environment. 

With regards 

PLANT HEAD (JPL SIMHAPURI) 
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KM RAM 
.... ---------------------------------------------------------------------------------
From: 
Sent: 
To: 
Cc: 
Subject: 

Siva Rama Krishna Rao M <SivaRamaKrishnaRao.M@cairnindia.com> 
Wednesday, September 11, 20249:39 AM 
KMRAM 
G Venkat Reddy; Asim Kumar De; Binu Raphael; G.). Rao; Rajan Babu 
RE: MOM ON MECHANISATION OF SB FOR COAL HANDLING 

*CAUTION: This rnal ll1as originated from outside Adani. Please exercise caution with links and attachments .'" 

"Without Prejudice" 
Dear Sir, 

Please note that Meenal<shi Energy Limited has been taken over by Vedanta Limited through Resolution Plan duly 
approved by the Hon'ble NClT, Hyderabad in August, 2023 under the provisions of the Insolvency and Bankruptcy 
Code, 2016. 

Since Meenakshi Energy Limited was under CIRP, therefore, Vedanta Limited is endeavoring to take all necessary 
steps for its revival and for stabilizing the 1000 MW capacity power plant (2x150)- phase 1 and (2x350)- phase ", 
appropriate steps would be taken by Vedanta Limited in accordance with the provisions of the applicable laws 
including the mechanization of the coal transportation system, as applicable, from the port area to the plant in 
due course of time as required at the time of commissioning of the plant. 

This is being forwarded for your kind information please. 

Best Regards, 

Siva Rama Krishna Rao Mahadevu, CPP,NEBOSH 
Head Security, Administration and External Affairs, 
Meenakshi Energy Limited, 
Vlf:DAN'JA liM~'if[1) 
Tharnminapatnam Village I Chillakur Mandall Tirupati District I Andhra Pradesh - 524412. 
Off. Tel: +91-9963029700 
Email: sivararnakrishnarao.m@cairnindia.com 

~~vedanta 
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K. M. RAM, 
HEAD - CORPORATE AFFAIRS, 
ADANI KRISHNAPATNAM PORT LIMITED (AKPL), 
PO Bag No.1, Muthukur MandaI. SPSR Nellore - 524 344, An dhra Pradesh, India. 
Mob +91 93 91707000 IDesk : 40189 I km.ram@adanLcom I www.adanl.com 

adani Growtt1 
with 

Goodness 
Our Values: COllfi.lge I Trust I Commitrn':flt 

DISCLAIMER: The information contained in this electronic message and any other attachment to this message are intended solely for 
the addressee and may contain information that is confidential, privileged and exempt from disclosure under applicable law. If you 
are not the intended recipient, you are hereby formally notified that any use, copying or distribution of this e-mail, in whole or in 
part, is strictly prohibited. Please immediately notify the sender by return e-mail and delete all copies of this e-mail and any 
attachments from your system. Any views or opinions presented in this email are solely those of the author and do not necessarily 
represent those of the company. 

WARNING: Computer viruses can be transmitted via email. The recipient should check this email and any attachments for the 
presence of viruses. Adani Group accepts no liability for any damage caused by any virus transmitted by this email. 

"The information transmitted, including any attachments, is intended only for the person or entity to 
which it is addressed and may contain confidential and/or privileged material. Any review, 
retransmission, dissemination or other use of, or taking of any action in reliance upon, this information 
by persons or entities other than the intended recipient is prohibited, and all liability arising therefrom is 
disclaimed. If you received this in error, please contact the sender and delete the material from any 
computer. 
Please do not print this email unless it is absolutely necessary. This email contains privileged and/or 
confidential information and is meant for the named individual or entity only. Please take a note that if 
you enter into email correspondence with Vedanta Limited, and/or any of its other subsidiaries 
(collectively referred to as the Vedanta Group), this piece of communication may be subject to 
monitoring and storage in company archives. If you are not a named recipient or you have received the e­
mail by mistake or whatsoever, please notify the sender immediately by email or by calling the phone no. 
+91 1244593030 and delete the email from your computer or system. The views, opinions, and 
judgments expressed in this email are solely those of the author and same has not been reviewed or 
approved by any company of the Vedanta Group. Vedanta Group accepts no liability for the content of 
this email,orfortheconsequencesofanyactionstaken on the basis of the information provided. This 
email and any attachments are not guaranteed to be free from computer viruses and it is recommended 
that you check for such viruses before downloading it to your computer or system." 
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From: KM RAM <km.ram@adani.com> 
Sent: Monday, August 12, 20246:26 PM 

Scan the QR code 
and join the 
Nal1d G,bai' ~·,jJOV~J II:\'I~ nt 

To: srin ivas.rao@jindalpower.com; saroj.padhi@jindalpower.com; shek.khaled@jindalpower.com; Asim Kumar De 
<Asim.de@vedanta.co.in>; Binu Raphael <Binu.Raphael@vedanta.co.in>; Siva Rama Krishna Rao M 
<SivaRamaKrishnaRao.M@cairnindia.com> 
Cc: G.J. Rao <Gudena.Rao@adani.com>; Rajan Babu <Rajan.Babu@adani.com>; KM RAM <km.ram@adani.com>; Manish 
Dave <Manish.Dave@adani.com>; Nagaraj Sokkaraj <Nagaraj.sokkaraj@adan i. com>; Janardhana Rao Metikota 
<JanardhanaRao.Metikota@adani.com>; Sandeep Kattangur <Sandeep.Kattangur@adani.com>; Rambabu Karri 
<Rambabu.Karri@adani.com> 
Subject: MOM ON MECHANISATION OF SB FOR COAL HANDLING 
Importance: High 

.. Email source is not Verified" 

Sir, 

Namaskar! 

Please find attached herewith Minutes of Meeting (meeting held on 8 August 2024 @ AKPL) regarding 
mechanization of south berths for Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy Limited (Vedanta 
Power) up to their plants for handling coa/. 

The actions now needed are 

1. Both JPL (Simhapuri Unit) and MEL (Vedanta Power) are requested to share details of precautions 
being taken up as on 12 August 2024 in the existing system of road movement to write a detailed 
explanation to APPCB. 

2. Both the units are requested to share action plan with timelines to be submitted by 26 August 2024. 

Further details can be had from the signed MoM please. 

BEST REGARDS, 

2 
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adani 

Ports and 
Logistics 

Ref. No. AKPLIENVIRONMENT/APPCB/50/2025·26 Date: 16.07.2025 

To, 

The Environmental Engineer, 

Andhra Pradesh Pollution Control Board, 

Regional Office, SPSR Nellore, 

Andhra Pradesh. 

Sub: Adani Krishnapatnam Port Limited (AKPL)-Compliance status against Joint 

Committee report observation and recommendations dated 25.02.2025 for O.A 

No. 1313 of 2024(SZ)- submission - Reg. 

Ref: 1. Mr. Ashok Kumar EE, APPCB RO Nellore Visited on 04/07/2025 w.r.t 1313 of 

2024 compliance status verification. 

2. NGT order dated 29.05.2025-0A No. 1313/2024 

Respected Sir, 

This is in reference to site visit held on 4th July 2025 where in advised to submit 

compliance status of recommendations and observations stated in O.A No, 1313 of 2024, 

Please find detail reply against each recommendation . 

Reference no. 2 of above, point No: 3 the status of the compliance of the Joint 
Committee recommendations are as follows:-

S,No Recommendations 
(i) To expedite the installation of dust 

suppression system (MOSS) at the 
south berth and South coal stacking 
yards. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Neilore District 524344 . 
Andhra Pradesh, India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Compliance status 
Complied. 

AKPL provided Mechanical Dust 
Suppression System (MOSS) to control the 
fugitive emission from Coal handling and 
stacking yards at the south side of the port. 

The details of the same submitted to 
APPCB, RO Nellore vide letter No. 
AKPL/APPCB/TF/012/2025-26 dated 
20.04.2025. 
Copy attached as Annexure· 1 

Registered Office: Adani Corporate House, Shantigram, Nr. Vaishno Oevi Circle, S. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India 
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adani 

Ports and 
Logistics 

S.No 
(ii) 

(iii) 

(iv) 

Recommendations 
To ensure safe loading of trucks to 
avoid spillage while transporting 
from Berth to designated storage 
yard. 

To ensure the completion of 
mechanization of Berth No 5 as per 
the Committed timeline i.e .. 
31.04.2025. Extensive dust 
suppression measures shall be taken 
by installing MOSS till completion of 
mechanization 
To establish Environmental 
Monitoring Laboratory in 
compliance to EC condition and to 
ensure the submission of detailed 
marine biodiversity conservation 8-
management plan and latest 
shoreline stability report 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

Compliance status 
Condition Complied. 

AKPL has been following the Environment 
Management plan to contain the fugitive 
dust emissions during loading activity. i.e. 
loading is being done through Hoppers and 
overloading was avoided to control transit 
spillages. 

The Task force team was formed with 
members from the Environment and 
operations departments to ensure Truck 
condition. proper loading and unloading of 
Cargo. 

AKPL established 27 Nos. of truck tarpaulin 
covering stations at various locations 
within the Port to facilitate and ensure all 
the outgoing cargos by Trucks are covered 
with tarpaulin. 

AKPL ensuring that the tarpaulin is covered 
in all sides of the truck and tightly tied with 
rope to avoid transit spillages till the truck 
reaches its destination. 

Noted for compliance. 
Here the mentioned timeline is for the 
south side MOSS system which was already 
completed. 
Berth No.5 mechanization will be 
completed by September 2026. 

Complied. 
AKPL has established an Environmental 
Monitoring Laboratory within the port 
premises. 
AKPL carried out study on Comprehensive 
Biodiversity Assessment. Impact 
Assessment and Management Plan through 
MIs. Suganthi Oevadason Marine Research 
Institute (SOMRI). Thoothukudi and same 

Registered Office: Adani Corporate House. Shantigram, Nr. Vaishno Devi Circle. S. G. Highway, Khodiyar, Ahmedabad - 382421. Gujarat, India 
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adani 

Ports and 
Logistics 

S.No Recommendations Compliance status 
report submitted to APPCB and AP state 
biodiversity board with vide letter No: 
AKPUEC/ENV/126/2024-25 dated 
09.01.2025. 
AKPL appointed NIOT for shoreline stability 
study. and report as submitted to APPCB. 
RO Nellore vide letter. no. 
AKPUEC/ENV/007/2025-26 dated 
09.04.2025. 

Photographs attached as Annexure - 2 
(v) To take steps to provide adequate Complied. 

display boards making mangrove AKPL has erected 10 no's of Mangroves 
preservation/conservation. conservation/ preservations display boards 

in the area already. Additionally more than 
10 nos. of display boards erected in 
different locations at Port premises. 
Photographs attached as Annexure - 3 

(vi) To provide proper adequate sprinkler AKPL is maintaining adequate sprinklers at 
and wind shields wherever damaged various locations in Port premises. 
(due to Michaung cyclone in 2023) damaged wind screen during Michaung 
around the coal handling area. cyclone was replaced. 

Photographs attached as Annexure - 4 
(vii) To replace the existing tractor AKPL procured the 3rd Vacuum sweeping 

mounted hydraulic broom sweeping machine dedicated for coal stock yard 
machine with heavy duty sweeping roads. 
machines. 

Photograph attached as Annexure - 5 
viii) To replace the newly installed sensor Sensor based CAAQM stations are replaced 

based CAAQM Monitoring stations with conventional CAAQM stations. 
with Conventional CAAQM 2 New CAAQMS. connectivity completed on 
instruments. 18 8- 19.06.2025. Continuous Ambient Air 

Quality Monitoring stations to monitor the 
parameters viz .. PM10. PM2.5. S02. N02. 
NOx. CO. NH3 and these are also linked to 
APPCB website. 
a) CAAQMS 4 North side of the station 
b) CAAQMS 5 South side of the station 
Photographs attached as Annexure - 6 

(ix) To ensure proper operation and Being complied. 
calibration of CAAQMS to generate 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fa x +91 861 2377046 
info@adani.com 
www.adaniports.com 

Registered Office: Adani Corporate House. Shantigram, Nr. Vaishno Devi Circle. S. G. Highway, Khodiyar, Ahmedabad - 382421. Gujarat, India 
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Ports and 
Logistics 

S.No 

(x) 

(xi) 

(xii) 

Recommendations 
authentic data on Ambient air 
quality of the area. 

To ensure that water supplied 
through tankers by private suppliers 
is from authorized sources. 

To comply with all stipulated 
conditions of EC 8- CRZ Clearances 
and to rectify the non-compliances. 

To improve the housekeeping in the 
coal handling berth areas. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 

Tel +91 861 2377999 
Fa x +91 861 2377046 
info@adani.com 
www.adaniports.com 

CIN: U45203AP1996PLC023529 

Compliance status 
We are calibrating all existing 3 CAAQM 

stations for every six months. Last 

calibration done in the month of April -

2025. 

Latest calibration certificates attached as 
Annexure 7 
Point Noted. 
We will ensure the tanker water is from 
authorized borewells and we will include 
the same term while issuing purchase order 
to tankers. 
AKPL is taking care of all the applicable 
measures for environmental protection and 
committed to maintain good environmental 
conditions during the operation. 
AKPL deployed 3 No.s of heavy duty 
vacuum sweeping machines to maintain 
housekeeping in the port area. 
AKPL also taking other measures to 
improve housekeeping and dust control viz 
Mist spray system in hoppers, water 
spraying tankers, mobile mist canons, 
avenue plantation alongside the roads etc., 

Registered Office: Adani Corporate House. Shantigram, Nr. Vaishno Devi Circle. S. G. Highway, Khodiyar, Ahmedabad - 382421. Gujarat, India 
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Ports and 
Logistics 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

South Dust suppression system 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Annexure -1 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Environment Laboratory 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Annexure - 2 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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Ports and 
Logistics 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Ma n 9 roves Co nserva ti 0 n/Preserva ti on 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Annexure - 3 
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Adani Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai. 
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Annexure - 4 

Wind screen towards Krishnapatnam Village 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 
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Adani Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

3rd Vacuum Sweeping Machine 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Annexure - 5 
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Annexure - 6 

Additional CAAQMS stations in AKPL site 

North West direction of the port 
Latitude: 14°16'0.36"N 

Longitude: 80° 4'36.95"E. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

South direction of the port 
Latitude: 14°14'2.49"N 

Longitude: 80° 6'34.63"E 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 

622



511
adani 

Ports and 
Logistics 

North side (Krishna Barrack) and South side (near Gummaladibba exit road) 
connected to APPCB Server 

&:;;1 • • 
~ 001I1Ibo&rd- <S> lMlStltu." R1!lIt.torRllportl" IndUluyRliporb - lo OabMIIOo - . lIlilibM" wOft~ 1!:! • .& .. & 1OlCt." 

CAAQMS_ 4 North side of the Port 
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CAAQMS_5 South side of the Port 
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Ad ani Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 
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Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 
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Annexure - 7 

Calibration Certificates of CAAQMS 

Thermo fIIMr 
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Calibration Certificate 
Station 1 - CVR Amenities Complex 

Ad ani Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 
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Calibration Certificate 
Station 2 - Thamminapatnam Village 
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TlwmoFWw 
S C I t N f l ' I C 

MOMS Analyzers CalIbration Report 
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Calibration Certificate 
Sta t ion 3 - Krishnapatnam Village 

Adani Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 
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REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO. 1313 OF 2024 
(PB) (V. SRIKANTH VS. STATE OF ANDHRA PRADESH 8- ORS.) SUBMITTED TO 
THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, AND NEW 
DELHI 

Reference no. 2 of the above. point no. 1(q) status of issues raised by Honorable 
NGT order dated 19.12.2024 and Joint Committee Observations are given below: 

Issues Field observation of the Joint 
AKPL Current Compliance 

Status 
The activities re late to • 
import. storage and 
transportation of coa l in 
dry and windy conditions 
inevitably resulting in 
dust drifting into 
surrounding villages 

• 

• 

The spillages during . 
course of handling i.e. 
loading, unloading, 
storage and 
transportation of coal is 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN : U45203AP1996PLC023529 

Mis AKPL has the Being complied 
infrastructure to handle 
coal. which is a major cargo. 
They have provided 
mechanical unloading 
facilities. conveyor belts. 
mobile hoppers. conveyor 
belts. stackers/reclaimers. 
etc. Transverse points are 
provided with a mist 
sprinkling system to 
prevent fugitive emissions. 
During inspection . 
unloading and loading 
operation of coal was in 
progress at Berth No. N6. 
N7. and N8. The operation 
was fully mechanized and 
no fugitive emissions were 
observed. 
Mis. AKPL is storing the 
coal in the designated coal 
stack yards. The coal heaps 
have been formed up to a 
height of 10 meters and are 
kept wet by sprinklers to 
prevent fugitive emissions. 
As per the APPCB Being complied 
directions dated 
14.12.2023, Mis AKPL 
increased 
suppression 

the dust 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

measures, 
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Issues Field observation of the Joint 

such as extensive road 
sweeping by deploying 
additional road sweeping 
machines. and increased 
the MOSS operations. Port 
has truck tyre washing 
facility in the north and 
south side to ensure that all 
outgoing cargo-carrying 
truck tyres are properly 
cleaned before leaving the 
port premises. 

AKPL Current Compliance 
Status 

falling on the road and 
dumping yards 
transformed in powder 
form thereby fine dust 
emissions generation. 
during vehicle movement 
form dust clouds added 
with dry and windy 
conditions resulting in 
dust drifting into the rural 
area in the vicinity of the 
said port and also the area 
where the vehicles move. • Mis. AKPL is in the process Complied 

of providing MOSS at South 

Inhalation 
particles 
hazards 
people. 

of 
causes 
to the 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 

dust 
health 

local 

CIN : U45203AP1996PLC023529 

• 

Berth and South coal 
stacking yards. The 
installation is in progress 
and is expected to be 
completed by 31.04.2025. 
Mis. AKPL has provided 12 
truck mounted sprinklers. 3 Being complied 
Nos. of heavy duty 
atomized sprayers. 2 Nos. AKPL procured the yd 
heavy duty sweeping Vacuum sweeping machine 
machine and 8 Nos. of dedicated for coal stock yard 
tractor mounted hydraulic roads. 
broom sweeping machines. 
The tractor-mounted 
sweeping machines were 
not effective and need to 
be replaced. 

The committee checked the 
health data of last 3 years and 
interacted with the Doctor of 
Adani Chikitsalayam (Primary 
Health Centre) situated at 
R&R colonies. Muthukur. SPSR 
Nellore District. He informed 
that 4 nos. of respiratory 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Complied 
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Issues Field observation of the Joint 

cases were recorded in the 
last 3 years. 

AKPL Current Compliance 
Status 

The various Non-compliances/violations Being Complied 
environmental norms and of EC and CRZ clearances are 
conditions of as below: 
environmental clearance • PP is required to AKPL has established an 
and consent are being establish a well- Environmental Monitoring 
violated by the Port equipped Laboratory for analyzing the 

Air. water 8- wastewater management in handling Environmental 
of the above material. Laboratory with samples and proposed 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN : U45203AP1996PLC023529 

• 

standard equipment 
and qualified manpower 
for undertaking in­
house monitoring of 
various environmental 
parameters. 

PP needs to submit a 
detailed water balance 
sheet along with details 
of rainwater harvested. 
vis-a-vis utilized. 

upgradation with the 
proposed equipment is under 
progress. AKPL has 
established an Environmental 
Monitoring Laboratory for 
analyzing the Air. water 8-
wastewater samples. 

Water balance sheet attached 
as Annexure 
AKPL has developed 13 No.s 
rain water harvesting 
structures with capacity of 
1.54 Lakh cubic meter for 
ground water recharge. 

AKPL has installed 10 nos of 
• PP needs to erect more Mangroves conservation 

number of display /preservations display boards 
boards clearly marking in the area already. 
mangrove preservation/ Additionally 10 more nos of 
conservation areas with display board installed in 
details of area and plant different locations of Port. 
details. 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

AKPL appointed NIOT for 
shoreline stability study. and 
report as submitted to 
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Adanl Knshnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

Field observation of the Joint 

• PP needs to submit the 
latest Shore Line 
Stability report 
conducted by reputed 
organizations like 
National Institute of 
Ocean Technology 
(NIOT) as the submitted 
reported was of 2018. 

AKPL Current Compliance 
Status 

APPCB. RO Nellore vide letter. 
no. AKPUEC/ENV/007/2025-
26 dated 09.04.2025. 

• PP needs to submit a Not applicable. as there is no 
plan for the intake and discharge of water 
management of from port operations. 

• 

• 

temperature 
differences between 
intake waters and 
discharge waters and to 
share the 
implementation status. 

PP needs to install 
rooftop solar panels and 
solar lights in the port 
premises even though 
PP is currently sourcing 
the power from 
renewable sources. 

PP needs to submit a 
detailed marine 
biodiversity 
conservation and 
management plan along 
with budgetary 
allocation to the 
Ministry. 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

AKPL already meeting Avg. 
43% of its energy requirement 
through renewable energy 
from Artia Wind Power Private 
Limited. Anantapur with an 
agreement of 36 million KWH. 
Few Solar lights are already 
installed at port area. 
AKPL carried out study on 
Comprehensive Biodiversity 
Assessment. Impact 
Assessment and 
Management Plan through 
Mis. Suganthi Devadason 
Marine Research Institute 
(SDMRI). Thoothukudi and 
same report submitted to 
APPCB and AP state 
biodiversity board with vide 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421 . Gujarat. India 

629



518
adani 

Ports and 
Logistics 

Issues 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

Field observation of the Joint 

PP needs to improve 
housekeeping in the coal 
handling berth areas. 

The port has taken steps to 
comply with all the conditions 
imposed in the Schedule-8 of 
CTa order dated 11.11.2022 

AKPL Current Compliance 
Status 

letter No: 
AKPUEC/ENV/126/2024-25 
dated 09.01.2025. 
During the visit of JC. AKPL 
shown the report to members 
also at port. 

AKPL deployed heavy vacuum 
sweeping machines to 
maintain housekeeping in the 
port area. 
To strengthen more yd Heavy 
duty. vacuum sweeping 
machine introduced in 
April25. 
AKPL also taking other 
measures to improves 
housekeeping and dust 
control viz Mist spray system 
in hoppers. water spraying 
tankers. mobile mist canons. 
avenue plantation alongside 
the roads etc .. 
We are calibrating all existing 

3 CAAQM stations for every 

six months. Last calibration 

except one condition that the done in the month of April -
unit is not maintaining and 2025. 
calibrating the CAAQM Latest 
stations properly as some of certificates 
the parameters are showing Annexure 7 
negative values. 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

calibration 
attached as 
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Issues Field observation of the Joint 

For sprinkling of water the Mis. AKPL is not drawing any 
port management is ground water. Currently, the 
relying on private water port is withdrawing 1000 KLD 
suppliers who are of water from Muthukur 
extracting water illegally Reservoir and 4000 KLD of 
from the ground water water from Nakkalakalava 
without any permission drain. The agreement copy is 
from the Competent enclosed as Annexure-6. 
Authorities The port is also purchasing 

the water from outside 
through tankers as a part of 
CSR which is treated in RO 
plant and supplied to nearby 
villages. 

Even after the lapse of Mis. AKPL had developed total 
over and above 25 years, of 516.6 acres (9% of total 
33% green belt was not land area) greenbelt in the 
formed as on date the port premises. 
existing plantation is less 
than 2% consisting of 
normal species which are 
not suitable for the 
particular climatic zone 
presently existing at the 
Adani Krishnapatnam Port 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN : U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

AKPL Current Compliance 
Status 

Being complied 
The consented source of 
water is from Muthukur 
Reservoir with a withdrawal 
quantity of 1000 KLD and 4 
MLD of water from Nakkala 
kalava drain. 
We will ensure the tanker 
water is from authorized 
borewells and we will include 
the same term while issuing 
purchase order to tankers. 

AKPL has already developed 
191.5 ha. Of greenbelt as per 
the statutory requirement 
(Phase-lei I) with boundary 
plantation, avenue plantation 
and coal stockyard 
plantation. As per Phase-III 
EC, 120 Ha. of greenbelt need 
to be developed along the 
Port boundary and around 
coal storage areas with native 
species in which 22.1 Ha is 
already developed and the 
balance 97.9 Ha will be 
developed in the phased 
manner along with Phase - III 
development. As of now 
Phase - III development is 
under progress. AKPL has 
developed the green belt with 
native saplings suitable for 
the designated land with 
good survival rate. As of now 
(April'25), the total plantation 
inside the Port boundary is 
around 214.91 Ha. 

Registered Office: Adani Corporate House. Shantigram, Nr. Vaishno Devi Circle. S. G. Highway, Khodiyar, Ahmedabad - 382421 . Gujarat, India 
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Issues 

Absence of wind shields. 
plantation. overloading of 
transport 
vehicles/wagons. 
absence of tarpaulin. 
sprinklers. remote 
controlled AAQ 

Field observation of the Joint 

MIs. AKPL has provided the 
wind shields of length 400 m 
upto the height of 14 m along 
the boundary of the port. 
Further. 1.8 km from wind 
shield Krishnapatnam village 
is located. In between. a 600 

management monitored m wide mangrove area and a 
stations are having its 40 m greenbelt have been 
own share in developed. However. during 

inspection. it was observed 
that wind shields are 
damaged and need to be 
replaced. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 
CIN : U45203AP1996PLC023529 

MIs. AKPL has developed 
516.6 acres of green belt in 
the port premises. Recently. 
the port has done plantation 
in the North side near the 
lighthouse and in the zone 3 
and Zone 4 towards east 
sides. 

MIs. AKPL has established 
27 no. of truck tarpaulin 
station to ensure that 
outbound cargo trucks are 
covered with tarpaulin and 
tightened with rope to avoid 
transit spillages till the truck 
reaches the destination. 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

AKPL Current Compliance 
Status 

Refer attached Greenbelt 
details attached as Annexure 
AKPL is maintaining adequate 
sprinklers at various locations 
in Port premises. damaged 
wind screen during Michaung 
cyclone was replaced. 
Photographs attached as 
Annexure - 4 

Being complied 

Being complied 

Registered Office: Adani Corporate House. Shantigram, Nr. Vaishno Devi Circle. S. G. Highway, Khodiyar, Ahmedabad - 382421 . Gujarat, India 
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Reference no. 2 of the above. point no. 2. Status of the various shortcomings 
observed by the Joint Committee during the Inspection are as follows: 

S.No 

i. 

ii. 

iii. 

iv. 

Observations 

Deposition of significant amount of coal 
dust on roads and surrounding trees in the 
port premises. 

Ineffective 
machines. 

tractor-mounted sweeping 

Damaged wind shields in the coal storage 
yard. 

As per the earlier committee 
recommendation. additional CAAQM 
stations are required to be installed to take 
swift measures in case of increase in PM 
levels. MIs AKPL installed 2 new sensor 
based CAAQM stations which are not in line 
with conventional CAAQM instruments. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

CIN : U45203AP1996PLC023529 

Compliance status 

As per JC report dated 
25.02.2025 it was clearly 
mentioned in page no. 18 
7.0 Field Observations of Joint 
Committee 

p. During the inspection, the 
Committee members visited the 
nearby villages and couldn't find 
any deposition of coal ash on 
the plants and trees in the 
villages. 
We have been maintaining 
tractor-mounted sweeping 
machines periodically to 
increase their effectiveness. In 
the same line 3rd Heavy duty 
vacuum sweeping machine was 
procured and allotted 
dedicatedly for coal handling 
area along with all other dust 
control measures. 
Photograph attached as 
Annexure - 5 
AKPL replaced damaged wind 
screen during Michaung cyclone 
and continuously repairing it as 
when required. 
Photographs attached as 
Annexure - 4 

As per the recommendations. 
Sensor based CAAQM stations 
are replaced with conventional 
CAAQM stations. 
Photographs attached as 
Annexure - 6 

Registered Office: Adani Corporate House. Shantigram, Nr. Vaishno Devi Circle. S. G. Highway, Khodiyar, Ahmedabad - 382421 . Gujarat, India 
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S.No 

v. 

vi. 

Observations 

Improper calibration and maintenance of the 
already existing 3 CAAQM stations. 

Poor housekeeping in the coal handling 
berth areas. 

Compliance status 

Being complied. 

We are calibrating all existing 3 

CAAQM stations for every six 

months. Last calibration done in 

the month of April - 2025. 

Latest calibration certificates 

attached as Annexure 7 

Being complied. 
AKPL deployed heavy vacuum 
sweeping machines to maintain 
housekeeping in the port area. 
AKPL also taking other measures 
to improve housekeeping and 
dust control viz Mist spray 
system in hoppers. water 
spraying tankers. mobile mist 
canons. avenue plantation 
alongside the roads etc .. 
Photograph attached as 
Annexure - 5 

Present AKPL is deploying 3 Heavy duty Vacuum sweeping machines for cleaning roads 

within the port premises. Each VSM covers 10 KM per hour with a sweeping width of 

2200mm. Each vehicle should cover 8000 to 22000 m2 Ihr. We have been running these 

VSMs on 24 hours basis so each vehicle routing averagely 200 KM per day with respect 

to the inter carting road length 19 KM. From the above point of view. each vehicle should 

haul with more than 30 cycles per day. 

Additionally. we have installed 5 No.s Continuous Ambient Air Quality Monitoring system 

(CAAQMS) towards habitations and port premises covering surrounding villages i.e 

Station 1 covering Chalivendram 8- Narikelapalli villages. Station 2 covers Gummaladibba 

and Thamminapatnam villages. station 3 covers Krishnapatnam village 8- Arketpalem. 

station 4 covers Epuru Bit and west side villages. Station 5 covers South side of the 

villages. (Please find Google Earth Image CAAQMS Locations). The stations transmit real 
Adani Krishnapatnam Port Ltd Tel +91 861 2377999 
PO Bag No 1. Muthukur Mandai, Fa x +91 861 2377046 
SPSR Nellore District 524344 info@adani.com 
Andhra Pradesh, India www.adaniports.com 
CIN: U45203AP1996PLC023529 

Registered Office: Adani Corporate House. Shantigram, Nr. Va ishno Devi Circle. S. G. Highway, Khodiyar, Ahmedabad - 382421. Gujarat, India 
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time data to the APPCB server, ensuring environmental compliance, transparency, and 

prompt action on air quality issues. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN : U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Distance from Port Operations 

Habitation Vl llages 

NABLAAQ Monitoring Locations 

Registered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle. S. G. Highway. Khodiyar. Ahmedabad - 382421 . Gujarat. India 
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I Resulant Vector 

185deg - 37% 

NORTH 

we have observed last 1-year Meteorological data, the wind direction predominantly from 

north direction to southern direction with resultant vector 187 degrees (37% of 

percentage) Please refer attached wind rose diagram. In view of this predominant wind 

blowing from north direction to south direction not towards habitations side. AKPL is 

implementing all swift measures for controlling air borne dust emissions i.e maintaining 

of 100 meter width green belt along the Port periphery which will act as curtain to stop 

dust during heavy winds, we are ensuring 100% tarpaulin coverage system for out bound 

trucks by establishing 27 tarpaulin tying platforms with dedicated team for tarpaulin 

coverage to each and every truck, provided 2 no's of sensor based truck wheel wash 

facility in north side and south side of the port, Mechanical dust suppression system, 

Mechanization of berths etc,. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Manda i. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 
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AKPL has incurred an amount of Rs 49,11 Cr (From FY 2020 to FY 2025) for 

implementation of Environment Management Plan in past five years. 

We are hereby bringing to your kind notice that port has adhered to all directions and 

recommendations issued by authorities. Furthermore, the port has implemented 

environmental measures to prevent pollution. 

Thanking you, 

Yours faithfully, 

For Adani Krishnapatnam Port Limited., . (9« 
(Authorized Signatory) 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adanl.com 
www.adaniports.com 
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Ref.No. AKPL IAPPCB/TF/01212025-26 

To 

The Environmental Engineer 
AP Pollution Control Board 
Regional Office. 
Sri Potti Sriramulu Nellore. 

Respected Sir, 

Dated: 20.04.2025 

Sub: Compliance status of direction No.2 on the External Advisory Committee (Task 
Force) directions issued vide APPC Order No. 804/APPCB/HO/ECS/NLR/2023-, dated 
14.12.2023. 

With reference to the above cited subject, we wish to inform your good selves that AKPL 
has complied direction No.2 of the External Advisory Committee (Task Force), the details 
are as below: 

Compliance status of direction No.2 on the External Advisory Committee (Task Force) 
directions issued vide APPC Order No. - 804/APPCB/HO/ECS/NLR/2023-, dated 
14.12.2023. 

51. Direction Status/Compliance 
No. 
2 The port shall expedite installation of Complied. 

fixed Mechanized Dust Suppression 

r;;"- -7 ' 
I-I'r 'Of} (.( '- • I' 

Systems (MOSS) at South berth for AKPL provided Mechanical Dust Suppression 
handling of coal and other dusty cargo. System (MOSS) to control the fugitive 

emission from Coal handling and stacking 
yards. 

1. Fi?<ed MOSS (Mechanical Dust Suppression System) installation at south 

side of the port completed . 

2. 24 No. s of water sprinklers provided in an area of 20 Acres at South side. 

3. 6 No. s of Mist cannons installed on South jetty to control fugitive 

emissions. 

4. The area developed with MOSS can handle 3,00,000 MT of Coal 

5. 

Adani Krishnapatnam Port Ltd 
po Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
Cl.N: U45203AP1996PLC023529 
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handling capacity. 

6. Truck Wheel wash system was installed at the exit area of south side of the 

port. 

Photographs of South side Dust suppression system 

Kindly acknowledge receipt of the document. 

Yours Sincerely, 
for ADANI KRISHNAPATNAM PORT LTD., 

6>/~ 
(Authorized Signatory) 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur MandaI. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +918612377046 

,- I I info@adani.com 
www.adaniports.com 
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SCIENTIFIC 

AAQMS Analyzers Calibration Report 

Calibration date: 22-04-2025 

AAQMS -1 (CVR Building) 

Site Address: Krishnapatnam Port, Muthukur Mandai, SPSR Nellore, Andhra Pradesh 

Parameter 
Analyzer 

Acceptable error in Thermo Measured Value 
Scientific Unit of 

full scale 1000 ppb 

Analyzer Standard 
Concentra 

After Error 
(S02 & NOx) and 

tlon 
Measure Before Sppm (CO) 

ment 

NOx Zero 0.0 PPB 1.6 00 1.6 ±l% 

SNo. NOx Span 400 PPB 404 400 4 ±l.5% 
CM23087130 Cylinder No D014032(36/9 PPM) 

NH3 Zero 0.0 PPB 0.9 00 0.9 ±l% 

SNo. NH3 Span 400 PPB 396 400 4 ±1.5% 
CM23087130 Cylinder No D014041 (108 PPM) 

S02 Zero 0.0 PPB 1.9 00 1.9 ±1% 

SNo. S02 Span 400 PPB 395 400 5 ±1.5% 
CM23087130 Cylinder No D014184 (42 PPM) 

CO Zero 0.0 PPM 0.14 00 0.14 ±1% 

SNo. CO Span 4 PPM 3.95 4 0.5 ±1.5% 
CM22467086 Cylinder No - D014060(95 PPM) Expiry date: 

Zero Foil Auto zero activated ±20j.18 
PM10 
5028i Span Foil 1288 j.1g 1277 1288 11 ±20j.18 

CM22488001 

PM2.S 
Zero Foil Auto zero activated ±20j.1g 

S0128i Span Foil 1288 j.1g 
CM22488001 

1281 1288 7 ±20j.1g 

1. Above ana lyzers are purged with zero air before performing the calibration. 

2. Thermo Scientific make 146i Dynamic Gas Calibrator used for diluting span gases. 

3. All the SPAN Gas Cylinders are the balance of N2. 

4. PM 10 & PM 2.5 ca libration valid up to 21.04.2026. 

5. 502, NOx, CO, and NH3 calibration valid up to 21.07.2025. 

MIs. Adani Krishnapatnam Port ltd 

S. ..... Oltict : 
r ..... FiItIIf Scientific India Pwt . l ld. 111 FIoGr, Ikij Til.,. Tow •• , 

Bolido W~" Houll BuiIdinQ. 
Ilfoooilnd·,. 

Rogial •• Olfice : 
T,*"" r_ Sdontitic IIIdia P". ll'. 403. 404. OofphI 'B' Wing. 

Hir ........ _ P.k. 

...... _IWu .... 

~I. .91~Bl20 2100 I~ 
Hy""'lIItd - 500 018. .91~8120 2101 lu 
India. 

Pow~. . 91 ·22·8118 2200 I~ 
........ . 400 018. 111dia. .91·22-81182244 lu 

1800222230 101 h_ ....... 
U1310011112000f'TCI28B12 CIN ....... 
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AAQMS Analyzers Calibration Reoort 

Calibration date: 24-04-2025 

AAQMS- 2 (Thamminapatnam) 

Site Address: Krishnapatnam Port Muthukur Mandai SPSR Nellore Andhra Pradesh , , , 
Parameter 

Analyzer 
Acceptable error in Thermo Measured Value 

Scientific 
full scale 1000 

Unit of 
Analyzer Standard 

Concentra 
Measure Before After 

ppb(S02 & NO.1 

tion 
error and Sppm (COl 

ment 

NOx Zero 0.0 PPB 1.3 00 1.3 11% 

SNo. NOx Span 400 PPB 392 400 8 ±1.5% 
CM22297063 Cylinder No - 0013954(36/9 PPM) 

NH3 Zero 0.0 PPB 3 00 3 ±1% 

SNo. NH3 Span 400 PPB 394 400 6 :tl .S% 

CM22297063 Cylinder No - 0014640 (108 PPM) 

502 Zero 0.0 PPB 1.7 00 1.7 ±1% 

SNo. S02 Span 400 PPB 396 400 4 ±1.5% 

CM22427072 Cylinder No-0014147 (49 PPM) 

CO Zero 0.0 PPM 0.13 00 0.13 ±1% 

SNo. CO Span 4 PPM 3.97 4 0.03 ±1.5% 

CM23077102 Cylinder No - 0014054 (96 PPM) 

Zero Foi l A uto zero act ivated ±20~g 

PM10 
S028i Span Foil 1248 ~g 1243 1248 3 ±20~g 

CM22488002 

Zero Foil Auto zero activated ±20~g 

PM2.S 
5pan Foil 1248 ~g 1254 1248 

S0128i 
6 ±20~ 

CM22488002 

1. Above analyzers are purged with zero air before performing the calibration. 

2. Thermo Scientific make 146i Dynamic Gas Calibrator used for diluting span gases. 

3. All the SPAN Gas Cylinders are the balance of N2. 

4. PM 10 & PM 2.5 calibration valid up to 23.04.2026. 

5. S02, NOx, CO, and NH3 calibration valid up to 23.07.2025. 

1I ... ch Olfict : 
T'*mo FiIhIf Scientific: I. PYl, lId. hi FR, Brij Tirana TDWI,., 

_ WhilO H_1I4IiIdinQ. 

Grtlllllnd'a, 

1IIgio' .od Otfict : 
Thonno __ 'ifie 1ndI. PYt. L'I. 403, 404. IlaIolN '11' W". 

HilII1II1daN BusInau Pili<. 

M/s. Adani Krishnapatnam Port ltd 

~' . 
Hydo .. bod - 500 Otll, 
India. 

Pow .. 
_ • . 400 0711, India. 

. 91-40·87202700 101 

.91"*8720 27011" 

. 91.22·671112200 ,. 
~ 9 1 ·22·8716 2244 fn 

_ ..... -......... 

11100222230 ,01 h."'" 
U73101l11H2000PTCI2111172 CIN "'" 
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MOMS Analyzers Calibration Report 

TIIo_L.w ....... -
Calibration date: 23-04-2025 

AAQMS- 3 (Krishnapatnam Village) 

Site Address: Krishnapatnam Port, Muthukur Mandai, SPSR Nellore, Andhra Pradesh 

Parameter 
Analyzer 

Acceptable error Thermo Measured Value 
Scientific 

in full scale 1000 
Unit of ppb{S02 & NOxl 

Analyzer Standard 
Concentra 

Before After 
tion 

Measure error and 5ppm (CO) 
ment 

NOx Zero 0.0 PPB 2. 1 00 2.1 ±l % 

SNo. NOx Span 400 PPB ' 395 400 5 ±1.5% 

CM23087129 Cylinder No - 0014065(39/8 PPM) 

NH3 Zero 0.0 PPB 1.9 00 1.9 ±l% 

SNo. NH 3 Span 400 PPB 396 400 4 ±1.5% 

CM23087129 Cylinder No - 0 014050 (107 PPM ) 

S02 Zero 0.0 PPB 1.7 00 1.7 ±l% 

SNo. 502 Span 400 PPB 393 400 7 ±1.5% 

CM 23067073 Cylinder No-0014131 (49 PPM) 

CO Zero 0.0 PPM 0.13 00 0.13 ±1% 

SNo. CO Span 4 PPM 3.95 4 0.05 ±1.5% 

CM 23067091 Cylinder No-0014186 (95 PPM) 

1. Above analyzers are purged with zero air before performing the calibration. 

2. Thermo Scientific make 146i Dynamic Gas Calibrator used for dilut ing spa n gases. 

3. All the SPAN Gas Cylinders are the balance of N2. 

4. 502, NOx, CO, and NH3 calibration valid up to 22.07.2025. 

MIs. Adani Krishnapatnam Port Ltd 

B<onch Offict , 
Theono Fiahtt Scientific IMiI Pvl.lld. h i Floor. Btij Tlfang TOW«'J, 

Sui. Whitl House BuiWinQ. 

RogisI_od Offict , 
T"""" fishor _,ifie indio Pvt. lid. 403. 404. DtIpN '8' WiIg. 

Hirllllndllli 81Ue" Plitt 

WWW.dw_tiMef.l_ 

1IeQumf>o1. • 91-4~8720 2700 I. 
Hydolobod - 500 018. .91-40-6720 2701 fu 
lodi •. 

Powal. .91.22·81182200 III 
M ..... 01 · 400 078. Indio. .91·22·8718 2244 1u 

1800222230 101 h ...... 
U731 00MH2OOOf'TCI2B872 CIN ..... 
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' Ref. No. AKPUEC/ENVl007/2025-26 Date: 09.04.2025 

To 

The Environmental Engineer. 

A.P. Pollution Control Board. 

Regional Office. 

SPSR Nellore. 

Andhra Pradesh 

Dear Sir. 

Sub: Adani Krishnapatnam Port Limited (AKPL) - Complying with Phase III 

expansion of EC & CRZ clearance Conditions - Submission of NIOT Study 

reports - Reg. 

Ref: EC & CRZ Clearance Order No.10-18/2016-IA-111 dated.11.01.2021 and APCZMA 

NOC letter no. 202/CRZ/IND/2019 -30 dated 21.05.2020 accorded to AKPL by 

the Ministry of Environment. Forests & Climate Changes. New Delhi and 

APCZMA. 

@@@ 

Adani Krishnapatnam Port Limited had obtained Environmental and Coastal Regulatory 

Zone clearances from MoEF&CC and Andhra Pradesh Coastal Zone Management 

Authority (APCZMA) for Phase III expansion of Port. The clearances were subjected to 

fulfilling of conditions for environmental monitoring as stipulated by the above 

authorities. In this regard AKPL has approached NIOT to carry out various monitoring 

studies letter dated 27.05.2021. 

S,No. Condition Reference 

A Continuous monitoring of circulation of seawater shall be CRZ Clause: 

carried out every six months by engaging in a reputed PART A: Specific 

agency like NIOT. The port shall undertake the study of Condition (iv) 

mUlti-sensor. multi-data data to study the sedimentation 

studies in the inner harbour channel in addition to the in-

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Neliore District 52 4344 
Andhra Pradesh. India 

Tel +918612377999 
Fax +91 861 2377046 
info@adani. com 
www.adaniports.com 

CIN : U45203AP1996PLC0235 29 

Registered Office: Adani Corp,o£ate House. Shantigram. Nr. Vaishno Devi Circle. 5, G, Highway. Khodiyar. Ahmedabad - 382421. GUjarat. India 
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S.No. Condition 

house studies undertaken as part of regular monitoring of 

sedimentation in the harbour channel. The monthly reports 

shall be submitted to APPCB. 

Reference 

B The Port shall also undertake the scientific studies by CRZ Clause: 

engaging reputed agencies like National Institute of Ocean PART A: Specific 

Technology (NIOT) and Indian Institute of Technology, Condition (vii) 

Chennai to study the feasibility of constructing submerged 

breaKwaters to protect the beach road from seasonal­

erosion and also during cyclones. 

C The applicant shall ensure that continuous monitoring CRZ Clause: 

systems of all likely affected parameters including PART A: Specific 

D 

air/fish/flora/fauna/water quality/ waste water Condition (viii) 

discharges/solid waste disposal/construction material 

disposal etc., are installed and reports shared with the 

National Institute of Oceanography (NIO) on continuous 

basis and a monthly report submitted to the APPCB by the 

NIO, all through construction period and at leas.t for one 

year after commencement of operations. _. 
The proposed expansion entails 60 million cu m of dredging EC Clause: 

in soft soil. As proposed, the PP shall utilize 26 million cu m Specific 

of dredged sand for reclamation of low-lying areas of port, conditions (vii) 

stockpile 2 million cu m on the coast north of north 

breakwater for long term coastal protection as 

recommended by NIOT and disposal of balance 32 million 

cu m of dredged spoil in the identified dredge disposal area 

of 56 Km2 beyond (-) 20 m contour. The impact of dredging 

on the marine environment should be monitored and 

necessary measures shall be taken on priority basis if any 

adverse impact is observed. NIOT will oversee the work as 

scientific body and continue to monitor its impact/benefits 

for at least 5 years post project completion. Necessary 

financial assistance to be provided by project proponent to 

NIOT. The report of the same to be submitted to regional 

office of MoEFB-CC by project proponent. 

Adani Krishnapatnam Port Ltd 
po Bag No 1. Muthukur Mandai, 
SPSR Nellore District 524344 
Andhra Pradesh, India 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.a daniports.co m 

CIN: U45203AP1996PLC023529 
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S.No. 

E 

Condition 

Shoreline should not be disturbed due to dumping. 

Periodical study on shoreline changes shall be conducted 

and mitigation carried out, if necessary. The details shall be 

submitted along with the six-monthly monitoring reports. 

Reference 

EC Clause VI: 

Waste 

management (ii) 

Complying with the above conditions, a study on Shore line changes from satellite 

imageries and monitoring of shoreline from field measurements and Shoreline protection 

from erosion report was prepared througn National Ins-titute of Ocean Technology 

(Ministry of Earth Sciences, Government of India) As per the MoEF 8- CC, EC 8- CRZ 

Clearance. 

We therefore, submit herewith the study report to comply with the EC 8- CRZ Clearance 

stipulated condition. 

Thanking You, 

Yours Faithfully, 

For MIs Adani Krishnapatnam Port limited, 

~* ... 
(Authorized Signatory) 

Encl: ala 

Copy to: 

SHRI N.S. MURAU, IFS 

Inspector General of Forests (C), 

Ministry of Environment, Forest and Climate Change, 

Integrated Regional Office, Vijayawada Green House Complex, 

Gopalareddy Road, Vijayawada - 520010, Andhra Pradesh 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adanLcom 
www.adaniports.com 

Regi§tered Office: Adani Corporate House. Shantigram. Nr. Vaishno Devi Circle.? G. Highway. Khodiyar. Ahmedabad - 382421. Gujarat. India 
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Ref. No. AKPUEC/ENV/12612024-25 

To 

Ramakrishna, IFS, 

CCF e. Member Secretary, 

AP State Biodiversity Board, 

Nagarjuna Nagar, Nagarjuna University, NH-5, 

Guntuf District, Andhra Pradesh. 

Dear Sir, 

Date: 09.01.2025 

Sub:- Adani Krishnapatnam Port Limited (AKPL) - Complying with Phase III 

expansion of EC 8- CRZ clearance Condition No. VIII under Marine ecology 

stipulates - Submission of Marine Biodiversity Management Plan- Reg. 

Ref:- EC 8- CRZ Clearance Order No.10-18/2016-IA-111 dated 11.01.2021 accorded to 

AKPL by the Ministry of Environment, Forests 8- Climate Changes, New Delhi. 
, , 

The Ministry of Environment, Forests 8- Climate Changes, New Delhi has accorded 

Environmental 8- CRZ Clearance to AKPL vide reference cited above for the development 

of Port under Phase - III (Copy of the EC 8- CRZ Clearance is attached herewith for your 

kind reference), 

As per the EC 8- CRZ Condition No, VIII under Marine ecology stipulates that: 

'A detailed marine biodiversity management plan shall be prepared through the NIO or 

any . other institute of repute on marine, brackish water and freshwater ecology and 

biodiversity and submitted to and implemented to the satisfaction of the State 

Biodiversity Board and the CRZ authority. The report shall be based on a study of the 

impact of the project activities on the intertidal biotopes, corals and coral communities, 

Adani Krishnapatnam Port Ltd 
PO Bag No 1, Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adanLcom 
www.adaniports.com 

Registered Office: Adani Corporate House, Shantigram, Nr, Vaishno Devi Circle. S. G. Highway, Khodiyar. Ahmedabad - 382421. Gujarat, india 
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molluscs, sea grasses, sea weeds, sub·tidal habitats, fishes, other marine and aquatic 

micro, macro and mega flora and fauna including benthos, plankton, turtles, birds etc. 

as also the productivity. The data collection and impact assessment shall be as per 

standards survey methods and include underwater photography. II 

Complying with the abov~ conditions, a study on Comprehensive Biodiversity 

Assessment, Impact Assessment and Management Plan was prepared through Mis. 

Suganthi Devadason Marine Research Institute (SDMRI). As per the MoEF 8- CC, EC 8-

CRZ Clearance. 

We, therefore submit herewith the study report to comply with the EC 8- CRZ Clearance 

stipulated condition. 

Thanking You, 

Yours Faithfully, 

For MIs Adani Krishnapatnam Port Limited, 

(Authorized Signatory) 

Enel: ala 

Cc: 

Environment Engineer, 

A.P Pollution control Board, 

Regional Office, SPSR Nellore. 

Andhra Pradesh. 

Adani Krishnapatnam Port Ltd 
PO Bag No 1. Muthukur Mandai. 
SPSR Nellore District 524344 
Andhra Pradesh. India 
CIN: U45203AP1996PLC023529 

Tel +91 861 2377999 
Fax +91 861 2377046 
info@adani.com 
www.adaniports.com 

Registered Office: Adani Corporate House. Shantigram. Nr, Vaishno Devi Circle. 5, G. Hi.ghway. Khodiyar. Ahmedabad - 382421. GUjarat. India 
- -
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. Collector's Office, Nellore 
Dt. 14 .03.12 

To 
From 
Sri B.5reedhar, lAS., 
Collector and District Magistrate 

The Tahslldar, 
Muthukur Mandai 

SPS Nellore 

Madam, 

Sub:- water supply-l<PCL, l<rishnapatnam-requlrement of water­
Supply of wat~r :from bqre wells-requested-reg., 

Ref:- Revenue Divisional Officer, Nellore Lr.Rc,J.762/2012,dt.7.03.12. 

*** 
I invite your attention to the reference cited. 

In the reference cited, the Revenue Olvlslonal Officer, Nello~e submitted a 

report on restoration of water supply to l<rlshnapatnam Port Company. limited, 

Muthukur, as per the Instructions of the Collector and District Magistrate, Nellore. 
The RoD.O., Nellore, has submitted that, Sri G.Venugopal, PR Head, 

KPCL., represented that the Water supply to KPCL and neighboring villages by water 

tankers from 11 bore wells in Muthukur, has been stopped from 13.02.2012 as per the 

the Instructions of Tahsildar, Muthukur Mandai. The employees and people of 

neighboring villages who. are getting water from KPCL tankers are suffering due to lack 

of water and requested Collector to Issue instructions to Tahsildar, Muthukur to allow 

water supply from bore wells In Muthukur village. The PR Head, KPCL., further 

r.eql:lested to allOW them to draw water from at least 6 bore wells in Muthukur village. 

Finally, the Revenue Divisional Officer, Nellore requested to consider the 

representation of Sri G. Venugopal, PR Head, KPCL to restore the water supply to the 

company and to neighboring villages who are suffering 'from lack of water since 

13.02.12. 
Hence, I request you to allow KPCL water tankers to draw water from 6 

(six) borewells in Muthukur village until further instructions are Issued. 

(Under the orders of the District Collector) 

Yours faithfully 
Sd/- B.Rami Reddy 

For Collector 

Copy to the Revenue Dlvlsloanal Officer, Nellore for favor of information. 

,; 
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Revised reply of Task Force direction dated 14.12.2023. 

S. No. Direction Compliance 

1 To submit revised plan of action for time bound compliance of the directions 

dt:14.12.2023 

a The port shall submit time 

bound action plan for 

mechanization of South 

berths to handle coal, 

within two months 

Being Complied 

The Mechanization of south berth depends upon 

functioning of nearby power plants (M/s. Jindal Power 

and M/s. Vedanta limited) located in south side of 

port. 

Right now these power plants are not operating with 

its full capacity. Mechanization for transporting coal 

to these plants possible only when they operate with 

full capacity.  

We are handling very nominal quantity of coal at south 

side of the port because of less or no demand from 

these mentioned power plants.  

However, we have done multiple meetings with M/s. 

Jindal Power and M/s. Vedanta limited to move 

forward in Mechanization.  

AKPL will submit a time bound action plan for 

mechanization of south berths to handle coal once 

Power Plants commence in full pledge operation. 

Minutes of the Meeting are attached for reference as 

Annexure 1.  

Currently the following Environmental Control 

Measures are taken by AKPL at South side to mitigate 

the pollution:  

a. Fixed DSS (Dust Suppression System) already 

installed at south side of the port. 

b. AKPL deployed Vacuum Road sweeping machines 

to control dust at appropriate places.  

c. Dust Suppression System (DSS) tankers fitted with 

pressure pumps to suppress the dust emissions at 

yards and progressively increased water sprinklers 

& other required dust containment / suppression 
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S. No. Direction Compliance 

measures to mitigate the dust emissions on 

vehicular movement during cargo evacuation.  

d. Ensuring 100% Tarpaulin coverage to Coal Trucks 

on par with the cargo handling capacity.  

e. Truck Wheel wash system installed at exit area 

of south side of the port. 

b The port shall expedite 

installation of fixed dust 

separation systems 

(MDSS) at South berth for 

handling of coal and other 

dusty cargo. 

Complied 

AKPL provided Mechanical Dust Suppression System 

to control the fugitive emission from Coal handling 

and stacking yards at South side of Port. 

1. Fixed MDSS (Mechanical Dust Suppression 

System) installation at south side of the port 

completed. 

2. 24 No. s of water sprinklers provided in an area of 

20 Acres at South side. 

3. 6 No. s of Mist cannons installed on South jetty to 

control fugitive emissions. 

4. The area developed with MDSS can handle 

3,00,000 MT of Coal. 

Copy attached as Annexure 2 

c The port shall ensure 

water sprinkling system 

and other dust 

suppression 

measures are effective for 

suppression / 

containment of the dust 

emissions during handling 

of coal. 

Being Complied 

AKPL is ensuring all dust suppression measures. 

1. All Hoppers and transfer points provided with Dry 

fog dust suppression (mist spray) system. 

2. All dry cargo yards were provided with water 

sprinklers for dust suppression. 

3. 12 Truck mounted water sprinklers arranged for 

continuous water spray on roads to control fugitive 

dust. 

4. 4 Atomizers Were allotted to suppress dust on 

roads 

5. Deployed 3 Heavy duty vacuum sweeping 

Machines for sweeping of roads. 

6. Ensuring all the outgoing cargo carrying trucks and 

wagons are fully covered with tarpaulin and 

tightened with rope to avoid fugitive 
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S. No. Direction Compliance 

emissions/spillage until it reaches the destination 

by establishing 27 tarpaulin tying platforms. 

d The port shall deploy road 

sweeping machines for 

frequent roads cleaning 

from berth to south gate 

and to deploy more no. of 

road-sweeping machines 

in consultation with RO, 

Nellore 

Being Complied 

AKPL engaged 2 Heavy duty vacuum sweeping 

machines and 8 Tractor mounted sweeping machines 

for cleaning of roads, recently engaged 3rd heavy duty 

vacuum sweeping machine for cleaning of coal yard 

roads. 

Additional new machine engaged effectively from 

13.03.2025 via (work order No: 4802048240 issued 

on 18.02.2025 ) 

e The port shall ensure to 

provide cover to trucks 

carrying the coal from 

berth to destination. 

Being Complied 

Inter carting trucks were not fully loaded for shifting 

from Berth to yards, coal will be loaded into trucks by 

leaving approximately 1-2 feet of truck body for 

ensuring no transit spillages. 

f The port shall expedite to 

provide a truck wheel 

wash facility on the South 

side. 

Complied 

Dedicated Truck Wheel wash facility provided at 

South side of Port, which has been commissioned on 

08.07.2024. Compliance report vide letter no. 

AKPL/EHS/APPCB/039/2024-25 dated 10.07.2024 

submitted to APPCB RO Nellore.  

Photographs of the Truck Wheel wash facility installed 

at South is enclosed as Annexure-3 

g The port shall provide STP 

to cater the domestic 

wastewater generated at 

South berths 

Being Complied 

At South Berth S4, 20 no. of employees are working 

shift-wise and 4 Nos. of toilets provided for the 

working staff.  

The estimated sewage generated from toilets is about 

0.80 KLD is routed to septic tank and periodically 

maintained the tanks.  
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S. No. Direction Compliance 

The quantity of sewage is too low, thus septic tank/ 

soak pit is adopted, however STP will be provided as 

and when required. Hence, we earnestly urge to 

withdraw this condition as requested while 

submitting the compliance status vide letters dated 

07.02.2024 & 12.03.2024. 

h The port shall ensure to 

progressively increase 

more No. of water 

sprinklers and other 

required dust 

containment / 

suppression measures 

while increasing the cargo 

handling capacity. 

Being complied. 

AKPL is progressively engaging water Tankers Based 

on climatic conditions and operational requirements 

to mitigate the fugitive emissions during Cargo 

handling.  

Other dust containment / suppression measures viz., 

deployment of Road Sweeping Machines to mitigate 

the dust emissions during vehicular movement during 

cargo evacuation on par with the cargo handling 

capacity are in place. 

i The port shall install more 

No. of CAAQM stations to 

continuously monitor the 

air quality at 

representative locations 

and to implement 

adequate measures to 

prevent airborne dust 

pollution in the 

surrounding villages. The 

locations to install the 

additional CAAQM 

stations shall be identified 

through scientific 

modelling and shall install 

in consultation with RO, 

Nellore. 

Complied 

AAQ modelling studies conducted with NABET 

consultant and same is submitted at RO, APPCB on 

12.07.2024 vide letter No. 

AKPL/APPCB/EHS/017/2024-25. 

Copy of submission letter is attached here with as 

Annexure 4 

Additional 2 conventional CAAQMS were installed at 

North Side and South side of Port and connected to 

APPCB server on 19.06.2025. 

j The port shall furnish 

preparedness plan to 

contain the air borne dust 

Being Complied 
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S. No. Direction Compliance 

emissions for each stock 

yard / zone wise and 

during unloading and 

handling of dusty cargo at 

berth front. 

AKPL has been following Environment Management 

plan to contain the air borne dust emissions for each 

stock yard / zone wise and during unloading and 

handling of dusty cargo at berth front.  

• Provided mist sprinkling system at Hopers, 

Transfer Towers & at stack yards. 

• Provided MDSS at all yards including coal and iron 

ore storage area to suppress dust during stacking 

of cargo in yards. 

• Ensuring the stacks are continuously wetted with 

water sprinkling system to suppress the dust at 

source itself. 

• Ensuring all the outgoing cargo carrying trucks and 

wagons are fully covered with tarpaulin and 

tightened with rope to avoid fugitive 

emissions/spillage until it reaches the destination.  

• Deploying Truck mounted sprinklers, heavy-duty 

Atomized Sprayers, Tractor mounted hydraulic 

broom sweeping machines for dust suppression 

and to prevent air borne fugitive dust emissions 

due to vehicle moment. 

• Provided 2 No. of additional heavy duty sweeping 

machine for deployment at strategic locations. 

• Ensuring all the outgoing cargo carrying trucks 

tires are cleaned before leaving the Port premises.  

• Provided 2 truck tyre washing facility for outgoing 

trucks 

Detailed EMP plan attached as Annexure A 

k The port shall not draw 

the ground water under 

any circumstances. The 

port shall furnish time 

bound action plan to meet 

the water requirement for 

the port activities, from 

the sustainable sources 

Being Complied 

Presently AKPL is not withdrawing any ground water. 

However, a process for obtaining permission for 

withdrawal of ground water has been initiated 

recently and ground water withdrawal permission 

from GoAP, Ground water and water audit department 

obtained on 17.06.2025.  
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S. No. Direction Compliance 

Copy of the same is attached here with as Annexure-

5 

l The port shall submit 

action plan to treat the 

sewage generated from 

Nellore Municipal 

Corporation, as to utilize 

for dust suppression 

system in the port. 

Being Complied 

In accordance with the Revised Concession 

Agreement dated 17 September 2004 and Clause 3.15 

(a) related External Infrastructure (Page-16) The 

Government of Andhra Pradesh shall provide external 

infrastructure viz. road connecting the nearest 

national highway to the Port Boundary, water supply 

up to Port Boundary and power supply from nearest 

substation up to port boundary. 

 

The Port is very much willing to receive water from 

NMC, subject to fixing necessary infrastructure 

(Pipeline) near to port. The Port authority has 

attended all the meetings called by NMC in this 

regard.  

• Nellore Municipal Corporation (NMC) proposed to 

supply water to industries at Krishnapatnam node 

and they had conducted a meeting with the 

industrial representatives on 22.01.2024.    

• NMC clarified that they will supply raw or potable 

water instead of treated sewage water at a 

common point where all edible oil industries and 

AKPL can fetch water from that outlet, for which 

NMC will take care of every aspect of supplying the 

water such as Right of Way (RoW), laying pipelines 

and other related matters.  

• AKPL has expressed willingness to fetch the raw 

water of 10 MLD for port requirements from NMC. 

• Meanwhile there is another proposal from the 

District Collector office to supply water from 

Sarvepalli reservoir for which planning is already 

going on. AKPL also attended meeting at Collector 

office dated 25.04.2025. MOM Copy of the same 

attached as Annexure 6A. 
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S. No. Direction Compliance 

Request Letter regarding the pipeline project was 

submitted to collector & District magistrate office, 

Nellore on 13.05.2025.  

Acknowledgment copy of the same attached as 

Annexure 6B. 

AKPL is ready to receive water from either of the 

proposals from NMC. 

m The port shall periodically 

undertake de-silting of the 

drains and to keep them 

intact for free flow of the 

runoff. 

Being Complied 

All the drains established within the port premises are 

being cleaned on periodic interval of free flow of 

water. 

Photographs of the same are attached here with as 

Annexure 7 
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I. Introduction  
 

The port has its historical back ground. When Sri Krishnadevaraya,   the Vijayanagar 

Emperor, used to operate the port, thus the name was given to it as Krishnapatnam 

Port & now the name has been changed to Adani Krishnapatnam Port Limited (AKPL). 

AKPL, a private port operator located on the East Coast of India, an all weather world 

class deep water port of International standards and capable of handling Cape Size 

vessels round the clock throughout the year. The port caters to land locked hinterland 

of South India with multimodal connectivity. Seamless connectivity by road and rail 

with very close proximity to National Highway 16 and National Rail Network (Chennai 

– Kolkata Main Line). 

 

AKPL has got State of Art Infrastructure, Mechanized Handling Systems and dedicated 

storage yards which provides clean and contamination free handling facilities for bulk 

and break bulk cargo. 

 

AKPL is AEO Certified Port and has Customs EDI Connectivity with Customs Office 

headed by Joint Commissioner which is located within the port for faster custom 

clearance and quick assessment of cargo and containers. 

 

AKPL located at 14⁰ 15’10” N Latitude and 80⁰ 08’05” E Longitude in the state of 

Andhra Pradesh, SPSR Nellore District, Muthukur along east coast of India about 180 

km to north of Chennai Port. AKPL has easy access to the hinterlands in close proximity 

covering Andhra Pradesh, Karnataka and North Tamil Nadu by road, rail and air. It has 

become the largest automated port in the South Asia. 

 

547659

https://en.wikipedia.org/wiki/Sri_Krishnadevaraya
https://en.wikipedia.org/wiki/Vijayanagar_Emperor
https://en.wikipedia.org/wiki/Vijayanagar_Emperor


4 | P a g e  
 

 

Considering the topographical & atmospheric conditions, AKPL is adopting and 

implementing the required environment measures as per the statutory requirements to 

prevent the dust pollution and to ensure the pollution parameters are within the 

permissible limits stipulated by statutory departments.  

 

We are allocating & spending of huge amounts reveals the commitment of the 

Management commitment & dedication towards Environment Sustainability & 

mitigation measures. 

 

II. Environment Management Program, Sustainable 
Measures & Activities  

 

➢ AKPL appointed an NABL Accredited and MoEF&CC accredited Laboratory 

“M/s.SV Enviro Labs and Consultants”  to  carry-out  terrestrial  &  marine  water  

quality  parameters  and  monitoring  the Ambient Air Quality at 7 locations 

within 10 Km radius of project site (5 stations in buffer zone & 2 location inside 

plant area) and submitting the reports to APPCB on Monthly basis. 

 

 

 

 

 

a. Terrestrial Monitoring  
S.No Parameter Frequency of 

Monitoring  
Locations & No. of 
samples 
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1. Air Monitoring 
12 Parameters: 
PM10, PM2.5, SO2, NO2, 
NH3,  
Ozone (O3), Lead (Pb), 
Carbon Monoxide, Benzene, 
Benzo(a)pyrene- (BaP)  
Arsenic (As), Nickel (Ni)  

Monthly Once - 24 
Hours basis  
 

7 Locations  
(i) CAAQMS station 1 – 

at Amenities 
Complex  

(ii) CAAQMS station 2 – 
at 
Thamminapatnam 
Village (South Port)  

(iii) CAAQMS station 3 - 
at Krishnapatnam 
Village  

(iv) Gopalapuram 
Village  

(v) Chalivendram 
Village  

(vi) Port Main Gate (“O” 
Point)  

(vii) New Light House  
 

2. Noise Levels covering day 
and night noise levels in dB 
(A)  
 

Monthly-24 Hours 
basis  
 

7 Locations  
I Krishnapatnam 
Village  
II Gopalapuram 
Village  
III Chalivendram 
Village  
IV Port Main Gate (“O” 
Point)  
V Amenities Complex  
VI New Light House  
VII Thamminapatnam 
Village (South Port)  
 

3. Sewage Treatment Plant 
Inlet and Outlet  
6 Parameters: 
pH, Total Suspended Solids, 
Total Dissolved Solids, Oil & 
Grease, COD, BOD. 

Monthly once  
 

2 Locations  
STP (Outlet)  
500 KLD-1 unit  
40 KLD-1 unit  

4. Ground Water Quality 
Monitoring 

Half Yearly Port surrounding Site 
South Side of the Port 
Gopalapuram Village 
Krishnapatnam Village 

5. Soil Sample Collection Half yearly  1. Storage area towards 
west  
2.Buckingham Canal 

6 DG Stack Emissions 
Monitoring 

Half Yearly As per CTO. 
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b. Marine Monitoring  
S. 
No. 

Parameter 
Frequency of 
Monitoring 

Location & No. 
of Samples 

1.  

Marine Water monitoring 
(Low Tide and High Tide)  
 
Physical Analysis: 
pH, Temperature, Salinity, 
Density, TDS, TSS & 
Turbidity  
Chemical Analysis: 
Potassium, COD, BOD, Oil 
& Grease, DO, Nitrates, 
Nitrites, Ammonia, 
Phosphates, Chlorides, 
Sodium, Sulphates, Silica, 
Reactive Silica, Total 
Phosphorus, Total 
Nitrogen 
Heavy Metals: 
Lead, Cadmium, Copper, 
Zinc 
Biological Analysis:  

i.Primary Productivity 
ii.Chlorophyll 
iii.Phytoplankton 
iv.Numerical Abundance 
v.Diversity 
vi.Zooplankton 
vii.Diversity 

viii.Biomass 
ix.Coliforms 
x.Fecal coliforms 

Weekly Once every 
month/monthly 
once 
 

4 Locations  
1. Port entrance 
2. Turning circle 
3. Coal berth 
4. Reclamation 

area 
2 locations 
1. Buckingham 

canal (creek) 
2. Kandhalerru 

(creek) 

2.  

Marine Sediment:  
Physical: 
Sediment composition, 
Silt + Clay, Sand, Org 
matter, pH 
Chemical: 
Nitrogen, Phosphorus, 
Potassium, Sodium, 
Biological, Bentho 
Communities, 
MacroBenthos, Epifauna 
numerical abundance, 
Infauna numerical 

Weekly once every 
month 
 

4 Locations  
1. Port Entrance 

– Approach 
channel 

2. Turning circle 
3. Near to Coal 

berths 
4. Reclamation 
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S. 
No. 

Parameter 
Frequency of 
Monitoring 

Location & No. 
of Samples 

abundance 
Heavy Metals: 
Lead, Cadmium, Copper, 
Zinc. 

3.  

Marine Water Turbidity 
Monitoring 
Turbidity, Total Dissolved 
Solids and Total 
Suspended Solids in low 
tide, high tide and 
medium tide 

Weekly once every 
month 

4 Location 
1. Port Entrance 

– Approach 
channel 

2. Turning circle 
3. Near to Coal 

berths 
4. Reclamation 

Area  

 

a. Ambient Air Quality Monitoring: 
➢ AKPL has been operating 5 No. of CAAQM stations of Beta Ray Attenuation 

technology to measure the parameters PM 10, PM 2.5, NO2, NH3, SO2, CO, at the 

following locations and data connected to APPCB website. 

 

Station 

code 
Location 

Direction 

w.r.t.  

Project 

site 

Coordinates 

Latitude & 

Longitudes 

Distance 

from 

Port 

CAAQMS - 1 At CVR Building  WNW 14°16'33.45"N 

80° 5'54.46"E 

1.4 KM 

CAAQMS - 2 Thamminapatnam 

Village  

S 14°13'39.25"N 

80° 6'5.84"E 

2.5 KM 

CAAQMS -3 Krishnapatnam 

Village 

NNW 14°16'47.69"N 

80° 6'23.17"E 

3.0 KM 

CAAQMS -4 Towards North 

side 

NW 14°16'0.36"N & 

80° 4'36.95"E 

2.93 KM 

CAAQMS -5 Towrads South 

side 

S 14°14'2.49"N & 

80° 6'34.63"E 

1.45 KM 

 

 

➢ Ambient Air Quality at 7 locations within 10 Km radius of project site (5 stations in 

buffer zone & 2 location inside plant area) 

Station 

code 

Location Direction 

w.r.t.  

Project site 

Coordinates 

Latitude & 

Longitudes 

Distance 

from 

Port 
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A1  At Zero Point  W 14°16'2.44"N 

80° 4'26.66"E 

2.5 KM 

A2  At Thamminapatnam 

Village  

S 14°13'39.25"N 

80° 6'5.84"E 

2.5 KM 

A3  At CVR Building  WNW 14°16'33.45"N 

80° 5'54.46"E 

1.4 KM 

A4  At Gopalpuram 

Village  

NW 14°16'41.22"N 

80° 6'24.46"E 

2.5 KM 

A5  At Chalivendram  WNW 14°16'38.40" 

80°5'11.84" 

2.5 KM 

A6  At Krishnapatnam  NNW 14°16'47.69"N 

80° 6'23.17"E 

3.0 KM 

A7  At Light House  SW 14°17'37.33" 

80°7'49.46" 

2.5 KM 

 

 

   

Station – 1  

CVR Amenities Complex 

 

Station – 2  

Thamminapatnam Village 

 

Station – 3 

Krishnapatnam Village 

 

 

 

 

 

 

 

 

Google image showing AKPL CAAQM Stations 
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Additional CAAQMS stations in AKPL site 
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North West direction of the port   

Latitude : 14°16'0.36"N  

Longitude : 80° 4'36.95"E.  

 

South direction of the port   

Latitude : 14°14'2.49"N  

Longitude : 80° 6'34.63"E 
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Table 1 : CAAQM Stations Technical details  

 

 

Sl.  Details  Station -1 Station-2 Station-3 Station-4 Station-5 

1. Location  CVR Amenities 
Complex 

Near & towards 
Thamminapatnam Village 

Near & towards 
Krishnapatnam Village 

Towards North 
side 

Towards South side 

2. Model No.  PM10 & PM2.5 (5028i), 
CO (48i), SO2 (43i), 

NH3-NOx(17i) 

PM10 & PM2.5 (5028i), 
CO (48i), SO2 (43i), NH3-

NOx(17i) 

PM10 & PM2.5 (BAM 
1020), CO (48i), SO2 
(43i), NH3-NOx(17i) 

PM10 & PM2.5, 
CO, SO2, NH3-

NOx 

PM10 & PM2.5, 
CO, SO2, NH3-NOx 

3. Make  Thermofisher Scientific 
(All analyzers) 

Thermofisher Scientific (All 
analyzers) 

Thermofisher Scientific & 
BAM 1020 is MET One) 

Thermofisher 
Scientific (All 

analyzers) 

Thermofisher 
Scientific (All 

analyzers) 

4. Type  PM10-2.5: - Betta ray 
attenuation. 

CO: Infrared radiation 
SO2: Ultraviolet 

NH3-NOx: 
Chemiluminescence 

PM10-2.5: - Betta ray 
attenuation. 

CO: Infrared radiation 
SO2: Ultraviolet 

NH3-NOx: 
Chemiluminescence 

PM10-2.5: - Betta ray 
attenuation. 

CO: Infrared radiation 
SO2: Ultraviolet 

NH3-NOx: 
Chemiluminescence 

PM10-2.5: - Betta 
ray attenuation. 

CO: Infrared 
radiation 

SO2: Ultraviolet 
NH3-NOx: 

Chemiluminescen
ce 

PM10-2.5: - Betta ray 
attenuation. 
CO: Infrared 

radiation 
SO2: Ultraviolet 

NH3-NOx: 
Chemiluminescence 

5. Parameters  NOx NH3 SO2 CO PM10 PM 2.5 PM10 & PM2.5 PM10 & PM2.5 

  
Nitrogen 

Oxide 
Ammonia 

Sulfur di-
oxide 

Carbon  
Monoxide 

PM – Particulate Matter 
PM – Particulate 

Matter 
PM – Particulate 

Matter 

6. Standards  0 to 80 
ug/m3 

0 to 80 
ug/m3 

0 to 80 
ug/m3 

0 to 4.0 
mg/m3 

100 
ug/m3  60 ug/m3  

100 ug/m3 60 ug/m3 

7. Supplier/AM
C  

 Thermofisher Scientific  

8. Installed on    24.06.2023 24.06.2023 24.06.2023 March’25 March’25 

9. Calibrated 
on  

22.04.2025 23.04.2025 24.04.2025 18.06.2025 19.06.2025 

11. Server  NK Square Solutions 

12. Connectivit
y  

 APPCB website http://aprtpms.ap.gov.in   
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Calibration Certificate 

Station 1 – CVR Amenities Complex 

Calibration Certificate 

Station 2 – Thamminapatnam Village 
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Calibration Certificate 

Station 3 – Krishnapatnam Village 

III. The environment monitoring measures implemented 
at loading and unloading Cargoes in AKPL 
a. Coal Handling:  

➢ The Coal cargo is usually unloaded by mechanical means using Grab unloaders which 

are extremely versatile, mobile cranes and grabs used are equipped with ECO control 

system (100 % closed grabs).  

➢ The coal is transported from berth by conveyor belts to destination in case of 

neighboring thermal power plants and to storage yards in respect of remaining volume.  

➢ The stackers will be used for stacking coal by mechanical means, Reclaimers will be 

used to reclaim and transport wagon loader by conveyor.  
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➢ Coal is transported by roadways (trucks) as well as waterways (ships or barges) for 

which the transport is done by conveyors and trucks and loading by mechanical means 

into the ships.  

➢ All conveyors are covered, and transfer houses are provided with cladding to avoid 

transit spillage.  

➢ All the outbound railway wagons and trucks are fully covered. The Spillage at loading 

station will be very nominal as wagon loading stations are electronically controlled with 

PLCs.  

➢ Mechanized dust suppression systems are provided for coal storage yards, conveyors, 

wagon loading stations. Heavy duty atomizers for other areas augmented with mobile 

sprinkler systems.  

b. Iron ore Handling: 
➢ AKPL has the infrastructure to handle iron ore, operating as per consented quantity. 

AKPL has introduced a groundbreaking containerized bulk handling system for iron ore, 

revolutionizing efficiency and environmental sustainability. The below four stage 

process ensures seamless transportation from stockpile to ship.  

➢ Containers are filled at the stockpile, transported to Berth and then unloaded into the 

vessel through a Mechanical container tippling system. Advantages of containerized 

bulk handling gives Flexibility in cargo handling, reduces congestion at port, improved 

supply chain management, Increased cargo security.  

➢ A cutting-edge mist spray system minimizes dust pollution during tipping process, 

ensures environmental compliance, enhances worker safety Optimizes cargo handling, 

reducing the environmental impact. 

c. Fertilizer Handling:  
➢ The fertilizers will be unloaded from ships by mechanical means with Grab unloaders. 

Transport from berth by covered conveyors to covered warehouses as cargo is 

hygroscopic. Reclaiming will be done by reclaimers and transported to wagon loader by 

conveyor and loading into wagons by continuous wagon loader, in case of bulk transport. 

In respect of bagged transport, conveyor transports the bulk fertilizer to mechanized 

bagging plant and transports bagged fertilizer by wagons and trucks. 

➢ All conveyors are covered and transfer houses are provided with cladding. All outbound 

Railway wagons and trucks are fully covered. 

d. Cement Handling: 
➢ The cement in bulk form from grinding unit to berth will be transported by means of 

closed conveyor. The loading of ships will be done by mechanical means. Transport of 

bagged cement by trucks to berth and loading will be by means of ships gear or shore 

crane. Conveyors and warehouses are fully covered as the cargo is hygroscopic.  
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➢ All conveyors are covered, and transfer houses are provided with cladding. All outbound 

Railway wagons and trucks are fully covered.  

➢ Unloading/loading from/to ships will be by mechanical means with Grab unloaders. 

Transport from berth will be by covered conveyors/trucks to covered warehouses as the 

cargo is hygroscopic.  

➢ In respect of bagged transport, conveyor transport of bulk cement to mechanized 

bagging plant and bagged cement transported by wagons and trucks. All the outbound 

railway wagons and trucks are fully covered.  

➢ Existing Bag filters prevents cement dust escape to the open atmosphere and filtered 

cement dust will be return to cargo hold. 

e. Granite and other dry cargo Handling: 
 

➢ Transport of Granite & other dry cargo to storage yards will be done by railway wagons 

and trucks. The transport from storage yards to berths will be by trucks and loading into 

ships will be by ships gear or shore cranes.  

➢ All railway wagons and trucks are fully covered. Nominal spillage, if any, will be very less 

and will be reclaimed and deposited in the warehouse.  

➢ Mechanized dust suppression systems for storage yards, with heavy duty atomizers 

augmented with mobile sprinkler systems have been provided.  

 

f. Edible Oil/Crude Oil, POL & other Liquid Cargo Handling: 
 

➢ The cargo will be unloaded from ships through ship pumps. It will be then transported 

to refineries /storage by pipelines. 

➢ The liquid cargo will be unloaded by means of ships pumps and loaded by means of 

pumping at source and conveyance by pipeline.  

 

g. Container Cargo: 
 

➢ Containers transit will be done by specific/separate vessels, and the containers were 

lifted using cranes i.e gantry cranes, mobile harbor cranes. By using spreaders, they 

were stored in designated yard areas. And scrutiny will be done by visual inspection, X-

ray scanning, weighing to verify cargo weight, seals verification will be done for 

integrity. Stacked in designated areas under block stacking, row stacking and stacking 

is done by automat system. 
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A. Coal Evacuation Methods 

 

Our coal dispatching operations prioritize environmental sustainability through: 

1. Conveyor Based dispatching: Majority 44 % of coal is evacuated through hooded 

conveyor system to minimize fugitive emissions and reducing environmental impact. 

2. Rake Dispatching: Next to the conveyor system 33% of coal is dispatched via rakes 

(railway wagons with silo system), with tarpaulin covering system to reduce emissions. 

3. Limited Road transportation: Only a small fraction of 25% is transported by road on par 

with 100% tarpaulin covering system minimizing air pollution. 

 

This approach demonstrates our commitment towards pollution free environment in 

coal dispatching practices. 
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B. Preparedness Plan to Contain the Air Borne Dust Emissions:  
a. Dust Suppression – Mechanical Dust Suppression System (MDSS) : 

 KPL has Established Mechanical  ust Su  ression Syste  with 2 8 no’s of water 

cannons at stack yards for dust suppression. The water cannons at 50 -100 metres 

intervals which covers a horizontal radius of approx.. 50 meters and reaches a height 

upto 15 metres and rotates in 180 degrees.  

The water is sprayed from various points by water cannons at pressure of about 2-4 

Kg/cm2 to form a mist over the cargo stacks and other places and the mist attracts the 

dust to settle it down without spreading along the wind.  

 

  

 

Dust suppression system at south side of the Port 

 

b. Dust suppression through Tankers  

Water sprinkling is being carried out on the general cargo berth and in other areas viz. Roads 

and yards through water tankers of 26 nos. to arrest the dust pollution causing by the 
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vehicular movement in the port. AKPL is spending around Rs. 7 lakhs per month on an 

average towards water charges and maintenance.  

 
 

 

 

 

➢ Deployed 12 Nos. of Truck mounted sprinklers for roads and transit areas & stock piles. 

c. Dust suppression system through Atomizers 

➢ AKPL being operated 4 heavy duty atomizers as innovative technology in dust 

suppression system.  

➢ These Atomizers helpful to efficient water distribution in uniform spray patterns through 

pressurized nozzles. It reduced water consumption also. 
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As part of sustainable development activities, using these special devices ensure to prevent the 

dust pollution and to ensure the pollution parameters are within the permissible limits 

stipulated by statutory departments. 

d. Truck/Wagon Tarpaulin Covering facilities:  

AKPL established 27 No. of truck tarpaulin covering stations at various locations within the Port 

to facilitate and ensure all the outgoing cargos by Trucks are covered with tarpaulin.  

AKPL ensuring that the tarpaulin is covered in all sides of the truck and tightly tied with rope to 

avoid transit spillages till the truck reaches the destination. 
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➢ Ensuring all the outbound cargo rakes are covered with tarpaulin and tightened with 

rope to avoid transit spillages. 

e. Deployment of Road Sweeping Machines  
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➢ 3 No of Heavy Duty Vacuum Sweeping Machines are being deployed at operational 

areas and all internal roads.  

➢ Provided 8 No. tractor mounted hydraulic broom sweeping machines for cleaning the 

roads and jetty areas. 

 
 

 

f. Truck Tyre washing facilities: 

➢ Provided 2 no. of automatic sensor-based truck/tyre washing facilities at north side and 

south side of the port to ensure of all the outgoing vehicles to avoid dust passage on to 

outside roads. 

➢ Truck tyre washing facility wheel washing facility is established with advanced 

technology which having cleaning water recycling & reusing system with oil skimmer 

facility. 
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South Side of the Port North Side of the Port 

 

g. Specific measures towards Habitation: 

➢ Erected wind breaking walls towards Krishnapatnam village and Arketpalem to prevent 

any dust transfer to habitation and a thick green belt developed supporting to the wind 

breaking wall to arrest the dust emissions to the villages. 

➢ Provided hooded conveyor for transferring dusty cargo. 

  

 

 

➢ AKPL maintained 100 m width of plantation towards port periphery and 20 m width 

around the coal stack yard zones as per the CTO condition. 
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Green Belt – South Shore Green Belt – North Shore 

  

Green Belt – West side of the Port Avenue Plantations towards berths 
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Greenbelt Protection to Buckingam Canal inside the port premises 

 

Green Belt – Coal sidings 
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C. Mechanized Operations: 
 

The State of art mechanical dust suppression system is provided at various critical points 

i.e., equipment (Hopper & reclaimer), hooded conveyor belts and the storage yards have been 

functioning well throughout the system. Ensuring these measures, the Port can mitigate all 

the dust that is being generated during the operations. The other berths are being used to 

handle other cargos such as Project cargo, fertilizer (Urea), Sugar etc. 

➢ AKPL using Grab ship unloaders and conveyers with water sprinkling system for 

handling coal from berths to storage yards and also to nearby power plants which 

reduced dust generation, compared to dumpers for transporting coal. 

➢ AKPL operating silo facility with telescopic chute system for loading the cargo in 

railway wagons. After those entire rakes covered with tarpaulin covers to avoid the 

fugitive spillages. 

➢ Established fully mechanized and closed operations associated with mist sprinkling 

system to prevent fugitive emissions. 

➢ Provided Dust suppression systems at Hoppers, discharge/feeding points of belt 

conveyors at each transfer tower.  

Provided and operating Stacker cum re-claimers for loading and unloading the coal. Dedicated 

mist sprinklers are provided to prevent fugitive emissions. 
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Closed conveyor system for coal Handling Mechanical handling systems 

  

Silo with Swing Chute system 

 

Usage of Mechanical equipment for handling 

of Cargo 
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Mechanized Cargo Handling System Electric Operated Cranes 

 

Closed Cargo Sheds 
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Periodical Environmental Monitoring 

 

IV. Environmental Sustainability Measures:  
 

a. Weather & Meteorological monitoring: 

Installed Weather station on the top of Port Operation Control for weather forecasting & 

meteorological data generation. 

b. Water Conservation Measures: 

Rainwater harvesting pits are provide across the port premises for recharging the ground 

water. 

Settling ponds provided at yards for collection of yards runoff and the supernatant water is 

being used for dust suppression. 

Rainwater harvesting pits around the buildings are being maintained. 

Rainwater drains are being maintained periodically & pre-monsoon season to avoid 

stagnation & free flow of water and the water is using for dust suppression to the possible 

extent. 
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Sewage Treatment Plants: 

STP Domestic sewage collected from office buildings from different locations of Port is being 

treated with FBBR technology in STPs of 500 KLD & 4O KLD and being used for greenbelt 

development. 

 

             

                       5OO KLD STP                                       40 KLD STP 

The STP inlet & outlet water is being analyzed through a 3rd party agency on fortnight basis 

and as per the analysis reports, the values are meeting the prescribed standards of APPCB. 
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Inlet and outlet sample collection 

Details of Green belt in Adani Krishnapatnam Port  

Development of greenbelt is a continuous process in AKPL. Up to the Financial year 2024-2025, 

the total plantation in the Port is about 213.60 Ha.  

• Green cover needs to reduce the pollution levels  

• Improve the standard of Ambient Air Quality 

• Meet the statutory requirements & compliance.  
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• Reduce the carbon emissions  

The environment department is fixing its own targets besides statutory requirements and 

achieving the targets from time to time.  

The land available in AKPL is mostly sand dunes and salt pans which are not supportive for 

plantation.  

AKPL developed a good plantation with saplings suitable for the available land and achieved 

good results. To achieve good and dense plantation, AKPL adopted Miyawaki plantation on the 

advice of APPCB  

High Density Plantation (Miyawaki)  

Miyawaki afforestation / plantation involves several different types of native plants closely just 

to form a Green Wall and a completely chemical free forest in an organic way that sustains itself, 

supports local biodiversity, and attracts birds and insects. In 'Miyawaki' forests, the trees grow 

more quickly and absorb more CO2 than plantations grown for timber.  

Its benefits include lowering temperature, making soil nutritious, supporting local wildlife and 

sequestration of carbon.  

With the spirit of Miyawaki type plantation, AKPL continued further plantation in Miyawaki 

method in the other locations, viz., LC3 location and Chalivendram boundary. 

Below details show the periodical development of Greenbelt during the last 3 years: Table  

AKPL: Periodical Development of Greenbelt during the last 3 years 

S.no Financial year Target Achieved Survival 

1 2021-2022 100000 103890 85 % 

2 2022-2023 100000 103242 89 % 

3 2023-2024 200000 220953 89% 

4 2024-2025 200000 200177 80% 

 

Nursery:  

AKPL Established an exclusive nursery in an extent of 4.5 Acres within the Port premises and 

maintaining about 1.9 L to 2.0 L saplings of Avenue, Ornamental & Fruit bearing species viz., 

Badam, Tabebuia argentea, Polyalthia longifoloa.  Spathodea campanulate Samanea saman, 

Mangifera indica, Psidium guava, Bougainvillea, Pheonix palm, Ixora chinensis rosea, Pendanus 

Veitchi, Cocos Nucifera, Allamanda  nerifolia , Bougainvillea   Pedilanthus, Cassia fistula, 

Peltophorum, Cassia siamea, Delonix regia, Hibiscus rosa-sinensis, Clitoria ternatea, Casuarina 

Equisetifolia, etc.  

The captive nursery played a significant role in restoration / reforestation after series of 

cyclones.  
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Photographs of Nursery & Greenbelt: 
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AKPL: Green belt photographs 
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1. Mangrove Conservation In AKPL: 

➢ Protecting and conserving the existing mangrove areas with suitable barricading, 

erection of display boards and ensuring the tidal flow. As a part of Phase I EC compliance, 

and area of 9 acres (3.64 ha) of mangroves are being conserved in the port areas since 

its inception. 

➢ Mangrove restoration is to be considered as a viable option for enhancing the green belt 

cover.  

➢ The proponent shall continue to restore mangroves in the suggested sites with species 

like Avicennia marina, a resilient and common species along the creek. 

➢ Afforestation of mangrove cover along the creeks shall be continued and intensified. 

➢ Raise awareness in the local community about the importance of mangroves and their 

importance. 

➢ Measures should be taken for desilting the creeks for easy tidal water flow which will 

enhance the natural flushing leading to healthy growth of mangroves. 

➢ Illegal cutting of mangroves during the construction and operation phase of port should 

be prevented. 
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V. AKPL Concern Towards Public Health & Education  
Adani Foundation has taken community developments Programs in area of Health, Education, 

Sustainable developments and provided infrastructure facilities in surrounding villages. 

Health Awareness Camps: 

❖ 5000 Community Families with 25000 family members living in 5-gram panchayat 

project villages of Adani Krishnapatnam Port Limited have been access to health care 

facilities at Village threshold level by means of Mobile Health Camps once in a fort 

night at every village.  

❖ 6000 rural patients with general health ailments were diagnosed and the patients 

were given basic medication for their ailments on the spot.  
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❖ Frequent health recovery checkup is be done by team of Arrjawva Warriors in the 10 

project villages of Total Health based on gravity of the ailments. 

❖ Rural health camps are organized 4 times a month in association with the local Govt., 

Health Authorities as per availability the feedback from the patients is found to be 

more than satisfaction and paving the way to brand image of Adani Foundation at nook 

and corner of every village. 

❖ The District Govt., Health Authorities as well as local administration feel happy to 

support community families while working with Adani Foundation on health care 

management. 

   

Health Camp at 

Chalivendram 

 

Health Camp at Krishnapatnam 

 

Health Camp at  

Gummalladibba 

 

 
  

Health Camp at 

Anganwadi Centre 

Arcotpalem 

 

General Health Camp at Adani 

Chikistalayam 

 

Health Awareness Programme 

at AVMK  
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Education: 

❖ Identified the bottle necks of lack of science laboratory at the govt. schools, students 

not attaining the minimum learning level at the govt. schools being faced by 2500 rural 

students studying in Govt., Primary, Upper Primary & High Schools in project village of 

Adani Krishnapatnam Port Limited and Adani Foundation planned to supplement the 

ground level requirements of academics and lab material. 

❖ 1496 pupils of 32 govt. primary schools in 4 nos. of mandals stood behind in their 

academic subjects were identified by our ULIC and AEEC Educators and get clarified 

their academic doubts before closing of the schools. 

❖ Special care is being paid to more than 600 students of 4 Govt. schools to develop 

speaking, writing and reading of English Language among community wards studying in 

Anganwadi Centers, Primary, Upper Primary & High Schools and cultivated the habit of 

English News Papers aloud and develop the literature. 

❖ Adani Foundation supported the school children of 2 govt. schools to overcome the 

drinking water problem by means of providing water storage bubbles as well as 

dispensers.  

 

 

   

Inauguration programme EM 

Anganwadi Centre at 

Arkatpalem 

 

Independence Day 

Programme EM Anganwadi 

Centre at Arkatpalem 

Parents Meeting ZP HS – 

Krishnapatnam 
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ULIC Centre – Doruvulapalem  

 

AEEC – English Class / 

Communication skills at ZP 

HS Krishnapatnam 

 

CEO Sir visit at ZP HS 

Krishnapatnam 

 

 

Sustainable Livelihoods: 

❖ New as well as 500 progressive farmers in peripheral villages of Adani Krishnapatnam 

Port Limited are awakened by means of conducting training sessions in association 

with Krishi Vignana Kendra as well as local Govt., Agriculture Officers and motivated 

them to cultivate agriculture on organic methods and putting an end to chemical 

fertilizer application to protected soil from erosion and pesticidal effect. 

❖ 100 Village cattle owners have been identified and motivated them to bring the cattle 

for medical checkup being done by Adani Foundation in association with Local Govt., 

Veterinary Department staff and preparing the cattle owners to feed their cattle 

nutritious food for giving good amount of milk and keep cattle health good. 

❖ Promoted skill development among 100 economically backward community women and 

imparted them training how to make pickles, nutritional food items, handwash liquid, 

organic floor cleaner, traditional basket making and train them to make business plans, 

organize small scale business units, marketing profit and loss assessment etc., in order 

to generate income to meet the livelihood of their family members. 

   

Women Group Training at            

R & R Colony 

 

CEO Sir, AKPL and CEO Sir, AF Interaction with SLD 

Programmes 

 

   

FPC Board Directors and Farmers Meeting  

 

Training on Livelihood 

activities  
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❖ Greater attention and care are being taken by Adani Foundation to redress the chronic 

problems being faced by the community families for drinking water in peripheral 

villages of Adani Krishnapatnam Port Limited. 

❖ A close watch and supervision are carried out over the functioning of R/O water filter 

plants in community villages and striving to keep all plants premises in spic and span. 

25000 villagers are being provided with filtered clean and safe drinking water on a 

daily basis. 

❖ 10000 villagers were given mosquitoes free and water logging pits free ambience in 

and around their houses by diverting the discharge water from the R/o water filter 

plants to the mainstream of public drainage system through manholes erection and 

covered pipelines in 10 peripheral villages of AKPL and Adani Foundation at 

Krishnapatnam site. 

❖ 500 village youths and girls were given sports training and given opportunities to take 

part in cricket, volleyball and Kabaddi tournaments for their behaving positively and 

remain physically fit. 

    

R/O Filter Water 

at Gummalladibba    

 

R/O Filter Water at Gummalladibba    

 

Sports Activities 

 

    

R/O Filter Water at R & R Colony, 

Muthukur   

 

Interaction with Youth  

 

Girls Cricket Match 

at ZP HS 

Krishnaaptnam  
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Cleaning and Sanitation Program  

  

  

Cleaning & sanitation Program at Krishnapatnam Village 

 

Sanitation Program: 

Adani Foundation is supporting the Sanitation Program in all 8 community villages to enable 

to provide safe health environment to the community families. 
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Plantation and Environment Protection Program  

    

  
 

 

 

New Initiatives for effective Environment & Sustainability: 

• Completed Electrification of Cranes & Compressor from diesel Cranes  

• Usage of EV 4 – wheelers for Employee transportation  

• Started  lantation  rogra  ‘Each One Own One Plant’  with "Geotagging". 

• Converted 9 no’s Liebherr cranes fro  diesel o erated to Electrically o erated.  
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• Converted 1 diesel operated oil compressor to electrically operated.  

• All Marine tugs provided with shore power 100% while at jetty.  

• Established hooded conveyor belts to mitigate dust emission into the atmosphere.  

• Provided Fire hydrant system for Wagon loading station.  

• Provided facilities for truck tarpaulin covering stations of 27 nos. at various transit 

locations to facilitate and ensure tarpaulin coverage to all the outgoing cargo trucks.  

• Provided facilities for Railway Rake to ensure tarpaulin coverage to all the outgoing 

cargo rakes.  

 

EV vehicle 

• We installed CC TV cameras and operating by trapping solar energy through 

panel installed on CC TV pole and Provided LED lights in their offices and port 

areas.   
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LED Lights 

 

VI. ESG & Environment Sustainability Studies 
 

✓    b                                                               through 
M/s. Falcon Resilient Infra Consultancy  Hyderabad. The value of greenbelt 
 lantation in  orts has long been recognized as a critical  easure for 
environ ental  anage ent. Esti ate the carbon stock and sequestration 
 otential of the green belt by analyzing total carbon content. In 201   the area of 
 angroves outside the  KPL boundary was recorded at  5  acres. Over the 
course of the next decade  between 201  and 202   an additional   9 acres of 
 angroves were observed to have develo ed outside the  ort boundary. By 202   
the total area of  angroves had ex anded to 1 095 acres. This re resents a 
notable increase of a  roxi ately   .92% in  angrove coverage over the ten-
year  eriod. The ex ansion of these  angrove ecosyste s is significant because 
of their role in su  orting coastal environ ents   roviding habitats for various 
s ecies   rotecting shorelines fro  erosion  and acting as natural carbon sinks. 
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•  KPL is carrying out a co  rehensive environ ental  onitoring  rogra  once in 

  years through National Centre for Sustainable Coastal Manage ent (     ).  

•  KPL is carrying out Shoreline changes study through National Institute of Ocean 

Technology (    ) as  er EC Co  liance.  s  er the study & re orts  the shoreline 

is in stable condition. 

• Co  rehensive Biodiversity  ssess ent  I  act  ssess ent and Manage ent 

Plan for the Marine  Brackish-water and Freshwater Ecosyste s in and around 

 KPL through Suganthi  evadason Marine Research Institute (     ). 

•  ir Modeling at South Berths & a co  rehensive  ir Quality Study as  er the 

 PPCB Task Force (E C) directions. 

 

VII. EMP Budget Allocation  
 

AKPL has earmarked budget for implementation of EMP to mitigate pollution. 

Financial Year Budget (Cr.) 
FY 2024-25 20.82 
FY 2023-24 2.41 
FY 2022-23 17.38 
FY 2021-22 4.36 
FY 2020-21 4.14 

 

AKPL has incurred an amount of Rs 49.11 Cr for implementation of Environment Management 

Plan in the past five years. 
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REPORT OF JOINT COMMITTEE IN COMPLIANCE TO THE ORDER DATED 

19.12.2024 IN ORIGINAL APPLICATION NO. 1313/2024 (SUO MOTU) OF THE 

HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, DELHI  

 

1.0 Background 

Shri V. Srikanth S/o of Shri Narayana Rao resident of Chalivendra, Muthukur village, 

Muthukur Mandal, SPSR Nellore, District, Andhra Pradesh submitted a representation dated 

11.07.2024 to the Hon'ble National Green Tribunal, Principal Bench, New Delhi, regarding 

pollution problems due to M/s. Adani Krishnapatnam Port Limited, SPSR Nellore District. The 

Hon'ble National Green Tribunal, Principal Bench, New Delhi, considered and registered the 

representation as O.A. No. 1313/2024. 

 

2.0 Order of the Hon’ble NGT dated 19.12.2024 

The Hon’ble National Green Tribunal (Principal Bench, New Delhi) had registered a Suo Motu 

case Original Application No. 1313 of 2024 based on a letter petition dated 11.07.2024 sent by 

Shri V. Srikanth S/o Shri Narayana R/o Chalivendra, Muthukur village, Muthukur Mandal, 

SPSR Nellore, District, Andhra Pradesh and directed the following in the order dated 

19.12.2024: 

        “3. In our view a substantial question relating to environment has arisen out of the 

implementation of the enactments mentioned in Schedule I of the NGT Act, 2010, but before 

taking any further action in the matter, we find it appropriate to obtain a factual report for 

which we constitute a joint Committee comprising Andhra Pradesh State Pollution Control 

Board (hereinafter referred to as ‘State PCB’); Central Pollution Control Board (hereinafter 

referred to as ‘CPCB’); District Magistrate, Nellore; and Regional Officer, integrated 

Regional office Ministry of Environment, Forest and Climate Change (hereinafter referred to 

as MoEF&CC), Andhra Pradesh.  

 

4. CPCB shall be nodal authority for coordination and compliance.  

 

5. The above committee shall examine the complaint, visit the site, collect relevant information, 

interact with the stake holders and submit a factual report within two months.” 

 

The copy of the Hon’ble NGT order dated 19.12.2024 is enclosed as Annexure-1. 
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3.0 Constitution of the Joint Committee 

In compliance to the Hon'ble NGT (PB) Delhi order dated 19.12.2024, a Joint Committee was 

constituted with the following Members after the receipt of nominations from concerned 

departments/ agencies: 

1. Smt. H. D. Varalaxmi, Regional Director, Regional Directorate, Central Pollution 

Control Board (CPCB), Chennai 

2. Dr. Murali Krishna Chimata Scientist-E, Ministry of Environment, Forest and Climate 

Change, Sub Office, Vijayawada 

3. Sh. K. Venkata Reddy, Spl Deputy Collector, Revenue Department, SPSR Nellore 

District (Nominated on behalf of the District Collector, SPSR Nellore District) 

4. Sh. N Ashok Kumar, Environmental Engineer, Regional Office, Nellore, Andhra 

Pradesh Pollution Control Board. 

 

4.0 Scope of Committee 

The Joint Committee shall examine the complaint, visit the site, collect relevant information, 

interact with the stake holders and submit a factual report within two months. 

5.0 Inspection of the Joint Committee 

i. The Joint Committee inspected M/s. Adani Krishnapatnam Port Limited (AKPL) on 

29.01.2025 and 30.01.2025. During the inspection, the committee interacted with port 

management and verified the present compliance status with respect to conditions 

stipulated in the Environmental Clearance (EC) granted by MoEF&CC & Consents 

granted by APPCB. 
 

ii. The committee also reviewed the status of compliance made w.r.t directions dated 

14.12.2023 issued by APPCB in connection with recommendations of Monitoring 

(Task Force) Committee of APPCB. 
 

iii. The committee visited the applicant village and interacted with him. 

 

iv. Additionally, the committee verified the current operations related to the loading, 

unloading, storage, and transportation of coal within the port premises. 

v. The committee further reviewed the status of pollution control measures implemented 

by M/s. AKPL. 
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Along with the Joint Committee following officials from CPCB were also present. The 

committee had meeting with following officers of M/s. AKPL. 

Officials of CPCB Officers of M/s. AKPL 

Smt. Budigi Reddy Soni, Sc B, CPCB Sh. Jagdish Patel, CEO 

Sh. Prabhu H Ganchi. Sc B, CPCB Sh. Rajan Babu, COO 

 Sh. K.M. Ram, Head (Corporate Affairs) 

 Sh. G. Venugopal, Head (PR) 

 

6.0 M/s. Adani Krishnapatnam Port Limited (AKPL), Krishnapatnam (V), Muthukur 

(M), SPSR Nellore District, Andhra Pradesh. 

6.1 General Information 

M/s. Adani Krishnapatnam Port Limited is located at the confluence of the River Khandaleru 

(Upputeru) and the Bay of Bengal. The total area of the port is 6800 acres, consisting of 5800 

acres of land and 1000 acres of water. The Port established the facilities under Phase-1 & 

Phase–II for handling Coal, Iron Ore and other cargo Fertilizers, granites, Edible Oil, Lube oils 

and others in Krishnapatnam Gram panchayath, Muthukur Mandal, SPSR Nellore District. 

Presently, Adani Krishnapatnam Port Limited operates with 13 Berths, of which 9 No. of 

Berths are mechanized berths, 3 Berths are semi mechanized berths, and One Berth (L4) is 

Liquid Jetty dedicated to POL products. The google map showing the location of port and 

surrounding villages is shown below: 
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Google Map showing Port and its surrounding villages 

 

6.2 Status of Permissions/clearances obtained by M/s AKPL 

6.2.1 Environmental Clearances & CRZ clearances 

Phase I  

Environmental Clearance has been issued under the CRZ Notification 1991, vide No. 10-

22/2005-IA-III on 26.07.2006 for development of Krishnapatnam Deep Water Port permitted 

for construction of 2 Nos. of Berths, one for handling Coal (6 MTPA) and the other for handing 

iron ore (18 MTPA).  

As the MoEF&CC has incorporated the total length of the berth in Phase-1 as 850 meters 

consisting of 3 berths for the handling of 3 types of cargos while issuing EC for Phase- II and 

accordingly, the port obtained for amendment for 3 No. of Berths in total length of the Berth, 

i.e. 850m. Additional berth was for handling general Cargo (4 MTPA) 
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Phase II 

Environmental and CRZ Clearance vide No. 11-62/2009-IA.III dated 13.11.2009, permitted 

for additional construction of 14 Nos. of Berths and additional cargo handling capacity of 44.3 

MTPA (39 MTPA coal, 5 MTPA general cargo and 0.3 MTPA Liquid cargo (POL) products) 

plus 3.3 MTEUs/Annum container cargo. 

Later, the Port has proposed a change of Cargo Mix without change of the overall quantity of 

the cargo capacity accorded in EC & CFE i.e. increase in coal handling (+6 MTPA) & Bulk 

Liquid Cargo (POL) (+2 MTPA) and reduction in Iron ore handling at port (-8 MTPA), with a 

change in the Cargo Handling and obtained CFE from the Board vide No. 

633/APPCB/CFE/RO-NLR/HO-2010 order dt.10.02.2016. 

Further, the Port again proposed a change of Cargo Mix without change of the overall quantity 

of the cargo capacity accorded in EC & CFE i.e.  increase in the Bulk liquid cargo (POL) (+2 

MTPA) and reduction in Iron ore handling at port (-2 MTPA), with a change in the Cargo 

Handling and obtained CFE from the Board vide 633/APPCB/CFE/RO-NLR/HO-2010 order 

dt.22.02.2018. 

Phase III 

Environmental and CRZ Clearance vide No. 10-18/2016-IA.III dated 11.01.2021, permitted 

for additional construction of 16 Nos. of Berths (including 3 jetties for liquid cargo) + 3 Single 

Buoy Moorings and additional cargo handling capacity of 150.2 MTPA plus 1.1 

MTEUs/Annum container cargo. M/s. AKPL proposed to establish the facilities in the phase 

III expansion in a phased manner, and cargo handling will also be increased gradually over a 

period of 10 years.  

Later, 4.3 MTPA Liquid cargo and 1.3 MTEUs/ Annum container cargo was dropped due to 

expiry of EC validity period vide. Order No: 633/APPCB/CFE/RO-NLR/HO/2010 dated 

25.02.2021. 
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6.2.2 Consent under Air & Water and Authorisation under H & OW rules 

The APPCB issued a combined CTO order dt:11.11.2022 which is valid upto 31.08.2027 

Table 1: Summary of Capacities of Cargo permitted by MoEF & CC and 

APPCB 

S. 

No. 
Details 

Phase I 

permitted by 

MoEF&CC 

Phase II 

permitted by 

MoEF&CC 

Phase III 

permitted by 

MoEF&CC 

Total of Phase 

I, II & III after 

Amendments 

Permitted by 

APPCB 

1 

No of 

Berths 

3 14 (13 + 1 POL 

berth) 

(Additional) 

16 (includes 3 

jetties for liquid 

cargo) + 3 

Single Buoy 

Moorings 

(Additional) 

28 Berths 

(including 3 

Nos. of 

handling Liquid 

cargo) + 3 

Single Buoy 

Moorings 

(SBM) 

13 (12 + Liquid 

Jetty L4) 

2 Coal 6 Million 

Tons/ Annum 

39 Million 

Tons/ Annum 

(Additional) 

+ 6 Million 

Tons/ Annum, 

due to change in 

cargo mix 

(Amendment) 

88 Million 

Tons/ Annum 

(Additional) 

139 Million 

Tons/ Annum 

46 Million 

Tons/ Annum 

3 Iron Ore 18 Million 

Tons/ Annum 

-10 Million 

Tons/ Annum 

due to change in 

cargo mix 

(Amendment) 

- 8 Million Tons/ 

Annum 

8 Million 

Tons/Annum 

4 General 

Cargo 

(Fertilize

rs, 

granites, 

Edible 

Oil and 

Lube oils, 

others) 

4 Million 

Tons/Annum 

 

5 Million 

Tons/Annum 

(Additional) 

10.5 Million 

Tons/Annum 

(Additional) 

19.5 Million 

Tons/Annum 

 

14 Million 

Tons/Annum 

5 Liquid 

Cargo 

(POL, 

LNG, 

LPG, 

Chemical 

products) 

- 0.3 Million 

Tons/Annum 

+ 4 Million 

Tons/ Annum, 

due to change in 

cargo mix 

(Amendment) 

 

 

51.7 Million 

Tons/Annum 

(Additional) 

 

-4.3 Million 

Tons/ Annum, 

due to expiry of 

EC validity 

period 

(Amendment) 

51.7 Million 

Tons/Annum 

 

10 Million 

Tons/Annum 
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6 Container 

Cargo 

- 3.3 

MTEUs/Annum  

1.1 

MTEUs/Annum 

(Additional) 

 

-1.3 

MTEUs/Annum

, due to expiry 

of EC validity 

period 

(Amendment) 

 

3.1 

MTEUs/Annum 

2.0 

MTEUs/Annum 

 

 

                

Total 

28 Million 

Tons/Annum 

Non-container 

cargo 

44.3 Million 

Tons/Annum 

Non-container 

cargo + 3.3  

MTEUs/Annum 

container cargo 

150.2 Million 

Tons/Annum 

Non-container 

cargo +1.1  

MTEUs/Annum 

container cargo  

218.2 Million 

Tons/Annum 

Non-container 

cargo +3.1  

MTEUs/Annum 

container cargo 

78.0 Million 

Tons/Annum 

Non-container 

cargo + 2.0 

MTEUs/Annum 

container cargo 

 

Table 2: Cargo handled by M/s. AKPL during April 2024 to January 2025 

S. 

No. 

Products/Line of 

Activity 

Consented Quantity Actual Quantity 

 

1. Coal  46 Million Tons/ Annum 34.14 Million Tons/ Annum 

2. Iron Ore 8 Million Tons/Annum 4.13 Million Tons/ Annum 

3. General Cargo 

(Fertilizers, granites, 

Edible Oil and Lube oils, 

others) 

14 Million Tons/Annum 7.28 Million Tons/ Annum 

4. Liquid Cargo (POL, 

LNG, LPG, Chemical 

products) 

10 Million Tons/Annum 0.98 Million Tons/ Annum 

5. Container Cargo 2.0 Million TEUs/A 0.33 Million TEUs/A 

 Total 78.0 Million Tons/A Non-

container cargo + 2.0 

Million TEUs/A container 

cargo 

46.53 Million Tons/A Non-

container cargo + 0.33 Million 

TEUs/A container cargo 
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Table 3: The details of individual berth and cargo handled from April 2024 – January 

2025 

Berth No Cargo Type Quantity Type of loading/unloading 

system 

L4 

 

HSD 0.75  

Pipelines Oil 0.16 

LPG 0.08 

N1 Container 0.33 Mechanized 

N2 Container 0 Mechanized 

N3 Barites 0.16  

Semi mechanized Gypsum 1.02 

Flyash 0.08 

Limestone 2.31 

N4 Granite 0.75  

 

Fully Mechanized 
Project cargo 0.01 

Laterite 0.06 

Quartz 0.01 

Fertilizer 1.28 

N5 Coal 2.65 Semi Mechanized 

N6 Coal 12.04 Fully Mechanized 

N7 Coal 8.69 Fully Mechanized 

N8 Coal 10.16 Fully Mechanized 

S4 Coal 0.60 Semi Mechanized 

NW1 Cement 0.16 Fully Mechanized 

OIL 0.52 

NW2 Iron ore 4.13 Fully Mechanized 

NW3 Feldspar 0.1 Fully Mechanized 

 Oil 0.82 

* All values are in MMT except container cargo which is measured in MTEUs 

6.3 Complaints received against the port and action taken in past:  

(i) CPCB and APPCB have received several complaints against M/s. AKPL from Sh. V 

Srikanth, Sh. Pamanji Venkateswarlu, Sh. S. Venkateswarlu and Sh. Bonigi Rangaiah 

regarding air pollution due to handling of coal during the year 2023 and 2024. 

 

(ii) In 2023, Dr Suresh Babu. P. Scientist-D, MoEF&CC, IRO, Vijayawada and Sh. Ch. 

Rajasekhar, EE, APPCB, Regional office, Nellore inspected the M/s. Adani 

Krishnapatnam Port Limited and surroundings on 06.10.2023 and 07.10.2023. Based 

on the observations of the officials, the issue was placed before the Monitoring (Task 

Force) Committee Meeting of the A.P. Pollution Control Board on 06.12.2023. After a 

detailed review, the Committee recommended issuing directions to the Port. 

Accordingly, the APPCB issued directions to M/s. Adani Krishnapatnam Port Limited, 
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Krishnapatnam, SPSR Nellore District, under Section 33(A) of the Water (Prevention 

& Control of Pollution) Act, 1974, and under Section 31(A) of the Air (Prevention & 

Control of Pollution) Act, 1981, and amendments thereof, for timely compliance. The 

latest compliance status of the directions issued dated 14.12.2023 is enclosed as 

Annexure–2.  

(iii) A complaint letter dated 20.02.2024 from Shri. Bonigi Rangaiah was addressed to the 

Registrar, Hon’ble National Green Tribunal, New Delhi. Hon’ble NGT Principle Bench 

registered the matter as O.A. No. 759/2023 (PB) and constituted a Joint Committee to 

verify the factual position and suggest appropriate remedial action vide Order dated 

22.01.2024. Further, the case was transferred to the Southern Zone and renumbered as 

69/2024 (SZ). The Joint Committee formed in O.A. No. 759/2023 (PB) had interacted 

with the complainant. Shri. Bonigi Rangaiah appeared before the Joint Committee 

along with an associate Sri Vedicherla Srikanth, i.e., the complainant in the present 

case. Shri. Bonigi Rangaiah informed that he was unaware of the contents of the letter 

dated 20.02.2024 and he withdrew the complaint unconditionally stating that the port 

has taken measures of the directions issued by the APPCB and submitted a 

representation to the Joint Committee. The Joint Committee submitted its report to 

Hon’ble NGT and has recommended various measures. The compliance status of 

recommendations is enclosed as Annexure-3. 

7.0 Field Observations of Joint Committee 

a. The joint Committee had discussion with Representatives of M/s AKPL and reviewed 

the status of compliance made w.r.t conditions given in EC and CRZ. Detailed status 

of compliance against the conditions imposed in the EC and CRZ clearances are 

enclosed at Annexure-4. 

b. Conditions imposed in Consents under Air & Water Act were also discussed. Detailed 

status of Compliance/violations against conditions imposed in the CFO & H&OWA are 

enclosed at Annexure-5.  

c. M/s. AKPL established mechanized and closed operations associated with the mist 

sprinkling system to prevent fugitive emissions in fully mechanized berths namely N6, 

N7 and N8. Transverse points are provided with a mist sprinkling system to prevent 
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fugitive emissions. Dust suppression systems are provided at Hoppers, 

discharge/feeding points of belt conveyors and at the transfer tower.  

d. The Mechanical Dust Suppression System (MDSS) is equipped with cannons to spray 

water jets that form a blanket of mist. The mist captures the dust emissions that become 

heavier and settle down.  

e. During inspection, unloading and loading operation of coal was in progress at Berth 

No. N6, N7, and N8. The operation was fully mechanized, however housekeeping in 

the berth areas where coal handling required to be improved.   

f. The coal is stored in the designated coal stack yards. The coal heaps have been formed 

up to a height of 10 meters and are kept wet by sprinklers to prevent fugitive emissions. 

 

  
Mechanized system for loading of coal into 

dumpers 

Mist sprinkling system at yards to prevent 

fugitive emissions 

 

g. M/s. AKPL operating Stacker cum re-claimers for loading and unloading the coal. Mist 

sprinklers are provided to prevent fugitive emissions. Coal is loaded onto the railway 

wagons by a mechanical loading facility and properly covered prior to transportation. 

 

h. The unit has established 27 truck tarpaulin covering stations to ensure all outbound 

cargo trucks are covered with tarpaulin and tightened with rope to avoid transit 

spillages. Outbound cargo rakes are also covered with tarpaulin and tightened with rope 

to avoid transit spillages.  
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Mechanized system for loading of coal into 

wagons 

Truck tarpaulin covering station 

 

i. Deploys 2 heavy-duty sweeping machines for cleaning berths, backup areas and roads. 

The unit has 8 tractor mounted hydraulic sweeping machines for cleaning roads, 

warehouse areas, and container yards. The unit also have Dust Suppression System 

(DSS) Tankers and cannon-mounted tankers to sprinkle water on haul roads and yards 

to arrest the dust caused by vehicular movement. However, during inspection joint 

committee observed that only few machines were in operation and significant amount 

of coal dust was deposited on roads and surrounding trees in the port premises. The 

committee also observed that the tractor-mounted sweeping machines were not 

effective and need to be replaced. 

j. The unit has provided the truck tyre washing facility in north and south side to ensure 

that all outgoing cargo-carrying truck tyres are properly cleaned before leaving the port 

premises. 

k. The unit has provided the wind shields of length 400 m upto the height of 14 m along 

the boundary of the port. Further, 1.8 km from wind shield Krishnapatnam village is 

located. In between, a 600 m wide mangrove area and a 40 m greenbelt have been 

developed. However, during inspection, it was observed that wind shields are damaged 

and need to be replaced. 
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Truck tyre wash facility Damaged wind shields towards 

Krishnapatnam village 

 

l. The unit has 3 No. of CAAQM stations to measure the parameters PM2.5, PM10, SO2, 

NO, NO2, CO located at CVR Amenities Complex, Thamminapatnam Village and 

Krishnapatnam Village and connected to the Andhra Pradesh Pollution Control Board 

(APPCB) website. Recently, port has installed 2 new CAAQM stations to monitor 

PM2.5 and PM10. However, the newly installed sensor based CAAQM instruments are 

not in line with conventional CAAQM instruments and do not comply with CPCB-

approved technology and need to be replaced.  

m. During inspection, committee observed that CAAQM station are not working properly 

as CAAQM station located at Thamminapatnam village was showing negative values 

of NO2 and NOx. The analysis of data also shows that on many occasion the value of 

PM2.5 was observed to be greater than PM10 indicating improper calibration of the 

CAAQM stations. 

 

  
Newly installed CAAQM Station CAAQM Station at Thamminapatnam 

Village 
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n. The unit is operating two Sewage Treatment Plants of 500 KLD and 40 KLD 

respectively. The treated water is used for greenbelt development, and STP sludge is 

used as manure. 

o. In total, 516.6 acres green belt has been developed and maintained within the port 

premises. The port is maintaining 100 m-wide greenbelts along the periphery and 20 

m- wide greenbelt around the coal stack yards. Recently, the port has done plantation 

in the North side near the lighthouse and in the zone 3 and Zone 4 towards east side. 

p. During the inspection, the Committee members visited the nearby villages and couldn’t 

find any deposition of coal ash on the plants and trees in the villages. 

  

Trees located at Chalivendra Village 

 

q. Observations of Joint Committee w.r.t to issues raised in the Hon’ble NGT order 

dated 19.12.2024 are tabulated below 

 

Issues Field observation of the Joint Committee 

The activities relate to import, storage 

and transportation of coal in dry and 

windy conditions inevitably resulting 

in dust drifting into surrounding 

villages 

 M/s AKPL has the infrastructure to handle 

coal, which is a major cargo. They have 

provided mechanical unloading facilities, 

conveyor belts, mobile hoppers, conveyor 

belts, stackers/reclaimers, etc. Transverse 
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points are provided with a mist sprinkling 

system to prevent fugitive emissions. 

 During inspection, unloading and loading 

operation of coal was in progress at Berth No. 

N6, N7, and N8. The operation was fully 

mechanized and no fugitive emissions were 

observed.  

 M/s. AKPL is storing the coal in the 

designated coal stack yards. The coal heaps 

have been formed up to a height of 10 meters 

and are kept wet by sprinklers to prevent 

fugitive emissions. 

The spillages during course of 

handling i.e. loading, unloading, 

storage and transportation of coal is 

falling on the road and dumping yards 

transformed in powder form thereby 

fine dust emissions generation, during 

vehicle movement form dust clouds 

added with dry and windy conditions 

resulting in dust drifting into the rural 

area in the vicinity of the said port and 

also the area where the vehicles 

move. 

 As per the APPCB directions dated 

14.12.2023, M/s AKPL increased the dust 

suppression measures, such as extensive road 

sweeping by deploying additional road 

sweeping machines, and increased the MDSS 

operations. Port has truck tyre washing 

facility in the north and south side to ensure 

that all outgoing cargo-carrying truck tyres 

are properly cleaned before leaving the port 

premises. 

 M/s. AKPL is in the process of providing 

MDSS at South Berth and South coal stacking 

yards. The installation is in progress and is 

expected to be completed by 31.04.2025. 

 M/s. AKPL has provided 12 truck mounted 

sprinklers, 3 Nos. of heavy duty atomized 

sprayers, 2 Nos. heavy duty sweeping 

machine and 8 Nos. of tractor mounted 

hydraulic broom sweeping machines. The 

tractor-mounted sweeping machines were not 

effective and need to be replaced. 
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Inhalation of dust particles causes 

health hazards to the local people. 

The committee checked the health data of last 3 

years and interacted with the Doctor of Adani 

Chikitsalayam (Primary Health Centre) situated 

at R&R colonies, Muthukur, SPSR Nellore 

District. He informed that 4 nos of respiratory 

cases were recorded in the last 3 years. 

The various environmental norms and 

conditions of environmental 

clearance and consent are being 

violated by the Port management in 

handling of the above material. 

Non-compliances/violations of EC and CRZ 

clearances are as below: 

 PP is required to establish a well-equipped 

Environmental Laboratory with standard 

equipment and qualified manpower for 

undertaking in-house monitoring of various 

environmental parameters. 

 PP needs to submit a detailed water balance 

sheet along with details of rainwater 

harvested, vis-à-vis utilized. 

 PP needs to erect more number of display 

boards clearly marking mangrove 

preservation/ conservation areas with details 

of area and plant details. 

 PP needs to submit the latest Shore Line 

Stability report conducted by reputed 

organizations like National Institute of Ocean 

Technology (NIOT) as the submitted reported 

was of 2018. 

 PP needs to submit a plan for the management 

of temperature differences between intake 

waters and discharge waters and to share the 

implementation status. 

 PP needs to install rooftop solar panels and 

solar lights in the port premises even though 

PP is currently sourcing the power from 

renewable sources. 
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 PP needs to submit a detailed marine 

biodiversity conservation and management 

plan along with budgetary allocation to the 

Ministry. 

 PP needs to improve housekeeping in the coal 

handling berth areas. 

The port has taken steps to comply with all the 

conditions imposed in the Schedule-B of CTO 

order dated 11.11.2022 except one condition that 

the unit is not maintaining and calibrating the 

CAAQM stations properly as some of the 

parameters are showing negative values. 

For sprinkling of water the port 

management is relying on private 

water suppliers who are extracting 

water illegally from the ground water 

without any permission from the 

Competent Authorities 

 M/s. AKPL is not drawing any ground water.  

Currently, the port is withdrawing 1000 KLD 

of water from Muthukur Reservoir and 4000 

KLD of water from Nakkalakalava drain. 

The agreement copy is enclosed as 

Annexure-6. 

 The port is also purchasing the water from 

outside through tankers as a part of CSR 

which is treated in RO plant and supplied to 

nearby villages. 

Even after the lapse of over and above 

25 years, 33% green belt was not 

formed as on date – the existing 

plantation is less than 2% consisting 

of normal species which are not 

suitable for the particular climatic 

zone presently existing at the Adani 

Krishnapatnam Port 

M/s. AKPL had developed total of 516.6 acres 

(9% of total land area) greenbelt in the port 

premises. 

Absence of wind shields, plantation, 

overloading of transport 

vehicles/wagons, absence of 

 M/s. AKPL has provided the wind shields of 

length 400 m upto the height of 14 m along 

the boundary of the port. Further, 1.8 km from 
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tarpaulin, sprinklers, remote 

controlled AAQ management 

monitored stations are having its own 

share in the high density of pollution  

wind shield Krishnapatnam village is located. 

In between, a 600 m wide mangrove area and 

a 40 m greenbelt have been developed. 

However, during inspection, it was observed 

that wind shields are damaged and need to be 

replaced. 

 M/s. AKPL has developed 516.6 acres of 

green belt in the port premises. Recently, the 

port has done plantation in the North side near 

the lighthouse and in the zone 3 and Zone 4 

towards east side. 

 M/s. AKPL has established 27 no. of truck 

tarpaulin station to ensure that outbound cargo 

trucks are covered with tarpaulin and 

tightened with rope to avoid transit spillages 

till the truck reaches the destination. 
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8.0 Status of Ambient Air Quality: 

M/s. AKPL has installed 5 CAAQM stations, the details are as follow: 

i. CAAQM 1 station at the CVR Amenities Complex is located 1.4 km northwest from 

the center of port operation. 

ii. CAAQM 2 station at the Thamminapatnam village is located 3 km southwest from the 

center of port operation. 

iii. CAAQM 3 station at the Krishnapatnam village is located 3 km north from the center 

of port operation. 

iv. 2 new CAAQM stations, one each at North and South sides of the port. 

The analysis of data of CAAQM stations for PM2.5, PM10, SO2, NO2 and NH3 for the month of 

April –June 2024 and Nov-Jan 2025 are as below: 

CAAQM 1 (Location - CVR Amenities Complex) 

Parameter Month April 

2024 

May 

2024 

June 

2024 

November 

2024 

December 

2024 

January 

2025 

 

PM2.5 

Minimum 1.45 2.42 2.21 3.36 11.84 19.14 

Average 13.13 10.69 10.05 14 31.98 34.17 

Maximum 42.48 34.21 27.41 30.95 77.27 43.25 

 

PM10 

Minimum 11.45 3.25 1.71 3.03 11.25 11.98 

Average 35.42 25.95 19.47 33.20 42.60 37.10 

Maximum 70.04 67.37 84.59 62.4 91.17 55.13 

 

SO2 

Minimum 6.91 8.34 8.64 11.32 9.03 9.16 

Average 7.84 8.99 9.1 15.10 13.12 10.57 

Maximum 10.14 16.22 10.27 34.27 21.32 16.48 

 

NO2 

Minimum 8.84 8.47 10.22 9 8.1 8.87 

Average 16.14 15.67 17.71 13.94 12.58 17.64 

Maximum 22.89 24.51 26.71 33.74 18.59 27.7 

 

NH3 

Minimum 4.53 6.01 8.89 5.24 5.41 6.89 

Average 12.63 10.05 18.96 6.96 11.65 13.83 

Maximum 20.3 21.21 35.83 9.74 19.79 18.87 

CAAQM 2 (Location - Thamminapatnam Village) 

609721



20 
 

Parameter Month April 

2024 

May 

2024 

June 

2024 

November 

2024 

December 

2024 

January 

2025 

 

PM2.5 

Minimum 0.22 0 0.05 0 7.44 26.66 

Average 12.29 13.08 9.19 15.11 24.52 32.88 

Maximum 43.3 55.96 38.01 34.51 34.91 48.55 

 

PM10 

Minimum 0.9 0.01 0 0 4.35 23.58 

Average 25.91 23.17 21.94 16.71 36.60 54.74 

Maximum 60.79 87.52 71.29 39.71 74.2 77.19 

 

SO2 

Minimum 9.62 1.17 9.93 12.69 5.07 5.57 

Average 10.12 9.09 11.38 14.43 10.38 6.20 

Maximum 11.72 213.9 12.68 22.65 15.61 8.35 

 

NO2 

Minimum 0 0.43 2.21 7.18 1.86 0.44 

Average 3.78 6.87 10.91 15.42 9.73 4.38 

Maximum 20.17 39.23 57.38 25.22 20.69 8.89 

 

NH3 

Minimum 3.85 2.05 6.64 0 0 0.3 

Average 13.7 8.51 13.11 1.46 1.81 1.51 

Maximum 70.13 13.32 30.16 24.65 6.37 4.98 

CAAQM 3 (Location - Krishnapatnam Village) 

Parameter Month April 

2024 

May 

2024 

June 

2024 

November 

2024 

December 

2024 

January 

2025 

 

PM2.5 

Minimum 0.15 0 0 16.71 17.15 28.5 

Average 13.38 25.74 5.07 29.53 31.87 34.92 

Maximum 54.12 80 26.61 47.24 53.06 48.55 

 

PM10 

Minimum 3.27 0.64 11.27 0 0.1 22.84 

Average 38.84 28.15 25.06 33.75 37.81 50.41 

Maximum 258.41 81.86 131.24 78.25 80.17 75.45 

 

SO2 

Minimum 10.88 10.55 10.52 7.98 9.77 10.01 

Average 12.29 11.53 11.6 11.02 11.65 11.53 

Maximum 19.95 13.74 13.47 17.92 26.15 14.26 

 

NO2 

Minimum 1.46 2.59 6.17 13.25 0.29 7.03 

Average 7.1 8.3 12.43 27.82 10.06 9.63 

Maximum 26.93 22.39 24.61 48.59 14.9 14.74 
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NH3 

Minimum 12.58 15.93 18.64 10.51 0 0 

Average 23.15 29.18 30.05 42.65 3.62 2.21 

Maximum 53.56 63.37 41.68 73.95 12.86 7.14 

All values are in µg/m3. 

8.1 Observation based on analysis of CAAQM data: 

i. At CAAQM 1 station, 25% of the data corresponding to PM2.5 and PM10 were invalid. 

On many occasion the value of PM2.5 was observed to be greater than PM10 indicating 

improper calibration of the CAAQM station. Occasional exceedance of PM2.5 was 

observed in the month of December 2024. 

ii. At CAAQM 2 station, 15% of the data corresponding to PM2.5 and PM10 were invalid. 

On many occasion the value of PM2.5 was observed to be greater than PM10 indicating 

improper calibration of the CAAQM station. Occasional exceedance of SO2 was 

observed in the month of May 2024. 

iii. At CAAQM 3 station, 25% of the data corresponding to PM2.5 and PM10 were invalid. 

On many occasion the value of PM2.5 was observed to be greater than PM10 indicating 

improper calibration of the CAAQM station. Occasional exceedance of PM10 was 

observed in the month of April 2024. 

iv. In general, only a 10% invalid data is allowed due to instrument failure, calibration 

issues, or other technical reasons. However, at all CAAQM stations more than 10% 

data corresponding to PM2.5 and PM10 were invalid and found poor operation and 

calibration of instruments. 

 

9.0 Committee interaction with Applicant Shri V. Srikanth 

The Joint Committee visited the residence of the complainant i.e. Shri V. Srikanth, and 

interacted with him regarding the grievance made in the letter dated 11.07.2024. After the 

interaction, it was understood that he was unaware of the representation made to the Hon'ble 

NGT. He informed the Joint Committee that he had not made the complaint and that the 

signature on the letter dated 11.07.2024 was not his. The representation submitted by the 

complainant during the interaction is enclosed as Annexure-7. 
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Discussions with complainant Sh. V. Srikanth 

 

10.0 Overall Observations and Conclusions of Joint Committee: 

 

 The unit M/s. Adani Krishnapatnam Port Limited was in operation during the 

Inspection of Joint Committee. 

 The unit is handling Coal, Iron Ore and other cargo Fertilizers, granites, Edible Oil, 

Lube oils and others. Presently, AKPL operates with 13 Berths, of which 9 No. of 

Berths are mechanized berths, 3 Berths are semi mechanized berths, and One Berth 

(L4) is Liquid Jetty dedicated to POL products, as mentioned in Table 3.  

 The unit is having environmental and CRZ clearance from MoEF&CC. The major 

non-compliances observed w.r.t conditions of EC and CRZ clearances are poor 

housekeeping in the coal handling berth areas, non-establishment of a well-

equipped Environmental Monitoring Laboratory, non-submission of detailed 

marine biodiversity conservation and management plan, latest Shore Line Stability 

report and rainwater harvesting details, inadequate display boards marking 

mangrove preservation/conservation and non-installation of rooftop solar panels 

and solar lights in the port premises. 

 The unit is having valid integrated consent under Water & Air and Authorization 

under H&OW Rule 2016. It is observed that the port has taken steps to comply 

with all the conditions imposed in the Schedule-B of CTO order dated 11.11.2022 
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except one condition that the unit is not maintaining and calibrating the CAAQM 

stations properly as some of the parameters are showing negative values. 

 APPCB has issued directions dated 14.12.2023 to M/s. AKPL for timely 

compliance. The major non-compliances observed are non-submission of time 

bound action plan for mechanization of south berths and non-installation of fixed 

dust separation systems (MDSS) at South berth, which is currently under progress. 

In addition, the unit has not submitted action plan to treat the sewage generated 

from Nellore Municipal Corporation to utilize for dust suppression system in the 

port, as stipulated in the directions dated 14.12.2023. 

 The various shortcomings observed by the Joint Committee during Inspection are 

as follows: 

i. Deposition of significant amount of coal dust on roads and surrounding trees in 

the port premises 

ii. Ineffective tractor-mounted sweeping machines  

iii. Damaged wind shields in the coal storage yard 

iv. As per the earlier committee recommendation, additional CAAQM stations are 

required to be installed to take swift measures in case of increase in PM levels. 

M/s AKPL installed 2 new sensor based CAAQM stations which are not in line 

with conventional CAAQM instruments. 

v. Improper calibration and maintenance of the already existing 3 CAAQM 

stations 

vi. Poor housekeeping in the coal handling berth areas 

 The Joint Committee visited the residence of the complainant Shri V. Srikanth, and 

interacted with him regarding the grievances made in the letter dated 11.07.2024. 

The complainant informed that he had not made the complaint and signature on the 

letter dated 11.07.2024 doesn’t belong to him. Shri V. Srikanth has also submitted 

a written representation.  

 The Joint Committee noted that, earlier a similar complaint was made by Shri. Bonigi 

Rangaiah. Hon’ble NGT Principle Bench registered the matter as O.A. No. 759/2023 

(PB) and constituted a Joint Committee vide Order dated 22.01.2024. As per the report 

submitted by the then Joint Committee, it is observed that Shri. Bonigi Rangaiah 

appeared before the Joint Committee along with an associate Sri Vedicherla Srikanth, 
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i.e., the complainant in the present case. Shri. Bonigi Rangaiah informed that he was 

unaware of the contents of the complaint and he withdrew the complaint 

unconditionally stating that the port has taken measures of the directions issued by the 

APPCB. 

11.0 Recommendations of the Joint Committee: 

       Based on the field observations made during joint committee visit, following 

recommendations were suggested by the committee for better control of fugitive emissions 

during loading & unloading operations as well as transportation of goods from Berth to 

Storage yard and storage yard to outside of the premises;  

(i) To expedite the installation of dust suppression system (MDSS) at the south berth and 

South coal stacking yards. 

(ii) To ensure safe loading of trucks to avoid spillages while transporting from Berth to 

designated storage yard. 

(iii) To ensure the completion of mechanization of Berth No 5 as per the Committed 

timeline i.e., 31.04.2025. Extensive dust suppression measures shall be taken by 

installing MDSS till completion of mechanization. 

(iv) To establish Environmental Monitoring Laboratory in compliance to EC condition 

and to ensure the submission of detailed marine biodiversity conservation & 

management plan and latest shore line stability report. 

(v) To take steps to provide adequate display boards marking mangrove 

preservation/conservation. 

(vi) To provide proper adequate sprinkler and wind shields wherever damaged (due to 

Michaung cyclone in 2023) around the coal handling area.  

(vii) To replace the existing tractor mounted hydraulic broom sweeping machine with 

heavy duty sweeping machines. 

(viii) To replace the newly installed sensor based CAAQM monitoring stations with 

Conventional CAAQM instruments. 
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(ix) To ensure proper operation and calibration of CAAQM stations to generate authentic 

data on Ambient air quality of the area. 

(x) To ensure that water supplied through tankers by private suppliers is from authorized 

sources. 

(xi) To comply with all the stipulated conditions of EC & CRZ Clearance and to rectify 

the non-compliances. 

(xii) To improve the housekeeping in the coal handling berth areas. 

By considering the above facts and observations of the joint committee, the Hon 'ble Tribunal 
may pass appropriate orders(s)! direction(s) as deemed tit. 

~\1 .... ~.'l. ... ~~ 
Dr. Murali Krishna Chimata·' 

Scientist-E, MoEF&CC Sub Office, 
Vijayawada. 

Sh. N Ashok Kumar 
EE, Regional Office, Nellore, 

APPCB. 

~~ 
Sh. K. Venkata Reddy 
Spl Deputy Collector, 

Revenue Department, SPSR Nellore 
District. 

J/-

H. D. Varalaxmi 
Regional Director, 
CPCB, Chennai. 
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Item No. 5          Court No. 1 
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
   

 

Original Application No. 1313/2024 
 

V. Srikanth         Applicant  
 

 
 

Versus 

                              
 

State of Andhra Pradesh & Ors.       Respondent(s) 
 
 

Date of hearing: 19.12.2024 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
 

   
    

 
 

ORDER 
 

 

 

1. This original application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has 

been registered in exercise of suo moto jurisdiction in view of the law laid 

down in “Municipal Corporation of Greater Mumbai vs. Ankita Sinha & 

Ors.” reported in 2021 SCC Online SC 897, on the basis of a letter petition 

dated 11.07.2024 sent by V. Srikanth S/o Shri Narayana R/o 

Chalivendra, Muthukur village, Muthukur Mandal, SPSR Nellore, 

District, Andhra Pradesh. 

 

2. The complainant has said that Adani Krishnapatnam Port in 

District Nellore is handling large cargo of Coal apart from other products.  

The activities relate to import, storage and transportation of coal in dry 

and windy conditions inevitably resulting in dust drifting into 

surrounding villages. The spillages during course of handling i.e. loading, 

unloading, storage and transportation of coal is falling on the road and 

dumping yards transformed in powder form thereby fine dust emissions 
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generation, during vehicle movement form dust clouds added with dry 

and windy conditions resulting in dust drifting into the rural area in the 

vicinity of the said port and also the area where the vehicles move.  

Inhalation of dust particles causes health hazards to the local people. The 

various environmental norms and conditions of environmental clearance 

and consent are being violated by the Port management in handling of 

the above material. For sprinkling of water the port management is 

relying on private water suppliers who are extracting water illegally from 

the ground water without any permission from the Competent Authorities 

and therefore various environmental laws are being violated by the 

management of said port.  

 

3. In our view a substantial question relating to environment has 

arisen out of the implementation of the enactments mentioned in 

Schedule I of the NGT Act, 2010, but before taking any further action in 

the matter, we find it appropriate to obtain a factual report for which we 

constitute a joint Committee comprising Andhra Pradesh State Pollution 

Control Board (hereinafter referred to as ‘State PCB’); Central Pollution 

Control Board (hereinafter referred to as ‘CPCB’); District Magistrate, 

Nellore; and Regional Officer, integrated Regional office Ministry of 

Environment, Forest and Climate Change (hereinafter referred to as 

MoEF&CC), Andhra Pradesh.  

 

4. CPCB shall be nodal authority for coordination and compliance.  

 

5. The above committee shall examine the complaint, visit the site, 

collect relevant information, interact with the stake holders and submit a 

factual report within two months. 
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6. A copy of this order along with copy of complaint be sent to State 

PCB, CPCB, District Magistrate, Nellore and MoEF&CC, Andhra Pradesh 

by email for compliance. 

 

7. List on 27.02.2025. 

 

Sudhir Agarwal, JM 
 

 
 

Dr. A. Senthil Vel, EM 

 
December 19, 2024 

Original Application No. 1313/2024 
A 
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Annexure-2 
 

Compliance status of the industry with directions issued by the Board vide order dated. 
14.12.2023. 
 

Sl. No Direction Present compliance status 

1 The port shall submit time 
bound action plan for 
mechanization of South berths 
to handle coal, within two 
months 

 Yet to comply. 
 
M/s. AKPL sending the coal to the 3 nos of 
power plants existing at Muthukur Mandal 
through North side by mechanized closed 
coal conveyor system. 
 
There are 2 nos of thermal powers plants 
existing towards South side of the AKPL, 
namely M/s. Jindal Power Limited 
(Simhapuri) & M/s. Meenakshi Energy 
Limited (Vedanta power). Both power plants 
are operating at low capacities / operating 
intermittently. 
  
 

M/s. AKPL informed that they have 
conducted meeting with the above power 
plants on 08.08.2024, regarding 
mechanization of South berth to send coal to 
their thermal power plants and it will take at 
about 6 months time to enter MOU; 
thereafter, it will take 24 months for 
execution. 
 

2. The port shall expedite 
installation of fixed dust 
separation systems (MDSS) at 
South berth for handling of coal 
and other dusty cargo. 

Yet to Comply. 
 
Works pertaining to   installation of fixed 
dust separation systems (MDSS) is under 
progress and about 70% of works completed. 
The port authorities informed that it will be 
commenced by April,2025. 
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3. The port shall ensure water 
sprinkling sy s t em a n d  o t h e r  
dust suppression measures are 
effective for suppression / 
containment of the dust 
emissions during handling of 
coal. 

Complied. 
M/s. AKPL mechanised coal handling 
Berths by providing the following: 
 

 Hooded conveyor for transferring 
dusty cargo.  

 Mist sprinkling system at transfer 
points. 

 Dust suppression systems at 
hoopers, di scharge/feeding point s 
of  belt conveyors. 

  stacker cum reclaimers for loading 
and unloading of coal with mist 
sprinklers.  

 mechanical loading facility for 
railway wagons. 

 
Further, M/s. AKPL also 
p r o v i d e d  MDSS with 248 sprinklers, 
deployed 12 Truck mounted sprinklers, 3 
Nos. of heavy- duty Atomized Sprayers, 
Hoppers for cargo unloading, paved roads, 
road sweeping machines and 8 No. tractor- 
mounted hydraulic broom sweeping 
machines. 

4. The port shall deploy road 
sweeping machines for frequent 
roads cleaning from berth to 
south gate and to deploy more 
no. of road- sweeping machines 
in consultation with RO, 
Nellore. 

Complied. 
 
M/s. AKPL provided 8 Nos tractor- 
mounted hydraulic broom sweeping 
machines. 
 
In addition to the above, 2nos of heavy-duty 
sweeping machines are provided for 
effective sweeping of roads, berths and 
operational areas in the port premises. 
 

5. The port shall ensure to provide 
cover to trucks carrying the coal 
from berth to destination. 

Complied. 
 
Provided provision of 28nos at a time to cover 
the trucks carrying coal with tarpaulin.  

6. The port shall expedite to 
provide a truck wheel wash 
facility on the Southside 

Complied. 
The port provided truck wheel wash facility 
to clean all outgoing trucks on the Southside 
by using advance automatic sensor-based 
technology with oil skimmer & separator 
from washed water, recycling & reusing 
provision.  
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7. The port shall provide STP to 
cater the domestic waste water 
generated at South berths. 

At the South berth, only 20 employees work 
in shifts, and 4 toilets were provided. The 
estimated sewage generation is 0.8 KLD, 
which is routed to the Septic tank. 
 
Hence, M/s. AKPL requested to withdraw 
this condition. 

8. The port shall ensure to 
progressively increase more 
No. of water sprinklers and 
other required dust 
containment / suppression 
measures while increasing the 
cargo handling capacity. 

Complied. 
M/s. AKPL mechanised coal handling 
Berths by providing the following: 
 

 Hooded conveyor for transferring 
dusty cargo.  

 Mist sprinkling system at transfer 
points. 

 Dust suppression systems at 
hoopers, d ischarge/feeding 
point s  of  belt conveyors. 

  stacker cum reclaimers for loading 
and unloading of coal with mist 
sprinklers.  

 mechanical loading facility for 
railway wagons. 

 
Further, M/s.AKPL also provided MDSS 
with 248 sprinklers, deployed 12 Truck 
mounted sprinklers, 3 Nos. of heavy- 
duty Atomized Sprayers, Hoppers for 
cargo unloading, paved roads, road 
sweeping machines and 8 No. tractor- 
mounted hydraulic broom sweeping 
machines. 
 

9. The port shall install more No. of 
CAAQM stations to 
continuously monitor the air 
quality at representative 
locations and to implement 
adequate measures to prevent air 
borne dust pollution in the 
surrounding villages. The 
locations to install the additional 
CAAQM stations shall be 
identified through scientific 
modelling and shall install in 
consultation with RO, Nellore 

Complied. 
 
M/s. AKPL has installed 3 nos of CAAQM 
stations and connected to APPCB server. 
 
In addition to the  above 3 nos of CAAQM 
stations, 2 nos of  sensor based CAAQM 
stations installed and instead of sensor based, 
the port shall install conventional CAAQM 
stations.   
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10. The port shall furnish 
preparedness plan to contain the 
air borne dust emissions for each 
stock yard / zone wise and 
during unloading and handling 
of dusty cargo at berth front. 

Complied. 
 
M/s. AKPL taken the following measures to 
contain the air borne dust emissions from stock 
yard/zone wise and during unloading and 
handling of dusty cargo at berth front. 
 

 Provided mist sprinkling system at 
Hopers, Transfer Towers & stack 
yards. 

 Provided MDSS at all yards, including 
coal and iron ore storage areas, to 
suppress dust during the stacking of 
cargo in yards. 

 Ensure all outgoing cargo- carrying 
trucks and wagons are fully covered 
with tarpaulin and tightened with rope 
to avoid fugitive emissions/spillage. 

 Provided truck-mounted sprinklers, 
heavy-duty Atomized Sprayers, and 
Tractor hydraulic broom-mounted 
sweeping machines to suppress dust 
and prevent air-borne fugitive dust 
emissions due to vehicle movement. 

 Provided 2 No. of additional heavy-
duty sweeping machines. 

11. The port shall not draw the 
ground water under any 
circumstances. The port shall 
furnish time bound action plan to 
meet the water requirement for 
the port activities, from the 
sustainable sources. 

 
Complied. 

12. The port shall submit action plan 
to treat the sewage generated 
from Nellore Municipal 
Corporation, as to utilize for dust 
suppression 
system in the port 

Yet to comply. 
 

 

13. The port shall periodically 
undertake de-silting of the drains 
and to keep them intact for free 
flow of the runoff. 

Complied. 

 

 

ENVIRONMENTAL ENGINEER 

APPCB, RO, NELLORE 
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Compliance status w.r.t to Joint Committee recommendations in the O.A. No. 

69/2024(SZ). 

S.no. Recommendation Compliance Status  

1. To expedite the dust control measures as per 

the timelines submitted to the APPCB. 
Environmental Control Measures at 

South side: 

 

a. Presently, AKPL deployed Road 

sweeping machines to control dust at 

appropriate places.  

 

b. Dust Suppression System (DSS) 

tankers fitted with pressure pumps to 

suppress the dust emissions at yards 

and progressively increased water 

sprinklers & other required dust 

containment / suppression measures to 

mitigate the dust emissions on 

vehicular movement during cargo 

evacuation.  

 

c. Ensuring 100% Tarpaulin coverage to 

Coal Trucks on par with the cargo 

handling capacity.  

 

2.  To expedite the mechanization of the project 

and ensure completion in 2-3 years. Till then, 

extensive dust suppression measures shall be 

taken by installing MDSS as per the direction 

of APPCB. M/s AKPL shall take the lead and 

ensure the execution of the mechanization 

project at an early date. 

 AKPL is in the process of providing 

MDSS at South Berth and South coal 

stacking yards. The installation is in 

progress and is expected to be 

completed by 31.04.2025 

 

 Power Plants have been evaluating 

technically for Mechanization of 

Coal transport from AKPL, once 

technical evaluation is completed, 

AKPL will enter into MOU with 

Power Plants. 

 

 The mechanization of the cargo 

handling system would take a 

minimum time of 24 months to 

execute after obtaining consent from 

the power plants.   

 

3. To ensure the installation of dust suppression 

system at the south as per schedule, i.e., by 

December 2024 

AKPL is in the process of providing MDSS 

at South Berth and South coal stacking yards. 

The installation is in progress and is expected 

to be completed by 31.04.2025. 

 

Annexure - 3

33

623735



 

 

 

 

 

4. To expedite the installation of the additional 

CAAQMS to take swift measures in case of 

an increase in PM levels. M/s. AKPL shall 

install additional CAAQM stations by the end 

of September 2024. 

Presently, AKPL has established and 

operating 3 nos. of Continuous Ambient Air 

Quality Monitoring stations, appointed 

NABL Accredited laboratory to monitor Air 

Quality at 7 locations on monthly basis 

covering upwind & downwind directions. As 

per scientific Air modelling study report, 

additional 2 more CAAQM stations are 

installed in the port premises, one station at 

Northwest direction and second station at 

South direction.  

 

The newly installed CAAQM station are not 

as per the CPCB approved technology and 

AKPL has been asked to replace the 

CAAQM station with CPCB approved 

technology. 

 

Coordinates of new 2 CAAQM Stations:  

Northwest side of the port 14°16'0.36"N & 

80° 4'36.95"E.  

 

South side of the port 14°14'2.49"N & 80° 

6'34.63"E.     
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EIr{TT(6r{/ GOVERNMENT OF INDIA

3. This issues with the approval of the Competent Authority

Coov for Informatiotand Necessary Action:
1. The Director, Monitoring Division (lA), Ministry of Environment, Forest and Climate Change, lndira

Paryavaran Bhawan, Jor Bagh, New Delhi-1 10 003 (E-mail: moefcc-monitorinq@qov.in)
2. The Regional Director, CPCB, 2nd Floor,40-E, BSNL Building, TVK lndustrial Estate, CIPET Road, Guindy,

Chennai- 600 032 (E-mail: rdc h e n na i.cpcb @ q ov, in

3. The District Collector, Collectorate, Nellore, Andhra Pradesh- 524 001 (E-mail: collector-nlr@ap.gov.in )
4. The Member Secretary, Andhra Pradesh Pollution Control Board, Dr. YSR Paryavaran Bhawan, APIIC

Colony Road, Gurunanak Colony, Autonagar, Vijayawada- 560 007 (E-mail: membersecy@appcb.gov.in)
5. The CEO, M/s. Adani Krishnapatnam Port Company. Post Bag No.1, Gopalpuram, Near Muthukuru, SPS

Nellore District-524 344

(Dr. Murali Krish
Additional Director (S)/ Scientist-E

\N

"\N.*^r. Jo
(Dr. Murali Krishna)

Additional Director (S)/Scientist-E

Address: Green House Complex, Gopal Reddy Road, Vijayawada, Andhra Pradesh- 520 070
Ottice: 0866- 2479788 E-Mail: cm.krishna@gov.in & iro.vijayawaia-nefcc@gov.in

cqlT{ur, a-audaa-arqqfta+fr iaEq / MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

5q-+Idrilq, lds{dr5r/ suB- oFFlcE, VIJAYAWADA

E-File No. SON\JIEPAIEC-A(1O1{S-NLR-O1/2O2'| L 14.02.2025

To
The Member Secretary,
lmpact Assessment Division (l nfrastructure Division)
Ministry of Environment, Forest and Climate Change,

Government of lndia, lndira Paryavaran Bhawan

Jor Bagh Road, New Delhi - 1 10 003

E-mail: ad.raiu@nic.in

Sub: lnspection Report of M/s. Adani Krishnapatnam Port Company Ltd, Andhra Pradesh-Reg

5ir/ Madam,

Please find attached lnspection Report of M/s. Adani Krishnapatnam Port Company Ltd, SPS Nellore
District, Andhra Pradesh that has obtained Environmental Clearances / CRZ Clearances from the Ministry for
Phase wise expansion of project vide ECl CRZ No. 1o-22/2005-lA-lll dated 26.07.2006 (Phase-l), F. No. 11-

62/2009-lA-lll dated 13.11.2009 gPhase-ll) and F. No. 10-18/2016-lA-lll dated 1 1.01.2021(Phase-3) with few
Corrigendum's/ Amendments.

2. This project was inspected by the undersigned on 29.01.2025 along with Members of Hon'ble NGT Joint
Committee constituted in OA No. 1313 of 2024 (Principal Bench) and during inspection, it was noted that thisPORT WAS IN OPERATIONAL PHASE.
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m .. nm .... I GOVERNMENT OF INDIA 

•• ',.IUI . .. nra' "' ... , •• n.iI" >iii ... I MINISTRY OF ENVIRONMENT. FOREST AND CLIMATE CHANGE 
o 

3"4'-Q;I;q'j ... , fII", •• ,sll SUB- OFFICE, VIJAYAWADA 

E-Fil. No. SO/VIJ/EPA/EC-A/10l/S-NLR-01/2025/'\-G, 

To 
The Member Secretary. 
Impact Assessment Division (Infrastructure Division) 

Ministry of Environment, Forest and Climate Change, 

Government of India, Indi ra Paryavaran Bhawan 
Jar Bagh Road. New Delhi - 110 003 
E-mail: ad.raju@nic.in 

14.02.2025 

Sub: Inspection Report of MIs. Adanj Krishnapatnam Port Company Ltd, Andhra Pradesh-Reg 

Sirl Madam. 

Please find attached Inspection Report of Mis. Adani Krishnapatnam Port Company Ltd, SPS Nellore 
District. Andhra Pradesh t hat has obt ained Environmental Clearances I CRZ Clearances from the Mini5try for 

Phase wise expansion of project vide ECI CRZ No. 1 0-22/200S-IA-1I I dated 26.07.2006 (Phase-I). F. No. 11-

62/2009- IA-1I1 dated 13.11 .2009 9Phase-ll) and F. No.1 0- 1B/ 201 6-IA-11I dated 11.01.2021(Phase-3) with few 

Corrigendum'sl Amendments. 

2. This project was inspected by the undersigned an 29.01.2025 along with Members of Hon'ble NGT Joint 
Committee constituted in OA No. 1313 of 2024 (Principal Bench) and during inspection, it was noted that this 
PORT WAS IN OPERATIONAL PHASE. 

3. This issues w ith the approval of the Competent Authority. 

COPY for Information and Necessary Action: 

Yours faithfu lly, 

~\~w.Q~'~-<'~o. 
(Dr_ Murali Krishna) 

Additional Direct.,. (5)1 Scientist-E 

1. The Director, Monitoring Division (IA), Ministry of Environment, Forest and Climate Change, Indira 
Paryavaran Bhawan, Jar Bagh, New Delhi· 11 0003 (E·mail: mgefcc-monitoring@gQv in) 

2. The Regional Director, CPCB, 2nd Floor, 40-E, BS Nl Bui lding, TVK Industrial Estate, (IPET Road, Guindy, 
Chennai- 600 032 (E-mail: rdchermal,cocb@gov.in ) 

3. The District Collector, Coliectorate, Nellore, Andhra Pradesh- 524001 (E-mail: coilector-olr@ap.goy.in ) 
4. The Member Secretary. Andhra Pradesh Pollut ion Control Board, Dr. YSR Paryavaran Bhawan, APlie 

Colony Road. Gurunanak Colony, Autonagar, Vijayawada- 560 007 (E-mail: membersecy@appcb.aov.in) 
5. The CEO, MIs. Adani Krishnapatnam Port Company. Post Bag No.1. Gopalpuram. Near Muthukuru, SPS 

Nellore District-524 344 

(Dr. Murali Krishna) 
Additional Director (S}/Scientist-E 

Address: Green House Complex, Gopal Reddy Road, Vijayawada, Andhra Pradesh· 520 010 
omc.: 0866-2419788 E-Nail: cm.krlshna@gov.ln&iro.vUayaYla.clil31leLc,,@gov.in 
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GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

SUB-OFFICE, VUAYAWADA
ANDHRA PRADESH _ 520 01O

INSPECTION REPORT

E-File No: SONI/EP NEC-N1 01/S-NLR-01/202s
1 Name of the Project Development and Expansion of Krishnapatnam Port (Phase-1, Phase-ll and

Phase-lll) at SPSR Nellore District, Andhra Pradesh by M/s. Krishnapatnam

Port Company Ltd

2 Environmental Clearance Details F. No. 10-22l2005-lA-lll dated 26.07.2006
F. No. 11-6212009-lA-lll dated 13.11.2009

F. No. 10-18/2016-lA-lll dated 11.01.2021

To

The Director and CEO

M/s. Krishnapatnam Port Company.
Post Bag No.'1, Gopalpuram, Near Muthukuru
SPS Nellore District-524 344

4 Date of visit for this Report 29.01.2025

5 Type of Proiect Cateqory 7 (e) Ports and Harbours

M/s. Krishnapatnam Port (Now known as Adani Krishnapatnam Port Company Ltd) is located at 14'15'10" N Latitude
and 80008'05" E Longitude in Sri Potti Sri Ramulu (SPSR) Nellore District, Andhra Pradesh is developed by Krishnapatnam
Port Company Ltd (KPCL) as an all-weather, deep water, multi-purpose port. The Phase l&ll developments of
Krishnapatnam Port comprising o{ 12 berths out of 17 approved berths with required marine infrastructure were
developed in a designated land area of Ha. 1240 (30 Acres) to cater to 68 MTPA of various types of cargo plus 2.0

MTEUsPA of container traffic. To cater to future traffic needs, KPCL has proposed to take up Phase lll expansion of the
port. The proposed phase lll project comprising of 15 Berths including 3 jetties for liquid cargo and 3 SBM's in deep
waters within Port Limits to cater 150.2 MTPA of various types of cargo plus 1.1 MTEUSPA of container cargo. The
proposed expansion entail 60 million cum of dreading in soft soil, utilize 26 million cum of dredged sand for reclamation
of low lying areas of port, stock pile 2 million cum on the coast north of north breakwater for long term codstal
protection as recommended by NIOT and disposal of balance 32 million cum of dredged spoil in the identified dredge
disposal area of 56 km2 beyond (-) 20 m contour. ln view of the severe floods that have occurred in the Nellore region
during 2015, in order to improve the discharge through Kandaleru Creek the GoAP also suggested cutting through the
islands in the Creek. The Masterplan development as well as the proposed Phase-lll expansion of Krishnapatnam Port
envisaged training the meanders of the Kandeleru creek by forming a straight cut across the sand bar existing in the
Kandaleru Creek within the port limits and develop the west dock with berths on both sides of the straight cut and
reclaim the erstwhile meanders of the creek, The proposed proposal falls under 7(e), Category A as per EIA notification
2006. The overall cost of the project is RS,9,07,000 Lakhs.

BRIEF OF THE PROJECT AND CURRENT STATUS:

The total area of the proposed project is 1094 Ha (Ae.2703). The project does not involve any land acquisition and R&R
as the proposed project activities will be developed within the existing designated Krishnapatnam port facility. There is

no diversion of forest land. The patches of mangroves arcund'1.128 Ha of area is falling in proposed Phase-lll
development area will be protected. The total aiea of.the proposed project is 1094 Ha (Ae.2703). There is no Eco-
sensitive Zone (ESZ) Protected Areas such as National Parks, Sanctuaries and Tiger Reserves etc. within the 1Okm radius

3 Address for Correspondence
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GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

SUB-OFFICE, VIJAYAWADA 
ANDHRA PRADESH - 520 010 

INSPECTION REPORT 

E File No' SO/VIJ/EPNEC-N101!5-NLR-01/2025 -

1 Name of the Project Development and Expansion of Krishnapatnam Port (Phase-I, Phase-Ii and 
Pha5e-ltI) at SPSR Nellore District, Andhra Pradesh by Mis. Krishnapatnam 
Port Company Ltd 

2 Environmental Clearance Details F. No. 10-22/2005-IA-1I1 dated 26.07.2006 
F. No. 11-62/2009-IA-11I dated 13.11.2009 
F. No. 10-18/2016-IA-11I dated 11.01.2021 

3 Address for Correspondence To 
The Director and CEO 
MIs. Krishnapatnam Port Company. 

Post Bag No.1, Gopalpuram, Near Muthukuru 
SPS Nellore Di5tri(t-524 344 

4 Date of visit for this Report 29.01.2025 
5 Type of Project Category 7 (e) Ports and Harbours 

BRIEF OF THE PROJECT AND CURRENT STATUS: 

M/s_ Krishnapatnam Port (Now krlOwn as Adani Krishnapatnam Port Company Ltd) is located at 14°15'10N N Latitude 

and 80"08'05" E Longitude in Sri Patti Sri Ramulu (SPSR) Nellore District, Andhra Pradesh is developed by Krishnapatnam 
Port Company Ltd (KPCl) as an all-weather, deep water, multi-purpose port. The Phase 1&11 developments of 

Krishnapatnam Port comprising of 12 berths out of 17 approved berths with required marine infrastructure were 
developed in a designated land area of Ha_ 1240 (3064 Acres) to cater to 68 MTPA of various types of cargo plus 2.0 

MTEUsPA of container traffic. To cater to future traffic needs, KPCL has proposed to take up Phase III expansion of the 
port. The proposed phase III project comprising of 16 Berths including 3 jetties for liquid cargo and 3 SBM's in deep 

waters within Port Limits to cater 150.2 MTPA of various types of cargo plus 1.1 MTEUsPA of container cargo. The 
proposed expansion entail 60 million cum of dreading in soft soil, utilize 26 million cum of dredged sand for reclamation 

of low lying areas of port, stock pile 2 million cum on the coast north of north breakwater for long term coastal 
protection as recommended by NIDT and disposal of balance 32 million cum of dredged spoil in the identified dredge 

disposal area of 56 km2 beyond (-) 20 m contour. In view ofthe severe floods that have occurred in the Nellore region 
during 2015, in order to improve the discharge through Kandaleru Creek the GoAP also suggested cutting through the 

islands in the Creek. The Masterplan development as well as the proposed Phase-Ill expansion of Krishnapatnam Port 
envisaged training the meanders of the Kandeleru creek by forming a straight cut across the sand bar existing in the 
Kandaleru Creek within the port limits and develop the west dock with berths on both sides of the straight cut and 

reclaim the erstwhile meanders of the creek. The proposed proposal falls under 7(e), Category A as per EIA notification 
2006. The overall cost of the project is RS.9,07,000 lakhs. 

The total area of the proposed project is 1094 Ha (Ae.2703). The project does not involve any land acquisition and R&R 
as the proposed project activities will be developed within the existing deSignated Krlshnapatnam port facility. There is 
no diversion of forest land. The patches of mangroves around 7.128 Ha of area is falling in proposed Phase-III 
development area will be protected. The total area of. the proposed project is 1094 Ha (Ae.2703). There is no Eco­

sensitive Zone (ESZ) Protected Areas such as National Parks. Sanctuaries and Tiger Reserves etc. within the 10km radius 
of the project area. 
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The proposed pro.lect site is located in the coastal area and attracts CRZ Notification.20l 1. The CRZ Area details of the
proposed project activities as per the revised layout of the Phase-lll expansion of KPCL. Has been provided by institute
of Remote Sensing, Anna University, which is an authorized agency for CRZ map preparation. The layout superimposed
on CRZ map was done at 1.4000 scales. The proposed project was appraised by the Andhra Pradesh Coastal Zone
Management Authority (APCZMA) and the recommendation was obtained vide Letter No.2ozlcRzllN D/201930 dated
21.05.2020. The project site is located on the east coast alongside Bay of Bengal. The Kandaleru Creek and Upputeru
creeks, Buckingham canal passes through the project site. The other surface water bodies in the study area include

irrigation drains from agricultural fields, Sarvepalli reservoir and Govindapalli reservoir. The ephemeral drains inside the
project site will not be distributed and culvers CEDl and CED 2 are proposed to be provided for the road and rail bridges

over the drains without affecting their flow. The mangroves inside the Phase-lll developmental area will be conserved

and pipelines from the nearby drain are provided for tidal exchange. The kandaleru Creek will be straightened to develop

the west dock. NIOT has studied the impacts of creek rerouting, and it was found that there is only slight change in the

water level and no impact on flushing and tidal exchange due to the proposed development. The existing port facility

has a water supply of 5 MLD which includes 1 MLD of water from Muthukur Reservoir provided by Government of
Andhra Pradesh and 4 MLD of water from Nakkala Kalava irrigation drain provided by irrigation Department of Andhra
Pradesh. The present Port facility (Phase-l and Phase -ll developments) utilizes 2.5 MLD of water and the water

requirement for the proposed Phase-lll development is estimated to be 2.5 MLD. No groundwater will be

e>rtracted/utilized for the proposed project.

The port is proposed to install a Sewage Treatment Plant (STP) of capacity 700 KLD to treat the sewage and an Efficient

Treatment Plant (ETP) of 300 KLD capacities to treat the wastewater from the Port. The treated wastewater will be utilized

for greenbelt and dust suppression systems. Greenbelt is proposed in an area of 120 Ha along the port boundary and

around the coal storage areas with native species. The proposed development would generate large scale direct and

indirect employment for the local people in both the skilled and unskilled working class. Further there would be an

improvement to the local infrastructure in the vicinity of the port through CSR. About 6200 people will get employment
during the construction and operation phase. The proposed development will help in handling the increased cargo

demand due to industrialization. The Project proponent shall ensure that no creeks or rivers are blocked due to any

activities at the project site and free flow of water is maintained. A creek water monitoring program shall be

implemented during the construction phase. The development of green belt by native species with consultation with

the state forest department shall be ensured.

The proposed expansion entails 60 million cum of dredging in soft soil. As proposed, the PP shall utilize 26 million cum

of dredged sand for reclamation of low-lying areas of port, stock pile 2 million cum on the coast north of north

breakwater for long term coastal protection as recommended by NIOT and disposal of balance 32 million cum of
dredged spoil in the identified dredge disposal area 55 Km2 beyond (-) 20 m contour. The impact of dredging on the

marine environment should be monitored and necessary measures shall be taken priority basis if any adverse impact is

observed NIOT will oversee for at least 5 years post project complition. Necessary financial assistance to be provided

by project proponent to NtOT. The report of the same to be submitted to the regional office of MoEF&CC by project

proponent. Marine ecological monitoring and its mitigation measures for protection of phytoplankton, zooplanktons,

macrobenthos, estuaries. seagrass, algae, sea weeds, Crustaceans, Fishes coral reefs and mangroves etc. as given in the

EIA-EMP Report shall be complied with in letter and spirit with the help of reputed organizations or individuals of
national repute having knowledge in the said subject. Necessary financial assistance to be provided by project

proponent. Continuous online monitoring of air and water covering the total area shall be carried out and the

compliance report of the same shall be submitted along with the 6 monthly compliance reports to the regional office

of MoEF&CC.
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The proposed project site is located in the coastal area and attracts CRZ Notification.2011. The CRZ Area details of the 
proposed project activities as per the revised layout of the Phase-III Expansion of KPCl. Has been provided by institute 
of Remote Sensing, Anna University, which is an authori2ed agency fo r CRZ map preparation. The layout sLl perimposed 
on CRZ map was done at 1.4000 scales. The proposed project was appraised by tile Andhra Pradesh Coastal Zone 
Management Authority (APCZMA) and the recommendation was obtained vide Letter No.202/CRZ/IND/201930 dated 
21.05.2020. The project site is located on the east coast akmgside Bay of Bengal. The Kandaleru Creek and Upputeru 
creeks, Buckingham canal passes through the project srre. The other surface water bodies in the study area include 
irrigation drains from agricultural fields. Sarvepalli reservoir and Govindapalli reservoir. The ephemeral drains inside the 
project site will not be distributed and culvers CED1 and CEO 2 are proposed to be provided for the road and rail bridges 
over the drains without affecting their now. The mangroves inside the Phase- III developmental area will be conserved 
and pipelines from the nearby drain are provided for tidal exchange. The kandaleru Creek will be straigntened to develop 
the west dock. NIOT has studied tne impacts of creek rerouting, and it was found that there is only slight change in t he 
water level and no impact on flushing and tidal exchange due to the proposed development The existing port fac ility 
has a water supply of 5 MlD which includes 1 MlD of water from Muthukur Reservoir provided by Government of 
Andhra Pradesh and 4 MLD of water from Nakkala Kalava irrigation dra in provided by irrigation Department of Andhra 
Pradesh. Tile present Port facility (Phase-I and Phase -II developments) utilizes 2.S MLD of water and the water 
requirement for the proposed Phase-III development is estimated to be 2.5 MlD. No groundwater will be 
extracted/utilized for tne proposed project. 

The port is proposed to install a Sf'\Nage Treatment Plant (STP) of capacity 700 KlD to treat the sewage and an Efficient 
Treatment Plant (ETP) of 300 KlD capacities to treat the wastewater from the Port. T"e treated wastewater wil l be utilized 
fo r greenbelt and dust suppression systems. Greenbelt is proposed in an area of 120 Ha along the port boundary and 
around the coal storage areas with native species. The proposed deveklpment would generate large scale direct and 
indirect employment fo r the local people in both the skilled and \,mskilled woricing class. Further there would be an 
impro""ment to the local infrastructure in the vicinity of the port through CSR. About 6200 people will get employment 
during the construction and operation phase. The proposed development will help in handlin9 the increased cargo 
demand due to industrialization. The Project proponent shall ensure that no creeks or rivers are blocked due to any 
activit ies at the project site and free flow of water is maintained. A creek water monitoring program shall be 
implemented during the construction phase. The de .... elopment of green belt by native species with consultation with 
the state forest department shal l be ensured. 

The proposed expansion entails 60 million cum of dredging in soft soil. As proposed, the PP shall utilize 26 million cum 
of dredged sand for reclamation of low-lying areas of POrt. stock pile 2 million cum on the coast north of north 
breakwater for long term coastal protedion as recommended by NIOT and disposal of balance 32 million cum of 
dredged spoil in the identified dredge disposal area S6 Km2 beyond (-) 20 m contour. The impact of dredging on the 
marine environment should be monitored and necessary measures shall be taken priority basis if any adverse impact is 
observed NlOT will oversee for at least 5 years post project complrrion. Necessary financial assistance to be provided 
by project proponent to NIOT. The report of the same to be submitted to the regional office of MoEF&CC by project 
proponent. Marine ecological monitoring and its mitigation measures for protection of phytoplankton, looplanKtons, 
macrobenthos, estuaries. seagrass, algae, sea weeds. Crustaceans. Fishes corar reefs and mangroves etc. as given in the 
EIA-EMP Report shall be complied with in letter and spirit with the help of reputed organizations or individuals of 
national repute having knowledge in the said subject. Necessary financial assistance to be provided by project 
proponent. Continuou:s online monitoring of air and water covering the total area shall be carried out and the 
compliance report of the same shall be submitted along with the 6 monthly compliance reports to the regional office 
of MoEF&CC. 

. . Page 2 of 31 • 

739



Ihis project was inspected on 29.01.2025 by the undersigned based on the directions of the Hon'ble NGT along with
the Joint Committee members comprising representatives of District Collector, SPS Nellore; Regional Director, CPCB;
Environmental Engineer, APPCB for ascertaining the actual status of compliance to Environmental Clearance (EC) and
Consent Conditions vide Orders of Hon le NGT dated 19 12.2024 in OA No. 1313 of 2024 (Princioa I Bench, New Delhi)
Accordingly, based on the documents made available during and after the inspection for establishing compliance with
EC conditions by the PP and as verified during the physical inspection of the project site, an inspection report is prepared
detailing point wise compliance with EC conditions (3 ECs issued on 26.07.2006 (Phase-l); 13.11.2009 (phase-2) and
11.01.2021 (Phase-3).

Since this being a Red-Category Deepwater Seaport project, PP is advised to ensure periodical conduct of Safety Audit
/Trainings to Staf{ and Employees on aspects related to Safety, Disaster Management and Emergency Response
Procedures and copies of the Risk Assessment, Disaster Management and Safety Audit Reports may also be shared with
concerned local enforcement agencies like District Collector, APPCB, Boilers lnspector, Factories lnspector, Fire Services
Department etc. who are responsible for ensuring the Safety and Disaster Management aspects and suitably empowered
under various Acts like Environment (Protection) Act, 1986, The Air (Prevention and Control of Pollution) Act, 198,1; The
Water (Prevention and Control of Pollution) Act, 1974 etc. to take appropriate action as per Law.

\N**r\c $
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This project was inspected on 29.01.2025 by the undersigned based on the directions of the Hon'ble NGT along with 
the Joint Committee members comprising representatives of District Collector, SPS Nellore; Regional Director, (PCB; 
Environmental Engineer, APPCB for ascertaining the actual status of compliance to Environmental Clearance (EC) and 
Consent Conditions vide Orders of Hon'ble NGT dated 19.12.2024 in OA NQ. 1313 of 2Q24 (principal Bench. New Delhi), 
Accordingly, based on the documents made available during and after the inspection for establishing compliance with 
EC conditions by the PP and as verified during the physical inspection of the project site, an inspection report is prepared 
detailing point wise compliance with EC conditions (3 ECs issued on 26.07.2006 (Phase·I); 13.11.2009 (Phase·2) and 
11.01 .2021 (Phase-3). 

Since this being a Red-Category Deepwater Seaport project, PP is advised to ensure periodical conduct of Safety Audit 
(Trainings to Staff and Employees on aspects related to Safety, Disaster Management and Emergency Response 
Procedures and copies of the Risk Assessment, Disaster Management and Safety Audit Reports may also be shared with 
concerned local enforcement agencies like District Collector, APPCB, Boilers Inspector. Factories Inspector, Fire Services 
Department etc. who are responsible for ensuring the Safety and Disaster Management aspects and suitably empowered 
under various Acts like Environment (Protection) Act, 1986, The Air (Prevention and Control of Pollution) Act 1981; The 
Water (Prevention and Control of Pollution) Act, 1974 etc. to take appropriate action as per Law. 
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Detailed Pointwise Com iance of EC No.1 -tA- I dated 26.0'1.2006. For Phase - 1)

S. No
SPECtFtC CONDTTIONS

Being Complied
This EC condition is specifically to be monitored by the
APPCB. Based on discussions held with officials of APPCB,

PP was complying with most of the consent conditions
issued by the APPCB.

I All the conditions stipulated by Andhra Pradesh

State Pollution Control Board in their letter No.

APPCB/ v)A/ NLR/ 633/ HO /2004/ 9/ 467 dared
25.05.2004 should be strictly implemented.

Complied
Based on records provided by PP, it was noted that PP has

been protecting more than 50 acres of mangroves and

appropriate display boards, and fencing have been erected

to safeguard the same.

Detailed plan for protection of the 9 acres of the
mangroves should be provided.

Complied
As per the information provided by PP, it was noted that
Rehabilitation (R&R) of fishing villages was carried out by
Government of Andhra Pradesh as per prevailing norms
during that period and later land was handed to Private
aqencies.

The fisherman and salt pan workers should be

rehabilitated as per the Rules of Government of
Andhra Pradesh.

Being Complied
Based on discussions held with PP, it is noted that several

shore protection measures based on scientific studies

conducted by reputed agencies have been undertaken by

the project authorities and some of which inter-alia includes

the following:
. Hydro dynamic studies were conducted by M/s. HR

Wallingford, UK and recommendations are being
implemented.

. Shore line monitoring & Marine biodiversity studies are

being carried out regularly for shore protection.
. M/s. lndian National Centre for Ocean Information

Services (lNCOlS), Hyderabad has been monitoring the
developments using satellite imagery

' AS per the INCOIS Report for the period October 2008

to January 2010, the coastline is found to be stable.
. Long time Shore line stability study was conducted by

NIOT, Chennai in 2017-18 and based on the study
report, coastal Iine was found to be stable and "caused

negliqible impacts on the environment".

4. Adequate shore protection measures, including
construction of revetments/rip-raps, should be

taken up based on the scientific studies. The action
plan for implementing the shore protection

measures should be submitted to this Ministry
within 6 months from the date of receipt of this
letter.

5 Green belt area should be developed along the
project and budget earmarked.

Being Complied
Based on information and records provided by PP,

greenbelt has been developed in an area of -210 Ha along
the port boundary, around coal yards, avenue plantation

etc.

Refer Below
Based on information provided by the PP, it is noted that
the Government of Andhra Pradesh vide its Letter No.182l
K.P. Port/ AIO/04 Dt.22.O7.2005 has accorded needful

6 For rail and road connectivity of the project,

separate applications should be submitted to this
Ministry.
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Detailed Pointwise Comoliance of EC No.10-2~2005-1A·1II "",ed Z6.07.2006. (for Phase- 1) 

$. Nol EC CONDITION I STATUS Of COMPLIANCE 
SPECIFIC CONDITIONS 

1. All the cond itions stipulated by Andhra Pradesh Being Complied 
State Pollution Control Board in their letter No. Th is EC c.ondition is specifically to be monitored by the 

APPCBI VJA/ NLR/ 6331 HO 120041 9/467 dated APPCB. Based on discussions held with officials of APPCB. 

25.05.2004 should be strictly implemented. PP was complying with most of the consent conditions 
issued by the APPCB. 

2. Detailed plan for protection of the 9 acres of the Complied 
mangroves should be provided. Based on records provided by PP, it was noted that PP has 

been protecting more than 50 acres of mangroves and 
appropriate display boards. and fencing have been erected 
to safeguard the same. 

The fisherman and salt pan workers should be 
Complied 

3. 
re-habilitated as per the Rules of Government of 

As per the information provided by pP. it was noted that 
Rehabil itation (R&R) of fishing villages was carried out by 

Andhra Pradesh. 
Govemment of Andhra Pradesn as per prevailing norms 
during that period and later land was handed to private 

aQencies. 

4. Adequate shore protection measures, including Being Complied 
construction of revetments/rip-raps, should be Based on d iscussions held with PP, it is noted that several 

taken up based on the scientific studies. The action shore protection measures based on scientific studies 

plan for implementing the shore protection conducted by reputed agencies have been undertak.en by 
measures should be submitted to this Ministry the project authorit ies and some of which inter-alia includes 

within 6 months from the date of receipt of this the following: 

letter. 0 Hydro dynamiC studies were conducted by Mis. HR 
Wallingford, UK and recommendations are being 
implemented. 

0 Shore line monitoring & Marine biodiversity studies are 
being carried out regularly for shore protection. 

0 Mis. Indian National Centre for Ocean Information 

Services (INCOIS), Hyderabad has: been monitoring the 

developments using satellite imagery 
0 AS per the INCOIS Report for the period October 200B 

to January 2010, the coastline is found to be stable. 
0 Long time Shore line s:tabi!ity study was conducted by 

NIOT. Chennai in 2017- 18 and based on the study 
report coastal line was found to be stable and ·caused 

neQliQible impacts on the environment". 

S. Green belt area should be developed along the 
Being Complied 

project and budget earmarked. 
Based on information and records provided by PP. 
g reenbelt has been developed in an area of -210 Ha along 
the port boundary, around coal yards, avenue plantation 

etc. 

6. For rail and road connectivity of the project. Refer Beklw 
separate applications should be submitted to this Based on informatioJ"1 provided by the PP, it is noted that 

Ministry. the Government of Andhra Pradesh vide its letter No.1e2J 

K.P. Port! ATO/04 Dt.22.07.2oo5 has accorded needful 
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The Bay is reported to be calm for most of the days
of the year. Even on the day of the visit, havrng a

deep depression in South-West Bay of Bengal, the
basin was calm, though the Bay experienced high
waves. Hence, dredging operation in the estuary
should not have any adverse impact on the
existing mangroves blocks.

Being Complied
Based on information provlded by the PP, it is noted that
needful measures were taken to prevent any adverse effect
on the estuary due to dredging activities and no adverse
impact observed on the existing mangroves as per the
Mangrove Mapping study carried out by NIOT, Chennai in
the year 2017 18 due to dredging in a phased manner
without disturbing the existing mangroves blocks. Studies
were also conducted by NCSCM during May 2022 & 2023
and reported that this condition is complied with.

7

8 Refer Below
Reportedly, no dredging activity was conducted during high
flood tides & during rough weather conditions and since
this being a 19-year-old EC condition, status of compliance
as on date cannot be reported.

9 Regarding the location of stock yard in the salt pan
area to be acquired, the proponent should not
take up any developmental works in the mangrove
area and should ensure that no destruction of
manqroves takes place.

10.

11. The company must take up and earmark adequate
funds for the socio-economic development and
forwelfare measures in the area including drinking
water supply, vocational training, and fishery

educational assistance, women em werment etc.
12. Being Complied

Based on discussions held with pp, it is noted that the
fisherman has been rehabilitated by the Government of
Andhra Pradesh. Mechanism for the movement of fishing
boats vis-i-vis shipping has evolved keeping in mind the
safety, security, ISPS and customs requirements and is being
followed to ensure no hindrance to fishermen.

13. The Relocation of the fishermen and local
communities in the area should be done strictly in
accordance wjth the norms prescribed by the State
Government, The relocated communities should
be provided with all facilities including health care,
education, sanitation and livelihood.

Complied
Based on discussions held, it was noted that Government of
Andhra Pradesh has Rehabilitated the Fishermen and Local
Communities and subsequently, PP provided infrastructure
facilities under C5R program at the rehabilitation colony in
the form of develo ment of roads, drains, drinkin water

\N.*otk.,J"o Page 5 of 31

During the rough weather, resulting in high flood
tides, dredglng operation in the estuary should be
stopped.

A disaster management plan covering emergency
evacuation mechanism etc., to deal with natural
disaster events should be prepared and furnished
to the Ministry.

Being Complied
Based on verification of records, it is noted that pp has an
updated Disaster Management Plan and the copy of the
same has been shared with the Regional Office of the
M inistry.

Being Complied
Based on verification of records, it is noted that pp has been
undertaking several activities related to CSR socio-
economic development schemes and welfare measures in
the form of roads, drains, drinking water supply by
providing tankers and overhead tanks, sanitation and public
health, roads and street lighting in the R&R Colonies,

The fishing activities by the fishermen living in the
settlement along the creek should not be hindered
and a mechanism may be evolved for the
movement of fishing boats vis-a-vis shipping
activities.
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permissions. However il is nQI ~I~~r :o!helber ee h~~ 
~!,Jbmined s;~gii!rii!te: ~ggli~atiQns fQr f.i!il §!ng road 
~Qnnectivi~ 1Q lb~ ~jni~l~ Qr not a~ Q~r EC 'QrlQiliQrl a~ pp 
b5!~ nQl ~ubmittgd iim)!: Q~!.!!I!~nta~ e:liden,C in lhi~ r~gard 
to establish comoliance to this EC condition. 

7. The Bay is reported to be calm fo r most of the days Being Com plied 
of the year. Even on the day of the visit having a Based on information provided by the PP, it is noted that 
deep depression in South-west Say of Bengal, the needful measures were taken to prevent any adverse effect 

basin was calm, though the Bay experienced high on the estuary due to dredging act ivities and no adverse 
waves . Hence. dredging operation in the estuary impact observed on the existing mangroves as per the 
should not have any adverse impact on the Mangrove Mapping study carried out by NIOT, Chennai in 
existing mangroves blocks. the year 2017-18 due to dredging in a phased manner 

without d isturbing the existing mangroves blocks. Studies 
were al<o conducted by NCSCM during May 2022 & 2023 
and reported that this condition is complied with . 

8. During the rough weather, resu lting in high flood Re-fer Below 
tides, dredging operation in the estuary should be Reportedly. no dredging activity was conducted during high 

stooQed. flood tides & durillg rough weather conditions and since 
9. Regarding tne location of stock yard in the salt pan this being a 19-year-old EC condition, status of compliance 

area to be acquired, the proponent should not as on date cannot be reported . 
take up any developmental works in the mangrove 
area and should ensure that no destruction of 
mana roves takes Dlace. 

1 D. A disaster management plan covering emergency Bolng Complied 
evacuation mechanism etc., to deal with natural Based on verificat ion of records, it is noted that PP has an 
disaster events should be prepared and furn is hed upjated Disaster Management Plan and the copy of the 
to the Ministry. same has been shared with the Regional Office of the 

Ministry. 

11. The company must take up and earmark adequate Being Complied 
fu nds for the socio-e<:onomic development and Based on verification of records. it is noted th.at PP has been 
for welfare measures in the area including drinking undertaking several activities related to CSR socio-
water supply, vocational training, and fishery economic development scnemes and welfare measures in 

the fonn of roads, dra ins, drinking water supply by 
providing tankers and overhead tanks. sanitation and public 
health. roads and street lighting in the R&R Colonies. 
educational assistance, women empowerment etc. 

12. The fishing activities by the fishermen living in the Boing Complied 
settlement along the creek should not be hindered Based on discussions held with PP, it is noted that the 
and a mechanism may be evolved for the fisherman has been rehabilitated by the Government of 
movement of fishing boats vis-a-vis shipping Andhra Pradesh. Mechanism for the movement of fishing 
activities. boats vis-a -vis shipping has evolved keeping in mind the 

safety, security. ISPS and customs requirements and is being 
fo llowed to ensure no hindrance to fishermen. 

13. The Relocation of the fishermen and local Complied 
communities in the area should be done strictly in Based on discussions held. it was noted that Government of 
acc.ordance with the norms prescribed by the State Andhra Pradesh has Rehabil itated the Fishermen and Local 
Government. The re(ocated communities should Communities and subsequently, PP provided infrastructure 
be provided with all facilities including health care, facilities under CSR progra m at the rellabilitation colony in 
education. sanitation and livelihood. the form of development of roads. drains drinkinQ water 
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supply, supply of cooking gas, housing, educational
assistance, student hostels, old age homes, financial aid,

imparting vocational trainings, skill development programs
for women and conduct of medical camps.

14. The company should take up green belt program
in the project area including an ecological park

and the plan may be submitted to the Ministry
within one year.

Being Complied
Based on records furnished, discussions held and as

observed during visit, it is noted that PP has developed
greenbelt in an extent of about 210 Ha. During visit, it was

noted that greenbelt was developed along port boundary,
100 m width coastal plantation, plantation roads and,

around coal yards and avenue, median plantations all along
the internal road networks and ecological park also

mainta ined. However, PP has not orovided the
documentary evidenc e to confirm submission ofthe plan to
the Ministrv within 1 vear.

15.

<US.*ork*J-o
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Fig 14: Greenbelt / Plantations in Port Area and Google lmage Reflecting Greenbelt

The company may suitably modify the alignment
of channel entrance including its width, turning
circle, taking into consideration the wave traversal,

its intensity etc., to facilitate smoother navigation
of ships.

Refer Below
Based on discussions held, it was noted that the channel

alignment for well-ordered ship navigation is designed

based on navigation simulation studies dated March 2009

conducted by M/s. HR Wallingford, UK. As per Allocation of
Business Rules, this EC condition needs to be specifically

41

631

gas, housing, educational 
assistance, student hoste ls, old age homes, financia l aid, 
imparting vocational trainings, skill development programs 

14. The company should take up green belt program Being Complied 

15. 

in the project area including an ecological park Based on records furnished, discussions held and as 
and the plan may be submitted to the Ministry observed during visit. it is noted tnat PP has developed 
within one year. greenbelt in an extent of about 210 Ha. During visit, it was 

noted that greenbelt was developed along port boundary, 
100 m width coastal plantat ion, plantation roads and, 
around coal yards and avenue, median plantations all along 
the internal road networks and ecological park also 
mainta ined. However. PP has not provided t he 
documentary evidence to confirm submission of the plan to 

Fig 1-4: Greenbelt I Plantations in Port Area and Google Image Reflecting Greenbelt 

company may 
of channel entrance including its width, turning 
circle, taking into consideration the wave traversa l, 
its intensity etc., to facilitate smoother navigation 
of ships. 

Below 
Based on discussions held, it was noted that the channe l 
alignment for well-ordered ship navigation is designed 
based on navigation simulation studies dated March 2009 
conducted by Mis. Ii UK. As per Allocation of 
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ensured from time to time bv the Minrstrv of Shiooino or
other concern ed Aoencv/ Deoartment vested with this
res on il

16. Refer Below
Based on discussions held, it was noted that the alignment
and design of breakwaters are firmed based on
geotechnical investigations, stabiiity analysis, numerical
modelling studies undertaken by M/s. HR Wallingford, UK

and 3D modelling studies of tranquility conducted at Lanka
Hydraulic Laboratories, Sri Lanka and Physical model
studies of breakwaters at llT Chennai. As oer Allocation of
Business Rules. this EC cond ition needs to be soecificallv
ensured from time to time the Ministrv of Shiooino or
other concerned Aoencv/ partment vested with this
responsibility

'17. The height of dumping in the dumping site should
be restricted to 30 cm against 90 cm proposed.

Refer Below
As per the information provided by PP, the bathymetry of
the dumping site is being monitored periodically to avoid
build up and further, as oer Allo<ation of Business Rules, this
EC condition needs to be specificallv ensured from time to
time bv the Ministrv of Shipprnq or other concerned
Aqency/ Depaftment vested with this responsibiliW.

18. The project proponent will not undertake any
destruction of mangroves during construction and
operation of the project.

Being Complied
During inspection, it was noted that this project was in
operational phase and as per information and data
provided by PP, it is noted that the existing mangrove areas

are being protected and conserved with suitable
barricading, erection of display boards and ensuring the
tidal flow exchange.

19. Sewage arising in the port area should be
disposed off through septic tank - soak pit system
or should be treated along with the industrial
effluents to conform to the standards stipulated
by Andhra Pradesh Pollution Control Board and
should be utilized/ re-cycled for gardening,
plantation and irrigation.

Being Complied
During the inspection, it was noted that PP operated 2 No.
of Sewage Treatment Plants (STP) of 1 X 500 KLD & 1 X 40
KLD for treatment of sewage generated in the port and the
average wastewater treated during April 2024 to september
2024 is about 5302 KLD/ Month and the treated water was
found to be utilized for greenbelt development and dust
suppression.

Adequate plantation should be carried out along
the roads of the Port premises and a green belt
shou ld be developed.

Being Complied
ln continuation to the status detailed at Specific Condition
No. 14, it is noted that greenbelt/ plantation is an ongoing
process, and PP has been doing the same through
establishment of a dedicated nursery and as per
information provided by PP, it is noted that PP has planted
about 1.0 lakh tree saplings during the last 6 months period
from April- September 2024.

21. Project proponent should prepare and regularly
update the Disaster Management Plan from time
to time.

Complied
Based on verification of records, it is noted that PP has been
updating the disaster manaqement plan on a periodical
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The breakwater alignment and its design should
be further modified based on relevant model
studies, borehole data etc., keeping in view the
tranquility condition required for berthing and
maneuvering of ships and subsequent cargo
handling operations.

20.
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eosJJre:d from t ime to time b~ th~ Min lstr~ of Sbiggi09 or 
other q;;m,~rtled Agen~L Q!,:a;;!aame:ot vested with tnis 
r ib·litv. 

16. The breakwater alignment and its design should Refer Below 
be further modified based on relevant model Based on discussions held, it was noted that the alignment 
studies, borehole data etc .. keeping in view the and design of breakwaters are firmed based on 
tranquility condition required for berthing and geotechnical investigations, stabil ity analysiS, numerical 
manellvering of sflips and subsequent cargo modelling studies undertaken by MIs. HR Wallingford, UK 
handling operations. and 3D modelling studies of t ranquility conducted at Lanka 

Hydraulic Laboratories, Sri Lanka and Physical model 
studies of breakwaters at lIT Chennai. As DElr Allocation of 

6usiof:sS Buies tllis f!: ~cndjtjoo ne~QS lQ be :mer;;ifir;;all)l 
ensured from time to time b:t ~h~ Mini~tCl of Shigging Q( 

other t;Qo!"::fmed Age:[)~ Q~Qar:tment vested with this 
responsibilitv. 

17. The height of dumping in the dumping site should Refer Below 
be restricted to 30 em against 90 em proposed. As per the information provided by PP, the bathymetry of 

the dumping site is being monitored periodically to avoid 
build up and further, a:i QIi:[ 8I1Q!,:;~!iQn cf 6!.!:tirJ!i::i:i Bul!:s ttli:t 
EC condition needs to be sl2~,jficallj! ~[!sl.!r~d f[Qm tim~ t2 
tim~ b:.:: lh~ Mjnj~lCi Qf ~l1il2gi!lg or oth~r 'QC!,~r!)!i:d 
Aoenc II Deoartment vested with this resoonsibilitv. 

18. The project proponent will not undertake any Being Complied 
destruction of mangroves during construction and During inspection, it was noted that this project was in 
operation of the project. operational phase and as per information and data 

provided by PP, it is noted that the existing mangrove areas 
are being protected and conserved with suitable 
barricading, erection of display boards and ensuring the 
tidal flow .x<hanoe. 

19. Sewage arising in the port area should be Being Complied 
disposed off through septic: tank - soak pit system During the inspection, it was IlOted that PP operated 2 No. 
or should be treated along with the industrial of Sewage Treatment Plants (STP) of 1 X 500 KlD & 1 X 40 
effluents to conform to tile standards stipulated KLO for treatment of sewage generated in tne port and the 
by Andhra Pradesh Pollution Control 80ard and average wastewater treated duril'lg April 2024 to September 
should be ut ilized/ re·cycled for gardening, 2024 is about 5302 KLD/ Month and the treated water was 
plantation and irrigation. found to be utilized for greenbelt development and dust 

suppression. 
20. Adequate plantation should be carried out along Being Complied 

the roads of the Port premises and a green belt In continuation to the status detailed at Specific Condition 
shou ld be developed. No. 14, it is noted that greenbelV plantation is an ongoing 

process, and PP has been doing the same through 
establishment of a dedicated nursery and as per 
information provided by PP, it is noted that PP has planted 
about 1.0 lakh tree saplings during the last 6 months period 
from April - September 2024. 

21_ Project proponent should prepare and r€9ularly Complied 
update the Disaster Management Plan from time Based on verification of records, it is noted that PP has been 
to time. updating the d isaster management plan on a periodical 
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basis and the latest plan was submitted to District Collector/
Magistrate on 30.08.2024.

22. Fire Fighting arrangements are examined to the
new proposal.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same and as per documents provided and as observed

during inspection, it is noted that PP has a well laid

dedicated firefighting system with required equipment and

trained professionals and have developed fire contingency
plan and is rmplementing the same and further port tugs
are also provided with firefiqhtinq equipment

23. There should be no withdrawal of ground water in
CRZ area, for this project. The proponent should
ensure that as a result of the proposed
constructions, ingress of saline water into ground
water does not take place. Piezometers should be
installed for regular monitoring for this purpose at
appropriate locations on the project site.

Being Complied
Based on discussions held with PP, there is no withdrawal
of ground water and the source of water for this project is
from Nakkala Kalava & DSS Tankers. Further, PP has

installed Piezometers (Automatic water level monitoring
system including temperature monitoring) for regular
monitoring of water quality. Further, PP has been
monitoring the quality of the groundwater from MoEF&CC
NABL accredited laboratory.

Fig 4-6: NGT Joint Committee lnspection of Site and lnteracting with the Complainant at his Residence and Mr
Srikanth's Statement that Complaint was not filed by him in Hon'ble NGT

24. The project should not be commissioned till the
requisite water supply and electricity to the project
are provided by the PWD/Electricity Department.

Complied
Based on verification of records, it is noted that PP has

obtained permission for drawl of water from Nakkala Kalava
and Electricity from Southern Power Distribution
Corporation Limited (SPDCL).

25. Specific arrangements for harvesting rainwater
should be made in the projea design and the
harvested rainwater should be optimally utilized.
Details in this regard should be furnished to this
Ministry's Regional Office at Bangalore within 3

months.

Partly Complied
Based on documentary evidence and as per physlcal
observations, it is noted that PP has made provisions for
harvesting of rainwater through construction of 13
rainwater harvesting pits/ ponds at various locations and
the water thus collected is utilized for various purposes.
However, PP has not furnished the details relating to
quantity of water collected and utilized etc. to the Regional
Office of the Minist ry.

26. The facilities to be constructed in the CRZ area as
part of this project should be strictly in conformity

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

\N.*.r\<*.il^o
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22. 

23. 

Fire Fighting arrangements are examined to 

new proposal. 

There should be no i water in 
CRZ area, for this project. The proponent should 
ensure that as a result of the proposed 
constructions, ingress of saline water into ground 
water does not take place. Piezometers should be 
instal led for regular monitoring for this purpose at 
appropriate locations on the project site. 

basis and the latest plan was to 

Be;ng CompHed 
PP is aware of this EC condition and agreed to comply with 
the same and as per documents provided and as observed 
during inspection, it is noted that PP has a well la id 
dedicated firefighting system with required equipment and 
tra ined professionals and have developed fire contingency 
plan and is implementing the same and further port tugs 

I 
Complied 

Based on discussions held wilh PP, there is no withdrawal 
of ground water and the SOlJrce of water for this project is 
from Nakkala Kalava & DSS Tankers. Further, PP has 
instal led Piezometers (Automatic water level monitoring 
system including temperature monitoring) for regular 
monitoring of water quality. Further, PP has been 
monitoring the quality of the groundwater from MoEF&CC 
NABL accredited 

Fig 4-6; NGT Joint Committee Inspection of Site and Interacting with the Complainant at his Residence and 

Srikanth 's Statement that Complaint was not filed by him in Hon"ble NGT 

24. 

25. 

26. 

project should not be 
requisite water supply and electriCity to the project 
are provided by the PWD/Electricity Department. 

i arrangements i 
should be made in the project design and the 
harvested rainwater should be optimally ut ilized. 
Details in this regard should be furnished to this 
Ministry's Regional Office at Bangalore within 3 
months. 

The facilities to be constructed in the area as 
part of this project should be strictly in conformity 

Complied 
Based on verification of records. it is noted ttlat PP has 
obtained permission for drawl of water from Nakkala Kalava 
and Electricity from Southern Power Distribution 

Based on documentary evidence and as per physical 
observations, it is noted that PP has made provis ions for 
harvesting of ra inwater through construction of 13 
rainwater harvesting pits/ ponds at various locations and 
the water thus collected is utilized for various purposes. 
However. PP has not furnished the details relating to 
quan1:ity of water collected and util ized etc to the Regional 

i 
Be;ng Comp!;od 
PP is aware of this EC condition and agreed to comply with 
the same. 
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with the provisions of the CRZ Notification, 1991

as amended subsequently.

Green buffer zone should be provided all around
the project area in consultation with local forest
department and the report submitted to this
Ministry's Reqional Office at Banqalore.

28. No product other than those permissible in the
Coastal Regulation Zone Notification, 1991 should
be stored in the Coastal Requlation Zone area.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

General Conditions
'1 Construction of the proposed structures should be

undertaken meticulously conforming to the
existing Central/local rules and regulations
including Coastal Regulation Zone Notification
1991 & its amendments. All the construction
designs / drawings relating to the proposed
construction activities must have approvals of the
concerned State Government Departments /
Aqencies.

Same as detailed in Specific Condition No.2, 11, 12 and 13

2 Adequate provisions for infrastructure facilities
such as water supply, fuel, sanitation etc., should
be ensured for construction workers during the
construction phase of the project so as to avoid
felling trees/mangroves and pollution of water
and the surroundinqs.

Complied
Based on perusalof records and discussions held, it is noted
that this EC condition has been complied during
construction phase and Phase-l development was

completed on 01.09.2009 and commercial operations
started on 20.03.2009.

Being Complied
Based on the perusal of records and discussions held, it is

noted that solid waste has been colleaed, segregated and

disposed through authorized vendors as per Rules and the
waste water/ domestic sewage generated is treated in 2 No.

of STP's of 1x500 KLD and 1x 40 KLD. Further, PP has been

carrying out monitoring of various environmental
parameters like ambient air quality, noise, groundwater
quality etc. from a MoEF&CC and NABL accredited

laboratory and reports submitted to Ministry and other
aqencies.

3 The project authorities must take necessary

arrangements for disposal of solid wastes and for
the treatment of effluents by providing a proper

waste water treatment plant outside the CRZ area.

The quality of treated effluents, solid waste and

noise level etc., must conform to the standards laid

down by the competent authorities including the
Central / State Pollution Control Board and the
Union Ministry of Environment and Forests under
the Environment (Protection) Act, 1986, whichever
are more stringent.

Complied
During the inspection, it is noted that PP has established 2

STPs of 1x500 KLD and '1x40 KLD and based on verification
of treated water analysis report carried out by MoEF&CC

recognized laboratory, allthe measured values are found to
be within stipulated norms.

4 The proponents should provide for a regular
monitoring mechanism so as to ensure that the
treated effluents conform to the prescribed

standards. The records of analysis reports must be
properly maintained and made available for
inspection to the concerned State / Central
officials during their visits.

Not Complied
During the inspection, it is noted that PP has not
established a well-equipped Environmental Monitoring
Lab with adequate staff in the port. However, PP was

undertaking monitoring of all environmental parameters

throuqh a MoEF&CC recognized laboratory.

5 ln order to carry out the environmental
monitoring during the operational phase of the
project, the project authorities should provide an

environmental laboratory well equipped with
standard equipment and facilities and qualified

JO\\<-\.\ . Kr\
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with the provis ions of the CRZ Notification, 1991 
as amended subseQuentlv. 

27. Green buffer zone should be provided all around Same as detailed in Specific Condilion No. 14 
the project area in consultation with local forest 
department and the report submitted to this 
Ministry's Regional Office at Bangalore. 

28. No product other than those permissible in the aeing Compl;ed 
Coastal Regulation Zone Notification, 1991 should PP is aware of this EC condition and agreed to comply with 
be stored in the Coastal ReQulation Zone area. the same. 

General Conditions 
1. Construction of the proposed structures should be Same as detailed in Specific Condition No.2, 11. 12 and 13. 

undertaken meticulously conforming to the 
existing Central/local rules and regulations 
including Coastal Regulation Zone Notification 
1991 & its amendments. All the construction 
designs / drawings relating to tt1e proposed 
construction activities must have approvals of the 
concerned State Government Departments I 
Agencies. 

2. Adequate provisions for infrastructure facilities Compl;ed 
such as water supply, fuel. san itation etc., should Based on perusal of records and discussions held. it is noted 
be ensured for construction workers durillg the lhat this EC condition has been complied during 
construction phase of the project so as to avoid construction phase and Phase-I de-velopment ",as 
felling trees/mangroves and pollution of water completed on 01.09.2009 and commercial operations 
and the surroundinQs. started on 20.03.2009. 

3. The project authorities must take necessary Being Campl;ed 
arrangements for disposal of solid wastes and for Based on the perusal of records and discussions held, it is 
the treatment of effluents by providing a proper noted that solid waste has been collected. segregated and 
waste water treatment plant outside the CRZ area. disposed through authorized vendors as per Rules and the 
The quality of treated effluents. solid waste and waste water/ domestic sewage generated is treated in 2 No. 
noise level etc., must conform to the standards laid of STP's of 1x5oo KLD and 1x 40 KlD. Further, PP has been 
down by the competent authorities including the carrying out monitoring of various erwironmental 
Central/State Pottution Control Board and the parameters like ambient air quality, noise, groundwater 
Union Ministry of Environment and Forests under quality etc. from a MoEF&CC and NABL accredited 
the Environment (Protection) Act. 1986. wh ichever labo(atory and reports submitted to Ministry and other 
are more strinQent. aqencies. 

4. The proponents should prollide for a regu lar Compliod 
monitoring mechanism so as to ensure that the During the inspection. it is noted tllat PP has established 2 
treated effluents conform to the prescribed STPs of 1xSOO Kl D and 1K40 KLD and based on verification 
standards. The records of analysis reports must be of treated water analysis report carried out by MoEF&CC 
property maintained and made available for recognized laboratory, all the measured values are found to 
inspection to the concerned State / Central be within stipulated norms. 
officials durinQ their lIisits. 

5. In order to carry out the environmental Not Complied 
monitoring during the operational phase of the During the inspection. it is noted that PP has nat 
project the project authorities should provide an established a weU.equipped Envirorvnental Monitoring 
environmental laboratory well equipped with Lab with adequate staff In the port. However. PP was 
standard equ ipment and facilities and qualified undertaking moni toring of all environmental parameters 

through a MoEF&CC recoanized laboratorv. 
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manpower to carry out the testing of various
environmental parameters.

6 The sand dunes and mangroves, if any, on the site
should not be disturbed in any way.

Reportedly Complied
Based on information provided by PP, the sand dunes and
manqroves in the site are not disturbed.

l A copy of the clearance letter will be marked to the
concerned Panchayat/local NGO, if any, from
whom any suggestion/ representation has been
received while processing the proposal.

Complied
Based on verification of records, it is noted that PP has

shared a copy of the letter to Krishnapatnam Grama
Panchayat, Nellore and to the President, Nellore District
Mechanized Fishing Boat Operators Association on
10.08.2006.

8. The Andhra Pradesh Pollution Control Board
should display a copy of the clearance letter at the
Regional Office, District lndustries Centre and
Collector's Office/Tehsildar's Office for 30 days.

Complied
Reportedly, the copies of Environmental Clearance were
displayed by APPCB for 30 days in their office after the

9rant-
9 The funds earmarked for environment protection

measures should be maintained, in a separate
account and there should be no diversion of these
funds for any other purpose. A year-wise
expenditure on environmental safeguards should
be reported to this Ministry's Regional Office at
Bangalore and the State Pollution Control Board.

Complied
Based on information provided by PP, it is noted that PP has
incurred a budget of Rs. 89 Crores (capital expenditure) and
Rs. 7.49 Crores (Avg o'f 2021-2?, 2022-23 and 2023-24) as
Recurring expenditure for implementation of EIA/EMP
measures.

10. Full support should be extended to the officers of
this Ministry's Regional Office at Bangalore and
the officers of the Central and State pollution

Control Boards by the project proponents during
their inspection for monitoring purposes, by
furnishing full details and action plans including
the action taken reports in respect of mitigative
measures and other environmental protection
activities.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

11.

The Ministry reserves the right to revoke this
clearance, if any of the conditions stipulated are
not complied with to the satisfaction of this
M inis

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The Ministry or any other competent authority
may stipulate any other additional conditions
subsequently, if deemed necessary, for
environmental protection, which should be
com lied with

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

14. The project proponent should advertise in at least
two local newspapers widely circulated in the
re ion around the ro ect, one of which should be

Complied

"\ .^^r\*,{"q Page 10 of 31

ln case of deviation or alteration in the project
including the implementing agency, a fresh
reference should be made to this Ministry for
modification in the clearance conditions or
imposition of new ones for ensuring
environmental protection.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

12.

13.
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manpower to carry out the testing of various 
environmental parameters. 

6. The sand dunes and mangroves, if any, on the site Reportedly Complied 
should not be disturbed in any way. Based on information provided by PP, the sand dunes and 

manQroves in the site are not disturbed 

7. A copy of the clearance letter will be marked to the Complied 
concerned Panchayat/!ocal NGO, if any, from Based on verification of records, it is noted that PP has 
whom any suggestion! representation has been shared a copy of the letter to Krishnapatnam Grama 

received while processing the proposal. Panchayat, Nellore and to the President, Nellore District 
Mechanized Fishing Boat Operators Association on 

10.08.2006. 

8. The Andhra Pradesh Pollution Control Board Complied 
should display a copy of the clearance letter at the Reportedly, the copies of Environmental Clearance were 
Regional Office, District Industries Centre and di,played by APPC8 for 30 daY' in their office after the 
Collector'S OfficefTehsildar's Office for 30 days. I grant. 

9. The funds earmarked for environment protection Complied 
measures should be maintained, in a separate Based on information provided by PP. it is noted that PP has 
account and there should be no diversion of these incurred a budget of Rs. 89 (rares (capital expenditure) and 
funds for any other purpose. A year-wise R,. 7.49 Crore' (Avg of 2021·22, 2022-23 and 2023-24) as 
expenditure on environmental safeguards should Recurring expenditure lor implementation of EIA/EMP 
be reported to this Ministry's Regional Office at measures. 
Banqalore and the State Pollution Control Board. 

10 Full support should be extended to the officers of Being Complied 
this Ministry's Regional Office at l3angaiore and PP is aware of this EC condition and agreed to comply with 
the officers of the Central and State Pollution the same. 
Control Boards by the project proponents during 
their inspection for monitoring purposes, by 
furnishing full details and action plans including 
the action taken reports in respect of mitigative 
measures and other environmental protection 
activities. 

11 . In case of deviation or alteration in the project Being Complied 
including the implementing agency, • fresh PP is aware of this EC condition and agreed to comply with 
reference st,ould be made to this Ministry for the same. 
modification in the clearance conditions or 
imposition of new ones for ensuring 
environmental protection. 

12. The M inistry reserves the right to revoke this Being Complied 
clearance, if any of the conditions st ipulated are PP is aware of this EC condition and agreed to comply with 
not complied with to the sat isfaction of this the same. 
Ministry. 

13. The Ministry or any other competent authority Being Complied 
may stipulate any other additional conditions PP is aware of this EC condition and agreed to comply with 
subsequently, if deemed necessary, for the same. 
environmental protectton. which should b. 
complied with. 

14. The project proponent should advertise in at least Complied 
two local newspapers widt!ly circulated in the 
region around the project. one of which should be 
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in the vernacular language of the locality
concerned, informing that the project has been
accorded environmental clearance and copies of
clearance letters are available with the State
Pollution Control Board and may also be seen at
Website of the Ministry of Environment & Forests
at http://www.envfornic.in.The advertisement
should be made within 7 days from the date of
issue of the clearance letter and a copy of the
same should be forwarded to the Regional Office
of this Ministry at Ban g a lore

Based on verification of records, it is noted that PP has

advertised regarding the grant of EC in a local newspaper
namely Andhra Jyothi on 1 1.08.2006.

15 The project proponents should inform the
Regional Office at Bangalore as well as the
Ministry the date of financial closure and final
approval of the project by the concerned
authorities and the date of start of Land
Development Work.

Complied
As per the information made available for verification, it is

noted that PP has attained financial closure for this EC on
15.10.2006. Details were furnished to the MoEF&CC,
Regional Office, Bangalore, vide their letter no. KPlMOEF/60
dated 16.02.2007 and the start of land development began
in June, 2006.

tb The above-mentioned stipulations will be
enforced among others under the Water
(Prevention and Control of Pollution) Act 1974, the
Air (Prevention and Control of Pollution) Act, 1981,
the Environment (protection) Act, 1986, the
Hazardous Chemicals (Manufacture, Storage and
lmport) Rules, 1989, the Coastal Regulation Zone
Notification, 1991 and its subsequent
amendments and the Public Liability lnsurance
Act, 1991 and the Rules made there under from
time to time. The proponents should also ensure
that the proposal complies with the provisions of
the approved Coastal Zone Management Plan of
Andhra Pradesh State and the Supreme Court's
order dated 18rh April 1996 in the Writ petition

No.664 of 1993 to the extent the same are
applicable to th is proposal

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

\N.*.r\*. a
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15. 

16. 

in the vernacular language of the locality Based on verification of records, it is noted that PP has 
concerned, informing that the project has been advertised regarding the grant of EC in a local newspaper 
accorded environmental clearance and copies of namely Andhra Jyothi on 11.08.2006. 
clearance letters are available wIth the State 
Pollution Control Board and may also be seen at 
Website of the Ministry of Env;ronment & Forests 
at http://WNW.envfornic.in .The advertisement 
snould be made within 7 days from t he date of 
issue of the clearance letter and a copy of the 
same shoukt be forwarded to the Regional Office 
of this Ministry at BanQalore. 
The project proponents should inform the 
Regional Office at Bangalore as well as the 
Ministry the date of financial closure and fi nal 
approval of the project by the concerned 
authorit ies and the date of start of Land 
Development Work. 

The above·mentioned stipulations will be 
enforced among others under the Water 
(Prevention and Control of Pollution) Act 1974, the 
Air (Prevention and Control of Pollution) Act. 1981 , 
the Environment (protection) Act. 1986, t he 
Hazardous Chemicals (Manufacture, Storage and 
Import) Rules, '989, the Coastal Regulatio n Zone 
Notification, 1991 and its subsequent 
amendments and the Public Uability Insurance 
Act. 1991 and the Rules made there under from 
time to time. The proponents should also ensure 
that the proposal complies with the provisions of 
t he approved Coastal Zone Management Plan of 
Andhra Pradesh State and the Supreme Court's 
order dated 1Slh Apri l 1996 in the Writ Petitkln 
NO.664 of 1993 to the extent the same are 
applicable to this proposal. 

Complied 
As per the information made available for verification, it is 
noted that PP has attained financial closure for this EC on 
16.10.2006. Details were furnished to the MoEF&CC. 
Regional Office, Bangalore, vide their letter no. KP/MOEF/60 
dated' 6.02.2007 and the start of land development began 
in June 2006. 
Being Complied 
PP is aware of this EC condition and agreed to comply with 
the same, 
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Detailed Com rance rt for Phase-2 EC issued vide EC No. 1 1 -6212009 IA-lll dated 13.1 1.2009

S. No EC CONDITION STATUS OF COMPLIANCE

1 All the conditions as stipulated by the Forests &
Environment Department, Govt. of Andhra
Pradesh vide letterNo.2286ICZMAl2009; dated
1 1.05.2009 shall be strictly complied.

Being Complied
Reportedly, PP is complying with most of the
recommendations made by APCZMA and compliance to this

condition needs to be specifically ensured from time to time
by the APczMA.

AII the details / information submitted by the
project proponent vide letter No.KP/MOEF/PH-
ll/174, dated 17.08.2009 shall be strictly complied.
The details are as follows:
(i) Southem Boundary of proposed dredge

disposal area of Phase-ll shall be moved

towards North to coincide with Northern
Boundary of Phase-l dredge disposal area.

(ii) lmpact of bridges & conveyor across creeks to
be re-examined to avoid impact on
man9roves.

(iii) To engage INCOIS or other reputed
organization to monitor coastal behavior for a

Complied
Based on discussions held with PP, it is noted that PP has

complied with all the recommendations in Point No. 2 and

the same is being ensured from time to time by APCZMA and

in case of any violations observed, APCZMA has been suitably
empowered to take appropriate action. Some of the activities
carried out by PP includes the following:
. The southern boundary of proposed dredge disposal area

of Phase-ll has been moved towards North to coincide
with Northern Boundary of Phase-l dredge disposal area.

. Belt Conveyors and Road Bridge crossings have no impact
on Mangroves. Railway Bridge Location is reworked to
avoid disturbance to mangroves.

. M/s. lndian National Centre for Ocean lnformation
Services (lNCOlS) was engaged for coastal monitoring. As

per their Report for 2008-10, the port development has

not impacted the coast.
. Runoff from coal storage yards is routed through

peripheral drains, collection pits and guard (Dump) ponds
with facility to recycle the water for dust suppression.

Complied
Based on discussions held with PP, it was noted that
Hydrodynamic studies were conducted by M/s. HR

Wallingford, UK along with shore line monitoring & marine
biodiversity studies are being carried out regularly for shore
protection and the reports are submitted to tE l{l!E!ry.

4 Ministry has taken a decision that the plantation
of mangroves shall be undertaken on an area of
50 ha. as the Phase-ll of the project spreads over
800 ha.

Complied
Based on records furnished and as observed during
inspection, PP has developed mangrove plantation in about
50 Ha and appropriate signage boards and display boards are

also erected for easy understanding.
Being complied
Based or\examination of records, it is noted that PP has been

undertaking monitoring of all parameters by a recognized
laboratory and reports submitted to the Regional Office of
the Ministry.

5 Six monthly monitoring shall be carried out and a

comparative analysis shall be made to examine for
any mitigative measures required.

The temperature, salinity and tidal inflow shall be
monitored weekly.

Being Complied
Based on examination of records, it is noted that PP has been

undertaking monitoring of temperature, salinity and tidal
inflow by M/s. SV Enviro Labs.

\S.*^tk-..Iq Page 12 of 31

SPECIFIC CONDITIONS

2.

The hydro-dynamic studies shall be undertaken to
ascertain the impact to the shoreline in the stretch
and ecologically sensitive areas and the report
shall be submitted to the Ministry.

6
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De~iled Compl iance ReDOrt for Phase-2 EC issued vide EC No. 11-62/2009 lA-III dated 13.11.2009 

S. No EC CONDITION I STATUS OF COMPLIANCE 

SPECIFIC CONDITIONS 

1. All the conditions as stipulated by the Forests & Being Complied 
Environment Department, Govt of Andhra Reportedly, PP IS complying with most of the 
Pradesh vide letterNo.2286/CZMA/2009; dated recommendations made by APCZMA and compliance to this 

11.05.2009 shall be strictly complied. condition needs to be specifically ensured from time to time 
bv the APCZMA. _. 

2. All the details / information submitted by the Complied 

project proponent vide letter NO.KP/MOEF/PH- Based on discussions held with PP, it is noted that PP has 
11/174, dated 17.08.2009 shall be strictly complied. complied with all the recommendations in Point No.2 and 
The details are as follows: the same is being ensured from time to time by APCZMA and 

(i) Southern Boundary of proposed dredge in case of any violations observed, APCZMA has been suitably 
disposal area of Phase-II shall be moved empowered to take appropriate action. Some of the activities 

towards North to coincide with Northern carried out by PP includes the following: 
Boundary of Phase-I dredge disposal area. 0 The southern boundary of proposed dredge disposal area 

Iii) Impact of bridges & conveyor across creeks to of Phase-II has been moved towards North to coincide 

be re-examined to avoid impact on with Northern Boundary of Phase-I dredge disposal area. 

mangroves. 0 Belt Conveyors and Road Bridge crossings have no impact 
iii} To engage INCOIS or other reputed on Mangroves. Railway Bridge Location is reworked to 

organization to monitor coastal behavior for a avoid disturbance to mangroves. 

longer period. 0 Mis. Indian National Centre for Ocean Information 

iv) Runoff from Coal Stock piles shall be collected Services (INCOIS) was engaged for coastal monitoring. As 

in dump ponds and recycled for dust per their Report for 2008-10, the port development has 

suppression and fire protection. not impacted the coast. 
0 Runoff from coal storage yards is routed through 

peripheral drains, collection pits and guard (Dump) ponds 
with facility to recycle the water for dust suppression. 

3. The hydro-dynamic studies shall be undertaken to Complied 
ascertain the impact to the shoreline in the stretch Based on discussions held with PP. it was noted that 
and ecologically sensitive areas and the report Hydrodynamic studies were conducted by Mis. HR 
shall be submitted to the Ministry. Wallingford, UK along with shore line monitoring & marine 

biodiversity studies are being carried out regularly for shore 
I orotection and the reports are submitted to the Ministry. 

4. Ministry has taken a decision that the plantation Complied 
of mangroves shall be undertaken on an area of Based on records furnished and as observed during 

50 ha. as the Phase-II of the project spreads over inspection, PP has developed mangrove plantation in about 

800 ha. 50 Ha and appropriate signage boards and display boards are 
also erected for easy understandinq. 

S. Six monthly monitoring shall be carried out and a Being complied 
comparative analysis shall be made to examine for Based on.examination of records, it is noted that PP has been 

any mitigative measures required. undertaking monitoring of all parameters by a recognized 
laboratory and reports submitted to the Regional Office of 
the Ministrv. 

6. The temperature, salinity and tidal inflow shall be Being Complied 
monitored weekly. Based on examination of records, it is noted that PP has been 

undertaking monitoring of temperature, salinity and tidal 
inflow by Mis. SV Enviro Labs. 
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7 The greenbelt of 100 m. width shall be developed
around the coal stack yard as per the request in

the public hearing.

Partly Complied
Based on discussions held with PP, it is noted that PP vide
their letter dated 29.08.2012, made a request to Ministry
seeking amendment to this EC condition. However, it appears
that the Ministry has not provided any corrigendum to this
EC condition. Based on records furnished it is noted that PP

has deyeloped 20 m wide qreen belt around coal stack vards
instead of 100 m width qreenbelt.

lmpact on the drawl of the water from the
Kandaleru Creek shall be regularly monitored and
report submitted to the Ministry.

Complied
Reportedly, PP is not drawing water from Kandaleru Creek
instead drawing water Nakkala Kalava and the quality of
water is being monitored and the repods are being
submitted to APPCB on monthly basis and MoEF&CC on half-
yearly basis.

9 Continuous monitoring on disposal of dredged
material shall be put in place for both pre and post
monsoon periods.

Complied
Based on discussions held with PP, it is noted that PP is
undertaking bathymetry of the disposal area of dredged
material i.e., the dumping grounds are being monitored
periodically for both pre and post monsoon periods.

10 No construction work other than those permitted
in Coastal Regulation Zone Notification shall be
carried out in Coastal Regulation Zone area.

Complied
Reportedly, PP complied to this EC condition and the project
has been completed.

11. Oil spills if any shall be properly collected and
disposed as per the Rules.

Being Complied
Based on verification of records and discussions held with PP,

the following is noted:
. Oil Spills are being managed as per the approved Oil

Spill Contingency Plan.
. PP has provided Oil Boom, Skimmer and chemicals to

attend any accidental oil spills.
. Staff is being trained to meet Tier-l Oil spills.
. As per Disaster Management Plan, lndian Coast Guard

will be alerted to coordinate.
. Details were furnished to the MoEF&CC Regional Office,

Bangalore, vide letter no. KPlMoEF/PH-ll/20 dated
02.02.2010.

. The latest OPR drill was conducted at the port on
19.06.2024.

12. The approach channel shall be properly
demarcated with lighted buoys for safe navigation
and adequate traffic control guidelines shall be
framed. The fishermen shall be suitably educated
and informed about the traffic guidelines.

13 The project proponent shall set up separate
environmental management cell for effective
implementation of the stipulated environmental
safeguards under the supervision of a Senior
Executive.

Complied
A separate Environmental Management cell was established
headed by Vice President 8r supporting staff for effective
implementation of the stipulated environmental safeguard.
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Complied
o The approach channel has been marked with lighted

buoys for safe navigation.
o Adequate traffic control guidelines were framed, and

copy was submitted to the Fisheries Department to
suitably inform fishermen.
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7. The greenbelt of 100 m. width sha ll be developed Partly Complied 
around the coal stack yard as per the request in Ba sed on discussions held with PPJ it is noted that PP vide 

the public hearing. their letter dated 29.08.2012, made a request to Ministry 
seeking amendment to this EC condition. However, it appears 

that the Ministry has not provided any corrigendum to this 
EC condition. 6a~ed QIl [e:!:Q[d~ fU[[lished. it is [}Qte:d that ~~ 
has develoQed 20 m wide green belt around co;;!1 SIa:d :ia:u;!s 
instead of 100 m width areenbett. 

8. Impact on the drawl of the water from the Complied 

Kandaleru Creek shall be regularly monitored and Reportedly, PP is not drawing water from Kandale ru Creek 
report submitted to the Ministry. instead drawing water Nakkala Kalava and the quality of 

water is being monitored and the reports are being 
submitted to APPCB on monthly basis and MoEF&CC on half-

I yearly basis. 

9. Continuous monitoring on disposal of dredged Complied 
material shall be put in place far both pre and post Based on discussions held wrth PP. it is noted that PP is 

monsoon periods. undertaking bathymetry o f the disposal area of dredged 

material i.e., the dumping grounds are being monitored 
oeriadicallv for both ore and Dost monsoon periods. 

10. Na construction work other than those permitted Complied 

in Coastal Regulation Zone Notification shall be Reported ly, PP complied to this EC condition and the project 

carried out in Coastal ReQulation Zone area. has been completed. 

11 . Oil spills if any shall be properly co llected and Being Complied 
disposed as per the Rules. Based on verification of records and discussions held with PP, 

the following is noted: 

• Oil Spills are being managed as per the approved Oil 

Spill Contingency Plan. 

• PP has provided Oil Boom. Skimmer and chemicals to 
attend any accidental oil spills. 

• Staff is being trained to meet Tier-I Oil spills. 

• As per Disaster Management Plan, Indian Coast Guard 
will be alerted to coordinate. 

• Details were furnished to the MoEF&CC Regiona l Office, 
Bangalore, vide letter no. KP/MoEF/PH-1I/20 dated 
02.02.2010. 

• The latest CPR drill was conducted at the port on 

19.06.2024. 
12. The approach channel shall be properly Complied 

d emarcated with lighted buoys (or safe navigation • The approach channel has been marked with lighted 
and adequate traffic control guidelines shall be buoys for safe navigation. 
framed. The fishermen shall be 5uitably educated • Adequate traffic control guidelines were framed, and 
and in formed about the traffic guidelines. copy was submitted to the Fisheries Department to 

suitabty inform fishermen. 
13. The project proponent shall set up separate Complied 

environmental management cell for effective A separate Environmental Management cell was established 
implementation of the stipulated environmental headed by Vice President & supporting staff for effective 
safeguards under the supervision of a Senior implementation of the stipulated environmental safeguard. 
Executive. 
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14 No destruction of mangrove is permitted. The
project proponent shall take up mangrove
plantation / green belt in the project area,
whereveT possible. Adequate budget shall be
provided in the Environment Management Plan

for such mangrove development

Complied
Based on records provided by PP, it was noted that PP has

been protecting more than 50 acres of mangroves and
appropriate display boards, and fencing have been erected
to safeguard the same.

The funds earmarked for the environment
management plan shall be included in the budget
and this shall not be diverted for any other
purposes.

Complied
Based on records provided by PP, it was noted that PP has

been complying with this EC condition.

16 There shall be no withdrawal of groundwater in
Coastal Regulation Zone area, for this project. ln
case any groundwater is proposed to be
withdrawn from outside the CRZ area, specific
prior permission from the concerned State /
Central Groundwater Board shall be obtained in

this regard.

17 The Hazardous waste generated shall be properly
collected and handled as per the provisions of
Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2008.

Being Complied
Based on records provided by PP, it was noted that hazardous
waste like used oils / grease and batteries are being collected
and handled as per the provisions of Hazardous Waste
(Management, Handling and Trans boundary Movement)
Rules, 2016 and their amendments.

18. The wastewater generated from the activity shall

be collected, treated and reused properly.
Being Complied
During inspection, it is noted that PP has been operating 2

No. of Sewage Treatment Plants (STP) 1 X 500 KLD & 1 X 40
KLD for treatment of sewage generated in the port and the
treated water is being reused for the green belt within port
premises.

Sewage Treatment facility should be provided in

accordance with the CRZ Notification.

No solid waste will be disposed of in the Coastal

Regulation Zone area. The solid waste shall be
properly collected, segregated and disposed as

per the provision of Solid Waste (Management

and Handling) Rules, 2000.

Being complied
Based on records provided by PP, it was noted that PP has

provided solid waste collection bins of 120 numbers at
different locations within the Port premises and regular
collection arrangements have been made from the bins
provided. Solid wastes are being collected, Segregated and
disposed as per the Solid Waste (Management and Handling)
Rules, 2016 and their amendment.

21. Being complied
Reportedly, PP is complying with this EC condition and the
same is monitored periodically by APPCB officials.

?2 There shall be no reclamation / dredging of areas Corrigendum Obtained for EC Condition
Based on verification of records, it is noted that this condition
was deleted by MoEF&CC vide letter no. F. No. 11-62/2009-
lA.lll dated 02.03.201 0.

Air quality, including the VOC shall be monitored
regularly as per the guidelines of CPCB reported.

Corrigendum Obtained for EC Condition
Based on verification of records, it is noted that this condition
was deleted by MoEF&CC vide letter no. F. No. 11 62/2009-
lA.lll dated 02.03.201 0.

"fN*"IV.A.
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15.

Being Complied
Based on records provided by PP, it was noted that PP has

been drawing water from Nakkala Kalava and accordingly, no
groundwater is being drawn.

19.

20.

Installation and operation of DG set if any shall

comply with the guidelines of CPCB.

23.
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14. No destruction of mangrove is permitted. The Complied 
project proponent shall take up mangrove Based on records provided by PP, it was noted that PP has 
plantation I green belt on the project area, been protecting more than 50 acres of mangroves and 
wherever possible. Adequate budget shall be appropriate display boards, and fencing have been erected 
provided in the Environment Management Plan to safeguard the same. 
for such mangrove development. 

15. The funds earmarked for the environment Complied 
management plan shall be included in the budget Based on records provided by PP, it was noted that PP has 
and this shall not be diverted for any other been complying with this EC condition. 

I Duroases. 

16. There shall be no withdrawal of groundwater in Being Complied 
Coastal Regulation Zone area, for this project. In Based on records provided by PP, it was noted that PP has 
case any groundwater is proposed to be been drawing water from Nakkala Kalava and accordingly, no 
withdrawn from outside the CRZ area, specific groundwater is being drawn. 
prior permission from the concerned State / 
Central Groundwater Board shall be obtained in 
this reaard. 

17. The Hazardous waste generated shall be properly Being Complied 
collected and handled as per the provisions of Based on records provided by PP, it was noted that hazardous 
Hazardous Waste (Management, Handling and waste like used oils / grease and batteries are being collected 
Transboundary Movement) Rules, 2008. and handled as per the provisions of Hazardous Waste 

(Management, Handling and Trans boundary Movement) 
Rules, 2016 and their amendments. 

18. The wastewater generated fram the activity shall Being Complied 
be collected treated and reused properly. During inspection, it is noted that PP has been operating 2 

19. Sewage Treatment facility should be provided in No. of Sewage Treatment Plants (STP) 1 X 500 KLD & 1 X 40 
accordance with the CRZ Notification. KLD for treatment of sewage generated in the port and the 

treated water is being reused for the green belt within port 
I premises. 

20. No solid waste will be disposed of in the Coastal Being complied 
Regulation Zone area. The solid waste shall be Based on records provided by PP, it was noted that PP has 
properly collected, segregated and disposed as provided solid waste collection bins of 120 numbers at 
per the provision of Solid Waste (Management different locations within the Port premises and regular 
and Handling) Rules, 2000. collection arrangements have been made from the bins 

provided. Solid wastes are being collected, Segregated and 
disposed as per the Solid Waste (Management and Handling) 
Rules, 2016 and their amendment. 

21. Installation and operation of DG set if any shall Being complied 
comply with the guidelines of CPCB. Reportedly, PP is complying with this EC condition and the 

same is monitored periodically by APPCB officials. 
22. There shall be no reclamation / dredging of areas. Corrigendum Obtained for EC Condition 

Based on verification of records, it is noted that this condition 
was deleted by MoEF&CC vide letter no. F. No. 11-62/2009-
IA.III dated 02.03.2010. 

23. Air quality, including the VOC shall be monitored Corrigendum Obtained for EC Condition 
regularly as per the guidelines of CPCB reported. Based on verification of records, it is noted that this condition 

was deleted by MoEF&CC vide letter no. F. No. 11-62/2009-
1A.1i1 dated 02.03.2010. 
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The project proponent shall undertake green belt
development.

Being Complied
Based on discussions and as observed during inspection, it is

noted that ddevelopment of greenbelt is a regular activity
and PP has planted 1,07,070 saplings during FY. Further, PP

was maintaining a greenbelt of 100 m width along the
periphery and recently developed 3.5 Ha of greenbelt near
liquid jetty area in phase lll along the shoreline boundary.
Further, it was also noted that a 2o-meter width greenbelt
A TOU nd the coal stack yards is also maintained

25 Necessary clearances from all the concerned
agencies shall be obtained before initiating the
project.

Being complied
Reportedly, PP has obtained all requisite approvals for
operating a Port and this Port is in operation for more than
15 years.

Project proponent shall install necessary oil spill
mitigation measures in the shipyard. The details of
the facilities provided shall be informed to this
Ministry within 3 months from the date of receipt
of this letter.

Same as detailed in Specific Condition No.1'1

27 No hazardous chemicals shall be stored in the
Coastal Regulation Zone area.

Being Complied
Reportedly, PP is not storing any hazardous chemicals and
the same is ensured from time to time by APPCB and
APCZMA.

28. The project shall not be commissioned till the
requisite water supply and electricity to the project
are provided by the PWD / Electncity Department.

PDCL)
29 Specific arrangements for harvesting rainwater

shall be made in the project design and the
rainwater so harvested shall be optimally utilized.

Complied
During inspection as observed and as per discussions held, it
is noted that rainwater harvesting pits of 13 nos. are available
within the port premises and the collected water is reused for
dust suppression and greenbelt development to the extent

ss ible
30 Being complied

Reportedly, all the construction activities are as per
regulations including Coastal Regulation Zone Notification
1991 & its amendments.

GENERAL CONDITIONS
Adequate provision for infrastructure facilities
including water supply, fuel and sanitation must be
ensured for construction workers during the
construction phase of the project to avoid any
damaqe to the environment

Complied
Reportedly, PP complied with this EC condition during
construction and after

\N.,*rk=.doo
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24.

26.

Complied
Based on verification of records, it is noted that PP has
obtained permission for drawl of water from Nakkala Kalava
and Electricity from Southern Power Distribution Corporation
Limited (S

The facilities to be constructed in the CRZ area as
part of this project shall be strictly in conformity
with the provisions of the CRZ Notification, 1991
and its amendment. The facilities such as office
building and residential buildings which do not
require waterfront and foreshore facilities shall not
be constructed within the Coastal Regulation
Zone area.

t.
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24. The project proponer1t shall undertake green belt Being Complied 
development Based on discussions and as observed during inspection. it is 

noted that ddevelopment of greenbelt is a regular activity 
and PP has p lanted 1,07,070 saplings during FY. Further, PP 
was maintaining a greenbelt of 100m width along the 
periphery and recently developed 3_5 Ha of greenbelt near 
liquid jetty area in phase III along the shoreline boundary. 
Further, it was also noted that a 20-meter width greenbelt 
around the coa l stack yards is also maintained. 

25. Necessary clearances from all the con<:~rned Being complied 
agencies shall be obtained before initiating the Reportedly, PP has obtained all requisite approvals for 

project operating a Port and this Port is in operation for more than 
15 vears. 

26. Project proponent shall install necessary oil spill Same as detailed in Specific Condition No.11 
mitigation measures in the shipyard. The details of 
the facilities provided shall be informed to this 
Ministry within 3 months from the date of receipt 
of this letter. 

27. No hazardous chemicals shall be stored in the Being Complied 
Coastal Regulation Zone area. Reportedly, PP is not storing any hazardous chemicals and 

the same is ensured from time to time by APPCB and 
APCZMA. 

28. The project shall not be commissioned till the Complied 
requisite water supply and electricity t o the project Based on verification of records, it is noted that PP has 
are provided by the PWD / Electricity Department obtained permission for drawl of water from Nakkala Kalava 

and Electricity from Southern Power Distribution Corporation 
Limited (SPDCL). 

29. Specific arrangements for halVesting rainwater Complied 

shall be made in the project design and the During inspection as observed and as per discussions held, it 
rainwater so harvested shall be optimal ly utilized. is noted that rainwater harvest ing pits of 13 nos. are available 

within the port premises and the collected water is reused for 
dust suppression and greenbelt development to the extent 

I possible. 
30. The facilities to be constructed in the CRZ area as Being complied 

part of this project shall be strictly in conformity Reportedly, all the construction activities are as per 
with the provis ions of the CRZ Notification, 1991 regulations includ ing Coasta l Regulation Zone Notification 
and its amendment The facilities such as office 1991 & its amendments. 
building and residential build ings which do not 
require waterfront and foreshore facilities shall not 
be constructed within the Coastal Regulation 
Zone area. 

GENERAL CONDITIONS 

I. t~equate provision for infrastructure facilit ies Compiled 
including water supply, fuel and sanitation must be Reportedly, 1'1' complied with this EC condition during 
nsured for construction workers during the construction and after 
onstruction phase of the project to avoid any 
amaae to the environment 
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Appropriate measures must be taken while
undertaking digging activities to avoid any likely
degradation of water quality.

Complied
Reportedly, PP complied with this EC condition during
construction phase and completed the project and the same

is in operational phase now.
t Borrow sites for each quarry sites for road

construction material and dump sites must be

identified keepinq in view the followinq:

Complied
Reportedly, PP complied with this EC condition during
construction phase and completed the project and the same

is in operational phase now.a. No excavation or dumping on private
property is carried out without written consent of
the owner.

b. No excavation or dumping shall be

allowed on wetlands, forest areas or other
ecologically valuable or sensitive locations.

c. Excavation work shall be done in close
consultation with the Soil Conservation and
Watershed Development Agencies working in the
area, and

d. Construction spoils including bituminous
material and other hazardous materials must not
be allowed to contaminate water courses and the
dump sites for such materials must be secured so

that they shall not leach into the groundwater.

The construction material shall be obtained only
from approved quarries. ln case new quarries are

to be opened, specific approvals from the
competent authority shall be obtained in this
reqard.

Adequate precautions shall be taken during
transportation of the construction material so that
it does not affect the environment adversely.

Full support shall be extended to the officers of
this Ministry / Regional Office at Bangalore by the
project proponent during inspection of the project
for monitoring purposes by furnishing full details

and action plan including action taken reports in
respect of mitigation and other environmental
protection activities.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

v Ministry of Environment & Forests or any other
competent authority may stipulate any additional
conditions or modify the existing ones, if in the
interest of environment and the same shall be

complied with.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The Ministry reserves the right to revoke this

clearance if any of the conditions stipulated are

not complied with the satisfaction ol!h9 l4l!l!!ry.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

tx. ln the event of a change in project profile or
change in the implementation agency, a fresh

reference shall be made to the Ministry of
Environment and Forests-

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.
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II. Appropriate measures must be taken whi le Complied 
undertaking digging activities to avoid any likely Reportedly. PP complied wit h this EC condition during 
degradation of water quality. construction phase and completed the project and the same 

is in operational phase now. 
III. Borrow sites for each quarry sites for road Complied 

construction material and dump sites must be Reportedly. PP complied with this EC condition during 
identified Io:eeoino in vie-.v the following; construction phase and completed the project and the same 
a. No excavation or dumping on private is in operational phase now. 
property is carried out without written consent of 
the owner. 
b. No excavation or dumping shall be 
allowed on wetlands, forest areas or other 
ecolOQical1y valuable or sensitive locations. 

c Excavation work shall be done in close 
consultation with the Soil Conservation and 
Watershed Development Agencies working in the 
area, and 
d. Construction spoils including bituminous 
material and other hazardous materials must not 
be allowed to contaminate water courses and the 
dump sites for such materials must be secured so 
that they shall not leach into the qrounciwater. 

IV. The construdion material shall be obtained only 
from approved quarries. In case new quarries are 
to be opened, specific approvals from the 
competent authority shall be obtained in this 
reqard . 

V. Adequate precautions shall be taken du ring 
transportation of the construction material so that 
it does not affect the environment adversely. 

VI. Full support shall be extended to t he offICers of Being Complied 
this Ministry I Regional Office at Bangalore by the PP is aware of th is EC condition and agreed to comply with 
project proponent during inspection of the project the same. 
for monitoring purposes by furnishing full details 
and action plan including action taken reports in 
respect of mitigation and other environmental 
protection activities. 

VII. Ministry of Environment & Forests or any other Being Complied 
competent authority may stipulate any additional pp is aware of this EC condition and agreed to comply with 
conditions or modify the existing ones, if in the the same-. 
interest of environment and the same shall be 
complied with. 

VIII. The Ministry reserves the right to revoke this B.ing Complied 
clearance if any of the conditions stipulated are PP is aware of this EC condition and agreed to comply with 
not complied with the satisfaction of the Ministry. the same. 

IX. In the event of a change in project profile or Being Complied 
change in the implementation agency, a fresh PP is aware of this EC condition and agreed to comply with 
refe rence shall be made to t he Ministry of the same. 
Environment and Forests. 
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X

XI

The prolect proponents shall inform the Regional
Offrce as well as the Ministry, the date of financial
closure and final approval of the project by the
concerned authorities and the date of start of land
development work.

date of start of the land develo ment as J une, 2006
Andhra Pradesh Pollution Control Board shall
display a copy of the Clearance letter at the
Regional Office, District lndustries Centre and
Collector's Office / Tehsildar's Office for 30 days.

Complied
Reportedly, APPCB has displayed the copy of Environmental
Clearance at Regional Office, District lndustries Centre and
Collector's Office / Tehsildar's Office for 30 days after grant
of EC.

xlr These stipulations would be enforced among
others under the provisions of Water (Prevention
and Control of Pollution) Act '1974, the Air
(Prevention and Control ofPollution) Act'1981, the
Environment (Protection) Act, 1986, the Public
Liability (lnsurance) Act, '1991 and EIA Notification
1994, including the amendments and rules made
thereafter.

x t All other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and
Wildlife (Protection) Act, 1972 etc., shall be
obtained, as applicable by project proponents
from the res ective com etent authorities

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

XIV. The project proponent shall advertise in at least
two local Newspapers widely circulated in the
region, one of which shall be in the vernacular
language informing that the project has been
accorded Environmental Clearance
and copies of clearance letters are available w
ith the Andhra Pradesh State Pollution Control
Board and may also be seen on the website of the
Ministry of Environment and Forests at
tt r.nt tn The advertisement

should be made within 10 days from the date of
receipt of the Clearance letter and a copy of the
same should be foruyarded to the Regional Office
of this Minist at Ban a lore

Complied
As per documents provided for verification, it is noted that
PP has aadvertised regarding the grant of EC in two local
newspapers namely The Deccan Chronicle (English) Andhra
Jyothi (l-elugu) on 22.11.2009.

XV Environmental Clearance is subject to final order
of the Hon'ble Supreme Court of lndia in the
matter of Goa Foundation Vs Union of lndia in Writ
Petition (Civil) No.460 of 2004 as may be

licable to this ro ect.a

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

XVI. Any appeal against this Environmental Clearance
shall lie with the National Environment Appellate
Authori ferred, within art eriod of 30 d

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.
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Complied
As per documents provided for verification, it is noted that
PP has informed the date of financial as 15.10.2006 and
details furnished to the MoEF&CC, Regional Office,
Bangalore, vide letter no. KP/MOEF/60 dated 16.02.2007 and

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.
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X. The project ' proponents shall inform the Regional Complied 

Office as well as the M inistry, the date of financial As per documents provided for verification, it is noted that 
closure and final approval of the project by the PP has informed the date of financial as 16.10.2006 31'ld 

concerned authorit ies and the date of start of land details furnished to the MoEF&CC, Regional Office, 

development work. Bangalore, vide letter no. KP/MOEF/60 dated 16.02.2007 and 

date of 5tart of the land development as June. 2006. 

XI. Andhra Pradesh Pollution Control Board shall Complied 
display a copy of the Clearance letter at the Reported~, APPCB has displayed the copy of Environmental 

Regional Office. District Industries Centre and Clearance at Regiona l Office, District Industries Centre and 
Collector's Office I Tehsildar'$ OHice for 30 days. Collector'S OHice I Tehsilda r's Office for 30 days after grant 

ofEC. 

XII. These stipulations would be enforced among Being Complied 
others under the provisions of Water (Prevention PP is aware of this EC condition and agreed to comply with 

and Control o f Pollution) Act 1974, the Air the same. 

(Prevention and Control of Pollut ion) Act 1981. the 
En'lironment (Protection) Act. 1986, the Public 

liability (Insurance) Act. 1991 and EIA Notification 
1994, including the amendments and rules made 
thereafter. 

XII I. All other statutory clearances such as the Being Complied 
approvals for storage of diesel from Chief pp is aware of this EC condition and agreed to comply with 

Controller of, Fire Departmen~ Civil Aviation the sarne. 
Department, Forest Conservation Act, 1980 and 
Wildlife (Protection) Ac~ 1972 etc., shall b. 

obt.1ined. as applicable by project proponents 
from the respective competent authorities. 

XIV. The project proponent shall advertise in at least Complied 
two local Newspapers widely circulated in the As per documents provided for verification. it is noted that 
region, one of which shall be in the vernacular PP has aadvertised regarding the grant of EC in two local 
language informing that the project has been newspapers name~ The Deccan Chronicle (English) Andhra 
accorded Environmental Clearance Jyothi (Telugu) on 22.11.2009. 

and copies of clearance letters are available w 
ith the Andhra Pradesh State Pollution Control 
Board and may also be seen on the website of the 
Ministry of Environment and Forests at 

bttlrllwvM ~o!dQr oil: i[) The advertisement 
should be made within 10 days from the date of 

receipt of the Clearance letter and a copy of the 
same should be forwarded to the Regional Office 
of th is Ministry at Bangalore. 

XV. Environmental Clearance is subject to final order Being Complied 
of the Hon'ble Supreme Court of India in the PP is aware of this EC condition and agreed to comply with 
matter of Goa Foundation Vs Union of India in Writ the same. 
Petit ion (Civil) No.460 of 2004 as maybe 
applicable to this project. 

Xvt. Any appeal against this Environmental Clearance Be;ng Complied 
shall lie with the National Environment Appellate PP is aware of this EC condition and agreed to comply with 
Authority, if preferred, within a period of 30 days the same. 
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as prescribed under Section 11 of the National
Environment Appellate Act, 1997.

XVII A copy of the clearance letter shall be sent by the
proponent to concerned Panchayat, Zilla Parishad

/ Municipal Corporation, Urban Local Body and

the Local NGO, if any, from whom suggestions

/representations, if any, were received while
processing the proposal. The clearance letter shall

also be put on the website of the Company by the
proponent.

xv t. The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same periodically lt
shall simultaneously be sent to the Regional Office

of MoEF, the respective Zonal Office of CPCB and

the SPCB. The criteria pollutant level namely; SPM,

RSPM, SOz, NOx (ambient levels as well as stack

emissions) or critical sectoral parameters,

indicated for the project shall be monitored and

displayed at a convenient location near the main
qate of the Company in the public domain-

Being complied
Based on verification of records, it is noted that PP has been

submitting the half yearly compliance reports on a periodical

basis to the Regional Office of the Ministry and the same are

also uploaded in company's website at

httDs:.//www.adani rts.co m /Dow n loa d s

XIX The project proponent shall also submit six

monthly reports on the status of compliance of the
stipulated EC conditions including results of
monitored data (both in hard copies as well as by

e-mail) to the respective Regional Office of MoEF,

the respective Zonal Office of CPCB and the S PCB

XX. The environmental statement for each financial
year ending 3'l'r March in Form-V as is mandated

to be submitted by the project proponent to the
concerned State Pollution Control Board as

prescribed under the Environment (Protection)

Rules, 1986, as amended subsequently, shall also

be put on the website of the Company along with
the status of compliance of EC conditions and shall

also be sent to the respective Regional Offices

of MoEF by e-mail.

Being complied
Based on verification of records, it is noted that PP has

submitted the environmental statement as Form-V to APPCB

on 28.09.2024.

q5. \
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Complied
Reportedly, PP has shared the copy of the EC to all concerned

agencies after the grant of EC.
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as prescribed under Section 11 of the National 
Environment ApPt"lIate Act 1997. 

XVII. A copy of the clearance letter shall be sent by the Complied 
proponent to concerned Panchayat, Zilla Parist"1ad Reportedly. PP has shared the copy of the EC to all concerned 
/ Municipal Corporation, Urban Local Body and agencies after the grant of EC. 
the local NGO. if any, from whom suggestions 
Irepresentations, if any, were rEceived while 
processing the proposal. The clearance letter shall I 
also be put on the websrte of the Company by the 
proponent. 

VIII. The proponent shall upload the status of Being complied 
compliance of the stipulated EC conditions, Based on verification of records, it is noted that PP has been 
includ ing results of mo nitored data on their submitting the half yearly compliance reports on a periodical 
website and shall update the same periodically. It bas is to the Regional Office of the Ministry and the same are 
shal l s imultaneously be sent to tne Regiona l Office also uploaded in company's we bsite at 
of MoEF, the respective Zona l Office of CPCB and bn Qs:JJ.www.adaDigQ [!;ii comLQownloads 
the SPCB. The criteria pol lutant level namely; SPM, 
RSPM, S02, NOx (ambient levels as well 35 stack 
emissions) or critical sectoral parameters, 
indicated for the project snail be monitored and 
displayed at a convenient location near the main 
Qate of the Company in the public domain. 

XIX. The project proponent shall also submit six 
montnly reports on the status of compliance of the 
stipulated EC condrtions including results of 
mo nitored data (both in hard copies as well as by 
e-mail) to the respective Regional OfflC~ of MoEF, 
the respective Zonal Office of CPCB and the SPCB. 

XX. The environmental statement for each financial Being complied 
year ending 31ft Marcn in Form-Vas is mandated Based on verification of records. il is noted that PP has 
to be submitted by the project proponent to the submitted the environmental statement as Form-V to APPCB 
concerned State Pollution Control Board as on 28.09.2024. 
prescribed under the Environment (Protection) 
Rules. 1986, as amended subsequently, shall also 
be put on the website of the Company along witn 
the status of compliance of EC conditions and shall 
also be sent to the respective Regional Offices 
of MoEF bye-mail. 

I Phase-
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Detailed Pointwise Com iance to Phase-3 EC No. 10-1 16-lA-lll dated 11.01.2021
S. No EC CONDITION STATUS OF COMPLIANCE

The pro.lect proponent shall abide by all the
commitments and recommendations made in the
Form-ll, EIA and EMP report, submissions made
during Public Hearing and also that have been made
durin their resentation to EAC

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Construction activity shall be carried out strictly
according to the provisions of the CRZ Notification,
2011. No construction works other than those
permitted in Coastal Regulation Zone Notification
shall be carried out in Coastal

Eeing Complied
PP is aware of this EC condition and agreed to comply with
the same.

All the recommendations and conditions specified by
the Andhra Pradesh Coastal Zone Management
Authority (APCZMA) vide letter 202lCRZltN D/201930
dated 21.05.2020 shall be com lied with.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The development of green belt by native species with
consultation with state forest department shall be
ensured.

Being Complied
Based on discussions and as observed during inspection, it
is noted that ddevelopment of greenbelt is a regular activity
and PP has planted 1,07,070 saplings during Fy. Further, pp

was maintaining a greenbelt of 100 m width along the
periphery and recently developed 3.5 Ha of greenbelt near
liquid jetty area in phase lll along the shoreline boundary.
Further, it was also noted that a 20-meter width greenbelt

rds is also maintained
v The proposed expansion entails 60 million cum of

dredging in soft soil. As proposed, the pp shall utilize
26 million cu m of dredged sand for reclamation of
low lying areas of port, stock pile 2 million cu m on
the coast north of no(h breakwater for long term
coastal protection as recommended by NIOT and
disposal of balance 32 million cu m of dredged spoil
in the identified dredge disposal area of 56 Km2
beyond (-) 20 m contour. The impact of dredging on
the marine environment should be monito red and

Refer Below
Based on discussions held with PP, it was informed by pp

that this condition has been complied with. Further, pp

informed that the impact of dredging activities has been
monitored by NIOT for 5 years post completion of the
project. Since this being a specialized task assigned to NIOT
having relevant experience and expertise, no specific
comments have been made in compliance to this EC

condition and the same needs to be verified by NIOT from
time to time. Further, PP has obtained Consent to

"\N*ot o
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SPECIAL CONDITIONS
The Environmental and CRZ Clearance to the project
is primarily under provisions of EIA Notification, 2006
and CRZ Notification, 2011. lt does not amount to
approvals/consent/ permissions etc., required to be
obtained under any other Act/Rule/regulation. The
Project Proponent is under obligation to obtain
approvals ,/ clearances under any other Acts/
Regulations or Statutes as applicable to the proiect.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

I

Requlation Zone area.

The Project proponent shall ensure that no creeks or
rivers are blocked due to any activities at the project
site and free flow of water is maintained. Creek water
monitoring program shall be implemented during
the construction phase

around the coal stack
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Detailed Pointwise Compliance to Phase-3 EC No. 10-1 8/20 16-IA-11I dated 11.01.202 

S. Nol EC CON OITION STATUS OF COMPLIANCE 

SPECIAL CONDITIONS 
I. The Environmental and CRZ Clearance to the project Boing Complied 

is primarily under provisions of EIA Notification, 2006 PP is aware of this EC condition and agreed to comply with 
and CRZ Notification. 2011. It does not amount to the same. 
approvals/consent/ permissions etc., required to be 
obtained under any other Act/Rule/regulation. The 
Project Proponent is under obligation to obtain 
approvals / clearances under any other Acts/ 
Regulations or Statutes as applicable to the project. 

ii. The project proponent shall abide by all the Being Complied 
commitments and recommendations made in the PP is aware of this EC condition and agreed to comply with 
Form-II, EIA and EMP report. submissions made the same. 
during Public Hearing and also that have been made 
during their presentation to EAC. 

iii. Construction activity shall be carried out strictly Being Complied 
according to the provisions of the CRZ Notification, pp is aware of thts EC condition and agreed to comply with 
2011. No construction works other than those the same. 
permitted i n Coastal Regulation Zone Notification 
shall be carried out in Coastal Regu latio(1 Zone area. 

iv. All the recommendations and conditions spedfled by Being Complied 
the Andhra Pradesh Coastal Zone Management PP is aware of this EC condition and agreed to comply with 
Authority (APClMA) vide letter 202!CRZ/IND/201930 the same. 
dated 21.05.2020 shall be como lied with . 

v. The Project proponent shall ensure that nO creeks or Being Complied 
rivers are blocked due to any activiti~ at the project PP is aware of this EC condition and agreed to comply with 
site and free flow of water is maintained. Creck water the same. 
monitoring program shall be implemented during 
the construction phase 

vi. The development of green belt by native species with BoIng Complied 
consultation with state forest department shall be Based on discussions and as observed during iMpection, it 
ensured. is noted that ddevelopment of greenbelt is a regular activity 

and PP has planted 1,07,070 saplings during FY. Further, PP 
was maintaining a greenbelt of 100 m width along tI1e 
periphery and recently developed 3.5 Ha of greenbelt near 
liquid jetty area in phase 111 along the shoreline boundary. 
Further. it was also noted that a 20-meter width greenbelt 
around the coal stack yards is also maintained. 

vii. The proposed expansion entails 60 million cum of Refer Below 
dredging in soft soil . As. proposed. the PP shall utilize Based on discussions held with PP, it was informed by PP 
26 million cu m of dredged sand for reclamation of that this condition has been complied with. Further, PP 
low lying areas of port, stock pile 2 million cu m on informed that tile impact of dredging activities has been 
the coast north of north breakwater for long term monitored by NIOT for 5 years post completion of the 
coastal protection as recommended by NlOT and project Since this being a specialized task ass~ned to NIOT 
disposal of balance 32 million (u m of dredged spoil having relevant experience and expertise, no spe<:ific 
in the identified dredge disposal area of 56 Km2 comments have been made in compliance to this EC 
beyond (0) 20 m contour. The impact of dredging on condition and the same needs to be verified by NIOT from 
the marine environment should be monitored and t ime to time. Further, PP has obtained Consent to 
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necessary measures shall be taken on priority basis

if any adverse impact is observed. NIOT will oversee

the work as a scientific body and continue to monitor
its impact/benefits for at least 5 years post project

completion. Necessary financial assistance to be
provided by project proponent to NIOT. The report
of the same to be submitted to regional office of
MoEF&CC by prolect proponent.

Establishment (CTE) from APPCB vide Order No. 633/
APPCB/ CFEIRO-N LR/HO/2010 dated 25.02.2021.

v t Marine ecological monitoring and its mitigation
measures for protection of phytoplankton,
zooplanktons, macrobenthos, estuaries, sea-grass,

algae, sea weeds, Crustaceans, Fishes, coral reefs and

mangroves etc. as given in the EIA-EMP Report shall

be complied with in letter and spirit with the help of
reputed organization or individuals of national
repute having knowledge in the said subject.

Necessary financial assistance to be provided by
proiect proponent.

Refer Below
Based on discussions held with PP, it was informed by PP

that this condition has been complied and PP informed that
PP engaged NABL Accredited Laboratory to conduct
Environmental Monitoring i.e., Terrestrial & Marine
parameters in addition, NCSCM is also monitoring the land,

air quality, noise, water, marine, marine sediment
parameters and mangroves, ones in four years and the
recent report issued by NCSCM has been submitted to
APPCB.

tx. Continuous online monitoring of air and water
covering the total area shall be carried out and the
compliance report of the same shall be submitted

along with the 6 monthly compliance reports to the
regional office of MoEF&CC.

Being Complied
During inspection, it was noted that PP has installed 3 Nos.

of Continuous Ambient Air Quality Monitoring Stations
(CAAQMS) and connected to APPCB website- Further, PP

has been undertaking periodical monitoring of other
parameters like terrestrial & marine parameters and reports

are submltted to APPCB and MoEF&CC at regular inte rva ls

Fig 7-9: CAAQMS Stations and Uploadi of EC, HYCR and Monitori Re rts in their Website

aturiiBr

X The actions shall be in accordance with Proposed
landscape plannlng concepts to minimize major
landscape changes. The change in land use pattern

shall be limited to the proposed port limits and be

carried out in such a way as to ensure proper

drainage by providing surface drainage systems

including storm water network.

Refer Below
PP informed that this condition is being complied. However,

this being a specialized condition, only concerned agency

having relevant experience and expertise in handling /
understanding landscape / land use pattern changes can

verify the compliance and PP has been suggested to
identify and engage some specialized agency, who can

verify the compliance and submit the report to MoEF&CC,

APPCB and CPCB for verification.
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necessary measures shall be taken on priority basis 
if any adverse impact is observed. NIOT will oversee 
Ihe work as a scientific body and continue to monitor 
its impactJbenefits for at least S years post project 
compJetion. Necessary financial assistarK:e to be 
provided by project proponent to NIOT. The report 
of the same to be submitted to regional office of 

and its mitigation 
measures for protection of phytoplankton, 
zooplanktons, macrobenthos, estuaries, sea-grass, 
algae. sea weeds. Crustaceans, Fishes. coral reefs and 
mangroves etc. as given in t he EIA-EMP Report shall 
be complied with in letter and spirit with the help of 
reputed organization or individuals of national 
repute having knowledge in the said subject, 
Necessary financial assistance to be provided by 

Continuous monitoring water 
covering the total area shall be carried out and the 
compliance report of the same shall be submitted 
along with the 6 monthly compliance reports to the 
regional office of MoEF&CC. 

7-9: 
x. The actions shall be in accordance with 

landscape planning concepts to minimize major 
landscape changes. The cnange in land use pattern 
shall be limited to the proposed port limits and be 
carried out in such a way as to ensure proper 
drainage by provid ing surface drainage systems 
including storm water network. 

Establishment (C1E) No. 
APPCB/ CFE/RO-NLR/HO/2010 dated 25.02.2021 . 

Below 
Based on discussions held with PP, it was informed by PP 
that th is condition has been complied and PP informed that 
PP engaged NABL AccreditE!Cl Laboratory to conduct 
Environmental Monitoring i.e., Terrestrial & Marine 
parameters in addition, NCSCM is also monitoring the land. 
air quality, noise, water, marine, marine sed iment 
parameters and mangroves. ones in four years and the 
recent report issued by NCS(M has been submitted to 

During inspection, it was noted that PP has installed 3 Nos. 
of Continuous Ambient Air Quality Monitoring Stations 
((MQMS) and connected to APPCB website. Further, PP 
has been undertaking periodical monitoring of other 
parameters like terrestrial & marine parameters alld reports 

--_ ... _- - ... 
_____ 1 __ 

---
.­--

.-.. -- ._-, 
---- _ ..... --

PP informed that this condition is being complied. However, 
this being a specialized condition, on ly concerned agency 
having relevant experience and expertise in handling / 
understanding landscape / land use pattern changes can 
verify the compliance and PP has been suggested to 
identify alld engage some specialized agency, who can 
verify the compliance and submit the report to MoEF&CC. 
APPCB and (PCB for verificat ion. 
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Suitable preventive measures be taken to trap
spillage of fuel / engine oil and lubricants from the
construction site. Measures should be taken to
contain, control and recover the accidental spills of
fuel during cargo handling.

Being complied
Based on perusal of records, it is noted that this port has

existing Tier I oil spill response equipment to combat any
oil spill and coordinate with lndian Coast Guard to contain,
control, and recover the accidental spills of fuel during
cargo handling. Further, PP has a well laid down oil
contingency plan and disaster management plan also in

lace
All the mitigation measures submitted in the EIA

report shall be prepared in a matrix format and the
compliance for each mitigation plan shall be
submitted to the RO, MoEF & CC along with a half
yearly compliance report. same is bein tm lemented

x t. The company shall draw up and implement the
Corporate Social Responsibility Plan as per the
Company's Act of 2013.

Being Complied
Based on records furnished, it is noted that this company
has a well laid down CSR policy and as per records
furnished, it is observed that PP has spent an amount of Rs.

17.94 crores towards implementation of various CSR
activities in and around port during the period Z02O-21 to
2024-25.

As per the Ministry's Office Memorandum F. No. 22-
65/2017 -lA.lll dated 30th September, 2020, the
project proponent shall abide by all the
commitments made by them to address the
concerns raised during the public consultation. The
project proponent shall initiate the activities
proposed by them, based on the commitment made
in the public hearing, and incorporate in the
Environmental Management Plan and submit to the
Ministry. All other activities including pollution
control, environmental protection and conservation,
R&R, wildlife and forest conservation/protection
measures including the NPV, Compensatory
Afforestation etc., either proposed by the project
proponent based on the social impact assessment
and R&R action plan carried out during the
preparation of EIA report or prescribed by EAC, shall

t. Construction activity shall be carried out strictly
according to the provisions of CRZ Notification, 201 1

and the State Coastal Zone Management Plan as
drawn up by the State Government. No construction
works other than those permitted in Coastal
Regulation Zone Notification shall be carried out in
Coastal Regulation Zone area. A certificate of
adequacy of available power from the agency
supplying power to the project along with the load
allowed for the TO ect should be obtained.
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x . Complied
Based on perusal of records, it is noted that PP has prepared
an environmental monitoring plan in a matrix format for the
Phase-lll expansion and is shared with the ministry and the

also be implemented and become part of EMP.

Being Complied
Based on perusal of records, it is noted that PP has been in
discussions with nearby villages and public and
commitments made during Phase-ll (in 2009) is being
implemented in addition to commitments made in EIA/EMp
reports some of which inter-alia includes pollution control
measures, Environmental protection and conservation
measure, R&R, Wildlife and forest conservation/ protection
measures including the NPV, Compensatory Afforestation,
etc., are being implemented.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same. Even though PP informed that power supply is

through Southern Power Distribution Corporation Limited
(SPDCL), PP has not provided any certificate from the power
supplying company certifying adequacy of power supply.

\N.-^r q
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xi. Suitable preventive measures be taken to trap Being complied 

spillage of fuel I eng ine oi l and lubricants from the Based on perusal of records, it is noted that this port has 

construction site. Measures should be taken to existing Tier- l oil spill response equ ipment to comba t any 

contain, control and recover the accidental spills o f oil spi ll and coordinate with Indian Coast Guard to contain, 

fuel during cargo handl ing. control, and recover the accidental spills of fuel during 

cargo handling. Further, pp has a well laid down oil 

contingency plan and disaster management plan also in 
place. 

xii. All the mitigation measures submitted in the EIA Complied 
report shall be prepared in a matrix fonnat and the Based on perusal of records, it is noted that PP has prepared 

compl iance for each mitigation plan shall be an environmental monitoring plan in a matrix format for the 

submitted to the RO, MoEF & CC along with a half Phase-III expansion and is shared with the ministry and the 
yearly comcliance report same is beinQ implemented. ... 

The company shall draw up and implement the Being Complied XIII. 

Corporate Social Responsibility Plan as per the Based on records furnished, it is noted that this company 

Company·s Act of 2013. has a well laid down CSR policy and as pet' records 
furnished, it is observed that PP has spent an amount of Rs. 

17.94 crores towards implementation of various CSR 
activities in and around port during the period 2020-21 to 

2024-25. 
xiv. As per the Ministry·s Office Memorandum F. No. 22- Being Complied 

6S/2017-IA.1II dated 30th September, 2020, the Based on perusal of records, it is noted that PP has been in 
project proponent shall abide by all the discussions with nearby villages and publ ic and 
commitments made by them to address the commitments made during Phase-II (in 2009) is being 
concerns raised during the public consultation. The implemented in addition to commitments made in EIA/EMP 
project proponent shall initiate the activities reports some of which inter-al ia includes pol lution control 
proposed by them, based on the commitment made measures, Environmental protection and conservation 
in the public hearing, and incorporate in the measure, R&R, Wildlife and forest conservation! protection 
Environmental Management Plan and submit to thE" measures including the NPV, Compensatory Afforestation, 
Ministry. All other activities including pollution etc., are being implemented. 
control, environmental protection and conservation, 
R&R. wildlife and forest conservation/protection 
measures including the NPV, Compensatory 
Afforestation etc., either proposed by the project 

proponent based on the social impact assessment 
and R&R action plan carried out during the 
preparation of EIA report or prescribed by EAC, shall 

also be implemented and become part of EMP. 

i. Construction activity shall be carried out strictly Being Complied 
according to the provisions of CRZ Notification, 2011 PP is aware of this EC condition and agreed to comply with 
and the State Coastal Zone Management Plan as the same. Even though PP informed that Power supply is 
drawn up by the State Government. No construction through Southem Power Distribution Corporation Limited 
works other than those permitted ,n Coastal (SPDCl), PP has not provided any certificate from the power 
Regu lation Zone Notification shall be carried out in supplying company certifying adequacy of power supply. 
Coastal Regulation Zone area. A certificate 01 
adequacy of available power from the agency 
supplying power to the project along with the load 
allowed for the p roject should be obtained. 
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All other statutory clearances such as the approvals
for storage of diesel from Chief Controller of
Explosives, Fire Department, Coast Guard, Civil

Aviation Department shall be obtained, as

applicable by project proponents from the
respective competent authorities.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Air Quality Monitoring and Preservation
The project proponent shall install a system to
carryout Ambient Air Quality monitoring for
common/criterion parameters relevant to the main
pollutants released (e.9. PM10 and PM2.5 in reference

to PM emission, and SO2 and Nox in reference to SO2

and Nox emissions) within and outside the project
area at least at four locations covering upwind and

downwind directlons.

Same as detailed in Specific Condition No.9 above

. Appropriate Air Pollution Control (APC) system shall

be provided for all the dust generating points
including fugitive dust from all vulnerable sources, so

as to comply prescribed emission standards.

Being Complied
Based on records furnished and also as noted during
inspection, PP has been implementing several pollution
control measures some of which inter-alia includes the
following:
. Established mechanical conveyor system for handling

coal & lron ore.
. Provided closed hoods for the conveyor system.
. Stacker cum re-claimers is being used for loading and

unloading the coal.
. The railway wagons are being loaded mechanically.
. lnstalled fully mechanized coal handling systems with

gantry grab type ship loaders/unloaders.
. Provided hooded conveyor belt for cargo transferring

directlyfrom ship to the designated stackyard by means

of closed hopers and transfer towers.
. Established closed warehouses for storage of weather

sensitive cargoes.
. The loading and discharge points of the conveyor

carrying material are covered with exhaust hoods to
prevent the formation of dust clouds.

. All the conveyor galleries are covered to ensure zero

dust emission during cargo transfer.
. Provided water sprinkling system at transfer towers to

arrest the dust spreading into the atmosphere.
. Provided semi mechanized facilities for truck tarpaulin

covering stations to ensuring all the outgoing cargos by
trucks are covered with tarpaulin.

' Ensuring all the outgoing Railway Rakes are covered

with Tarpaulin.
. Mist Canon systems provided for watering avenue

plantations and road wetting on haul roads
. operating Mechanical dust suppression system

comprises of 248 canons

\N-,r\uuL*
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ii. All other statutory clearances such as the approvals 
for storage of diesel from Chief Controller of 
Explosives, Fire Department, Coast Guard, Civil 
Aviation Department shall be obtained, as 
applicable by project proponents from the 
respective competent authorities. 

Air Quality Monitorinq and Preservation 
•. The project proponent shall install a system to 

carryout Ambient Air Quality monitoring for 
common(criterion parameters relevant to the main 
pollutants released (e.g. PM10 and PM2.5 in reference 
to PM emission, and S02 and Nox in reference to 502 
and Nox emissions) within and outside the project 
area at least at four locations covering upwind and 
downwind directions, 

ii. Appropriate Air Pollution Control (APC) system shall 
be provided for all the dust generating points 
including fugitive dust from all vulnerable sources, so 
as to comply prescribed emission standards. 

Being Complied 
PP is aware of this EC condition and agreed to comply with 
the same. 

Same as det.ailed in Specific Condition NO.9 above. 

Being Complied 
Based on records furnished and also as noted during 
inspection, PP has been implementing several pollution 
control measures some of which inter-alia includes the 
following: 
• Established mechanical conveyor system for handling 

coal & Iron ore. 
• Provided closed hoods for the conveyor system. 
• Stacker cum re-claimers is being used for loading and 

unloading the coal. 
• The railway wagons are being loaded mechanically. 
• Installed fully mechanized coal handling systems with 

gantry grab type ship loaders/unloaders. 
• Provided hooded conveyor belt for cargo transferring 

directly from ship to the designated stack yard by means 
of closed hopers and transfer towers. 

• Established closed warehouses for storage of weather 
sensitive cargoes. 

• The loading and discharge points of the conveyor 
carrying material are covered with exhaust hoods to 
prevent the formation of dust clouds. 

• All the conveyor galleries are covered to ensure zero 
dust emission during cargo transfer. 

• Provided water sprinkling system at transfer towers to 
arrest the dust spreading into the atmosphere. 

• Provided semi mechanized facilities for truck tarpaulin 
covering stations to ensuring all the outgoing cargos by 
trucks are covered with tarpaulin. 

• Ensuring all the outgoing Railway Rakes are covered 
with Tarpaulin. 

• Mist Canon systems provided for watering avenue 
plantations and road wetting on haul roads 

• Operating Mechanical dust suppression system 
comprises of 248 canons, 
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Deploying DSS Tankers of Cannon mounted for
sprinkling water on haul roads and yards to arrest the
dust causing by the vehicular movement
The Cargo stocks/heaps are covered with tarpaulin.
Provided 8 No. tractor mounted hydraulic broom
sweeping machines for cleaning the roads and jetty
areas,

2 No of Heavy-Duty Sweeping Machines are being
deployed at operational areas and all internal roads.

Erected & maintaining wind breaking wall of height 14

mtrs to prevent any dust nuisance towards habitation
supported with high density greenbelt.
Greenbelt in an extent of 200.07 Ha Developed &
maintaining green belt along the port covering, yards,

roads and all operational areas.

Fig 10-12: Mechanized Port Berths

Fig 13-15: Closed Conveyors and Covered Transportation of Coal

Shrouding shall be carried out in the work site
enclosing the docldproposed facility area. This will
act as dust curtain as well achieving zero dust
discharge from the site. These curtain or shroud will
be immensely effective in restricting disturbance
from wind in affecting the dry dock operations,
preventing waste dispersion, improving working
conditions through provision of shade for the
workers.

Being Complied
Based on records furnished and also as noted during
inspection, PP has been implementing the following
measures viz:
. Erected & maintaining wind breaking wall of height 14

mtrs to prevent any dust nuisance towards habitation
supported with high density greenbelt.

. Covered the operational area with rows of plantation
which are acting as wind barricades.

. Ensuring water sprinkling on haul roads.
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• Deploying DSS Tankers of Cannon mounted for 
sprinkling water on hau l roads and yards to arrest the 
dust causing by the vehicula r movement 
The Cargo stocks!heaps are covered with tarpaulin. 
Provided B No. tractor mounted hydrau lic broom 
sweeping machines for cleaning the roads and jetty 
areas, 

• 2 No of Heavy-Duty Sweeping Machines are being 
deployed at operational areas and all internal roads. 

• Erected & maintaining wind breaking wall of height 14 
mtrs to prevent any dust nuisance towards habitation 
supported with high density greenbelt. 

• Greenbelt in an extent of 200.07 Ha Developed & 
maintai"ing green belt along the port covering, yards, 

I I 

Fig 13-15: Closed Conveyors and Covered Transportation of Coal 

shall be carried out in the work site 
enclosing the dock/proposed facility area . This will 
act as dust curtain as well achieving zero dust 
discharge from the site. These curtain or shroud will 
be immensely effective in restricting disturbance 
from wind in affecting the dry dock operations. 
preventing waste dispersion, improving working 
condit ions through provision of shade for the 
workers. 

Being Complied 
Based on records furnished and also as noted during 
inspection, PP has been implementing the following 
measu res viz: 
• Erected & maintaining wind breaking wall of height 14 

mtrs to prevent any dust nuisance towards habitation 
supported with high density gree"belt. 

• Covered the operational area wittl rows of plantation 
whKh are acting as wind barricades. 
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Fig 16-18: Mist Fog Guns, Sprinklers at Loading Points and Coal yards for Dust Suppression

Dust collectors shall be deployed in all areas where
blasting (surface cleaning) and painting operations
are to be carried out, supplemented by stacks for
effective dis rston

Being Complied
Reportedly, no blasting activitles involved in the Porl
operations.

The Vessels shall comply the emission norms
prescribed from time to time.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Diesel power generating sets proposed as source of
backup power should be of enclosed type and
conform to rules made under the Environment
(Protection) Act, '1986. The height of stack of DG sets
should be equal to the height needed for the
combined capacity of all proposed DG sets. Use of
low Sulphur diesel. The location of the DG sets may
be decided with in consultation with State
Pollution Control Board.

Being Complied
Based on discussions held with PP, it is noted that this port
is being supplied non-conventional source of energy
through Power Grid for uninterrupted power supply.
(BLYTH Wind Park Pvt. Ltd., Ananthapur Dist., Andhra
Pradesh). The DG sets are being operated as back up for
emergency lighting & safety during power breakdowns and
retrofitting certification was carried-out for the DG Sets.

Further, PP was undertaking stack emission monitoring of
DG sets and verification of latest monitoring reports
indicated, all measured values to be within stipulated
norms.

adici ion of these de rtments

Complied
Based on perusal of records, it is noted that PP has

undertaken a detailed Traffic Management and
Decongestion Plan through M/s. FP Project Management
and the report submitted to the competent authorities on
11.O7.2024.

\N*r\c.{.0 Page 24 of 31

A detailed traffic management and traffic
decongestion plan shall be drawn up to ensure that
the current level of service of the roads within a 05
kms radius of the project is maintained and
improved upon after the implementation of the
project. This plan should be based on cumulative
impact of all development and increased habitation
being carried out or proposed to be carried out by
the project or other agencies in this 05 Kms radius
of the site in different scenarios of space and time
and the traffic management plan shall be duly
validated and certified by the State Urban
Development department and the P.W.D./
competent authority for road augmentation and
shall also have their consent to the implementation
of components of the plan which involve the
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Fig 16-18: Mist Fog Guns, Sprinklers at Loading Points and Coal Yards for Dust Suppression 

IV. Dust collectors shall be deployed in all areas where 
blasting (surface cleaning) and painting operations 
are to be carried out, supplemented by stacks for 

v. The Vessels shall comply the emission norms 
prescribed from time to t ime. 

VI. Diesel power generating sets proposed as source of 
backup power should be of enclosed type and 
conform to rules made under the Environment 
(Protection) Act, 1986. The height of stack of DG sets 
should be equal to the height needed for the 
combined capacity of an proposed DG sets. Use of 
low Sulphur diesel. The location of the DG sets may 
be decided with in consultation with State 
Pollution Control Board. 

vii A detailed traffic management and traffic 
decongestion plan shall be drawn up to ensure that 
the current level of service of the roads within a 05 
kms radius of the project is maintained and 
improved upon after the implementation of the 
project. This plan should be based on cumulative 
impact of all development and increased habitation 
being carried out or proposed to be carried out by 
the project or other agencies in this 05 Kms radius 
of the site in different scenarios of space and time 
and the t raffic management plan shall be duly 
validated and certified by the State Urban 
Development department and the P.W.OJ 
competent authority for road augmentation and 
shal l also have their consent to the implementation 
of components of the plan which involve the 

i i 

Being 
Reportedly, no blasting activities involved in the Port 
operations. 

Being Complied 
pp is aware of this EC condition and agreed to comply with 

Being Complied 
Based on discussions held with PP, it is noted that this port 
is being supplied non-conventional source of energy 
through Power Grid for uninterrupted power supply. 
(B LYTH Wind Park Pvt. ltd., Ananthapur Dist , Andhra 
Pradesh). The DG sets are being operated as back up for 
emergency lighting & safety during power breakdowns and 
retrofitting certification was carried-out for the DG Sets. 
Further, PP was undertaking stack emission monitoring of 
DG sets and verification of latest monitoring reports 
indicated, all measured vafues to be within stipulated 

Complied 
Based on perusal of records, it is noted that PP has 
undertaken a detailed Trafftc Management and 
Decongestion Plan through Mis. FP Project Management 
and the report submitted to the competent authorities on 
11.07.2024. 
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Water Qual Monitorin and Preservation:
Being Complied
No creeks or rivers are blocked in the port premises and

ensurinq free flow of water.

The Project proponent shall ensure that no creeks or
rivers are blocked due to any activities at the project
site and free flow of water is maintained.

Being complied
Reportedly, PP is taking appropriate measures for
undertaking digging activities to avoid any likely
degradation of water quality.

tl Appropriate measures must be taken while
undertaking digging activitles to avoid any likely
degradation of water quality. Silt curtains shall be

used to contain the spreading of suspended

sediment during dredging within the dredging area.

No ships docking at the proposed project site will
discharge its on-board waste water untreated in to
the estuary / channel. All such wastewater load will be

diverted to the proposed Effluent Treatment Plant of
the proiect site.

Being complied
Reportedly, no ships are allowed to discharge on board
wastewater.

Being Complied
As per the information provided by PP, port has existing
Tier-l oil spill response equipment to combat any oil
spill supported by lndian Coast Guard to contain, control
and recover the oil spill.

Measures should be taken to contain, control and

recover the accidental spills of fuel and cargo
ha nd le.

The project proponents will draw up and implement
a plan for the management of temperature
differences between intake waters and discharge
waters-

Refer Below
As per the discussions held with PP, it was informed that
this condition is Not Applicable to them and there is no
intake and discharge of water involved in the Port

operations. PP has advised to seek a corrigendum to EC. in
case the same is not applicable from EAC/ Ministry.
Accordinqlv, Ministry mav take a view on thrs EC condition,

Spillage of {uel / engine oil and lubricants from the
construction site are a source of organic pollution
which impacts marine life. This shall be prevented by
suitable precautions and also by providing
necessary mechanisms to trap the spillage.

Being Complied
As per the discussions held with PP and as per records
verified, the following is noted:
. Oil spills are being managed as per the approved Oil

Spill Contingency Plan and PP has provided Oil Boom,
Skimmer and chemicals to attend any accidental oil
spills.

r Staff are being trained to deal with Tier-l Oil spills.
. As per Disaster Management Plan, lndian Coast Guard

will be alerted to coordinate and the details were
furnished to the MoEF&CC Regional Office, Bangalore,
vide our letter no.KP/MoEF/PH-ll/Z0 dated 02.02.2010.

. The latest OPR drill was conducted at the port on
19.06.2024. Copy attached as Annexure.

VII Total freshwater use shall not exceed the proposed
requirement as provided in the project details. Prior
permission from competent authority shall be
obtained for use of fresh water.

Being Complied
As per records verified, PP has obtained permission for
drawl of water from Nakkala Kalava.

v t Sewage Treatment Plant shall be provided to treat the
wastewater generated from the project. Treated
water shall be reused for horticulture, flushing,
backwash, HVAC purposes and dust suppression.

Being Complied
During inspection, it is noted that PP has been operating 2
No. of Sewage Treatment Plants (STP) 1 X 500 KLD & 1 X 40
KLD for treatment of sewage generated in the port and the
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Water Quality Monitoring and Preservation: 

i. The Project proponent sha ll ensure that no creeks or Being Complied 

rivers are blocked due to any activities at the project No creeks or rivers are blocked in the port premises and 
sit e and free flow of water is maintained. ensurinQ free now of water. 

ii . Appropriate measures must be taken while Being complied 
undertaking digging activities to avoid any likely Reportedly, PP is taking appropriate measures for 
degradation of water quality. Silt curtains shall be undertaking digging activities to avoid any likely 
used to contain the spreading of suspended degradation of water quality. 

sediment durinq dredqinq w ithin the dredging area. 

iii. No ships docking at the proposed proj ect site will Being complied 

discharge its on-board waste water untreated in to Reportedly, no ships are allowed to discharge on board 
the estuary I channel. All such wastewater load will be wastewater. 

diverted to the proposed Effluent Treatment Plant of 
the project site. 

iv. Measures should be taken to conta in, control and Being Complied 

recover the accidental spills of fuel and cargo As per the information provided by PI', port has existing 

handle. Tier- I oil spill response equipment to combat any oil 
spill supported by Indian Coast Guard to contain, contro l 
and recover the oil spill. 

v. The project proponents will draw up and implement Refer Below 

a plan for the management of temperature As per the discussions held with 1'1', it was informed that 
d ifferences between intake waters and discharge this condition is Not Applicable to them and there is no 
waters. intake and discharge of water involved in the Port 

operations. ~~ hllS ady:jsed tQ: s:e:e:~ a !:Q[rjge:ndum tQ E' in 
ca~e the ~ame is not agglicable frQm EA!:L Minist[y: 

Accordionl' Ministrv mol take 3 view l)n th i~ EC condition. 

vi. Spillage of fuel/engine oil and lubricants from the Being Complied 
construction site are a source of organic pollution As per the discussions held with PP and as per records 
which impacts marine life. This shall be prevented by verified, the following is noted: 
suitable precautions and also by providing • Oil spills are being managed as per the approved Oil 
necessary mechanisms to trap the spillage. Spill Contingency Plan and PP has provided Oil Boom, 

Skimmer and chemicals to attend any accidental oil 
spills. 

• Staff are being trained to deal with Tier·1 Oil spills. 

• As per Disaster Management Plan, Indian Coast Guard 
will be alerted to coordinate and the details were 
furnished to the MoEF&CC Regional Office, Bangalore, 
vide our letter no. KPjMoEFjPH-Ii/20 dated 02.02.2010. 

• The latest OPR drill was conducted at the port on 
19.06.2024. Coov attached as Annexure. 

vii. Total freshwater use shall not exceed the proposed Being Complied 
requirement as provided in the project details. Prior As per records verified, PP has obtained permission for 
permission from competent authority shall be drawl of water from Nakkala Kalava. 
obtained for use of fresh water. 

viii . Sewage Treatment Plant shall be provided to treat the Being Complied 
wastewater generated from the project. Treated During inspection, it is noted that PP has been operat ing 2 
water sha ll be reused for horticulture, flushing, No. of Sewage Treatment Plants (STI') 1 X sao KLD & 1 X 40 
backwash. HVAC purposes and dust suppression. KLD for treatment of sewaqe Qenerated in the port and the 
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A certificate from the competent authority for
discharging treated effluent/ untreated effluents
into the public sewer/ disposal/ drainage
systems along with the final disposal point should
be obtained.

treated water is being reused for the green belt within port
p rem rses.

x No diversion of the natural course of the river shall
be made without prior permission from the Ministry
of Water resources.

Being Complied
Reportedly, PP is complying with this EC condition

xt All the erosion control measures shall be taken at
waterfront facilities. Earth protection work shall be
carried out to avoid erosion of soil from the
shoreline/boundary line from the land area into the
marine water bod

Noise Monitorin and Prevention
The noise level survey shall be carried as per the
prescribed guidelines and report in this regard shall
be submitted to Regional Officer of the Ministry as a
part of six-molthly compliance report.
Noise from vehicles, power machinery and
equipment on-site should not exceed the
prescribed limit. Equipment should be regularly
serviced. Attention should also be given to muffler
maintenance and enclosure of noisy equrpment.

Being Complied
Based on records verified, it is noted that PP has engaged a
NABL Accredited Laboratory to monitor Noise quality at 7
different locations and verification of latest noise
monitoring data indicated, all the measured values to be
within stipulated norms.

llt. Acoustic enclosures for DG sets, noise barriers for
ground-run bays, ear plugs {or operating personnel
shall be implemented as mitigation measures for
noise impact due to ground sources.
The ambient noise levels should conform to the
standards prescribed under E(P)A Rules, 1985 viz. 75
dB(A) during daytime & 70 dB(A) during niqht time.

Being Complied
During inspection, it was noted that PPEs have been
provided for all staff and workers and DG sets are provided
with acoustic enclosures and verification of latest ambient
noise monitoring repoft indicates, all the measured values
to be within stipulated norms.

Energy Conservation Measures
Provide solar power generation on roof tops of
buildings, for solar Iight system for all common areas,

streetlights parking around project area and maintain
the same regu larly
Provide LED lights in their offices and port areas

Being Complied
Based on verification of records, it is noted that the Port is

being supplied with non-conventional sources of energy
through Power Grid for uninterrupted power supply.
(BLYTH Wind Park Pvt. Ltd., Ananthapur Dist., Andhra
Pradesh) and all the office and other buildings are provided
with LED lights.

Waste Ma ement
Dredged material shall be disposed of safely in the
designated areas.

Being Complied
Reportedly, PP disposed off all the dredged materials safely
in designated areas.

Shoreline should not be disturbed due to dumping.
Periodical study on shoreline changes shall be
conducted and mitigation carried out, if necessary.
The details shall be submitted along with the six-
monthly monitorinq reports.

Being Complied
Based on a recent study conducted by NIOT, it is noted that
shoreline monitoring has been done and no major damage
has been identified.

t Necessary arrangements for the treatment of the
effluents and solid wastes must be made and it must

Same as detailed in Specific Condition No.8

0\ \ ,*
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Being Complied
Reportedly, PP is complying with this EC condition.

it
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IX. A certificate from the competent authority for 
discharging treated effluent/ untreated effluents 
into the public sewer/ disposal! drainage 
systems along with the final d isposal point should 
be obtained. 

x. No dive~ion of the natural course of the river sha ll 
be made without prior permission from the Ministry 
of Water resources. 

xi. All the erosion control measures shall be taken at 
waterfront faci lities. Earth protection work shall be 
ca rried out to avoid erosion of soil from the 
shorelinelboundary line from the land area into Llle 
marine water body. 

Noise Monitoring and Prevention 

i. The noise level survey shall be carried as per the 

treated water is being reused for the green belt within port 
premises. 

Being Complied 
Reportedly, PP is complying with this EC condition. 

Being Complied 
Reportedly. PP is complYIng with this EC condition. 

s.ing Complied 
prescribed guidel ines and report in this regard shall Based on records verified, it is noted that PP has engaged a 
be submitted to Regional Officer of the Ministry as a NABL Accredited laboratory to monitor Noise quality at 7 

I-...".-ll-", p""rt:,-"o"-f"s:::,x"-m=o"n",th"II"-:-,yc"o"m=pll"iia"n,,c,,e-,',,e=p(O"rt,-. ,,----...,--l different locations and verification of latest noise 
ii. Noise from vehicles, power machinery and monitoring data ind icated, all the measured values to be 

equipment on-site should not exceed the within stipulated norms. 
prescribed limit. Equipment should be regularty 
serviced. Attention should also be given to muffler 
maintenance and enclosure of noisy eQuipment. 

iii. Acoustic enclosures for OG sets. noise barriers for Being Complied 
ground-run bays. ear plugs for operating personnel During inspection, it was noted that PPEs have been 
shall be implemented as mitigation measures for provided for all staff and wolicers and DG sets are provided 

1-.,-+.n;;0"i"se,-"im,;n~D"ct",:,d"u"e,::"to"-) 7 Qr'o"u::;nd."'-=;so"'u"""c"'e"'s.'----;-_-:-_C--1 with acoustic enclosures and verification of latest ambient 
IV. The ambient noise levels should conform to the noise monitoring report indicates, all the measured values 

standards prescribed under E(P)A Rules. 1986 viz. 75 to be within stipulated norms. 
dB(A) during daytime & 70 dB(A) during night time. 

EnerQY Conservation Measures 
I. Provide solar power generation on roof tops of Being Complied 

buildings, for solar light system for all common areas, Based on verification o f records, it is noted that the Port is 
streetlight s parking around project area and maintain being supplied with non-conventional sources of energy 
the same reQularlv through Power Grid for uninterrupted power supply. 

f--:i:-i.r.P""O'-v"id".~LE;;D:7lig"'hC'I"s7in--:;th-.7i,-o-:ffi:;:oc-.-s-,-n-d:-po-rt"---.,-.-.-s.---i (BLYTH Wind Park Pvt. Ltd .• Ananthapur Dist., Andhra 

Pradesh) and all the office and other buildings are provided 
with LED liQhts. 

Wast@ Manaqement 

i. Dredged material shall be disposed of safely in the 
designated areas. 

ii. Shoreline should not be disturbed due to dumping . 
Periodical study on shore line changes shall be 
conducted and mitigation carried out, if necessa ry. 
The details shall be submitted along with the six­
monthly monitorinq reports. 

Being Complied 
Reportedly, PP disposed off all the dredged materials safely 
in desiQnated areas. 
Being Complied 
Based on a recent study conducted by NIOT, it is noted that 
shoreline monitoring has been done and no major damage 
has been identjfied. 

iii. Necessary arrangements for the treatment of lhe Same as detailed in Specific Condition No.8 
effluents and solid wastes must be made and it must 
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be ensured that they conform to the standards laid
down by the competent authorities including the
Central or State Pollution Control Board and under
the Environment (Protection) Act, 1986.

The solid wastes shall be managed and disposed as

per the norms of the swM Rules, 2016.

Being Complied
As detailed in earlier EC conditions, all the solid and other
wastes generated are disposed as per Rules.Any wastes from construction and demolition

activities related thereto shall be managed so as to
strictly conform to the Construction and Demolition
Waste Manaqement Rules, 2016.

A certificate from the competent authority handling
municipal solid wastes should be obtained,
indicating the existing civic capacities of handling
and their adequacy to cater to the M.S.W. generated
from project.

Used CFLs and TFLs should be properly collected
and disposed offlsent for recycling as per the
prevailing guidelines/ rules of the regulatory
authority to avoid mercury contamination.

vIt Oil spill contingency plan shall be prepared and part
of DMP to tackle emergencies. The equipment and
recovery of oil from a spill would be assessed.

Guidelines given in MARPOL and Shipping Acts for
oil spill management would be followed.
Mechanism for rntegration of terminals oil
contingency plan with the overall area contingency
plan under the coordination of Coast Guard.

Green belt shall be developed in area as provided in
project details with a native tree species in

accordance with CPCB guidelines.

Being Complied
As per records furnished, it is noted that PP has undertaken
greenbelt/ plantation in - 210 Ha and during last one yeal
PP has planted more than 1.0 lakh trees.

[. Being Complied.
Reportedly, all the generated top soil has been utilized for
greenbelt development and further, PP was found to be
using coco peat, red soil and vermicompost for enriching
the top soil.

Marine Ecology
The dredging schedule shall be so planned that the
turbidity developed is dispersed soon enough to
prevent any stress on the fish population.

Being Complied
Reportedly, PP complied with this EC condition and PP has

been undertaking studies through reputed institutes like
NIOT and NCSCM for assessing any environmental damage
to take appropriate steps to mitigate the same.

While carrying out dredging. an independent
monitoring shall be carried out through a

Government Agency/lnstitute to assess the impact
and necessary measures shall be taken on priority
basis if any adverse impact is observed.

It. A detailed marine biodiversity management plan
shall be prepared through the NIO or any other
institute of repute on marine, brackish water

Being Complied
Based on discussions held with PP, it is noted that PP has
engaged Sugandhi Devadason Marine Research lnstitute
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Being Complied
Based on verification of records, it is noted that PP has an

Oil Spill Contingency Plan and this port has Tier-l Oil Spill
response equipment for recovery of oil spill in coordination
with lCG, Krishnapatnam and follows the guidelines given
in MARPOL and Shipping Acts.

Greenbelt
I

Top soil shall be separately stored and used in the
development of greenbelt.
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be ensured that they conform to the standa rds laid 
down by the competent authorities including the 
Central or State Pollution Control Board and under 
the Environment (Prot&tion) Act 1986. 

iv. The rolid wastes shall be managed and disposed as Belng Complied 
per the norms of the SWM Ru les. 2016. As detailed in earlier EC conditions, all the solid and other 

Y. Any wastes from construction and demolition wastes generated are disj:>Osed as per Rules. 
activities related thereto shall be managed so as to 
strictly conform to the Construction and Demolition 
Waste Management Rules, 2016. 

vi. A certificate from the competent authority handling 
municipa l solid wastes should be obtained, 
indicating the existing civic capacities of handling 
and their adequacy to cater to the M.S.W. generated 
from project. 

VII . Used CFLs and TFLs should be properly collected 
and disposed off/sent for recycling as per the 
prevail ing guidelines/ rules of the regulatory 
author ity to avoid merc~ry.contamination . 

viii. Oil spill contingency plan shall be prepared and part Belng Complied 
of DMP to tackle emergencies. The eqUipment aM Based on verification of records, it is noted that PP has an 
recovery of o il from a spill would be assessed. Oil Spill Contingency Plan and th is port has Tier-I Oil Spill 
Guidelines given in MARPOl and Shipping Acts for response equipment for recovery of oi l spill in coordination 
oil spill management would be followed. with ICG. Krishnapatnam and fol lows the guidelines given 
Mechanism for integration of terminals oil in MARPOL and Shipping Acts. 
contingency plan with the overall area contingency 

I plan under the coordination of Coast Guard. 
Greenbelt 

'. Green belt sha ll be developed in area as provided in Being Complied 
project details with a l1ative t ree species in As per records furnished, it is noted that PP has undertaken 
accordance with epCB guidelines. greenbelt! plantation in - 210 Ha and during last one year, 

PP has planted more tl1an 1.0 lakh trees. 
ii . Top soil shall be separately stored and used in the Being Complied. 

development of greenbelt Reportedly. all the generated top soil has been u~lized for 
greenbelt development and further. PP was found to be 
using coco peat. red soil and vermicompost for enriching 
the top soil . 

Marine Ecology 

i. The dredging schedule shall be so planned that the Being Complied 
turbidity developed is d ispersed soon enough to Reportedly. PP complied with this EC condition and PP has 
prevent any stress on ttJe fish population. been undertaking studies through reputed institutes like 

ii. While carrying out dredging. an independent NIOT and NCSCM for assessing any environmental damage 
monrtoring shall be carried out through a to take appropriate steps to mitigate the same. 
Government Agency/Institute to assess the impact 
and necessary measures shall be taken on priority 
basis if any adverse impact is observed. 

iii. A detailed marine biodiversity management plan Being Complied 
shall be prepared through the NIO or any other Based on discussions held with PP, it is noted that PP has 
institute of repute on marine, brackish water engaged Sugandhi Devadason Marine Research Institute 
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authority. The report shall be based on a study of
the impact of the project activities on the intertidal
biotopes, corals and coral communities, molluscs,
sea grasses, sea weeds, sub tidal habitats, fishes,

other marine and aquatic micro, macro and mega
flora and fauna including benthos, plankton, turtles,
birds etc. as also the productivity. The data
collection and lA shall be as per standards survey
methods and include underwater photography.
Marine ecology shall be monitored regularly also in
terms of sea weeds, sea grasses, mudflats, sand
dunes, fisheries, echinoderms, shrimps, turtles,
corals, coastal vegetation, mangroves and
other marine biodiversity components including all
micro, macro and mega floral and faunal
components of marine biodiversity.

Being Complied
Based on records furnished, it is noted that PP has

appointed M/s. SV Enviro Labs for Monitoring the
Terrestrial & Marine parameters viz., marine water quality,
marine sediment quality, surface water quality and ground
water quality at regular intervals with NABL Laboratory.

The project proponent shall ensure that water traffic
does not impact the aquatic wildlife sanctuaries that
fall along the stretch of the river.

Being Complied
Reportedly, there are no aquatic wildlife sanctuaries in the
vicinity of the Port and PP is taking adequate measures for
that the water traffic does not impact the marine ecosystem
for port operations.

Public Hearing and Human Health lssues

Being Compiled
During the inspection, it was noted that PP has established
an occupational health centre (OHC) with all essential
facilities and a doctor, and an ambulance are also made
available for addressing any eventuality. Further, PP was

conducting periodical health checkups for all workers and
records are also maintained as per Factories Act.

Workers shall be strictly enforced to wear personal
protective equipment's Iike dust mask, ear muffs or
ear plugs, whenever and wherever necessary,/
required. Special visco-elastic gloves will be used by
labour exposed to hazards from vibration.
Safety training shall be given to all workers specific
to their work area and every worker and employee
will be engaged in fire hazard awareness training
and mock drills which will be conducted regularly.
All standard safety and occupational hazard
measures shall be implemented and monitored by
the concerned officials to prevent the occurrence of
untoward incidents/ accidents.

Being Complied
Based on discussions held with PP and based on verification
of records, it is noted that all the employees, workers &
contractors are given daily toolbox talks, monthly review
meetings with employees engaged in various activities of
the port and periodical training are provided to all the staff.

An emergency preparedness plan based on the
Hazard identification and Risk Assessment (HIRA)

and Disaster Management Plan shall be
implemented.

PaBe 28 of 31

for preparing detailed Biodiversity management plan. Final

studv report is yet to be received

t. The work space shall be maintained as per
international standards for occupational health and
safety with provision of fresh air respirators,
blowers, and fans to prevent any accumulation and
inhalation of undesirable levels of pollutants
including VOCs.

ll Being Complied
During the inspection, it was noted that all the workers,
employees and stakeholders were wearing PPES at
operational areas.

t

Being Complied
Based on verification of records, it is noted that port has

developed an emergency preparedness plan and a Disaster
Management PIan and the same is being updated on a

periodical basis and the latest DMP was updated on
30.08.2024.
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authority. The report shall be based on a study of for preparing detailed Biodiversity management plan. Final 
the impact of the project activities on the intertidal stud~ r~Qort is )let to be received. 
biotopes, corals and coral communities, molluscs, 
sea grasses, sea weeds, sub- tidal habitats, fishes, 
other marine and aquatic micro, macro and mega 
flora and faulla including benthos, plankton, turtles, 
birds etc. as also the productivity. The data 
collection and IA shall be as per standards survey 
methods and include underwater photoaraphy. 

iv. Marine ecology shall be monitored regularly also in Being Complied 
terms of sea weeds, sea grasses, mudflats, sand Based on records furnished, it is noted that pp has 
dunes, fisheries, echinoderms, shrimps, turtles, appointed MIs SV Enviro Labs fo' Monitoring the 
corals, coastal vegetation, mangroves and Terrestrial & Marine parameters viz., marine water quality, 
other marine biodiversity components including all marine sediment quality, surface water quality and ground 
micro, macro and mega floral and faunal water quality at regular intel'Vals with NABL Laboratory. 
comnonents of marine biodiversity. 

v. The project proponent shall ensure that water traffic Being Complied 
does not impact the aquatic wildlife sanctuaries that Reportedly, there are no aquatic wildlife sanctuaries in the 
fall along the stretch of the river. vicinity of the Port and PP is taking adequate measures for 

that the water traffic does not impact the marine ecosystem 
for port operations. 

Public Hearinq and Human Health Issues 
i. The work space shall be maintained as pe, Being Compiled 

international standards for occupational health and During the inspection, it was noted that PP has established 
safety with provision of fresh a" respirators, an occupational health centre (OHC) with all essential 
blowers, and fans to prevent any accumulation and facilities and a doctor, and an ambulance are also made 
inhalation of undesirable levels of pollutants available for addressing any eventuality. Further, PP was 
including VOCs. conducting periodical health checkups for all workers and 

records are also maintained as Der Factories Act. 
ii. Workers shall be strictly enforced to wear personal Being Complied 

protective equipment's like dust mask, ear muffs or During the inspection, it was noted that all the workers, 
ea, plugs, whenever and wherever necessary/ employees and stakeholders were wearing PPEs at 
required. Special visco-elastic gloves will be used by operational areas. 
labour eXDosed to hazards from vibration. 

ii i. Safety training shall be given to all workers specific Being Complied 
to their work area and every worker and employee Based on discussions held with PP and based on verification 
will be engaged in fire hazard awareness training of records, it is noted that all the employees, workers & 
and mock drills which will be conducted regularly. contractors are given daily toolbox talks, monthly review 
All standard safety and occupational hazard meetings with employees engaged in various activities of 
measures shall be implemented and monitored by the port and periodical training are provided to all the staff. 
the concerned officials to prevent the occurrence of 
untoward incidents! accidents. 

'v. An emergency preparedness plan based on the Being Complied 
Hazard identification and Risk Assessment (HIRA) Based on verification of records, it is noted that port has 
and Disaster Management Plan shall be developed an emergency preparedness plan and a Disaster 
implemented. Management Plan and the same is being updated on a 

periodical basis and the latest DMP was updated on 
30.08.2024. 
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after the completion of the project.

Being Complied
Reportedly, PP complied with this EC condition during
construction phase and have provided all essential facilities
ke fuel, toilets, STP, drinking water, medical facilities etc.

and the same have been removed after completion of the
p roject.

Occupational health surveillance of the workers shall
be done on a ular basis.

Environmental Re nsibil
The company shall have a well-laid-down
environmental policy duly approved by the Board of
Directors. The environmental policy should
prescribe for standard operating procedures to
have proper checks and balances and to bring into
focus any infringements/ deviation/ violation of the
environmental / forest /wildlife norms/ conditions.
The company shall have defined system of reporting
infringements / deviation / violation of the
environmental / forest / wildlife norms / conditions
and,/ or sharehojders / stake holders. The copy of
the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly
re rt

Partly Complied
Based on examination of records, it is noted that PP has a
well laid down environmental policy ad SOPS with proper
checks and balances for addressing environmental issues.
However, a copyofthe latest Board Resolution has not been
received by the Regional Office along with half yearly
compliance reports.

o

A separate Environmental Cell both at the project and
company head quarter level, with qualified personnel
shall be set up under the control of senior Executive,
who will directly repo( to the head of the

anization

Being Complied
During inspection, it was noted that PP has established a
separate environmental cell with qualified people and
reporting directly to the Vice President.

t. Action plan for implementing EMp and
environmental conditions along with responsibility
matrix of the company shall be prepared and shall
be duly approved by competent authority. The year
wise funds earmarked for environmental protection
measures shall be kept in separate account and not
to be diverted for any other purpose. year wise
progress of implementation of action plan shall be
reported to the M inistry/Regional Offlce along with
the Six-Monthl Com liance Re rt

Being Complied
Based on verification of records, it is noted that pp has spent
an amount of Rs. 17.38 crores as capital expenditure and Rs.

2.41 crores as recurring expenditure for implementation of
environmental protection measures and PP has submitted
a responsibility matrix also. However, PP has not furnished
the action plan for implementation of this plan to the
Regional Office of the Ministry.

Self-environmental audit shall be conducted
annually. Every three years third party environmental
audit shall be carried out.

Being Complied
Based on verification of records, it is noted that pp has been
submitting half yearly compliance reports as self-
environmental audit report along with details of all
monitoring reports and once in 3 years, the same is being
carried out by a MoEF&CC and NABL accredited laboratory
along with Terrestrial & Marine Monitoring reports to
APPCB and MoEF&CC.
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Provision shall be made for the housing of
construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water,
medical health care, creche etc. The housing may be
in the form of temporary structures to be removed

Same as detailed in Point No. labove.
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v. Provision shall be made for the housing of Being Complied 
construction labour within the site with all necessa ry Reportedly. PP complied with this EC condition during 
inf rastructure and facilities such as fuel for cooking, construction phase and have provided all@ssential fadlrties 
mobile toilets, mobile STP. safe drinking water, like fuel , toilets, STP, drinking water, medical facilities etc. 
med ical health care. creche etc. The housing may be and the same have been removed after completion of the 
in the form of temporary structures to be removed project. 
after the completion of the R!Qject. 

". Occupational health surveillance of the workers shall Same as detailed in Point No. I above. 

be done on a reQular basis. 

Environmental Responsibility 
r. The company shall have a well-laid-down Partly Complied 

environmental polky duly approved by the Board of Based on examination of records, it is noted that PP has a 
Directors. The environmental policy should well laid down environmental policy ad SOPs with proper 

prescribe for standard operating procedures to checks and balances for addressing environmental issues. 
have proper checks and balances and to bring into However, a copy of the latest Board Resolution has not been 

focus any infringements! deviationl violat ion of the received by the Regional Office along with half yearty 
environmental/forest Iwildlife norms/ cond itions. compliance reports. 
The company shall have defined system of reporting 

infringements / deviation / violation of the 
environmental/forest / wildli fe norms / conditions 

and I or shareholders / stake holders. The copy of 
the board resolution in this regard shall be 
submitted to the MoEF&CC as a part of six-monthly 
report, 

II. A separate Environmental Cell both at the project and Being Complied 
company head quarter level, with qualified personnel During inspection, it was noted that PP has established a 
shall be set up under the control of senior Executive. separate environmental cell with qualif.ed people and 
who will directly report to the head of the reporting directly to the Vice President. 
orqanization. 

iii. Action plan for implementing EMP and Being Complied 
environmental conditions along with responsibility Based on verification of records, it is noted that PP has spent 
matrix of the company shal l be prepared and shall an amount of Rs. 17.3B crores as capital expenditure and Rs. 
be duly approved by competent authority. The year 2.41 crores as recurring expenditure for implementation of 
wise funds earmarked for environmental protection envi ronmental protection measures and PP has submitted 
measures shall be kept in separate account and not a responsibility matrix also. However, PP has not furnished 
to be diverted for any other purpose. Year wise the action plan for implementation of this plan to the 
progress of implementation of action plan shall be Regional Office of the Ministry. 
reported to the M inistry/Regional Office along with 

the Six-Monthlv Comoliance Report. 
iv. Self-environmental audit shall be conducted Being Complied 

annually. Every three years third party environmental Based on verification of records, it is noted that PP has been 
audit shall be carried out. submitting half yearly compliance reports a, self-

environmental audit report along with details of all 
monitoring reports and once in 3 years, the same is being 
carried out by a MoEF&CC and NABl accredited laboratory 
along with Terrestrial & Marine Monitoring reports to 
APPCB and MoEF&CC 
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Miscellaneous
The project proponent shall make public the
environmental clearance granted for their project
along with the environmental conditions and

safeguards at their cost by prominently advertising
it at least in two local newspapers of the District or
State, of which one shall be in the vernacular
language within seven days and in addition this

shall also be displayed in the project proponent's
website permanently.

Complied
Based on verification of records, it is noted that PP has

advertised regarding the grant of EC in two Newspapers

namely Vaartha (Telugu) and The New lndian Express
(English) on 21.O1.2021 after the grant of EC.

The copies of the environmental clearance shall be

submitted by the project proponents to the Heads

of local bodies, Panchayats and Municipal Bodies in

addition to the relevant offices of the Government
who in tum has to display the same for 30 days from
the date of receipt-

Complied
Based on verification of records, it is noted that PP has

submitted the copy of the EC to the District Collector, local

Panchayats and other agencies vide letter dated 01.02.2021.

t The project proponent shall upload the status of
compliance of the stipulated environment clearance

conditions, including results of monitored data on
their website and update the same on half-yearly
basis.

Being Complied
Based on examination of records, it is noted that PP has

been submitting the half yearly compliance reports along
with results of monitoring data periodically to the Regional

Office o{ the Ministry and have been uploading the same in

their website at httos://www.adani rts.com/DownloadsThe project proponent shall submit six- monthly
reports on the status of the compliance of the
stipulated environmental conditions on the website
of the ministry of Environment, Forest and Climate

Change at environment clearance portal.

The project proponent shall submit the
environmental statement for each financlal year in
Form-V to the concerned State Pollution Control
Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently
and put on the website of the company.

The criteria pollutant levels namely; PMz.5, PM10,

SO2, Nox (ambient levels) or critical sectoral
parameters, indicated for the project shall be

monitored and displayed at a convenient location
near the main gate of the company in the public

domain.

Being Complied
Based on examination of records, it is noted that PP has

been undertaking periodical monitoring of ambient air
quality parameters by a MoEF&CC recognized laboratory

and the results of the same are displayed near the entrance/
main gate.

The project proponent shall inform the Regional

Office as well as the Ministry, the date of financial
closure and final approval of the project by the
concerned authorities, commencing the land

development work and start of production

operation by the proiect-

Being Complied
Based on examination of records, it is noted that PP has

obtained CTE from APPCB vide Order No.

633 / APPCB/CFE/RO- N LR/HO/201 0 dated 25.02.2021 and

as per records furnished, project is yet to be implemented.

v t The project authorities must strictly adhere to the
stipulations made by the State Pollution Control
Board and the State Government.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The project proponent shall abide by all the
commitments and recommendations made in the

Being Complied

\..N"^rk-d*
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tl

Being Complied
Based on examination of records, it is noted that PP has

submifted the Environmental Statement in Form-V to
APPCB on 28.09.2024.

IX
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Miscellaneous -
•• The project proponent shall make public the Complied 

environmental clearance granted fo r the ir project Based on verification of records, it is noted that PP has 
along with the environmental conditions and advertised regarding the grant of EC in two Newspapers 
safeguards at their cost by prominently advertising namely Vaartha (Telugu) and The New Ind ian Express 
it at least in two local newspapers of the District o r (Eng lish) on 21.01.2021 afterthe g rant of EC. 
State, of which one shall be in the vemacular 
language within seven days and in addition this 
shall also be displayed in the project proponent's 
website oermanentlv. 

". The copies of the environme ntal clearance shall be Complied 
submitted by the project proponents to the Heads Based on verification of records, it is noted that PP has 
of local bodies, Panchayats and Municipal Bodies in submitted the copy of the EC to the District Coliector,local 
add it ion to the relevant offices of the Government Panchayats and other agencies vide letter dated 01.02.2021 . 
who in tum has to d isplay the same for 30 days from 
the d ate of receipt. 

I II . The project proponent shall upload the status of Being Compiled 
compl iance of the stipulated environment clearance Based on examination of records, it is noted that PP has 
conditions. including results of monitored data on been submitting the half yearly compliance reports a long 
their website and update the same on half-yea rly witr. results of monitoring data periodically to the Regional 
basis. Office of the Ministry and have been uploading the same in 

iv. The project proponent shall submit six- monthly their website at htt~·//W'Nw.aQaniBQ!li 'QmmQwQ!:gad~ 

reJXlrts on the status of the comp li ance of the 

stipulated environmental conditions on the webs ite 
of the ministry of Environment. Forest and Climate 
Change at environment clearance portal. 

v. The project proponent shall submit the Being Compiled 
environmental statement for each financial year in Based on examination of records, it is noted that PP has 
Form-V to the concerned State Pollution Control submitted the Environmenta l Statement in Form-V to 
Board as prescribed under the Environment APPCB on 28.09.2024. 
(Protection) Rules, 1986, as amended subsequently 
and put on the website of the company. 

vi. The criteria pollutant levels namely; PM2.5, PM10, Being Compiled 
502, Nox (a mbient levels) o r critical sectoral Based on examination of records, it is noted that PP has 
parameters, indicated fo r the project shall be been undertaking periodical monitoring of ambient air 
monitored and d isplayed at a convenient location quality parameters by a MoEF&CC recognized laboratory 
near the mair1 gate of the company in the public and the results of the same are d isplayed near the er1trance/ 
domain. main gate. 

vii. The project proponent sha ll inform the Regional Being Complied 
Office a5 well as the Ministry. the date of financial Based on examir1ation of records. it i5 noted that PP has 
closure and final a pproval of the project by the obtained eTE from APpeB vide Order No. 
concerned authorities, commencing the land 633fAP PCBfCfE/RO- NL R/HOf2010 dated 25.02.2021 and 
development won: and start of production as per re<:ords furnished, project is yet to be implemented. 
ooeration bv the project. 

viii. Th@ project authorities must strictly adhere to the Being Complied 
stipulations made by the State Po llution Control PP is aware of this EC condition and agreed to comply with 
Board and the State Government. the same. 

ix. The project proponent shall abide by all the lelng Complied 
commitments and recommendations made in the 
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the rt Appraisal Committee

PP is aware of this EC condition and agreed to comply with
the same.

X No further expansion or modifications in the port
area shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate
Change (MoEF&CC).

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Concealing factual data or submission of
false/fabricated data may result in revocation of this
environmental clearance and attract action under
the provisions of Environment (Protection) Act,
1986.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The Ministry may revoke or suspend the clearance,
if implementation of any of the above conditions is

not satisfacto ry

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

x t The Ministry reserves the right to stipulate
additional conditions if found necessary. The
Company in a time-bound manner shall implement
these conditions.

Being Complied
PP is aware of this EC condltion and agreed to comply with
the same.

The Regional Office of this Ministry shall monitor
compliance of the stipulated conditions. The project
authorities should extend full cooperation to the
officer (s) of the Regional Office by furnishing the
requisite data / information/ monitorinq reports

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The above conditions shall be enforced, inter-alia
under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (prevention
& Control of Pollution) Act, 198'1, the Environment
(Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary
Movement) Rules, 20'16 and the Public Liability
lnsurance Act, 199 1 along with their amendments
and Rules and any other orders passed by the
Hon'ble Supreme Court of lndia / High Courts and
any other Court of Law relating to the subject
matter.

Dr. Murali Krishna
Additional Director (S)/ Scientist-E

***** End of The RePort****
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EIA/EMP report, commitments made during Public
Hearing and also that during their presentation to

xt.

xI.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

,*"\k*Jo
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x. 

XI. 

xii. 

XIII . 

xiv. 

xv. 

EINEMP report, commitments made during Public 
Hearing and also that during their presentation to 
the Expert Appraisal Committee. 

No further expansion or modifications in the port 
area shall be carried out without prior approval of 
the Ministry of Environment Forests and Climate 
Chanao (MoEF&CO. 

Concealing factual data 0' submission of 
false/fabricated data may result in revocation of this; 
environmental clearance and attract action under 
the provisions of Environment (Protection) Act 
1986. 
The Ministry may revoke or suspend the clearance, 
if implementation of any of the above conditions is 
not satisfactory. 
Tho Ministry reserves the right to stipulate 
additional conditions ij found necessary. The 
Company in a time-bound manner shall implement 
these conditions. 

The Regional Office of this Ministry shalt monitor 
compliance of the stipulated conditions. The project 
authorities should extend full cooperation to the 
officer (s) of the Regional Office by furnishing the 
reQuisite data / informatioN monitori~g reports. 
The above conditions shall be enforced, inter-alia 
under the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974, the Air (Prevent ion 
& Control of Pollution) Act. 1981, the Environment 
(Protection) Act, 1986, Hazardous and Other 
Wastes (Management and Transboundary 
Movement) Rules, 2016 and the Public Liability 
Insurance Act, 1991 along with their amendments 
and Rules and any other orders passed by the 
Hon'ble Supreme Court of India I High Courts and 
any other Court of Law relating to the subjecl 
matter. 

PP is; aware of this; EC condition and agreed to comply with 
the same. 

Being Complied 
PP is aware of this EC condition and agreed to comply with 
the same. 

BeIng Complied 
PP is aware of this; EC condition and agreed to comply with 
the same. 

Being Complied 
pp is aware of this EC condition and agreed to comply with 
the same. 
BeIng Complied 
PP is aware of this EC condition and agreed to comply with 
the same. 

Being Complied 
pp is aware of this EC condition and agreed to comply with 
the same. 

BeIng Complied 
PP is aware of this EC conditton and agreed to compty with 
the same. 

Dr. Murali Krishna 
Additional Director (S)/ Sdentist-E 

.............. End of The Report** ...... 
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ANNEXURE-5 
 

Compliance status of the conditions stipulated in the schedule-B of CTO order dated. 

11.11.2022.  

S No  Condition Compliance 

Schedule - B 
1 The Port shall complete mechanizing of Berth 

no 6 by 31st March, 2023 
Complied. 

Mechanisation of berth no 6 is 
completed.  

2 The port shall complete the mechanization of 
Berth no 5 within 24 months from the date 
when the coal handled at berth no 5 is adequate 
to handle through mechanization system. Till 
the mechanization is completed, the port shall 
do sprinkling along with MDSS to control dust 
pollution due to handling of coal 

Complied. 
The port is handling coal in berth 
no.5 by deploying mobile hopers 
and transporting through trucks to 
the stockyard. It is observed that 
the stockyard located opposite to 
coal berths is provided with 
MDSS. 

3  The Port shall maintain the existing greenbelt 
of 100m width along the periphery. Further, 
development of 100 m green belt at other 
expansion areas shall be taken up at the time of 
expansion of the port facility and shall be 
completed within 3 years.   

Complying. 

The port developed greenbelt in an 
extent of about 516.6 Acres  

The facility is maintaining a 
greenbelt of 100 m width along the 
periphery, except the lighthouse 
area(north) and towards A.P. 
Genco conveyor (north). 

4 The port shall develop the 20 m width 
greenbelt along the existing coal stock yards as 
per EC & CFO conditions within a time period 
of 2 years 

Complying. 

The facility is maintaining a 20-
meter width greenbelt around the 
coal stack yards except towards the 
east side (Zone 3 & 4). Recently, 
the port has done plantation in the 
North side near the lighthouse and 
in the zone 3 and Zone 4 towards 
east side 

5 The port shall maintain storm water drains and 
improvement of the storm water drains in new 
areas shall be taken up along with the 
expansion of the port. 

 Complying. 
Constructed stormwater drains 
along the coal stockyards and also 
provided settling pits.    

Water 
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6 The source of water is Muthukur Reservoir 
1000 KLD and 4 MLD of water from Nakkala 
kalava irrigation drain. The maximum 
permitted water consumption after proposed 
expansion is as following:  

S. 
No. 

Purpose Quantity 
(KLD)   

1. Dust suppressions 
& Miscellaneous 
(Fire protection 
services) 

1950.0 

2. Gardening 400.0 
3. Domestic 650.0 
 Total 3000.0 

Separate meters with necessary pipe-line shall 
be maintained for assessing the quantity of 
water used for each of the purposes mentioned 
above. 

 

Complied. 

The port is meeting its water 
requirement from Nakkala kalava 
irrigation drain and muthukur 
Reservoir.   

 

7 The port shall comply the following effluent 
discharged standards based on the disposal 
points permitted:  
Outle
t 

Parameter Concentration 

 pH 5.5 - 9.0 
 Total Suspended 

Solids (TSS) 
<100 mg/l 

 Oil and Grease 10 mg/l 
 Biochemical 

Oxygen Demand 
(BOD) 

30 mg/l 

 Fecal Coliform 
(FC) (Most 
Probable Number 
per 100 Milliliter, 
MPN/100ml) 

<1000 
MPN/100 ml 

  

Complied. 

Air 
8 The port shall comply with emission limits for 

DG sets of capacity upto 800 KW as per the 
Notification G.S.R.520 (E), dated 01.07.2003 
under the Environment (Protection) 
Amendment Rules, 2003 and G.S.R.448(E), 
dated 12.07.2004 under the Environment 
(Protection) Second Amendment Rules, 2004. 

---  
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In case of DG sets of capacity more than 800 
KW shall comply with emission limits as per 
the Notification G.S.R.489 (E), dated 
09.07.2002 at serial no.96, under the 
Environment (Protection) Act, 1986. 

9 The port shall comply with ambient air quality 
standards of PM10 (Particulate Matter size less 

than 10m) - 100 g/ m3; PM2.5 (Particulate 

Matter size less than 2.5 m) - 60 g/ m3; SO2 

- 80 g/ m3; NOx - 80 g/m3, outside the 
factory premises at the periphery of the 
industry. 

Standards for other parameters as mentioned in 
the National Ambient Air Quality Standards 
CPCB Notification No.B-29016/20/90/PCI-I, 
dated 18.11.2009. 

Noise Levels:  
Day time (6 AM to 10 PM) - 75 dB (A) 
Night time (10 PM to 6 AM) - 70 dB (A) 

Complying. 

The industry has provided 3 no. of 
Continuous Ambient Air Quality 
Monitoring stations at CVR 
Amenities Complex, 
Thamminapatnam Village and 
Krishnapatnam Village for the 
parameters PM2.5, PM10, SO2, 
NOx, CO and NH3.  

In addition to the  above 3 nos of 
CAAQM stations, 2 nos of  sensor 
based CAAQM stations installed 
and instead of sensor based, the 
port shall install conventional 
CAAQM stations.   

10 The Port shall take all measures including 
latest available technologies to comply with 
above ambient air quality standards 

Complying. 

M/s. AKPL provided mechanised 
coal handling berths, MDSS with 
248 sprinklers, deployed 12 Truck 
mounted sprinklers, 3 Nos. of 
heavy-duty Atomized Sprayers, 
Hoppers for cargo unloading, 
paved roads, road sweeping 
machines and 8 No. tractor 
mounted hydraulic broom 
sweeping machines.   

In addition to the above, 2nos of 
heavy-duty sweeping machines 
are provided for effective 
sweeping of roads, berths and 
operational areas in the port 
premises.  

11 The Port shall not increase the capacity beyond 
the permitted capacity mentioned in this order, 
without obtaining CFE & CFO of the Board. 

Complied. 
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12 Coal stack heights in all coal yards shall not 
be more than 12mts. 

Complied. 

13 The port shall ensure required wetness all the 
time on the surface of stockpiles to avoid the 
dust emissions from the stockpiles. 

Complied. 

M/s. AKPL provided MDSS with 
248 No. of sprinklers at coal 
stacking and wagon loading areas 
and deployed 12 No. of truck-
mounted sprinklers.  

Provided 2 No. of additional heavy-
duty sweeping machines. 

14 The port shall install a sufficient number of 
CAAQM stations in between the villages and 
the port area. The stations shall be located at 
the periphery of the villages to monitor all the 
parameters given in the consent order. 

Being Complied. 
 
M/s. AKPL installed 3 No. of 
CAAQM stations to measure the 
parameters NOx, NH3, SO2, CO, 
PM 10, PM 2.5, at the following 
locations and data connected to 
APPCB website. 
1. Station - 1 – (CVR Amenities 

Complex)  
2. Station - 2 – 

(Thamminapatnam Village)  
3. Station - 3 – (Krishnapatnam 

Village)  
In addition to the  above 3 nos of 
CAAQM stations, 2 nos of  
sensor based CAAQM stations 
installed and instead of sensor 
based, the port shall install 
conventional CAAQM stations.   

15 The port shall maintain properly the three 
CAAQM stations provided and shall be 
connected to APPCB website 

Not complied. 

Not maintaining properly as the 
parameters are showing negative 
values. The port shall carry 
calibration regularly to rectify the 
same. 

16 Unloading of iron ore from the railway wagons 
house should be carried out with wagon 
tipplers only, in case, handling of iron ore is 
more than 6 MTPA. As and when iron ore 
handling is to be done intermittently, it should 

Complied. 
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be handled with water sprinkling system at 
high pressure with swiveling type nozzles 
operated regularly to cover entire stockpile. 
Nozzles shall be operated along stockpile at 
regular Intervals to cover stockpile height and 
width. 

M/s. AKPL is handling Iron ore 
intermittently and carrying out 
water sprinkling.   

 

17 The port shall take adequate air pollution 
control measures with respect to the enhanced 
dusty materials handling capacities. 

M/s. AKPL provided mechanised 
coal handling berths, MDSS with 
248 sprinklers, deployed 12 Truck 
mounted sprinklers, 3 Nos. of 
heavy-duty Atomized Sprayers, 
Hoppers for cargo unloading, 
paved roads, road sweeping 
machines and 8 No. tractor-
mounted hydraulic broom 
sweeping machines.   

In addition to the above, 2nos of 
heavy-duty sweeping machines 
are provided for effective 
sweeping of roads, berths and 
operational areas in the port 
premises. 

18 The port shall stock all the dusty materials with 
in the designated storage yards only. 

Complied. 

19 The port activities are concentrating in north 
quay by construction of 12th Berth, hence the 
stocking of dusty materials shall not be 
extended towards the residential areas around 
the port area. 

Complied. 

 

 

20 The dusty materials transporting vehicles shall 
be closed in all respects/ covered with tarpaulin 
for controlling fugitive emissions. 

Complied. 
 

21 The port shall provide wheel washing facility 
near the dusty cargo stocking area, to the 
freighted vehicles going outside the port. 

Complied. 

2 nos. of washing facility provided 
at coal gate complex and South 
side gate. 

22 The port shall inform the modifications made 
in port infrastructure developments to the 
MoEF&CC and to the Board time to time. 

Agreed to comply. 

23 The port shall obtain EC for any change of 
scope of the project and shall restrict the port 
activities as permitted vide EC Orders 

Agreed to comply. 
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Dt.26.07.2006 for Phase - I, 13.11.2009 for 
Phase - II & Phase-III (Expansion) 11.01.2021. 

24 The port shall continuously operate the 3 
CAAQM stations installed in between villages 
and port area to monitor all the parameters 
given in the consent order and upload the data 
continuously to the APPCB / CPCB websites. 

Complied. 

General 
25 The MDSS system shall be in operation 

wherever the stock of any bulk material (Dusty 
cargo) is piled in a way to ensure wetness on 
the surface of stock piles. 

Complying. 

M/s. AKPL shall increase the 
frequency of operation of  MDSS 
particularly during  sunny days. 

26 As regards to deviation in location of facilities 
such as stock piles and other facilities, from the 
originally envisaged plan, amendments for the 
EC and CFE have to be obtained immediately. 

Agreed to comply. 

27 The port shall maintain the existing green belt 
with adequate width and density and in vacant 
places 

The port developed greenbelt in an 
extent of about 516.6 Acres.  

Recently, the port has done 
plantation in the North side near 
the lighthouse and in the zone 3 
and Zone 4 towards east side 

28 The port shall use road sweeping machines to 
clean all port internal roads regularly. 

M/s. AKPL provided 12 Truck 
mounted sprinklers, 3 Nos. of 
heavy-duty Atomized Sprayers, 
road sweeping machines and 8 No. 
tractor mounted hydraulic broom 
sweeping machines.   

In addition to the above, 2nos of 
heavy-duty sweeping machines are 
provided for effective sweeping of 
roads, berths and operational areas 
in the port premises.  

29 The port shall ensure that the trucks 
transporting cargos to outside the port shall be 
covered with tarpaulin to avoid fugitive 
emissions / spillages. 

Complied. 

Provided provision of 28nos at a 
time to cover the trucks carrying 
coal with tarpaulin 

30 All conveyor belts and other transfer points 
shall be covered with GI sheets to mitigate 

Complied. 
Provided GI Sheet covering to the 
Transfer points.  
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fugitive emissions generated during conveying 
of dusty cargos. 

31 The port shall maintain water sprinklers for 
effective control of fugitive emissions 
generated during handling of cargo and 
increased volume of vehicular traffic. 

Agreed to comply. 

32 The port shall maintain Mechanical Dust 
Suppression System (MDSS) for stock yards, 
dusty cargo berths and conveyor belts. 

Agreed to comply. 

33 The port shall develop and maintain 100 m 
width greenbelt along the periphery & 20 m 
width around coal stack yards as per EC/CFE 
condition 

The port developed greenbelt in an 
extent of about 516.6 Acres.  

The facility is maintaining 
greenbelt of 100 m width along the 
periphery, except lighthouse area 
(north) and towards AP Genco 
conveyor (north). 
Recently, the port has done 
plantation in the North side near 
the lighthouse and in the zone 3 
and Zone 4 towards east side 

34 The port shall maintain empty dusty cargo 
vehicles washing system to clean dusty cargo 
empty vehicles. 

Complied. 

The facility provided a separate 
utility area inside the port 
premises.  

35 The port shall record the energy consumption 
for the energy meters provided for Sewage 
Treatment Plant (STP), pump houses to water 
sprinklers / dust suppression measures and Air 
Pollution Control Equipment’s (APCE) 

Complied.  

Separate energy meters provided to 
STP and APCE. 

36 The port shall not allow any hazardous wastes 
through the port other than waste oil from DG 
Set, Waste oil from Ship, Wastes / residues 
containing oil from ships, used oil generated in 
the Port without prior permission of Board and 
shall comply with EC conditions. 

Complied. 

37 The port shall not store any hazardous waste 
within the premises a per the time frame 
mentioned in HWM Rules. 

Complied. 

38 In case a leaky container of hazardous cargo is 
found, a separate permission of the Board may 
be obtained after establishing the quality and 
the type of waste for disposal 

Agreed to comply. 
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39 All types of the fertilizers should be stored in 
the closed warehouses only. The Port should 
ensure that there should not be any open 
storage of urea or any other fertilizer materials. 
There shall not be any effluent generation 

Complied. 

Fertiliser cargo are being stored in 
the closed shed. 

40 The port shall store fuel oils used for 
construction equipment, vessels and vehicles 
in a well-designed manner and protect them 
against fire hazards by construction of 
compound wall to prevent access to 
unauthorized elements. The surface run off 
from storage area shall pass through oil water 
separator before being discharged. 

Complied 

41 The port shall provide fire detection and 
firefighting facilities with adequate water 
storage in fire prone areas in consultation with 
Directorate of firefighting. 

Complied. 
 
The industry has obtained Fire 
NOC. 10 no. of fire monitoring 
tankers for control of dust 
suppression and spontaneous 
ignition 

42 The port shall comply latest technologies for 
controlling fugitive emissions including the 
following: 

1. Fully mechanized handling equipment for 
loading and unloading operations 

2. Closed conveyor belt with water 
sprinkling arrangement for suppression of 
dust while conveying dusty cargoes like 
coal, iron ore etc. 

3. Specially designed iron ore ship loader 
with necessary precautions to reduce drop 
height of iron ore into the ship. 

4. Mechanical water sprinkling shall be 
provided on roads and at dusty cargo 
storage areas for suppression of dust. 

Complied. 

a) Coal ship unloaders and 
conveyors are provided berths 
6,7,8  

b) Water sprinkling system 
provided in ship unloaders and 
conveyor system for dust 
control.   

c) Water sprinklers are provided.  

d) Provided Mechanical water 
sprinkling at the coal storage 
yard and tankers to suppress 
the dust.  

43 The port shall maintain adequate number of 
ground water monitoring location on scientific 
basis and the same shall be monitored every six 
months. 

Complying. 

Carrying out groundwater 
monitoring at 4 locations through 
3rd party. 
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44 The port shall construct the storm water drains 
to avoid the contamination of runoff with other 
effluents. 

Complying. 
Constructed stormwater drains 
along the coal stockyards and also 
provided settling pits.   

45 The port shall regularly clean the drains to 
avoid siltation. 

46 The port shall monitor compliance through 
Environment Management Cell with qualifies 
and trained staff 

Complied. 

47 The port shall maintain onsite emergency 
action plan after carrying out risk analysis and 
HAZOP studies. 

Complied. 

48 The port shall comply with the conditions of 
CFE order dated 08.05.2010, 22.02.2018 and 
25.2.2021. 

Agreed to comply 

49 The port shall submit monthly monitoring 
reports to RO: Nellore 

Complied. 

50 The port shall comply with standards and 
directions issued by APPCB / CPCB / 
MoEF&CC as and when notifications are 
issued from time to time. 

Agreed to comply. 

51 The port shall install digital display boards at 
publicly visible places at the main gate 
indicating the products manufactured Vs 
permitted quantities, Treated effluent 
concentrations Vs discharge standards, Stack 
emission & AAQ concentrations Vs standards, 
hazardous waste generation, disposed, stock 
Vs permitted quantities and validity of CFO; 
and exhibit the CFO order at a prominent place 
in the factory premises, as per Hon’ble 
Supreme Court order 

Complied. 

52 The port shall submit Half yearly compliance 
reports to all the stipulated conditions in 
Environmental Clearance (EC), Consent for 
Establishment (CFE) and Consent for 
Operation (CFO) through website i.e., 
https://pcb.ap.gov.in by 1st of January and 1st 
July of every year. The first half yearly 
compliance reports shall be furnished by the 
industry and second half yearly compliance 

Complied.  
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reports shall be the audited through 
MoEF&CC recognized and National 
Accreditation Board for Laboratory Testing 
(NABL) accredited third party. 

Special conditions 

53 The port shall possess valid NOC issued by the 
Andhra Pradesh State Disaster Response and 
Fire Service Dept., (APSDRFSD) and submit 
a copy at concerned Regional Office, APPCB. 

Complied. 

Obtained valid fire NOC.  

54 The port shall prepare a safety report and carry 
out an independent safety audit report of the 
respective industrial activities including 
chemical storages / isolated storages by an 
expert not associated with such industrial 
activity as required under Rule 10 of MSIHC 
Rules, 1989 and get it approved by the 
Factories Dept., and submit the compliance 
along with copy of the safety report, safety 
audit report and safety certificate at concerned 
Regional Office, APPCB. 

Complied  

55 The port shall extend training to the working 
personnel for the prevention of accidents and 
necessary antidotes to ensure safety, as per the 
MSIHC Rules, 1989 

Complying. 

Carrying out training to the 
employees on regular intervals.  

56 The port shall carryout calibration of safety 
equipment and leak detection systems at 
regular intervals and shall certify the same with 
the Factories Department. That certified copy 
shall be submitted to the APPCB, Regional 
Office. 

 

Complying. 

Carrying out 3rd party analysis.    

57 The port shall install fluorescent Wind Vane at 
the highest point in the industry premises. 

Complied  

58 The port shall submit Risk analysis and risk 
assessment covering worst scenario clearly 
describing impact within the industry premises 
and outside the industry premises and 
emergency response system. 

Complied. 

59 The port shall submit the copy of the safety 
audit report and On-Site / Off Site Emergency 

Complied. 
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Plans as applicable after being certified by the 
Factories Department to the APPCB, Regional 
Office from time to time, if the storage quantity 
of hazardous chemicals is equal to or, in excess 
of the threshold quantities specified in 
schedule 2 & 3 of MSIHC Rules, 1989 

 

 

ENVIRONMENTAL ENGINEER 

APPCB, RO, NELLORE 
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-Jayesh Ranjan, lAS., 
Principal Secretary to Government (FAC) 

INFRASTRUCTURE & INVESTMENT DEPARTMENT, 
Room No. 117-A, D-Block. Ground Floor. 

. (Dear 

D.Q.Letter NO.773/Ports.II2012 

A.P. Secretariat, Hyderabad - 500 022. 
©: (Off) +91-40-23450517 

Tele/Fax: +91-40-23450518 
e-mail: prlsecy_infra@ap.gov.in . 

Dated:19 -08-2013. 

Sub:- Development of MIs. Krishnapatnam Port Company Ltd -
Extemal Infrastructure - Request for providing~ater supply 
from Muthukur Reservoir- Regarding. 

* * * * * , . i 
I. would like to recall my tele talk on. the above subj~ct. I would like to 

inform you that as per the clause 3.15 of Revised Concession Agreement made 
by the Government with MIs Krishnapatnam Port, the State Government shall 
provide external infrastructure viz., road connecting the nearest N.H to the Port 
boundary, water supply upto Port boundary and power supply from nearest 
substation upto Port boundary. 

In this regard, the Krishnapatnam Port Company Ltd in their letter dt 
14.09.2012 (copy enclosed) have requested the Government, for supply of 1.0 
MLD of water from Muthukur Reservoir to Krishnapatnam Port in terms of Clause 
3.150f Concession Agreement. In this regard, the GovernlT1ent vide G.Q.Ms.No. 
10, I & CAD (PWM&MI-R 1) Department Dt. 20.02.2013 (copy enclosed), 
accorded revised administrative approval for an amount of Rs. 110.34 Lakhs as 
against earlier administrative approval of Rs. 71.50 lakhs to take up the deposit 
Work of "Providing Raw Water pumping main from Muthukur Large tank to 
Kristillapatnam Port MUSS (Main Utility Sub Station) area including construction 
of Head Works in Muthukur Village and Mandai in SPSR Nellore District", and 
directed the Chief Engineer, NTR TGP, Srikalahasti to take further action in the 
matter. 

In this regard, I am to inform you that in the meeting held on 22.02.2013, 
the Chief Secretary have directed that the above work shall be completed by 
31.08.2013 positively. It is' learnt that even though the tenders have been 
finalized, the work could not be grounded due to. local problems. 

Ir-, _ ._J I ......... ' 
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I request you to look into the matter personally and to issue necessary 
instructions to the officials for commencement of work by Irrigation Department 
for supply of raw water from Muthukur Large tank)o Krishnapatnam Port MUSS 
(Main Utility Sub Station), at the earliest. 

With 

To 
Sri. N.Srikant, lAS 
. Collector and District Magistrate, 
SPSR Nellore District. 

.~ 
~n?Chi:f Engineer, 

Telugu Ganga Project, 
Srikalahasti. 
Chittoor District. 

Yours sincerely, 

Sd/-
(JAYESH RANJAN) 

~NJA 

. , 
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From 

GOVERNMENT OF ANDHRA PRADESH 
WATER RESOURCES DEPARTMENT 

To 
Sri P.M. Khan, B.E., 
Executive Engineer (F AC), 
Drainage Division, 
Nellore. 

The'Director &. CEO., 
M/ s Adani Krishnapatnam Port Ltd., 
Krishnapatnam Post Box - No.1, 
Muthukur mandaI, 
SPSR N ellore District. 

Letter No:EElDBITO/Nakkala Kalava/ '3>2--~t\ Dnted:16 -10-2023. 

Gentleman, 

Sub:- Revised rates agreement - Drawal of 4.9 cusecs of water from Nakkala 
kalava by Adani Krishnapatnam Port Limited - supplemental 
Agreement accepted - Regarding. 

Ref:- 1) G.O. Ms.No.39, I&CAD (PWGC& IWS) Dept, date: 02-04-2002. 
2) Agt No.01 DN Lease/2010-11, dated: 28-07-2010. 
3) G.O.Rt.No.202, Industries & Commerce ( INF) Dept., date: 6-12-2014. 
4) G.O.Ms.No.l, Industries & Commerce ( P&I) Dept., date: 12-01-2022. 
5) Letter No.ENC (I) EE/DEE/ AEE2/WS/Certain clarification related to 

G.O.Ms. No.1, date: 18-10-2022 vide SE/IC/NLR Endt No.551gl, 
date: 09-11-2022. 

6) SE/IC/Nellore/DEE2/(I) AEE-l/Royalty charges 241gl, 
date: 14-07-2023. 

7) This office Letter No.EE/DB/TO/ Nakkalakaluva 184M, 
date: 14-08-2023. 

8) Adani Krishnapatnam port Limited dated: 24-08-2023. 

***** 
The revised rate of agreement for 1/ Drawal of 4.9 cusecs of water from 

Nakkala Kalava drain is accepted in your favour and Registered as Divisional 
supplemental Agreement No. 01/2023-24. 

A copy of the supplemental agreement is here with enclosed. You are 
requested to contact the Deputy Executive Engineer, Drainage Sub Division No.1, 
Nellore who is the authorized representative at all times at site of work. 

End:- Copy of Agreement. 

YO~')AJ'l! "7 
Executive Engmeer, 

Drainage Division, Nellore. 
L ... , '2. 
Ji' ~. fI 411" ? • \\"1,, 
,l.\ ' 
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Certlflclll No. 

Certlfloate Issued Date 

Account Reference 

D9GCode 

Unique Doc. Reference 

Purohased by 

Description ofDoollment 

Propertx Description 

Consideration Price (Rs.) 

First Party 

Second Party 

Paid By 

Stamp Duty Amount(Rs.) 

\ 

INOlA NON JUDICIAL , 

Go¥ernment of A dhr. Pr it 
-~.~----.---. -----_._ ... 

IN-AP212707504897.B1 V 

13-Sep-2023 01:33,PM . .' 
NEWIMPAcc (SV)/ ap 180633041 Afl-NLRI AP-M1KJapkassllu 

27002308001 (WoIGR . , , 

• SI!JSIN.APAP1806330444790B65961-923V 

!;)ATEE$H GANGA 

'1lcle 6 Agreement 

ot Appllcabll1 

• 0 1 
(Z~l'o)4"'; . 

• ADANi KRISHNAPATNAM POHT LID " . 
• Not Appllcabia 

'. I 
• ADAM KRISHNAP.ATNAM PORT LTD . , 

• 100 
{One Hundred on'V£ • 

1I11I1l 

" " 0" 
o t)'~ 

o 0 
o 

0" 00' (J 

(} 

00" 
~ 0 tJ () 0 

Q 

PI<!i1SC 'Nrlte (1 type be/ow thl~ t '" • - ~. ~ .. ~ . _ • • ' , - • •• " ..... . . .. ~ ..... ... . , ' •• • • .,. .--- .~ .. . .. . , " ' l~ ' • 

This'Original Agreement No.1 /2010-11, dated 28-07-2010 
("Supplemental Agreement") is made on this 1616 day of oc...rob e.:::n. - 2023 

Between his excellency the Governor of Andhra Pradesh represented by the Executive 
Engineer, Water Resources Department, Drainage Division, Nellore herein after called the 
1/ Government." As one part 

And 

ADANI KRISHNAPATNAM PORT LTD a company incorporated under the provisions of the 
Companies Act, 1956 or 2013 having its site office P.O Bag No.Ol, Muthukur MandaI, SPSR 
Nellore Distrid, Andhra Pradesh 524344 and its Registered Office at Adani Corporate House, 
Shanti gram, Near Vaishno Devi Circle, S.G. Highway, Khodiyar, Ahmedabad-382421, 
Gujarat, India (Hereinafter referred to as the "Company" or" AKPL") of the other part 

/2023-24, dt ...... ./10/2023 " 
( '" t~' ,1'/"' 

Mlimaging Director 

statutory Alert: 

~
')t'\\ \ u-, .J" _ / • 

\\, . ~ -4' ••• .-' 4<1 

,\ ~<" "'~"'\b ~\~) \rlA)')'" /' 

Executive Engineer, 
Drainage Division, Nellore. 

0015581087 
:~ " , 

'I, The authentlcllv of Ihl~ Sl:lml! cMI(fcate ~ttolM btl V<'lri/lf!ti al .'mow, 'I:cilestarno CIllii d. ; ','1:." ". U 1't' ""' ,,' 11 ' " ' il ' :i ' d!" H il~' i 
Any discrepancy In Ihe da alf~ on this C!!111fIDilli' and 119 nv£!tI ,IIJle cu, 'If' web~llp f Moll l' " "I'P ' rl' '',' 'I, I' 'I > " ," 

2. THe 011 Us of checldng the iegltltnacy Is 011 the w ers of the ceI Ullo,1tt! 

) 

:~ 
;. 
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Recitals: 

A. Whereasthe Company has applied to the Government for License to draw 4.9 
cusecs (17640 eft drain water per hour) for ,8 hrs. in a day for a period every 
year from NakkalaKaluva Drain. The Government agreed to grant Ucense 
and the Company has agreed to accept the license for the terms and 
conditions set forth therein and executed the same through an Agreement 
No.1 Lease /2010-11 dated 28-07-2C)10 (Herein after referred as "Original 
Agreement") .' 

B. Where as the company has paid an amount of Rs 1,19,070/- (Rupees One 
Lakh Nineteen Thousand Seventy Only) Vide DD. No,202979 dated 24-07-
2010 at State Bank of India Krishnapatnam Port Branch SPSR Nellore District 
in favor of Assistant Pay & Accounts Officer, Somasila Project, Nellore as and 
for security for fulfillment and observance of the conditions, covenants and 
stipulations in these presents of the Original Agreement. 

C. Where as it has been agreed between the Company and the Government that 
the Original Agreement is required to be amended to incorporate the revised 
Clauses of Preamble, Water Charges by executing this Supplemental 
Agreement (herein after referred as "Original Agreement"). 

D. Where as the Company has paid an amount Rs 3,17,520/- (RupeesThree 
lakhs Seventeen thousand Five Hundred and twenty Only) Vide challan. No: 
71269405462023 dated 04.09.2023 for difference of three months initial 
advance security for fulfillment and observance of the conditions, covenants 
and stipulations in these presents in order to renew the agreement with the 
amendments set forth here under. 

NOW IT IS HEREBY AGREED AND DECLARED BY THE PARTIES TO 
THE SUPPLEMENTAGREEMENT AS FOLLOWS: 

1. The Preamble of the Original Agreement is amended and now be read as 
below: 

"ADANI KRlSHNAPATNAM PORT LTD a company incorporated under 
the Provisions of the Companies Act 1956/2013 having its site office P.O Bag 
No.Ol, Muthukur MandaI, SPSR Nellore District, Andhra Pradesh 524344 and 
its Registered Office at Adani Corporate House, Shanti gram, Near Vaishno 
Devi Circle, S.C. Highway, Khodiyar, Ahmedabad-382421, Gujarat, India 
(Hereinafter referred to as the "Company" or "AKPL")which expression 
shall, unless repugnant to the context or meaning thereof, be deemed to mean 
and include its successors and assigns). of the one part 

Executive Engineer, 
Drainage Division, Nellore. 
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2. The following clause 4 of the Original Agreement is amended and now be read as 
follows: 

"4: The Company Shall pay Water charges aLRs 5.50 per 1000 Gallons in terms of 
G.O.Ms. No. 20~ Industries & Commerce (INF) Dept dated 06-12-2014 or at any 
other rate fixed by the Government from time to time payable every month as 
agreed with the supplier. This rate is subject to revision by the Government from 
time to time." 

~ :, 

3. As G.O.Rt. No.1, Industries & Commerce (INF) Dept., date: 12-01-2022 is kept under 
abeyance temporarily present rate applicable is Rs. 5.50/1000 gallons only. In the 
event of modification of rate in future by the Government due to final verdict in 

the court or otherwise, subject to applicability of Government order to AKPL for 
consumption of Nakkala kalava drain water, AKPL shall pay new rates applicable 
and from the effective date as mentioned in Government Order. 

4. Miscellaneous: 
I. The Company and the Government hereby agree that this supplemental 

Agreement is amalgamated with Original Agreement and be constituted as a 
Complete Original Agreement. 

II. The provisions of this Supplemental Agreement shall modify the terms and 
conditions set forth in the Original Agreement to the limited extent only as 
set out in the Supplemental Agreement. Except as specifically and expressly 
provided under this Supplemental Agreement, all other provisions of the 
Original Agreement shall remain unchanged and in full force and effect and 
shall continue to remain applicable and binding on Parties thereto and 
hereto. Any reference to the Original Agreement in any other agreement or 
document shall be deemed to mean a reference to the Original Agreement as 
amended by this Amendment Agreement. 

III. In the event of any conflict or inconsistency between the OriginalAgreement 
and this SupplementalAgreement in respect of provisions set out herein, the 
provisions of this Supplemental Agreement shall prevail over 
Original Agreement. 

IV. This Supplemental Agreement shall be deemed co-terminus with the 
OriginalAgreement and shall terminate automatically upon the termination 
of the OriginaIAgreement without any further actions from the Parties. 

In witness whereof the parties have duly executed this Supplemental Agreement 
to the Original Agreement hereunto set their hands and seal on the day and year above 
mentioned. 0 rJ:' 

rOt AW~"fll '-f'ml'ted ~{(~ f~"'- / f (\'f"-1/. 't -7--- . ('kr:~>,'-( . \ \ 0 "'1(1 .' / 

-.~ '--'6-r ~ Exe:~iv~ ~~gi~eer, . 

Managing Director Drainage Division, N ellore. 
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IRHI GATION & CAD DEPARTI>i!!:NT 

From To 

Sri Md.Nnyeem, B.E.) 
Executive Engineer, 
'Drctinn@ Division, 
S .. P. S. R. Ne116l"Q '~' 

J iu"'iGh~'1pntnom Port CompD.ny Ltd., 
(MIG,. Nnl7UYlllP Eng.ineer\&fCo.,) 
Kriohnnpcrtnom Fort, Q 

... -----
Ge ntle mo.]}, 

JCriohn::tpotno.m Villo. £P t 

lV1uthwn;rr M,:u'ldOl; 

Dnted: '2~J?-- 1 ~ l U 
~ - -

Sub:- Agreement - Drm."o.l of 4.9 Ctmecl3 of water 
• trom No.kko.lo.. K:.:t1nvCi. droin by Krishnnpntrtlm 
Port Compony L tel. - A g8,"'r'ee me nt 0. ccepted ... 
Re go.ming:. 

Raf:-a.E, 0 Memo~No,~DB/A'lXl.1/Kri.shnnpotnClm/767 Me, 
'dnted19.9'~~09.' 

»'. ,',.-:, . ,- .' 
The Agreement for tlDrClwo.l of 4·~'9 Ctmecs of Wn'bar from 

No.l~l{,Ci.ln Kalo.vadro.in in accepted in your favour [1.00 
"', '" " D) ,,' ',' ,c, 

Ba.gi13tered 0.13 Divisional Agreement No. I - f ~ /2019"'"11" 

A,'coP¥:c>:t the~gre~ment io herewithel'lcIDsec1.~>tCl& 

" " ·o~', ~~~W'::f!;~d:.to¢~~tact the : ~putJr Execrtti~eEn~fle~r,~:.: ,,' 

,rii>tii~'1ce:'~U.b~~'Vi~iO nNo,~II1. ,t Ne 11 ~"eis t l1e a uthor.irie~d ,,' 

:t'9pre::>e ntatiol1 at all times at oi te of worle. 

u: ..... ·;·.· """,' ..•.• :",:. •..•. ;.~ ,. •.. -.~. 

i ;­
}~ j ,. r' t "I! f. " 

; ~ 
i :j 

I 
! 

i '. 

i ' 

i 
. ·i , I 
'. j 

. ~, . 
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A /0 

Agreement for the drc\,lCll of 4~'9 CI.lf.J8Cr3 (17640 eft ","ute!' 

per· hOlll') for 8 hOur'n in n day from NC"lkkalo. lmlava dro.in in 

Mutl{ukur (M) S.l?S~R. Nellers Tlistri~it; by Kril3hnapotncm 

Port Company.-

Agreement mode bet:ween h1G exc~llCl.ncy the GOi/Gr110r of 

Andhra Pro.deoh r9pl'909l1ted by the Executive EnGineer, 1&(,.AD 

:oepo.l->tment, Dr0.il1C\gG Divi:zi'on, Nellore (here il'l after co.lled 

the Government) o.n:l I<r:inhmpn.:tnGm Port Company Limited', 

'Cry' , 
AGreement -No: I - ,I~} 52.01(')- \ 1-. 

j • 1 \' 

\~.l"\. ~~ .. , ... ': fJ.} -~j .. fY_'".J'=.I')11 i. /.:-.~ iJ 
_,' ,J -. 

,ExJil!cl.ltive Engineer, 'I8:CAD.;, 
Drct:;tnngEl Di v1:::;1011, Ne1J.ore. 

'. 

' .. 
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" I 

ANNEXURE-20 

during the scarcity year at the cost of irrigation Ileeds and-the ~thcr pu blie 

'purposes such as drinking watei' needs. The quantulll of water drawn shall 

be measured by sllitable measuring devi.ces to be installed by th~ Company 
, ~ 

.at their cost and measurements will be recorded by the supplier \ and such 

. Jl1eas\.U·em~nts are final for both the pBlties and not questionable in atly 

Court of Law. 

(b) Water will be made available to the Company at source i:e" Nakkala Kalva 

·dl'aiil. 

. . 

© ITheColl1pany has to make its oWIlaniulgemel1~ for sto~ing water 

in the storage reservoir b y drawingwatel" of sufficient QUlU1tity Blld 

,(d) The supplier is ~o way be responsible for non supply of water at 

'sources due to reasons, which are beyond the control of the supplier. . : . 
, . 

The Company shall invru.;ably stoie water in its premises. 
" ' . . . 

3 .. ,1:'he licence', liberties ru.ld privileges l!.ere by granted shall,be held and 

exerf?ised by' the company fi'om the. day of first drawal of water 

'A. ,The~ompal1Y shall pay water charge.s at Rs.1.S0 per 1000 Gallons ill terms 
',' ., . " 

of G .. O.Ms.No.39 I&CAD PW QC & IWS COD Dept.,dt:2-4-2007 of at allY 

other rate fixed'by the government frpm time to time payable every month 

as agreed with ,the supplier. TIus rate is subject to revision by the 
I 

~ov.enunent from time to time . 

. 5 .. The compa,ny. to the intent that theobl~gation may continue thi:ough out the 

continU811Ce .ofthis grant covenants, hereby with the Governo~ as follows; 

,(n) to pay the water chru.·ges referred to in clause 4 above the water charges 

shall be payable every month agciulSt the bills raised by the Department 

and initially for 3 montl1ll ill aclvar).pe. , 

.(b) ,to pay the ~i:ibsequent monthly paymel).t on or before the 15th day of 

each month pl·ovide, however that if the Company fails to pay to the 

.Government the warer charges anqpther amounts if any ~ayable 

.under those' prese~ts on the respl!ctive. 4ates on which they are 

luaM imyable here under, the cO!1.').p.aQ.y.sball pay interest at 12% per 

amlUl11 011 such amounts fl'om tp,e dates which they we\·e so 

.payable ,ulltil the date ofpaYl11e~lt or recove;y. t.'-£..'QJ,----; 
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ANNEXURE-20 

,V5/ 
-4""" 

(h) not to assign under let or part with the possession and benefit of the said 

company 01' of ~he liberties and privileges hereby granted or a11Y part 

there of, ,without flfst obtaining the written consent of the Govemment; 

(i) not v.~thout previous consent in writing of the' government h~.s obtained 

to add, any new ·01' additional muchinel'Y or i'eplace the 111achinery 

installed at the ti111e to the grant provided that any part or parts of the 

san1e may be renewed without such consent; 

0) .. 110 field body. or pipe line should be taken thl'Ough out 01' along 

Govenunent land without prior approval of the GCiverm11ent, 110 cross 

blUld 01' Slluctul'e should be placed across any irrigation source aiongthe 

alignment ?f the pipeline for drawing water by the company and the 

entire cost of pipe line constt'uction of works inclUding their 

: maintenance should be borne by the company. 

(Ie) The prior concurrence of the .Roads and Buildings Depru.1ment or 

Pallchayat Raj Depru.il11ent should be obtained by the company for 

laying of pipe line if auy across the roads etc., 

(1) the location, erection and arrangements to maw water shell be 

.accordauce with the l)lan approved by the suppliers 

(in)' in. the event, the cO~1pany ,h'l:\-willg excess water beyond the fixed 

quantity a~ .agteedin the Agre.ell1ent without prior consent of the 

"Deparllnel1t mid ifthe same ill noticed by the Govemment subsequently 
. . 

the Government ~all be at liberty to impose penalty i.e., sit !TIay double 

the rates fixed in the agreement or as the Government deem fit; and . , 
'(11) Violation of any of the conditions mentioned above shall entitle the 

ca11cellation of permission grant~d for drawal of water after (J 5)clays of 

I').otice. 

6. The company has to abide by any other condition ~ laid by the 

Goverrnl1el1t/irrigation department f!'Om time to time. 

7: 1:he Govelmnent of Andlu\t Pradesh shall have the right to modify or 

cha~ge or del~te the terms of COllditions of Uus agreement after giving one 

month notice to the compa11Y. 

. . j\, ___ ~\"l-f,ld;Jl-; 
I~' ' 

Executive Engineer, I&CAD., 
. : Dralnage DiviSion, Nell qre. 
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ANNEXURE-20 

them Bnd in either of the compuny at its registered office either ~y 

registered post 01' left there on to determine these presents and the licence 

hereby gnmted shaH immediately cease and delennine but without prejudioo 

to any right of section of remedy of tile Government in respect of ru1Y 

previous breach or any cOllvenient of on the part of the compBlly herein 

. contained or in the alternative the Goverlllnent Il1ny step and prevent the 

taking and using by the company the water fi·om the said sOj.1l'ce and for that 

purpose set. lip such intake wells, machinery, pumps, pipe line, Cross 

. ·MasomYBl1d Cross Drainage works, and other works as may be necessary 

until such S1.1lllS of money as shall be h~ ru-rears shall be fl111y paid together 

with the expenses attendi.ng such hindrflnce or stoppage. 

5) The SUlU ofRs.l,19,070/- deposited by-the company under clause 

8 above or 1:;uoh portion there of as lUay be returnable to the company all 

the expiration or sooner detennipatiol1 of the terms hereby created. 

6) The conditions alld terms as laid forth by the GovenlUlent ill 

.G.O.Ms.No.118 I&CAD., (Irri.VII-I) Department dt:2J.'"-1-200S forms as 

·integral P1Irt. of this agreement which [Ire Ulll.1cxed there to. Except as 

other wise. provided on the Agl"eeni.ent any di8putes and d.iffer~nce 

arising put of or relating to the agreement shall be refen-ed to 

adjudication as follows. 

1) Settlement of claims up to Rs.50,OOO/. in value and below by Mlay of 

. I Arbitration to be referred as follows:-

'8) Claims above Rs.IO,QOO 1- in Value: Superintending Engineer, 
Irrigation Circle, Nellore 

. , . 
. b) Claims above Rs.10,OO and upt 50,000 in Value; Chief Engineer, Sri ram. sagar, 

. Project, Hyderabad. 

The arbitration pl"OCee~hlgs will be conducted in accordance with the 

Pl'OvillIons of the Arbitration and conciliation Act,· 1996 as amel1ded fl:om time to 

t1ule. The Arbitrator shall "invariably give rea~on~ in tbe award. 

ii) Settlement of all clainls above Rs.50,000I- in va.lue:-

.All claims ab()veRs.50,OOO/~ in value shaHjJe decided by the Civil Court of 

competent jurisdiotion·by way of l'egulUl' suit and not by Arbitration. 
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WRPLOT View - Lakes Environmental Software

PROJECT NO.:

DATE:

7/7/2025

MODELER:

COMPANY NAME:

Adani Krishnapatnam Port

COMMENTS:

AKPL- Wind rose diagram

WIND ROSE PLOT:

Adani Krishnapatnam port Limited 
Wind rose diagram

Resultant Vector

185 deg - 37%

NORTH

SOUTH

WEST EAST

7.4%

14.8%

22.2%

29.6%

37%

DATA PERIOD:

Start Date: 6/1/2024 - 00:00
End Date: 7/4/2025 - 16:00

WIND SPEED 
(m/s)

 >= 11.10

 8.80 - 11.10

 5.70 - 8.80

 3.60 - 5.70

 2.10 - 3.60

 0.50 - 2.10

Calms: 1.12%

AVG. WIND SPEED:

6.55 m/s

CALM WINDS:

1.12%

TOTAL COUNT:

9382 hrs.

DISPLAY:

 Wind Speed
Flow Vector (blowing to)

680792



Sl No. Time CAAQMS_1-
PM10 - 

(ug/m3) 
Raw

CAAQMS_1-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_1-
SO2 - 

(ug/m3) 
Raw

CAAQMS_1-
NO2 - 

(ug/m3) 
Raw

CAAQMS_1-
CO - 

(mg/m3) 
Raw

CAAQMS_2-
PM10 - 

(ug/m3) 
Raw

CAAQMS_2-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_2-
SO2 - 

(ug/m3) 
Raw

CAAQMS_2-
NO2 - 

(ug/m3) 
Raw

CAAQMS_2-
CO - 

(mg/m3) 
Raw

CAAQMS_3-
PM10 - 

(ug/m3) 
Raw

CAAQMS_3-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_3-
SO2 - 

(ug/m3) Raw

CAAQMS_3-
NO2 - 

(ug/m3) Raw

CAAQMS_3-
CO - (mg/m3) 

Raw

CAAQMS_Nor
th_West_Side-

PM10 - 
(ug/m3) Raw

CAAQMS_
North_Wes

t_Side-
PM2.5 - 
(ug/m3) 

CAAQMS_S
outh_West

_Side-
PM10 - 
(ug/m3) 

CAAQMS_So
uth_West_Si
de-PM2.5 - 

(ug/m3) Raw

1
2025-05-01 43.26 21.77 12.22 17.32 0.59 37.52 19.05 9.35 8.68 0.18 53 29.94 17.18 15.68 0.85 75.2 42.66 53.15 27.57

2
2025-05-02 43.87 26.81 13.17 17.36 0.57 40.39 16.68 8.96 9.74 0.19 50.58 26.5 16.68 16.46 0.86 74.83 42.36 51.8 26.49

3
2025-05-03 42.88 18.93 12.53 21.02 0.55 48.63 21.61 9.24 9.52 0.23 59.96 33.39 17.62 21.7 0.87 75.17 42.64 63.59 33.22

4
2025-05-04 41.47 18.09 12.26 25.53 0.56 50.82 22.96 9.16 12.29 0.25 61.42 34.8 19.4 21.78 0.87 75.05 42.54 72.57 38.35

5
2025-05-05 40.91 23.42 12.49 26.23 0.57 48.72 30.36 9.5 15.93 0.29 57.79 42.08 15.68 23.25 0.91 74.94 42.46 75.71 41.55

6
2025-05-06 39.15 23.04 13.23 18.99 0.58 45.9 25.26 9.24 11.7 0.28 57.06 36.27 17 18.49 0.93 75.01 42.51 67.15 36.23

7
2025-05-07 43.93 19.95 14.68 20.57 0.58 64.56 33 9.47 13.23 0.34 58.04 44.28 14.05 16.24 0.91 75.37 42.81 74.42 40.38

8
2025-05-08 46.79 21.72 13.67 20.44 0.63 63.85 36.31 9.42 12.76 0.24 60.07 42.09 16.66 18.51 0.97 75.19 42.66 75.78 41.6

9
2025-05-09 43.21 24.46 12.93 19.85 0.64 59.3 32.28 9.51 4.75 0.26 62.24 38.38 18.15 17.65 0.95 74.97 42.48 78.58 43.59

10
2025-05-10 50.75 27.07 12.79 19.56 0.68 42.27 22.91 9.59 10.09 0.4 65.41 42.49 16.23 17.16 0.98 74.99 42.49 79.57 42.85

11
2025-05-11 50.84 27.01 12.81 18.69 0.74 78.21 37 9.53 11.79 0.33 70.67 46.01 18.71 20.82 1.01 74.63 42.19 86.07 47.23

12
2025-05-12 55.58 26.96 12.8 18.48 0.83 75.33 44.82 9.54 12.42 0.31 69.57 40.59 17.18 21.84 1.05 74.94 42.45 82.52 44.46

13
2025-05-13 56.58 28.23 13.07 18.28 0.85 71.64 48.57 9.55 11.45 0.33 64.8 39.57 17.37 21.64 1.08 74.27 41.89 82.81 44.03

14
2025-05-14 52.93 31.85 13.12 18.19 0.88 63.82 47.58 9.48 9.53 0.32 63.24 39.44 19.37 20.81 1.05 75 42.5 81.6 44.33

15
2025-05-15 49.6 27.27 13.03 18.75 0.91 79.16 42.18 9.22 8.95 0.27 71.46 39.45 20.58 17.36 1.03 75.26 42.72 84.93 45.84

16
2025-05-16 31.93 19.26 12.17 19.88 0.94 50.5 25 9.28 11.67 0.27 49.27 33.91 17.12 19.81 1.01 74.95 42.46 67.08 35.25

17
2025-05-17 32.83 21.59 13.12 NA 0.94 51.62 27.55 9.07 11.5 0.31 61.82 37.86 16.52 17.7 1.05 74.63 42.2 77.99 42.78

18
2025-05-18 25.59 17.03 13.51 NA 0.96 49.74 21.48 9.05 12.65 0.29 47.24 34.24 14.34 17.06 1.06 74.72 42.27 66.99 35.57

19
2025-05-19 16.71 12.64 12.42 3.14 0.92 19.26 9.17 8.47 14.2 0.24 19.13 19.39 11.86 16.53 0.98 75.08 42.56 43.65 21.1

20
2025-05-20 22.62 8.48 12.43 3.04 0.93 21.42 5.92 8.75 14.61 0.23 23.24 18.05 13.99 16.1 0.98 75.07 42.56 26.67 11.05

21
2025-05-21 20.65 11.5 12.58 2.72 0.97 37.8 14.85 8.64 12.51 0.27 40.69 24.72 14.63 17.44 1 75.04 42.53 27.38 11.36

22
2025-05-22 35.27 12.12 12.83 2.42 0.97 48.91 20.33 8.92 9.16 0.23 50.21 28.48 12.01 16.28 0.98 75 42.5 52.82 25.55

23
2025-05-23 54.47 18.53 13.05 2.56 1.03 66.43 31.32 8.94 12.2 0.3 72.23 39.81 14.74 18.94 1.02 74.93 42.44 74.15 39.37

24
2025-05-24 30.04 10.1 13.58 2.57 1.01 43.4 12.73 9.61 12.15 0.31 60.1 24.27 14.31 19.72 1.01 75.08 42.57 25.79 11.15

25
2025-05-25 25.54 11.27 13 2.64 0.99 45.31 11.3 9.06 11.9 0.27 35.63 21.87 12.62 21.45 1 74.7 42.25 24.79 9.57

26
2025-05-26 17.67 8.44 12.86 2.5 1.01 19.41 7.67 9.09 11.72 0.29 37.53 23.22 12.34 20.93 1.03 75 42.5 31.59 14.48

27
2025-05-27 22.37 8.01 12.79 2.74 1.03 29.82 13.89 8.84 10.47 0.3 41.01 26.51 12.29 18.12 1.04 75.13 42.61 42.26 20.89

28
2025-05-28 25.58 9.34 13.08 2.95 1.05 37.13 15.52 8.86 9.1 0.29 46.38 28.29 12.8 17.81 1.04 75.29 42.74 38.93 19.61

Online Pollution Monitoring Portal

Site Name:  Adani Krishnapatnam Port Comapany Ltd

From Date: 2025/05/01 To Date: 2025/05/31

Report Name: Custom Report

Report Created by KPCL on 2025-06-16 09:43:28

681793



29
2025-05-29 32.04 8.73 12.79 3.13 1.04 33.36 13.23 8.69 9.96 0.3 45.25 26.32 11.69 18.31 1.06 74.83 42.36 31.04 13.81

30
2025-05-30 24.92 9.88 12.75 2.31 1.05 46.77 16.48 9.09 8.49 0.31 54.79 28.48 11.95 17.24 1.07 74.59 42.16 47.62 23.87

31
2025-05-31 49.75 16.4 12.8 2.34 1.06 63.95 24.75 9.29 10.68 0.3 72.35 38.52 13.12 19.46 1.11 75.13 42.61 74.81 38.03

32
Prescribed 
Standards 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 100 0 - 60

33 Geometric 
Mean 37.73 18.38 12.92 12.21 0.84 49.51 24.25 9.17 11.15 0.28 54.26 33.2 15.43 18.78 0.99 74.97 42.47 60.12 31.33

34 Median 40.91 18.93 12.83 17.36 0.92 48.72 22.91 9.22 11.67 0.29 57.79 34.24 15.68 18.31 1.01 75 42.5 67.08 35.57
35

Data 
Availablity % 100 100 100 93.55 100 100 100 100 100 100 100 100 100 100 100 100 100 100 100

682794



Sl No. Time CAAQMS_1-
PM10 - 

(ug/m3) 
Raw

CAAQMS_1-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_1-
SO2 - 

(ug/m3) 
Raw

CAAQMS_1-
NO2 - 

(ug/m3) 
Raw

CAAQMS_1-
CO - 

(mg/m3) 
Raw

CAAQMS_2-
PM10 - 

(ug/m3) 
Raw

CAAQMS_2-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_2-
SO2 - 

(ug/m3) 
Raw

CAAQMS_2-
NO2 - 

(ug/m3) 
Raw

CAAQMS_2-
CO - 

(mg/m3) 
Raw

CAAQMS_3-
PM10 - 

(ug/m3) 
Raw

CAAQMS_3-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_3-
SO2 - 

(ug/m3) Raw

CAAQMS_3-
NO2 - 

(ug/m3) Raw

CAAQMS_3-
CO - (mg/m3) 

Raw

CAAQMS_Nor
th_West_Side-

PM10 - 
(ug/m3) Raw

CAAQMS_
North_Wes

t_Side-
PM2.5 - 
(ug/m3) 

CAAQMS_S
outh_West

_Side-
PM10 - 
(ug/m3) 

CAAQMS_So
uth_West_Si
de-PM2.5 - 

(ug/m3) Raw

1
2025-05-01 43.26 21.77 12.22 17.32 0.59 37.52 19.05 9.35 8.68 0.18 53 29.94 17.18 15.68 0.85 75.2 42.66 53.15 27.57

2
2025-05-02 43.87 26.81 13.17 17.36 0.57 40.39 16.68 8.96 9.74 0.19 50.58 26.5 16.68 16.46 0.86 74.83 42.36 51.8 26.49

3
2025-05-03 42.88 18.93 12.53 21.02 0.55 48.63 21.61 9.24 9.52 0.23 59.96 33.39 17.62 21.7 0.87 75.17 42.64 63.59 33.22

4
2025-05-04 41.47 18.09 12.26 25.53 0.56 50.82 22.96 9.16 12.29 0.25 61.42 34.8 19.4 21.78 0.87 75.05 42.54 72.57 38.35

5
2025-05-05 40.91 23.42 12.49 26.23 0.57 48.72 30.36 9.5 15.93 0.29 57.79 42.08 15.68 23.25 0.91 74.94 42.46 75.71 41.55

6
2025-05-06 39.15 23.04 13.23 18.99 0.58 45.9 25.26 9.24 11.7 0.28 57.06 36.27 17 18.49 0.93 75.01 42.51 67.15 36.23

7
2025-05-07 43.93 19.95 14.68 20.57 0.58 64.56 33 9.47 13.23 0.34 58.04 44.28 14.05 16.24 0.91 75.37 42.81 74.42 40.38

8
2025-05-08 46.79 21.72 13.67 20.44 0.63 63.85 36.31 9.42 12.76 0.24 60.07 42.09 16.66 18.51 0.97 75.19 42.66 75.78 41.6

9
2025-05-09 43.21 24.46 12.93 19.85 0.64 59.3 32.28 9.51 4.75 0.26 62.24 38.38 18.15 17.65 0.95 74.97 42.48 78.58 43.59

10
2025-05-10 50.75 27.07 12.79 19.56 0.68 42.27 22.91 9.59 10.09 0.4 65.41 42.49 16.23 17.16 0.98 74.99 42.49 79.57 42.85

11
2025-05-11 50.84 27.01 12.81 18.69 0.74 78.21 37 9.53 11.79 0.33 70.67 46.01 18.71 20.82 1.01 74.63 42.19 86.07 47.23

12
2025-05-12 55.58 26.96 12.8 18.48 0.83 75.33 44.82 9.54 12.42 0.31 69.57 40.59 17.18 21.84 1.05 74.94 42.45 82.52 44.46

13
2025-05-13 56.58 28.23 13.07 18.28 0.85 71.64 48.57 9.55 11.45 0.33 64.8 39.57 17.37 21.64 1.08 74.27 41.89 82.81 44.03

14
2025-05-14 52.93 31.85 13.12 18.19 0.88 63.82 47.58 9.48 9.53 0.32 63.24 39.44 19.37 20.81 1.05 75 42.5 81.6 44.33

15
2025-05-15 49.6 27.27 13.03 18.75 0.91 79.16 42.18 9.22 8.95 0.27 71.46 39.45 20.58 17.36 1.03 75.26 42.72 84.93 45.84

16
2025-05-16 31.93 19.26 12.17 19.88 0.94 50.5 25 9.28 11.67 0.27 49.27 33.91 17.12 19.81 1.01 74.95 42.46 67.08 35.25

17
2025-05-17 32.83 21.59 13.12 NA 0.94 51.62 27.55 9.07 11.5 0.31 61.82 37.86 16.52 17.7 1.05 74.63 42.2 77.99 42.78

18
2025-05-18 25.59 17.03 13.51 NA 0.96 49.74 21.48 9.05 12.65 0.29 47.24 34.24 14.34 17.06 1.06 74.72 42.27 66.99 35.57

19
2025-05-19 16.71 12.64 12.42 3.14 0.92 19.26 9.17 8.47 14.2 0.24 19.13 19.39 11.86 16.53 0.98 75.08 42.56 43.65 21.1

20
2025-05-20 22.62 8.48 12.43 3.04 0.93 21.42 5.92 8.75 14.61 0.23 23.24 18.05 13.99 16.1 0.98 75.07 42.56 26.67 11.05

21
2025-05-21 20.65 11.5 12.58 2.72 0.97 37.8 14.85 8.64 12.51 0.27 40.69 24.72 14.63 17.44 1 75.04 42.53 27.38 11.36

22
2025-05-22 35.27 12.12 12.83 2.42 0.97 48.91 20.33 8.92 9.16 0.23 50.21 28.48 12.01 16.28 0.98 75 42.5 52.82 25.55

23
2025-05-23 54.47 18.53 13.05 2.56 1.03 66.43 31.32 8.94 12.2 0.3 72.23 39.81 14.74 18.94 1.02 74.93 42.44 74.15 39.37

24
2025-05-24 30.04 10.1 13.58 2.57 1.01 43.4 12.73 9.61 12.15 0.31 60.1 24.27 14.31 19.72 1.01 75.08 42.57 25.79 11.15

25
2025-05-25 25.54 11.27 13 2.64 0.99 45.31 11.3 9.06 11.9 0.27 35.63 21.87 12.62 21.45 1 74.7 42.25 24.79 9.57

26
2025-05-26 17.67 8.44 12.86 2.5 1.01 19.41 7.67 9.09 11.72 0.29 37.53 23.22 12.34 20.93 1.03 75 42.5 31.59 14.48

27
2025-05-27 22.37 8.01 12.79 2.74 1.03 29.82 13.89 8.84 10.47 0.3 41.01 26.51 12.29 18.12 1.04 75.13 42.61 42.26 20.89

28
2025-05-28 25.58 9.34 13.08 2.95 1.05 37.13 15.52 8.86 9.1 0.29 46.38 28.29 12.8 17.81 1.04 75.29 42.74 38.93 19.61

Online Pollution Monitoring Portal

Site Name:  Adani Krishnapatnam Port Comapany Ltd

From Date: 2025/05/01 To Date: 2025/05/31

Report Name: Custom Report

Report Created by KPCL on 2025-06-16 09:43:28

683795



29
2025-05-29 32.04 8.73 12.79 3.13 1.04 33.36 13.23 8.69 9.96 0.3 45.25 26.32 11.69 18.31 1.06 74.83 42.36 31.04 13.81

30
2025-05-30 24.92 9.88 12.75 2.31 1.05 46.77 16.48 9.09 8.49 0.31 54.79 28.48 11.95 17.24 1.07 74.59 42.16 47.62 23.87

31
2025-05-31 49.75 16.4 12.8 2.34 1.06 63.95 24.75 9.29 10.68 0.3 72.35 38.52 13.12 19.46 1.11 75.13 42.61 74.81 38.03

32
Prescribed 
Standards 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 100 0 - 60

33 Geometric 
Mean 37.73 18.38 12.92 12.21 0.84 49.51 24.25 9.17 11.15 0.28 54.26 33.2 15.43 18.78 0.99 74.97 42.47 60.12 31.33

34 Median 40.91 18.93 12.83 17.36 0.92 48.72 22.91 9.22 11.67 0.29 57.79 34.24 15.68 18.31 1.01 75 42.5 67.08 35.57
35

Data 
Availablity % 100 100 100 93.55 100 100 100 100 100 100 100 100 100 100 100 100 100 100 100
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Sl No. Time CAAQMS_1-
PM10 - 
(ug/m3) 

Raw

CAAQMS_1-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_1-
SO2 - 

(ug/m3) 
Raw

CAAQMS_1-
NO2 - 

(ug/m3) 
Raw

CAAQMS_1-
CO - 

(mg/m3) 
Raw

CAAQMS_2-
PM10 - 
(ug/m3) 

Raw

CAAQMS_2-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_2-
SO2 - 

(ug/m3) 
Raw

CAAQMS_2-
NO2 - 

(ug/m3) 
Raw

CAAQMS_2-
CO - 

(mg/m3) 
Raw

CAAQMS_3-
PM10 - 
(ug/m3) 

Raw

CAAQMS_3-
PM2.5 - 
(ug/m3) 

Raw

CAAQMS_3-
SO2 - 

(ug/m3) 
Raw

CAAQMS_3-
NO2 - 

(ug/m3) 
Raw

CAAQMS_3-
CO - 

(mg/m3) 
Raw

CAAQMS_4 
North side 
of the Port-

PM10 - 
(ug/m3) 

Raw

CAAQMS_4 
North side 
of the Port-

PM2.5 - 
(ug/m3) 

Raw

CAAQMS_4 
North side 
of the Port-

SO2 - 
(ug/m3) 

Raw

CAAQMS_4 
North side 
of the Port-

CO - 
(mg/m3) 

Raw

CAAQMS_4 
North side 
of the Port-

NO2 - 
(ug/m3) 

Raw

CAAQMS_4 
North side 
of the Port-

NOx - 
(ug/m3) 

Raw

CAAQMS_5 
South side 
of the Port-

PM10 - 
(ug/m3) 

Raw

CAAQMS_5 
South side 
of the Port-

PM2.5 - 
(ug/m3) 

Raw

CAAQMS_5 
South side 
of the Port-

SO2 - 
(ug/m3) 

Raw

CAAQMS_5 
South side 
of the Port-

CO - 
(mg/m3) 

Raw

CAAQMS_5 
South side 
of the Port-

NO2 - 
(ug/m3) 

Raw

1 2025-06-01 40.36 16.35 12.88 2.18 1.08 62.35 22.71 9.05 11.09 0.34 65.68 38.73 14.26 18.05 1.12
2 2025-06-02 38.14 13.26 13.35 2.53 1.09 51.23 19.68 9.2 8.49 0.33 54.02 31.7 12.58 15.94 1.08
3 2025-06-03 38.99 12.94 12.99 2.72 1.09 48.35 17.82 9.02 10.29 0.34 51.01 31.84 11.86 20.04 1.13
4 2025-06-04 47.85 14.34 13.03 2.75 1.08 56.33 21.75 9.38 9.83 0.35 64.56 33.93 14.25 17.97 1.11
5 2025-06-05 54.1 21.93 13.53 3.7 1.16 77.36 30.33 9.11 9.37 0.37 78.35 42.98 15.77 16.78 1.12
6 2025-06-06 NA NA NA NA NA 56.07 36.24 9.28 9.59 0.42 56.57 NA 16.88 20.34 1.17
7 2025-06-07 51.59 22.34 13.21 2.48 1.13 73.92 30.34 9.37 9.09 0.42 81.19 41.09 15.1 17.46 1.16
8 2025-06-08 49.66 18.37 13.41 2.92 1.18 NA NA NA NA NA 69.65 35.96 14.85 17.55 1.19
9 2025-06-09 34.18 13.32 13.1 3.6 1.16 NA NA NA NA NA 61.93 35.1 14.59 18.9 1.21

10 2025-06-10 37.72 11.91 13.08 4.54 1.2 NA NA NA NA NA 65.2 35.58 14.89 18.13 1.24
11 2025-06-11 69.2 26.42 12.96 2.61 1.14 NA NA NA NA NA 70.23 41.14 14.67 16.87 1.25
12 2025-06-12 32.95 15.37 13.01 2.3 1.15 38.92 21.05 9.73 6.94 0.45 55.64 36.09 13.94 16.04 1.27
13 2025-06-13 30.43 14.19 12.89 2.76 1.14 32.32 12.62 9.39 9.75 0.46 44.45 26.19 14.68 17.14 1.26
14 2025-06-14 24.06 13.17 12.95 3.26 1.13 25.1 11.4 8.96 13.31 0.45 38.29 26.49 14.44 16.53 1.26
15 2025-06-15 20.95 7.57 13.2 2.34 1.11 34.68 12.68 9.11 14.7 0.43 42.79 24.59 14.51 18.16 1.24
16 2025-06-16 34.25 12.73 13.05 2.87 1.11 55.17 13.82 9.44 13.98 0.43 50.62 24.55 13.79 19.06 1.25
17 2025-06-17 36.95 13.19 13.13 3.44 1.07 52.36 16.38 9.39 10.7 0.46 49.55 30.11 14.15 17.34 1.3
18 2025-06-18 43.17 14.87 13.28 3.69 1.08 41.52 16.47 9.38 7.8 0.45 53.25 29.97 14.36 14.22 1.34 NA NA NA NA NA NA 46.06 46.12 22.79 0 5.72
19 2025-06-19 47.17 15.46 13.43 3.74 1.17 65.43 23.71 9.37 10.66 0.5 63.24 37.48 14.64 15.66 1.36 59.37 17.67 20.89 0.53 6.75 12.1 55.7 28.8 25.27 0 5.7
20 2025-06-20 39.05 12.82 13.14 3.72 1.15 53.36 21.94 9.38 9.83 0.49 48.09 33.98 14.56 13.13 1.33 65.42 16.06 25.72 0.58 8.37 15.34 54.12 25.62 24.67 0 5.48
21 2025-06-21 30.5 13.62 12.99 3.84 1.11 40.35 15.18 9.35 11.57 0.49 NA 31.03 14.83 17.07 1.32 54.51 14.94 25.36 0.58 11.24 18.23 38.12 14.35 21.38 0.37 4.9
22 2025-06-22 33.54 13.09 12.94 3.87 1.11 47.86 15.91 9.12 10.96 0.5 NA 30.23 14.73 13.95 1.29 66.34 13.37 25.9 0.62 9.19 17.53 49.92 19.3 23.56 0.73 5.17
23 2025-06-23 22.91 9.4 13.22 3.91 1.12 40.47 13.69 9.34 12.13 0.48 NA 29.96 14.02 12.92 1.25 63.93 15.19 27.68 0.74 15.85 26.82 29.26 11.55 19.8 0.74 4.84
24 2025-06-24 29.64 8.8 13.16 4.32 1.15 40.71 15.5 9.23 10.87 0.48 NA 29.45 14.27 14.01 1.28 55.4 15.35 26.34 0.68 16.95 27.91 40.17 15.46 23.87 0.74 5.04
25 2025-06-25 35.16 10.84 13.08 4.26 1.13 47.12 16.02 9.19 10.4 0.5 56.68 30.44 14.37 10.71 1.49 54.75 20.21 26.78 0.73 16.44 27.04 41.73 16.33 19.39 0.78 4.24
26 2025-06-26 53.42 12.05 13.16 3.98 1.15 65.09 21.85 9.32 13.29 0.56 60.4 36.69 14.75 6.61 2.29 61.17 19.36 25.83 0.82 14.13 25.08 61.07 22.8 23.48 0.81 5.2
27 2025-06-27 45.8 13.44 13.45 2.88 1.1 63.7 20.86 9.3 10.92 0.53 57.35 31.85 14.72 5.42 2.36 70.25 13.63 16.76 0.68 5.07 10.93 59.18 20.74 18.02 0.81 4.41
28 2025-06-28 43.23 13.67 13.09 2.92 1.1 53.08 19.43 9.28 11.65 0.54 55.35 31.48 14.42 5.03 2.53 66.59 16.16 22.39 0.76 9.21 16.6 56.84 23.34 22.51 0.79 5.08
29 2025-06-29 39.14 13.38 13.2 2.46 1.11 61.91 19.52 9.33 8.74 0.54 66.93 31.12 14.45 4.91 2.61 57.6 15.38 21.7 0.77 9.94 16.84 57.15 17.72 15.98 0.82 3.87
30 2025-06-30 28.33 12.6 12.97 1.77 1.15 51.52 15.8 9.32 7.82 0.54 51.16 28.95 14.61 3.22 2.47 65.34 11.4 21.48 0.77 6.04 11.84 49.04 16.48 19.19 0.81 4.48
31 Prescribed 

Standards 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 0 - 0 - 0 - 100 0 - 60 0 - 80 0 - 4 0 - 80 0 - 80 0 - 100 0 - 60 0 - 80 0 - 4 0 - 80
32 Geometric 

Mean 39.05 14.19 13.13 3.18 1.13 51.4 19.33 9.28 10.53 0.46 58.16 32.71 14.46 14.64 1.44 61.72 15.73 23.9 0.69 10.76 18.86 49.1 21.43 21.53 0.57 4.93
33 Median 38.14 13.32 13.1 2.92 1.13 51.94 18.62 9.32 10.53 0.46 56.62 31.7 14.54 16.66 1.26 62.55 15.36 25.54 0.7 9.57 17.19 49.92 19.3 22.51 0.74 5.04
34

Data 
Availablity % 96.67 96.67 96.67 96.67 96.67 86.67 86.67 86.67 86.67 86.67 86.67 96.67 100 100 100 40 40 40 40 40 40 43.33 43.33 43.33 43.33 43.33

New CAAQMS_4 North side of the Port & CAAQMS 5 South side stations connected to 
APPCB server on 19.06.2025

Online Pollution Monitoring Portal
Site Name:  Adani Krishnapatnam Port Comapany Ltd

From Date: 2025/06/01 To Date: 2025/06/30
Report Name: Custom Report

Report Created by KPCL on 2025-07-01 09:39:51

685797



686

Item No. 17 

V Srikanth 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1313/2024 

Versus 

Court No.1 

Applicant 

State of Andhra Pradesh & Ors. Respondent(s) 

Date of hearing: 29.05.2025 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: None appeared 

Respondents: Ms. Soni Singh, Adv. for CPCB 

Mr. TVS Raghavendra Sreyas, Mr. Siddhanth Vasudev & Mr. Brahma 

Prakash Soni, Advs. for APPCB 

ORDER 

1. In this Original Application (OA), the Applicant has raised an issue 

of non-compliance of the norms by Adani Krishnapatnam Port Limited in 

District Nallore. The Tribunal by order dated 19.12.2024 had appointed 

the joint Committee which has submitted the report dated 25.02.2025 

disclosing the status which was found in respect of the observations 

contained in the order dated 19.12.2024 is as under:-

"q. Observations of Joint Committee w.r.t to issues raised in the 

Honble NGT order dated 19.12.2024 are tabulated below:-

Issues Field observation of the Joint 
Committee 

The activities relate to import, • M/s AKPL has the 
storage and transportation of infrastructure to handle coal, 
coal in dry and windy which is a major cargo. They 
conditions inevitably resulting have provided mechanical 
in dust drifting into unloading facilities, conveyor 
surrounding villages belts, mobile hoppers, 

conveyor belts, 
stackers / reclaimers, etc. 
Transverse points are 

1 
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The spillages during course of 
handling i. e. loading, 
unloading, storage and 
transportation of coal is falling 
on the road and dumping yards 
transformed in powder form 
thereby fine dust emissions 
generation, during vehicle 
movement form dust clouds 
added with dry and windy 
conditions resulting in dust 
drifting into the rural area in 
the vicinity of the said port and 
also the area where the 
vehicles move. 

provided with a mist 
sprinkling system to prevent 
fugitive emissions. 

• During inspection, unloading 
and loading operation of coal 
was in progress at Berth No. 
N6, N7, and N8. The operation 
was fully mechanized and no 
fugitive emissions were 
observed. 

• Mis. AKPL is storing the coal 
in the designated coal stack 
yards. The coal heaps have 
been formed up to a height of 
10 meters and are kept wet by 
sprinklers to prevent fugitive 
emissions. 

• As per the APPCB directions 
dated 14.12.2023, Mis AKPL 
increased the dust 
suppression measures, such 
as extensive road sweeping by 
deploying additional road 
sweeping machines, and 
increased the MDSS 
operations. Port has truck tyre 
washing facility in the north 
and south side to ensure that 
all ou tgoing cargo-carrying 
truck tyres are properly 
cleaned before leaving the port 
premises. 

• Mis. AKPL is in the process of 
providing MDSS at South 
Berth and South coal stacking 
yards. The installation is in 
progress and is expected to be 
completed by 31.04.2025. 

• Mis. AKPL has provided 12 
truck mounted sprinklers, 3 
Nos. of heavy duty atomized 
sprayers, 2 Nos. heavy duty 
sweeping machine and 8 Nos. 
of tractor mounted hydraulic 
broom sweeping machines. 
The tractor-mounted sweeping 
machines were not effective 
and need to be replaced. 

Inhalation of dust particles The committee checked the 
causes health hazards to the health data of last 3 years and 
local people. interacted with the Doctor of 

2 
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Adani Chikitsalayam (Primary 
Health Centre) situated at R&R 
colonies, Muthukur, SPSR 
Nellore District. He informed that 
4 nos of respiratory cases were 
recorded in the last 3 years. 

The various environmental Non-compliances/violations of 
norms and conditions of EC and CRZ clearances are as 
environmental clearance and below: 
consent are being violated by 
the Port management in • 
handling of the above material. 

PP is required to establish a 
well-equipped Environmental 
Laboratory with standard 
equipment and qualified 
manpower for undertaking 
in-house monitoring of 
various environmental 
parameters. 

• PP needs to submit a detailed 
water balance sheet along 
with details of rainwater 
harvested, vis-a.-vis utilized. 

• PP needs to erect more 
number of display boards 
clearly marking mangrove 
preservation/ conservation 
areas with details of area and 
plant details. 

• PP needs to submit the latest 
Shore Line Stability report 
conducted by reputed 
organizations like National 
Institute of Ocean Technology 
(NIOT) as the submitted 
reported was of 2018. 

• PP needs to submit a plan for 
the management of 
temperature differences 
between intake waters and 
discharge waters and to share 
the implementation status. 

• PP needs to install rooftop 
solar panels and solar lights 
in the port premises even 
though PP is currently 
sourcing the power from 
renewable sources. 

• PP needs to submit a detailed 
marine biodiversity 

3 
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conservation and 
management plan along with 
budgetary allocation to the 
Ministry. 

• PP needs to improve 
housekeeping in the coal 
handling berth areas. 

The port has taken steps to 
comply with all the conditions 
imposed in the Schedule-B of 
CTO order dated 11.11.2022 
except one condition that the unit 
is not maintaining and 
calibrating the CAAQM stations 
properly as some of the 
parameters are showing negative 
values. 

For sprinkling of water the port • 
management is relying on 
private water suppliers who are 
extracting water illegally from 
the ground water without any 
permission from the 
Competent Authorities 

M/s. AKPL is not drawing any 
ground water. Currently, the 
port is withdrawing 1000 KLD 
of water from Muthukur 
Reservoir and 4000 KLD of 
water from Nakkalakalava 
drain. The agreement copy is 
enclosed as Annexure-6. 

Even after the lapse of over and 
above 25 years, 33% green belt 
was not formed as on date - the 
existing plantation is less than 
2% consisting of normal 
species which are not suitable 
for the particular climatic zone 
presently existing at the Adani 
Krishnapatnam Port 
Absence of wind shields, 
plantation, overloading of 
transport vehicles/wagons, 
absence of tarpaulin, 
sprinklers, remote controlled 
AAQ management monitored 
stations are having its own 
share in the high density of 
pollution 

• The port is also purchasing 
the water from outside 
through tankers as a part of 
CSR which is treated in RO 
plant and supplied to nearby 
villages. 

M/s. AKPL had developed total of 
516.6 acres (9% of total land 
area) greenbelt in the port 
premises. 

• M/s. AKPL has provided the 
wind shields of length 400 m 
upto the height of 14 m along 
the boundary of the port. 
Further, 1.8 km from wind 
shield Krishnapatnam village 
is located. In between, a 600 
m wide mangrove area and a 
40 m greenbelt have been 
developed. However, during 
inspection, it was observed 
that wind shields are 
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damaged and need to be 
replaced . 

• Mis. AKPL has developed 
516.6 acres of green belt in 
the port premises. Recently, 
the port has done plantation 
in the North side near the 
lighthouse and in the zone 3 
and Zone 4 towards east 
sides . 

• Mis. AKPL has established 
27 no. of truck tarpaulin 
station to ensure that 
outbound cargo trucks are 
covered wi th tarpaulin and 
tightened with rope to avoid 
transit spillages till the truck 
reaches the destination. 

2. In respect of the status of air quality the shortcomings observed by 

the joint Committee in the report are as under:-

• The various shortcomings observed by the Joint Committee during 
Inspection are as follows: 
I. Deposition of significant amount of coal dust on roads and 

surrounding trees in the port premises. 
II. Ineffective tractor-mounted sweeping machines. 
Ill. Damaged wind shields in the coal storage yard. 
IV. As per the earlier committee recommendation, additional 

CAAQM stations are required to be installed to take swift 
measures in case of increase in PM levels. M/ s AKPL installed 
2 new sensor based CAAQM stations which are not in line with 
conventional CAAQM instruments. 

v. Improper calibration and maintenance of the already existing 3 
CAAQM stations. 

VI. Poor housekeeping in the coal handling berth areas. 

3. The joint Committed has made following recommendation in the 

report:-

{{ 11.0 Recommendations of the Joint Committee: 

Based on the field observations made during joint committee visit, 
following recommendations were suggested by the committee for 
better control of fugitive emissions during loading & unloading 
operations as well as transportation of goods from Berth to Storage 
yard and storage yard to outside of the premises; 

(i) To expedite the installation of dust suppression system (MDSS) 
at the south berth and South coal stacking yards. 
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(ii) To ensure safe loading of trucks to avoid spillages while 
transporting from Berth to designated storage yard. 

(iii) To ensure the completion of mechanization of Berth No 5 as per 
the Committed time line i.e., 31.04.2025. Extensive dust 
suppression measures shall be taken by installing MDSS till 
completion of mechanization. 

(iv) To establish Environmental Monitoring Laboratory in 
compliance to EC condition and to ensure the submission of 
detailed marine biodiversity conservation & management plan 
and latest shore line stability report. 

(v) To take steps to provide adequate display boards marking 
mangrove preservation/ conservation. 

(vi) To provide proper adequate sprinkler and wind shields 
wherever damaged (due to Michaung cyclone in 2023) around 
the coal handling area. 

(vii) To replace the existing tractor mounted hydraulic broom 
sweeping machine with heavy duty sweeping machines. 

(viii) To replace the newly installed sensor based CAAQM monitoring 
stations with Conventional CAAQM instruments. ' 

(ix) To ensure proper operation and calibration of CAAQM stations 
to generate authentic data on Ambient air quality of the area. 

(x) To ensure that water supplied through tankers by private 
suppliers is from authorized sources. 

(xi) To comply with all the stipulated conditions of EC & CRZ 
Clearance and to rectify the non-compliances. 

(xii) To improve the housekeeping in the coal handling berth areas. " 

4. In view of the findings of the joint Committee, we implead the 

following as Respondents in this OA:-

1. Central Pollution Control Board (CPCB), 
Through its Member Secretary 
Parivesh Bhawan, East Arjun Nagar, 
Delhi-110032 

2. Andhra Pradesh Pollution Control Board, 
Through its Member Secretary 
Paryavaran Bhawan, APIIC Colony Road, 
Gurunanak Colony, Autonagar, 
Vijaywada- 520007 

3. Deputy Collector, Nellore 
Achari street Collector's office, 
0861 -2324374, Fax:0861-2331626 

4. Adani Krishnapatnam Port Limited, 
Through its Chief Executive Officer 
Post Bagh No.1, Gopalapuram near Muthukur SPS 
Nellore -524344 

5. Ministry of Environment, Forest and Climate Change, Through its 
Secretary 
Indira Paryavaran Bhawan J orbagh Road, 

6 
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New Delhi - 110 003 

5. The Registry is directed to serve the unrepresented Respondents. 

The Respondents are granted six weeks' time to file the reply and objection 

to the report of the joint Committee. 

6. List on 08.10.2025 

May 29,2025 
Original Application No. 1313/2024 
A 

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 
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